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 LOK  SABHA

 Saturday,  30th  August,  7958

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 [Mr.  Speaker  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Government  of  India  Scholarships  to
 Scheduled  Castes  and  Scheduled

 Tribe  Students

 +
 Shri  0.  A.  Kattl:

 *695.  Shri  B.  K.  Gaikwad:
 Shri  Siva  Raj:

 Will  the  Minister  of  Education  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  obtain-
 ing  a  certain  percentage  of  marks  in
 the  pre-university  examination  is  made
 a  condition  precedent  while  awarding
 Government  of  India  scholarships  to
 the  Scheduled  Caste  and  Scheduled
 Tribe  students  undeitaking  university
 education,

 (b)  if  so,  what  led  the  Government
 of  India  to  lay  such  a  condition  this
 year  only;  and

 (c)  what  is  the  percentage  of  marks
 required  to  be  obtained  by  these  stu-
 dents  to  get  the  India  Government
 scholarships?

 The  Minister  of  Education  (Dr.  K.  L.
 ShrimaH):  (a)  to  (c)  A  statement  is
 laid  on  the  Table  of  the  Lok  Sabha
 [See  Appendix  IJ,  annexure,  No.  80.]

 Shri  D.  A.  Katti:  In  view  of  the
 fact  that  because  of  this  policy  which

 49  L.S.D.—I.

 ——— eee

 Government  1s,  ५  now  adopting  a  con-
 siderably  large  number  of  Scheduled
 Caste  students  will  be  deprived  of
 their  educational  facilities,  may  I  know
 whether  Government  proposes  to  re-
 consider  this  policy,  or  it  wants  to
 continue  this  policy  in  future  too
 ignoring  the  spit  underlying  this
 provision?

 Dr.  K.  L,  Shrimali:  The  House  is
 aware  that  Government  is  more  sym-
 pathetic  towards  the  whoie  question
 of  giving  scholarships,  and  the  Home
 Minister  took  a  lot  of  interest  and  the
 amount  was  raised  to  Rs  2  crores.  It
 is  not  possible  during  the  Second  Plan
 period  to  increase  this  amount  any
 further.  and  therefore  this  selection
 was  inevitable

 Shri  D.  A.  Katti:  May  I  know  the
 number  of  scholarships  awarded  last
 year  and  the  number  of  applications
 received  so  far?

 An  Hon,  Member’  Sir,  the  hghts  are
 off

 The  Parliamentary  Secretary  to  the
 Minister  of  Community  Development
 (Shri  B  S.  Marthy):  Because  of  the
 Harians’  woes

 Mr.  Speaker:  Harijans  are  expected
 to  shed  lght

 Dr.  K.  L.  Shrimali:  Sir,  the  number
 of  scholarships  awarded  to  candidates
 of  all  the  three  categories  for  the  year
 (1957-58  35  as  follows  Scheduled
 Castes  26,447  scholarships  awarded,
 expenditure  incurred—Rs_  1,37,00,379;
 Scheduled  Tribes’  number  of  scholar-
 ships  awarded—4,300,  expenditure
 incurred—Rs  18,97,538;  Other  Back-
 ward  Classes’  number  of  scholarships
 awarded—3,668,  expenditure  incur-
 red—Rs  82,18,575;  the  total  is:  number
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 of  scholarships  awarded—44,4l5-—-Sir,
 the  light  is  dim,  and  therefore  these
 figures  are  subject  to  correction—
 and  the  expenditure  incurred—
 Rs.  2,88,16,492.

 Shri  B.  s.  Murthy:  May  I  know
 whether  any  data  is  available  with  the
 Government  as  to  how  much  fresh
 students  will  be  eligible  if  a  standard
 js  fixed  for  awarding  the  scholarships?

 Dr.  K.  L.  Shrimali:  Sir,  I  will  be
 able  to  give  that  information  only
 after  all  the  applications  are  received—
 that  is,  after  September.

 Shri  Jaganatha  Rao:  Sir,  I  rise  to  a
 point  of  order.  Shri  B,  S.  Murthy  is
 a  Parliamentary  Secretary.  How  can
 he  put  a  question?

 Mr.  Speaker:  He  also  wants  infor-
 mation.

 Shri  Barman:  Although  the  exact
 number  of  years  was  not  definitely
 fixed,  it  was  expressed  in  the  Advisory
 Board  that  for  some  years  to  come
 the  policy  of  giving  scholarships  to
 students  who  will  pass  the  examina-
 tion  should  continue.  May  I  know
 whether  this  change  of  policy  has  been
 put  before  the  Advisory  Board;  if  so,
 what  was  the  decision  of  the  Board?

 Or.  K.  L.  Shrimali:  The  Board  is
 always  consulted  about  matters  of
 Policy.

 Shri  Siva  Raj:  In  the  statement  it
 is  stated  that  the  number  of  Sche-
 duled  Caste  students  applying  for
 these  scholarships  is  increasing  every
 year.  I  am  happy  to  hear  that.  If
 that  is  so.  may  I  know  हाँ  it  is  the
 policy  of  Government  to  make  educa-
 tion  of  Scheduled  Caste  people  depend
 upon  their  ways  and  means  position,
 or  they  want  to  give  this  subject  a
 high  priority?

 Dr.  K.  L.  Shrimali:  We  have  to  take
 these  factors  into  account.  The  num-
 ber  of  students  is  increasing  every
 year,  and  the  amount  at  our  disposal
 is  limited.  If  the  number  goes  on
 increasing—we  should  be  happy  that
 the  number  of  students  coming  out  of
 sthools  and  colleges  is  increasing
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 every  year—naturally  a  selection  will
 have  to  be  made.  It  was  after  con-
 siderable  difficulty  that  we  were  able
 to  fix  the  ceiling  of  Rs.  2  crores.  In
 fact,  the  Home  Minister  took  a  great
 deal  of  interest,  and  he  had  to  per-
 suade  the  Finance  Minister  to  accept
 this  amount  during  the  Plan  period.
 It  is  not  possible  to  increase  the
 amount  any  further  and,  considering
 the  two  factors,  increase  in  the  number
 of  students  and  the  availability  of
 limited  funds,  there  is  no  other  alter-
 native  except  to  make  the  selection.

 Shri  Thimmaiah:  In  the  last  year  of
 the  First  Five  Year  Plan  the  amount
 sanctioned  stood  at  Rs.  2  crores,  and
 in  the  Second  Plan  a  larger  amount
 has  been  sanctioned  for  education,
 taking  the  Plan  as  a  whole.  How  is
 it  that  in  the  Second  Plan  also  the
 figure  stands  at  Rs.  2  crores,  same  as
 it  stood  at  the  end  of  the  First  Five
 Year  Plan?

 Dr.  K.  L.  Shrimali:  The  hon.  Mem-
 ber  is  not  properly  informed.  I  do
 not  have  the  exact  figures  with  me,
 but  I  think  it  is  not  correct  to  say
 that  the  same  amount  was  available
 in  the  First  Plan  because,  I  think,  it
 was  only  two  years  back  that  this
 amount  was  increased.

 Shri  B.  K.  Gaikwad:  May  I  know
 whether  it  is  a  fact  that  by  refusing
 scholarship  to  Scheduled  Caste  stu-
 dents  Government  is  acting  against  the
 directive  principles  enunciated  in
 article  46  of  the  Constitution?

 Dr.  K.  L.  Shrimali:  No,  Sir;  not  at
 all.  The  article  is  not  being  violated
 in  any  way.  We  have  to  take  into
 account  the  availabilty  of  funds,  and
 when  there  are  larger  number  of
 students  coming  out,  it  is  natural  that
 the  principle  of  selection  will  have  to
 be  applied.  I  may  also  inform  the
 House  that  as  far  as  university  educa-
 tion  is  concerned  in  every  country
 some  kind  of  selection  has  to  be  made.
 University  education  is  not  meant  for
 all  kinds  of  people;  it  is  only  those
 who  cari  derive  the  maximum  benefit
 out  of  university  education  who  would
 be  admitted.  (iInterruption.)
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 Shri  8.  S.  Murthy:  There  is  no
 untouchability  m  other  countries

 eft  मवल  प्रभाकर  :  क्‍या  में  जान  सकता

 हैं  कि  हरिजन  कल्याण  के  निरमित्त  जो  राशि
 रक्खी  गई  थी,  उस  में  से  कुछ  रुपया  ले  कर
 के  इन  छात्रो  को  दे  दिया  जायेगा  ?

 Dr.  K.  LU,  Shrimali:  I  do  not  know
 about’  that  Harijan  Welfare  Fund  It
 is  not  at  my  disposal,  and  I  cannot
 possibly  answer  that  question  The
 hon  Member  may  table  a_  separate
 question  for  that

 Mr.  Speaker:  Next  question
 Several  Hon.  Members  rose—

 Mr  Speaker:  I  have  allowed  a  suffi-
 cient  number  of  supplementaries

 Shri  B,  K.  Gaikwad.  I  shall  put  only
 one  question

 Mr.  Speaker:  Yes

 Shri  B.  K.  Gaikwad:  Was  there  any
 announcement  made  by  the  ‘sovern-
 ment  to  the  effect  that  the  number  of
 Scheduled  Caste  students  is  increasing
 year  after  year  and  hence  the  element
 of  selection  would  be  introduced?

 Dr.  K.  L.  Shrimali.  I  have  already
 said  that  selection  will  be  made

 Shri  8  K  Gaikwad  I  want  to  know
 whether  an  announcement  was  made
 to  that  effect

 Dr.  K  L  Shrimali:  The  institutions
 have  been  informed  that  selection
 would  be  made

 Agricultural  Courses  in  Higher
 Secondary  Schoels

 Shri  Bibhuti  Mishra-
 Shri  Ram  Krishan:

 697.  Sardar  Iqbal  Singh:
 Shri  Panigrahi:

 [  Shri  I  Eacharan-

 Will  the  Minister  of  Education  be
 Pleased  to  state

 (a)  whefher  the  scheme  for  imst-
 tuting  agricultural  courses  in  higher
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 secondary  schools  in  the  rural  areas
 of  the  country  has  been  finalised,

 (b)  ४  so,  the  details  thereof,  and

 (९)  the  States  where  these  courses
 have  been  introduced?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (a)  Yes,  Sir

 (b)  and  (c)  A  statement  is  laid  on
 the  Table  of  the  Lok  Sabha  [See
 Appendix  III,  annexure  No  8]  ]

 श्री  विभूति  सिध  इस  स्टेटमेट  से  पता
 चलता  है  कि  कुछ  स्टेट्स  को  दिया  गया  है  ।
 मैं  यह  जानना  चाहता  ह्  कि  कौन  से  श्राघार  पर
 इन  स्टेट्स  को  चुना  गया  है  ?

 डा०  का०  नाज  शोसालों :  स्टेट्मेट
 से  श्राप  को  मालूम  होगा  कि  जो  कोर्सेज  इस
 विषय  के  लिये  रखें  गये  है  वे  सीमित  है  ।

 यह  सम्भव  नही  था  कि  सभी  स्टेट्स  को  दे  दिया
 जाये  ।  जिन  स्टेट्स  की  हमारे  पास  पहले  दर-
 स्वास्ते  श्प्रा  गई  उन  को  मजूरी  दे  दी  गयी  t

 एक,  दो  या  सीन  ऐसी  स्टेट्स  है,  मुझे  ठीक
 नम्बर  याद  नहीं  हैं  ।  जो  कि  रह  गयी  हैं  t
 लेकिन  बाकी  की  स्टेट्स  ने  इस  के  लिये  दर-
 ख्वाम्त  भी  नहीं  दीं  थी  ।

 श्री  विभति  समिध्  क्‍या  सरकार  ने  इस
 बात  का  घ्यान  नहीं  रखा  कि  जो  डेफिसिट

 स्टेट्स  है  वहा  के  विद्यार्थियो  को  शिक्षा  दी
 जाय  ताकि  वे  अपने  यहा  खेती  की  उन्नति  कर
 सके  ।

 डा०  का०  ह...) हू ड  श्रीसाली  सरकार
 को  इस  का  पूरा  ब्यान  है  1  में  माननीय  सदस्य

 महोदय  से  निवदन  करूगा  कि  जिस  राज्य  के
 बारे  में  व  कहना  चाहते  हैं  उन  को  यह  बात
 जा  कर  कहें  कि  जितनी  जल्दी  हां  सके  वह
 दरख्वास्त  भेजा  करे

 Mr.  Speaker.  Shri  Pamgzahi

 Shri  Jadhav  May  I  know  whether
 Bombay

 Dr.  छू,  L.  Shrimalit  Bombay  did
 apply



 35०7  Oral  Answers

 Mr.  Speaker:  I  am  not  going  to
 allow  the  hon  Members  whom  I  do
 not  cath  to  put  a  question  Yet  af
 they  goon  the  hon  Minister  need  not
 answer  They  will  catch  my  eye  in
 due  course  I  find  the  name  of  Shri
 Panigrahi  and  the  names  of  some  other
 Members  put  against  this  question  I
 am  trying  to  give  them  an  opportunity
 first,  and  then  to  others  as  far  as
 possible,  except  in  exceptional  circum-
 stances

 Shri  Panigrahi  In  the  statement  no
 mention  has  been  made  about  the
 State  of  Orissa  May  I  know  whether
 the  State  Government  made  anv
 request  to  the  Government  of  India
 for  getting  a  sanction  of  an  amount
 for  this  purpose  or  whether  the  Gov-
 ernment  of  India  could  not  find  it
 possible  to  give  the  money?

 Dr.  K.  L.  Shrimali:  It  is  very  diffi-
 cult  to  answer  about  each  individual
 State,  but  generally  those  States  which
 applied  in  time  got  the  allocation

 Shri  Jadhav  May  I  know  whether
 it  was  possible  to  distribute  these
 courses  to  all  the  States?

 Dr.  K  L  Shrimah  I  would  verv
 much  like  to  extend  these  schemes  to
 all  the  States  but  our  tunds  are
 lmited  and  I  hope  in  the  third  Five
 Year  Plan  we  may  have  more  funds
 for  this  purpose

 Shri  Tangaman:  [0  the  statcment
 we  find  that  in  six  States  this  has
 been  introduccd  Meas  I  know  what
 will  be  the  break  up  of  the  zrant  that
 is  being  given  to  thes:  six  States?

 Dr  K  L_=  Shrimali  If  the  hon
 Member  would  look  at  the  statement
 he  will  «e  that  it  shows  the  expendi-
 ture  on  each  course  If  the  arithmeti-
 cal  calculation  ९5  made  he  could  find
 out  how  much  allocation  35  made  to
 each  State

 Shri  Tangamani:  The  total  is  there
 I  wanted  to  know  how  much  38  allot-
 ted  to  each  State—-West  Bengal,
 Kerala,  Madras,  etc
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 Mr  Speaker:  I  have  the  statement
 here  Under  various  heads,  for  each
 State  it  is  given

 Dr  K  L,  Shrimali:  The  position  is
 explained  for  each  course,  and  the
 estimate  fot  each  course  is  given  For
 each  State  the  number  of  courses
 allotted  4९  also  given  It  is  then  @
 simple  calculation  to  find  out  how
 much  :s  allotted  to  each  State

 not  got  the  calculation

 Shri  Hem  Barua:  From  the  state-
 ment  it  is  seen  that  50  agricultural  and
 ten  science  diversified  courses  have
 been  introduced  in  six  States  May  I
 know  how  far  these  six  States  have
 co-operated  with  the  scheme  and  what
 is  the  progress  achieved  so  far?

 Dr  K  UL.  Shrimali:  We  have  not
 received  vet  the  reports  from  the  State
 Governments

 Shri  Rami  Reddy:  May  I  know  whe-
 ther  the  agricultural  needs  of  each
 State  have  been  taken  into  considera-
 tion  while  selecting  the  States  and,
 if  so,  why  Andhra  is  eliminated  from
 the  list  of  States  in  which  these  courses
 are  being  started?

 Dr  K  L  Shrimali  I  have  already
 answered  that  question

 Mr  Speaker  Ther  is  a  matching
 grant  I  think

 Di  K  L  Shrimah  We  wiote  to  all
 the  State  Governments  and  some  State
 Governments  had  scent  them  applica-
 to.  with  then  requirements  Two  or
 three  State»  sent  the  apphcations  late
 Other  State  Goveinments  did  not  send
 apphcation  with  the  result  that  they
 wile  left  out

 Shri  Tyagt  Is  this  agricultural
 training  in  rural  areas  given  only  to
 such  students  as  are  anxious  to  take
 agriculture  as  their  profession  in  life
 or  is  it  compulsorily  given  to  every-
 body”

 Dr.  K  UL.  Shrimali;  The  purpose  of
 these  multi-purpose  courses  is  to  pro-
 vide  courses  to  suit  the  abilities  and
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 talents  of  each  individual  child.  There
 will  be  various  kinds  of  courses  in
 the  same  institution,  including  agri-
 cultural  course,  and  those  students
 who  have  an  aptitude  and  the  ability
 to  make  use  of  these  courses  would
 be  admitted  to  these  courses.

 Mr.  Speaker:  I  would  appeal  to  all
 the  hon.  Members  to  go  and  see  what
 is  happening  in  therr  own  States
 during  the  inter-sessions.

 Shri  Tyagi:  Nothing  is  happening
 Mr.  Speaker:  I  am  really  surprised

 Whenever  I  go,  I  do  not  miss  an
 opportunity  to  see  what  is  happening.
 I  saw  a  multi-purpose  school  in  my
 own  town  and  saw  how  it  was  work-
 ing  But  how  does  such  a  thing  escape
 the  hon.  Members?  It  is  not  as  if  one
 district  is  preferred  to  another  district.
 I  am  sure  there  is  kt  least  one  multi-
 purpose  school]  in  every  district.

 Shri  Panigrahi:  Were  you  satisfied
 with  the  school?

 Mr.  Speaker:  |  am  thoroughly  satis-
 fied.

 “Smuggied  Goods  Seized  in  Delhi”
 “fF

 Shri  Harish  Chandra
 °69S.<  Mathur:

 [  Pandit  D.  N.  Tiwary:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 that  Delhi  shops  receive  a  regular
 supply  of  smuggled  goods  such  as
 watches,  pens,  blades  etc.;  and

 (b)  what  is  the  amount  of  such
 smuggled  goods  seized  and  the  num-
 ber  of  persons  arrested  during  the  last
 six  months?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  As  far  as
 Government  are  aware,  there  is  no
 regular  supply  of  smuggled  goods,  such
 as  watches,  fountain  pens  and  razor
 blades,  to  the  shops  at  Delhi  They
 are,  however,  aware  that  certain  quan-
 tities  of  these  goods  are’  being  smug-
 gled  into  this  country  through  various
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 Land  Customs  frontiers  as  wel]  as
 Sea  and  Air  ports.  [t  is  not  impossi-
 ble,  therefore,  that  some  of  these  goods
 are  sought  to  be  disposed  of  through
 traders  in  Delhi.

 (b)  During  the  last  six  months  1,187
 watches  valued  at  Rs.  44,320  were
 seized  by  the  Delhi  Customs  out  of
 which  one  single  case  covers  1,150
 watches  valued  at  Rs.  42.000.  No  other
 goods  like  pens,  blades  etc.  were  seized
 during  this  period.  One  person  was
 arrestcd  in  connection  with  the  smug-
 gling  of  watches  referred  to  above.

 Shri  Harish  Chandra  Mathur:  May
 i  know  what  steps  have  been  taken
 in  regard  to  prevent  smuggling,  since
 the  hon.  Deputy  Minister  stated  on  the
 fioor  of  the  House  during  the  budget
 session  that  the  Delhi  market  was
 flooded  with  luxury  goods  not  because
 foreign  exchange  had  been  released
 but  because  smuggling  of  goods  was
 there  in  the  market  all  over.  May  I
 recall  his  attention  to  that  fact  and
 may  I  know  what  is  happening?

 Shri  B.  R.  Bhagat:  That  statement
 was  made  a  year  ago,  and  this  ques-
 tion  pertains  to  a  recent  period.  Since
 then.  various  steps  have  been  taken,
 including  the  tightenmg  of  anti-
 smuggling  measures  and  the  result  has
 been  quite  encouraging.

 Shri  Harish  Chandra  Mathur:  I
 have  asked  what  special  measures
 have  been  taken

 Mr.  Speaker:  Is  it  desirable  to  state
 all  of  them  on  the  floor  of  the  House
 to  encourage  smugglers  to  get  out  of
 them?

 Shri  Harish  Chandra  Mathur:  May
 4  know  if  the  hon.  Minister  35  aware
 that  only  three  months  back,  the  Delhi
 market  was  so  flooded  with  7  O'clock
 blades  in  spite  of  restriction  on  the
 import,  that  the  market  price  went
 down  from  Rs.  38  per  ten  packets  to
 Rs.  i3  per  ten  packets  which  shows
 that  the  market  was  “ooded  with
 smuggled  goods,  and  may  I  know  if
 the  hon  Minister  38  aware  that  the
 steps  taken  by  him  are  inadequate?
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 Sbri  8  R.  Bhagat:  No;  the  conclu-
 sion  drawn  by  the  hon  Member  is
 wrong,  m  this  particular  matter,
 because  the  indigenous  production  has
 grown  and  the  quality  has  improved
 and  that  has  resulted  in  bringing
 down  of  the  prices

 Scientists’  Delegation  to  U.S.8.R.
 4

 Shri  Panigrahi:
 Shri  ५  ४.  Nayar:
 Shri  Kumaran:
 Shri  Muhammed  Elias:

 ]  Sadar  Iqbal  Singh:
 {  Shri  Bhakt  Darshan:

 791.

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleased
 to  state  \

 (a)  whether  the  team  of  scientists
 led  by  Professor  M  S  Thacker  which
 visited  the  USSR  has  submitted  re-
 port  to  the  Government  and

 (b)  if  so  whether  a  copy  of  it  will
 be  laid  on  the  Table  of  the  House

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humaynn
 Kabir)  (a)  Yes  Sir

 (b)  A  copy  of  the  report  will  be
 laid  on  the  Table  of  the  House  in  due
 course

 Supply  of  Coking  Coal  to  Rourkela
 Steel  Plant

 +702  Shri  Supakar  Wll  the  Minis
 te:  of  Steel  Mines  and  Fael  be  pleased
 to  state

 (a)  the  source  from  which  the
 Rourkela  Steel  Plant  will  get  its  sup
 ply  of  cohing  coal  and

 (b)  whether  the  coal  washeries  that
 are  being  established  will  produce
 enough  metallurgical  coal  for  all  the
 Steel  Plants  in  the  pubhe  sector?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)
 Rourkela  is  to  get  washed  coals  from
 the  Kargali  and  Dugda  washeries  The
 eenstruction  of  the  Kargal:  washery  ie
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 almost  completed  and  no  difficulty  is
 anticipated  in  getting  washed  coat
 from  this  washery  Until  the  Dugda
 washery  is  constructed,  selected  un-
 washed  Jharia  coais  will  be  used

 (b)  Yes,  Sir

 Shri  Supakar:'In  view  of  the  fact
 that  these  washeries  will  supply  cok-
 ing  coal  to  Rourkela  as  well  as  Bhilai,
 is  there  any  scheme  for  having  a  short-
 cut  railway  link  between  Kargal  and
 Rourkela?

 Sardar  Swaran  Singh:  It  will  be
 better  if  that  question  is  addressed  to
 the  Railway  Minister

 मशनिषेष

 * go}  श्रो  जिभूति  सिश  क्‍या  गृह-
 कार्य  मत्री  यह  बताने  की  क्रपा  करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  बिहार  उत्तर
 प्रदेश  और  आसाम  की  सरकारो  ने  श्पन  राज्य
 म  मद्यनिषेध  लागू  करन  के  लिय  केन्द्रीय
 सरकार  से  वित्तीय  सहायता  मागी  है,
 और

 (ख)  यदिहा  ता  केन्द्रीय  सरकार  न
 किस  अवधि  के  लिये  कितनी  सहायता  बने
 का  निश्चय  किया  है  ?

 गृहन्का्य  सत्रालय  में  राज्य-प्रत्री  (श्री
 दातार)  (क)  केवल  उत्तर  प्रदेश  सरकार
 न  ही  कुछ  वित्तीय  सहायता  मागी  थी  ।

 (स्व)  काई  सहायता  नहीं  दी  गई  ।

 श्री  विभूति  सिश्र  में  जानना  चाहता  हू
 कि  क्या  केन्द्रीय  सरकार  ने  मादक  द्रव्य  निषेध
 के  सम्बन्ध  में  काई  मनिश्चितत  नीति  निर्धारित
 की  है  कि  अमुक  काल के  ग्रन्दर  मादक  द्रव्य
 का  लिषधघ  सम्पूर्ण  रूप  स  हो  जायगा  ?

 गृह-कार्य  मंत्री  (पंडित  गो  wo  पन्त )  :
 जी  नहीं  ।

 क्षी  विभूति  सिश्र॒  मे  जानना  चाहता  हूं
 के  जिस  मादक  द्रव्य  के  प्रहन  को  ले  क्र



 36553  Oral  Answers

 महात्मा  जी  ने  हिन्दुस्तान  की  ग्राजावी  ली
 शौर  महात्मा  जी  ने  पअ्रपने  मरने  के  दिनो  में
 भी  मादक  द्रब्य  जैसी  किसी  पदार्थ  को  ग्रहण
 नहीं  किया,  उस  के  सम्बन्ध  में  क्या  सरकार
 पर  यह  जिम्मेदारी  नहीं  है  कि  वह  उस  का  निषेध

 सम्पूर्ण  रूप  से  करे  ।

 पंडित  गो०  wo  asa:  सरकार  कोशिश
 कर  रही  है,  यहा  दिल्‍ली  में  बहुत  सी  बाते  की
 गई,  झौर  जगहों  मे  भी  की  जा  रही  है  ।  अ्न्डमन्स
 में  उन  को  बन्द  कर  दिया  गया  ।  एक  प्राहिबि-
 हाने  कमेटी  हुई,  उस  ने  अपने  सुझाव  दिये  ।

 स्टेट्स  के  हाथ  में  यह  मामला  है  और  बह  हमेशा
 गौर  करती  रहती  है  कि  कैसे  इसे  बढ़ावें  झौर
 कैसे  करें  q

 श्रो  विभति  सिश्र  :  स्टेट्स  को  सहायता
 देने  के  लिये  क्‍या  केन्द्रीय  सरकार  कुछ  सोचती
 2  i]

 पंडित  Tho  To  पन्‍ल  :  सहायता  की  रकम,
 हर  स्टेट  के  लिये  जिस  हद्द  तक  केन्द्रीय  सरकार
 दे  सकती  है  उस  के  प्रन्दर  स्टेट्स  को  देखना
 होता  है  कि  किस  मद  से  कितना  उन  का  खर्च
 करना  चाहिये,  किस  को  पहले  करना  चाहिये,
 किस  को  पीछे  करेगे.  कितनी  झामदनी  को
 जरूरत  है,  कितनी  आमदनी  को  वह  छोड  दे,
 किन  नये  तरीकों  से  अपनी  ग्रामदनी  बढ़ावे  ।
 यह  सब  उन  को  गौर  करना  पढ़ता  है  t

 Shri  Hem  Barua:  In  some  States,
 like  the  State  of  Assam,  they  have
 introduced  this  scheme  of  prohibition
 on  a  limited  scale  Do  they  propose
 to  extend  the  area  of  operation  and
 if  so,  have  they  approached  the  Central
 Government  for  financial  assistance?

 Pandit  G.  B.  Pant:  I  do  not  think
 they  have  to  approach  the  Central
 Government  for  that  If  they  want
 to  take  any  action  within  the  State.
 they  are  competent  to  do  so

 Shri  Thimmaiah:  May  I  know  whe-
 ther  any  steps  have  been  suggested  to
 the  State  Governments  to  implement
 the  recommendations  of  the  Shriman
 Narayan  Committee?

 30  AUGUST  i958  Oral  Anawers  30574

 ‘Pandit  G.  B.  Pant:  Many  from  time
 to  time,  not  only  by  the  Government
 but  by  many  others  also.

 Census  of  Dowry  Gifts

 Shri  Tangamani:
 Shri  Rameshwar  Tantia:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 7104.

 (a)  whether  Government  have
 ordered  a  census  of  dowry  gifts  offered
 and  received  by  Government  officers
 during  the  year  1057-58;

 (b)  what  is  the  purpose  of  taking
 the  census,  and

 (c)  when  will  the  census  results  be
 out?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 and  (b}.  Government  servants  are
 required  to  report  such  gifts  to  Gov-
 ernment  where  necessary  under  the
 provisions  of  the  Central  Civil  Services
 (Conduct)  Rules,  1955.  Information
 about  such  gifts  is  being  collected.

 (0)  As  soon  as  the  information  is
 collected,  it  will  be  laid  on  the  Table
 of  the  House

 Shri  Tangamani:  May  I  know  whe-
 ther  in  seeking  information  from  the
 officers,  they  are  asked  to  furnish  a
 statement  of  dowry  gifts  received  and
 fiven  by  them  or  dowry  gifts  received
 and  given  by  their  dependants?

 Shri  Datar:  Information  has  been
 called  and  therefore  the  information
 is  being  collected

 Mr.  Speaker:  The  question  is
 whether  the  dependants  also  are  in-
 cluded

 Shri  Datar:  Under  the  ruies,  they  do
 come

 Shri  Tangamani:  May  I  know  whe-
 ther  this  will  be  an  yearly  phenomenon
 or  only  a  sample  survey  taken  for
 ‘1957-587,

 Shri  Datar:  The  question  wes  asked
 as  to  what  was  being  done  in  this
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 respect  Therefore  the  mformation  38
 being  called  for.

 Mr.  Speaker:  He  wants  to  know
 whether  this  Will  be  a_  recurring
 feature  Has  he  to  report  every  time
 he  receives  or  gives  gifts?

 Shri  Datar.  Yes,  Sir  Whenever
 there  are  such  gifts,  he  has  to  report

 Mr.  Speaker:  So,  it  will  be
 continuous

 Shr:  Hem  Barua  In  view  of  the  fact
 that  the  dowrv  system  destroys  the
 sacramental]  value  of  life  and  cuts  at
 the  root  of  romance,  may  4  knew  if
 the  Government  propose  to  introduce
 legislation  banning  this  nauseating
 system  altogether?

 Shri  Datar:  There  are  many  parts
 where  this  custom  is  there  There-
 fore,  this  custom  has  been  recognised
 But  they  have  to  report  it  under  the
 rules

 Shri  Thimmaiah:  May  I  know  whe-
 ther  taking  dowry  from  a  rich  father-
 in-law  is  forbidden?

 Shri  Datar:  Rich  or  poor,  the  ques-
 tion  is  what  is  the  amount  that  he
 foves  or  receives

 Shri  Tangamani:  |  would  lke  to
 know  from  the  hon  Munister  whether
 there  is  a  proposal  to  bring  any  legis-
 lation  banning  the  giving  or  receiving
 of  dowry?

 ed

 D:  Government  have  issued
 a  circ  and  the  terms  of  that
 crew  are  to  be  adhered  to  by  all
 the  Government  servants

 Mr.  Speaker:  He  wants  to  know
 whether  there  is  any  proposal  to  intro-
 duce  legislation  banning  the  svstem  on
 an  ali-India  basis  Some  State  Legis
 latures  have  passed  legislation

 Shri  Datar:  I  am  not  aware  of  any
 such  thing

 The  Minister  of  Home  Affairs
 (Pandit  G.  B.  Pant):  This  is  one  of
 the  subjects  which  are  under  peren-
 mial  consideration
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 Publication  of  Report  of  OMicial
 Language  Comrmiasion

 s795  J  Shri  Subodh  Hansda:
 (  Shri  S  C.  Samanta:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state

 {a)  whether  the  report  of  the  Official
 Language  Commission  has  since  been
 published  in  any  of  the  _  regional
 languages  and

 (४)  7  so  the  total  amount  incurred
 to  pubhsh  it?

 The  Minister  of  Home  Affairs
 (Pandit  6.  B  Pant):  (a)  Yes,  in
 Hindi

 (b)  About  Rs  21,000
 Shr:  Subodh  Hansda.  May  I  know

 whether  there  is  any  proposal  to  pub-
 lish  the  report  in  the  different  regional
 languages?

 Pandit  G  B  Pant  Almost  all  the
 State  Governments  are  having  it  pub-
 jished  39)  their  own  regional  languages

 Shri  Subodh  Hansda  May  I  know
 why  the  Government  propose  to  pub-
 lish  the  report  in  different  regional
 languages?  Is  it  for  eliciting  public
 opinion  or  to  sell  them  in  the  market?

 Pandit  G  B.  Pant:  The  State  Gov-
 ernments  were  requested  to  translate
 the  repoit  They  have  applied  them-
 selves  to  the  task  In  some  places,
 the  regional  version  is  in  Press  In
 others  it  is  likely  to  be  completed
 soon

 Income-tax  Appellate  Tribunal

 +106  Shri  Anirudh  Sinha.  will  the
 Minster  of  Law  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  Govern-
 ment  have  constituted  a  new  Bench
 of  the  Income-tax  Appellate  Tribunal;
 and

 (b)  if  so,  the  place  of  its  location?

 The  Minister  of  Law  (Shri  A.  EK.
 Sen):  (a)  Yes  Sir
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 (b)  The  Bench  is  located  at  Bombay
 for  the  present;  but  the  intention  is
 to  locate  it  at  Calcutta  as  scon  as
 office  accommodation  becomes  avail-
 able  there.

 Shri  Anirudh  Sinha:  May  I  know
 the  justification  for  the  abolition  of
 the  Patna  Bench  of  the  Income-tax
 Appellate  Tribunal  when  Government
 are  creating  new  Benches?

 Shri  A.  K.  Sen:  This  does  not  strict-
 ty  arise  out  of  this  question.  This
 has  been  answered  before,  but  I  do
 not  mind  answering  it  again.  We
 informed  the  House  when  _  several
 questions  were  asked  last  year  that
 the  number  of  freshly  instituted
 appeals  in  the  Patna  Bench  has  gone
 down  to  roughly  500  and  the  pending
 appeals  were  also  insignificant  in
 number,  so  that  it  is  impossible  to
 keep  one  Bench  engaged  for  Patna
 work  alone  throughout  the  year.  It
 turned  out  that  they  had  to  sit  for  #
 substantial  part  of  the  year  at  Cal-
 cutta.  Arrangements  were,  there-
 fore,  made  that  most  of  the  districts
 in  Western  Bihar  would  be  brought
 under  the  jurisdiction  of  the  Allaha~
 bad  Bench  and  some  of  the  districts
 in  Eastern  Bihar  would  be  brought
 under  the  jurisdiction  of  the  Calcutta
 Bench.  An  assurance  was  given  also
 that  these  Benches  would  travel  to
 Patna  from  time  to  time  and  sit  in
 circuits  to  hear  appeals  which  are
 desired  to  be  heard  at  Patna.  Assur-
 ance  was  also  given  that  the  matter
 would  be  kept  under  review  con-
 stantly,  so  that  if  it  is  found  that
 there  are  enough  appesls  pending  and
 instituted  in  the  Patna  Bench,  the
 question  of  setting  up  a  separate
 Patna  Bench  would  be  again  consider-
 ed.

 Shri  Anirudh  Sinha:  In  view  of  the
 hardships  and  inconveniences  €x-
 perienced  by  the  income-tax  assessees
 in  filing  their  appeals  at  Calcutta  and
 Allahabad,  do  Government  propose  to
 reconstitute  the  Patna  Bench?

 Shri  A,  ्,  Sen:  I  have  already
 stated  the  conditions  necessary  to
 warrant  a  review  of  the  matter.  In
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 fact,  the  matter  has  been  kept  under
 review  and  we  have  got  the  latest
 statistics  which  I  may  give  to  the
 hon  Member.  There  were  only  85
 appeals  per  month  on  an  average  in
 the  last  9  months  filed  from  the  Bihar
 area  as  against  308  in  Bombay,  270  at
 Allahabad,  95  in  Madras,  290  in  Cal-
 cutta,  55  in  Delhi  and  82  in  Hydera-
 bad.  That  shows  that  the  number  is
 still  too  small  to  warrant  a  separate Bench  at  Patna.

 Shri  Prabhat  Kar:  May  I  know  the
 number  of  pending  appeals  in  the
 Calcutta  and  Bombay  Benches?

 Shri  A.  K.  Sen:  I  do  not  know  if  I
 can  give  the  facts  on  this  question. But  I  will  try  to  give  it.  There  were
 only  469  cases  pending  before  the
 Patna  Bench.  On  Ist  October,  957
 there  were  2,3i4,  2,182  and  1,570  cases
 before  Madras,  Calcutta  and  Hydera- bad  benches  respectively,  That
 means  that  Calcutta  comes  second, with  2,182,  cases  pending  before  the
 Tribunal.

 Robbing  by  Taxi  Drivers

 *708.  Shri  Radha  Raman:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  there  have  been  any
 cases  in  Delhi  where’  taxi  drivers
 have  robbed  the  passenger  and  even
 murdered  him  or  where  a  gang  hired
 a  tax:  and  took  the  taxi  driver  to  an
 odd  place  and  ultimately  threw  him
 out  of  the  taxi  and  took  it  away  or
 left  him  there  without  payment  under
 threat  of  murder;  and

 (b)  if  so,  the  number  of  such  cases
 reported  during  2957  and  958  so  far:
 and

 (c)  the  steps  taken  in  the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 There  was  no  such  case  involving
 murder,  but  there  have  been  some
 cases  of  robbery  of  a  petty  nature.
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 (8)  9§7  7958  Total
 (Upto  (22-7-58)

 (t)  Cases  in)  which
 passengers  were
 vicitims  at  the
 hands  of  taxi  drivers  ३  we

 (er)  Cases  in  which  taxi
 drivers  were  victims
 at  the  hands  of
 passengers  3  5  8

 (c)  (i)  Night  patrolling  has  been
 introduced  on  forlorn  and  isolated
 roads  on  the  out-skirts  of  the  city,
 as  such  cases  generally  occur  om  these
 roads  during  late  hours  of  night.

 (ii)  Descriptive  rolls  of  al]  the  sus-
 pects  involved  in  such  cases  have  been
 collected  and  circulated  to  tax:
 drivers  through  their  Unions  and
 they  have  been  advised  to  enlist  the
 help  of  Fiying  Squads  whenever
 necessary.

 Shri  Radha  Raman:  Out  of  the  cases
 which  have  been  reported,  may  I
 know  how  many  cases  are  under  pre-
 secution  and  how  many  have  been
 ‘convicted?

 Shri  Datar:  Five  cases  have  been
 brought  to  book  and  4  accused  have
 been  arrested.  They  are  before  the
 court.  Six  cases  have  been  treated  as
 untraced  and  the  remaining  twe  cases
 are  under  investigation.

 Shri  Radha  Raman:  In  view  of  the
 Jarge  number  of  cases  that  have  been
 reported  and  also  in  view  of  the  steps
 that  Government  have  taken,  are  thev
 contemplating  taking  into  confidence
 the  Tax:  Drivers’  Assoriation  and
 seeking  their  co-operatior  in  this
 matter?

 Shri  Datar:  We  are  already  seeking
 their  co-operation.  In  fact,  we  have
 circulated  the  names  of  cuspects§  to
 them  and  we  have  requested  them  tu
 be  careful  and  report  immediately  to
 potice.

 Shri  Joachim  Alva:  Is  there  not  a
 uniform  rule  in  all  big  cities  by  which
 the  taxi  numbers  are  put  on  the
 windscreen  right  in  front  of  the  pas-
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 sengers  and  also  on  the  back  seats  80
 that  the  passengers  on  both  seats
 ™may  know  the  number  of  the  car  in
 emergency?  Is  it  not  strictly  enforc-
 ed?

 Shri  Datar:  The  number  is  always
 there.  It  is  not  inside.

 Shri  Nath  Pai:  The  hon.  Minister
 has  never  travelled  in  a  taxi.

 Steel  Supply  to  Calcutta

 Shri  H.  N.  Mukerjee:
 Shrimati  Renu  Chakravartty:

 *7i0.<  Shri  Prabhat  Kar:

 |
 Shrimati  Da  Palchoudhbari:
 Shri  Bimal  Ghose: .

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  state:

 (a)  whether  some  time  ago  he  was
 approached  by  the  Corporation  of
 Calcutta  for  a  monthly  quota  of  steel
 for  a  certain  number  of  months  for
 executing  the  Palta.Talla  Main
 Scheme  for  Calcutta’s  water  supply;

 (b)  whether  the  request  has  been
 agreed  to;  and

 (c)  if  not,  the  reasons  therefor?

 The  Minister  of  Steel,  Mines  aad
 Fuel  (Sardar  Swaran  Singh):  (a)
 Yes,  Sir  The  request  was  for  allot-
 ment  of  steel  in  addition  to  the  normal!
 allotment  to  the  State

 (b)  and  (०).  Not  yet,  Sir.  Such
 requirements  are  normally  a  charge
 on  the  overall  state  quota.  In  this
 particular  case,  part  of  the  require-
 ments  have  already  been  met  by  the
 State.  What  has  now  been  requested
 for  is  supply  of  the  balance  require-
 ments.  The  quantity  involved  is
 about  8,500  tons,  mostly  plates,  which
 is  a  very  difficult  category  to  obtain.
 The  Bengal  Government  have  been
 requested  to  phase  their  requirements,
 and  if  this  is  done,  it  might  be
 possible  for  us  to  make  a  fresh  effort.

 to  meet  the  demand.
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 Shri  H.  N.  Mukerjee:  In  view  of
 the  danger  which  has  been  anticipat-
 ed  of  a  sudden  breakdown  of  Cal-
 cutta’s  water  supply  on  account  of
 the  leakages  in  the  steel  water  pipes,
 a  danger  which  has  been  emphasised
 by  the  recent  occurrence  in  Dethi,
 will  Government  assure  the  House
 that  in  spite  of  the  difficulties  the
 request  for  steel  allotment  will  be
 considered,  not  as  an  ordinary  matter
 of  prioritv  but  as  a  matter  of  life  and
 death  for  India’s  largest  city?

 Sardar  Swaran  Singh:  Without  en-
 tering  into  the  correctness  of  the  var-
 ious  presumptions  that  are  implicit  in
 the  question  put  forward  by  the  hon.
 Member  on  the  short  question  of  the
 importance  of  this  demand,  we  have
 no  doubt  that  it  is  an  urgent  demand
 But  the  difficulties  with  regard  to
 short  supply  of  steel  are  also  equally
 great.  The  West  Bengal  Government
 have  already  allotted  a  little  over  5,000
 tons  of  steel  to  the  Corporation  to
 enable  them  to  undertake  repairs
 where  they  were  most  urgent.  I  am
 sure  that  if  there  are  any  emergent
 or  urgent  demands,  the  West  Bengal
 Government.  who  have  got  their
 State  allocation,  which  is  much  higher
 than  the  actual  requirements  of  this
 case,  can  alter  the  priorities  of  inter
 se  allocations  and  give  higher  priority
 and  meet  their  demand  if  they  find
 that  the  demand  is  really  urgent  and
 pressing.

 Shri  H  N.  Mukerjee:  There  was  a
 press  report  lately  that  at  a  recent
 meeting  of  experts  and  representatives
 of  Government  and  the  Calcutta  Cor-
 poration  it  found  that  construc-
 tion  of  new  mains  would  not  start  at
 all  next  October  as  it  ought  to  and
 would  be  interrupted  for  lack  of  ade-
 quate  steel  supply  for  a  few  months
 past.  Now  will  the  Minister  give  us
 the  exact  position  in  regard  to  that?

 Sardar  Swaran  Singh:  It  would
 really  be  very  difficult  for  me  to
 give  the  exact  position  as  to  what
 is  the  nature  of  work  that  they  pro-
 pose  to  undertake  and  whether  it  is
 likely  to  be  stopped.  Obviously,  the
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 West  Bengal  Government  or  the  Cor-
 poration  would  be  better  informed.
 But,  as  I  have  already  said,  if  for  any
 particular  portion  of  that  pipe-line  it
 is  found  that  there  is  urgent  demand
 for  steel  for  repairs  which  are  neces-
 sary,  I  am  sure  for  that  specified
 object  fresh  efforts  could  be  made  to
 find  steel  although  it  is  in  short
 supply.

 Shri  Prabhat  Kar:  Am  I  to  under-
 stand  that  the  Government  of  West
 Bengal  has  not  approached  the
 Central  Government,  pointing  out
 the  urgency  of  the  need  for  steel  sup-
 ply  for  the  repair  of  the  pipe-lines  for
 water  supply  in  Calcutta?

 Mr.  Speaker:  He  refers  to  additional
 allotment.

 Sardar  Swaran  Singh:  No,  Sir  The
 hon  Member  should  not  have  that
 feeling

 Shri  Sadban  Gupta:  May  I  know
 the  quantity  of  steel  plates  allotted
 to  the  Government  of  West  Bengal
 and  the  allotment  which  the  Cor-
 poration  had  requested  from  the
 Centre”

 Sardar  Swaran  Singh:  The  assess-
 ment  that  has  been  made  by  the  Cor-
 poration  with  regard  to  their  require-
 ments  of  plate  was  ‘13,700  tons.  Qut
 of  this,  the  State  Government  allotted
 them  4,500  tons  on  one  occasion  and
 1,200,  tons  on  another  occasion.  So,
 out  of  the  total  requirement  of  13,700
 tons  about  30  to  40  per  cent.  of  the
 requirements  have  already  been  met
 and  certainly  the  most  urgent  parts
 of  the  pipe-line  can  be  repaired  by
 this  allotment.

 Shri  Sadban  Gupta:  What  is  the
 total  allotment  made  by  the  Govern-
 ment  of  West  Bengal”

 Sardar  Swaran  Singh:  Category-
 wise  allotment  is  not  available  with
 me.

 Shri  Prabhat  Kar:  If  the  State  Gov-
 ernment  has  already  approached  the
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 Central  Government,  the  expert  opin-
 ion  being  that  by  January,  959  the
 water  supply  in  Calcutta  will  not
 able  to  meet  the  requirements,  why
 is  it  that  the  Central  Government
 has  not  taken  steps  to  see  that  their
 requirements  are  supplied  in  time  so
 that  the  people  of  Calcutta  may  not
 put  to  difficulty  in  the  month  of
 January,  9597

 Sardar  Swaran  Singh:  |  have  al-
 ready  attempted  to  give  a  reply  to
 that  The  West  Bengal  Government
 have  approached  us  The  Cor-
 poration  has  also  approached  us  We
 have  pointed  out  that  these  demands
 should  normally  be  met  from  out  of
 the  overall  State  quota  After  all,
 the  States  should  be  left  to  judge  the
 relative  importance  and  urgency  of
 the  various  demands  and  try  to  meet
 those  demands  tn  some  equitable
 manner,  regard  being  had  to  the
 overall  shortage

 Shri  H  N  Mukerjee:  May  3  know
 if  there  is  any  truth  in  the  report
 which  appeared  in  the  press  lately
 that  certain  construction  work  in  re-
 gard  to  the  putting  up  of  steel  mains
 was  entrusted  to  a  Bombay  contract
 mg  firm  and  it  was  because  they  had
 several  commitments  they  diverted
 part  of  the  steel  allocation  to  certain
 other  contracts  and  so  they  could  not
 give  sufficient  attention  to  the  case  of
 Calcutta,  which  has  now  almost  gone
 by  default?

 Sardar  Swaran  Singh:  I  think  xt
 would  not  be  fair  to  say  that  the
 case  of  Calcutta  has  gone  by  default,
 and  the  statement  that  I  have  made
 here  should  be  sufficient  answer  to
 any  such  insinuation  But  with  re-
 gard  to  the  particular  enquiry  that
 the  hon  Member  is  making  of  a
 Bombay  firm  having  some  other  con-
 tract  work,  unless  more  details  are
 given,  I  cannot  give  any  reply

 Mr  Speaker:  I  would  suggest  to
 the  hon  Munster  to  find  out  whether
 really  this  question  ought  to  be  an-
 swered  here  or  not  Are  this  Gov-
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 ernment  in  charge  of  laying  the  pipe-
 line  m  the  streets  of  Calcutta?

 Shri  Prabhat  Kar:  It  relates  to
 supply  of  steel

 Mr.  Speaker:  If  it  i3  supply  of  steel,
 itis  all  might  But  what  about  apoint-
 ment  of  the  contractor  for  laying  down
 the  pipes”

 Sardar  Swaran  Singh:  No,  2  will
 be  the  corporation  who  would  be  m
 charge

 Mr  Speaker:  So,  what  is  the  good
 of  asking  this  Minister  whether  some
 contractor  appointed  by  the  Calcutta
 Corporation

 Shri  H  N  Mukerjee:  The  allocat-
 ३07

 Mr  Speaker:  As  for  allocation,  he
 has  already  said  that  both  the  State
 Government  and  the  corporation
 have  written  to  the  Central  Govern-
 ment,  but  the  Central  Government
 somehow  fee]  that  :f  they  allocate
 priorities  or  assign  priorities,  they  will
 be  able  to  manage  __ithis_  themselves,
 and  there  it  stops  so  far  as  the  res-
 ponsibility  of  the  Centre  is  concerned.

 The  hon  Member  asked  a  question
 whether  this  work  of  construction  has
 not  been  entrusted  to  a  Bombay  con-
 tractor  who  has  diverted  a  portion  of
 this  for  some  other  purpose  I
 wanted  to  know  from  the  Minister
 whether  the  work  of  construction  and
 entrusting  2६  to  X,  Y  or  2  as  a  con-
 tractor  lies  in  the  hands  of  the  Central
 Government,  and  if  not,  how  this
 question  would  arise  So,  let  us  not
 ignore  this  aspect  of  the  matter
 (Interruptions)  Whatever  may
 happen  in  Calcutta,  if  a  contractor
 eats  ॥  away,  are  this  Government  res-
 ponssble?

 Chambal  Project

 U1  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Finance  b-  pleased  to
 state  the  steps  taken  }  y  Government
 to  implement  the  rc-ommendations  of
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 the  Irngatian  and  Power  team  on
 Chambal  Project

 The  Deputy  Minister  of  Finance
 {Shrimati  Tarkeshwari  Sinha):  I
 place  on  the  table  of  the  Lok  Sabha
 the  minutes  of  the  meeting  of  the
 Committee  on  Plan  Projects  held  on
 July,  12,  1958,  under  the  chairmanship
 of  the  Minister  for  Home  Affairs,
 which  define  the  authorities  that  are
 responsible  for  the  implementation  of
 the  Report  [Placed  in  the  Library
 See  Index  No.  LT-872/58.]  and  the
 nature  of  their  tasks.  [See  Appendix
 Ili,  annexure  No.  82).  The  first  pro-
 gress  report  on  implementation,  from
 the  various  authorities,  for  the  period
 ending  October,  1958,  is  due  in
 November,  1958.

 Sardar  Iqbal  Singh:  May  I  know
 whether  the  development  committee
 which  has  been  suggested  in  this  re-
 port  has  been  appointed?

 Shrimati  Tarkeshwari  Sinha:  All
 the  decisions  that  have  been  taken
 by  this  committee  on  plan  projects
 have  been  laid  on  the  Table  of  the
 House  It  is  for  the  hon  Member  to
 read  and  decide  it  for  himself

 Mr.  Speaker:  He  only  wants  to
 know  whether  a  committee  has  been
 appointed,  as  suggested

 Shrimati  Tarkeshwari  Sinha:  No,  in
 the  statement  here,  there  35  no  pro-
 posal  to  appoint  a  committee  So  I
 said  that  these  were  the  decisions  that
 were  taken  in  the  July  meeting.  and
 they  have  been  laid  on  the  Table  of
 the  House

 Sardar  Iqbal  Singh:  There  ds  one
 proposal,  according  to  Annexure  II
 to  the  statement,  to

 “appoint  committees  for  deve-
 lopment  of  irrigation  and  for
 executing  agricultural  schemes
 suggested  by  the  team,”.

 May  I  know  whether  such  a  com-
 mittee  has  been  appointed?

 Shrimati  Tarkeshwari  Sinha:  They
 have  stressed  that  point,  and  they  have
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 left  it  to  the  State  Government»,  and
 it  as  for  the  State  Governments  to
 appoint  that  committee  and  review  the
 periodical  reports,  and  then  inform  the
 Central  Government

 Shri  Tangamani:  I  find  that  one  of
 the  suggestions  made  was  in  regard
 to  the  creation  of  an  all-India  service
 of  engineers.  May  I  know  what  steps
 Government  have  taken  for  the  cre-
 ation  of  such  a  cadre?

 Shrimati  Tarkeshwari  Sinha:  That
 is  still  under  the  consideration  of  the
 State  Governments.

 Shri  Nath  Pai:  State  Governments’

 Shrimati  Tarkeshwari  Sinha:  The
 Government  of  India  sent  their  pro-
 posals  to  the  State  Governments,  and
 they  have  stressed  the  importance  of
 this  to  the  State  Governments.  All
 the  State  Governments  have  not  yet
 taken  a  decision  on  this  matter;  it  is
 still  under  consideration  by  some
 of  the  State  Governments

 Shri  Harish  Chandra  Mathur:  May
 I  know  which  of  the  major  recom-
 mendations  of  this  team  have  not
 been  accepted  by  Government?

 Mr  Speaker:  How  many  recom-
 mendations  are  there”

 Shri  Harish  Chandra  Mathur:  They
 have  given  only  certain  decisions  on
 the  recommendations  that  they  have
 accepted  But  there  are  certain  very
 important  recommendations  which  I
 understand  they  have  not  accepted
 May  I  know  which  of  the  major  re-
 commendations  that  have  been  made
 by  the  team  after  making  a  studs
 have  not  been  accepted  by  Govern-
 ment?

 Mr  Speaker:  I  wanted  to  know
 whether  I  should  allow  this  question
 or  not  How  many  recommendations
 were  made?  If  the  number  is  large,
 I  am  not  going  to  allow  that  question
 here.

 Shri  Barish  Chandra  Mathor:  I
 said,  only  major  recommendations  I
 did  not  ask
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 Mr,  Speaker:  Major  recommend-
 ations  may  be  one  hundred.

 Shri  Harish  Chandra  Mathur:  There
 would  be  hardly  two  or  three  which
 have  not  been  accepted.

 Mr.  Speaker:  I  cannot  go  on  ex-
 hausting  the  time  by  a  single  question,
 however  interesting  it  might  be.  Is
 the  hon.  Minister  in  a  position  to  58४
 what  the  number  of  such  recommend-
 ations  18?

 Shrimati  Tarkeshwari  Sinha:  It
 is  a  very  long  list.  So,  it  is  not  possi-
 ble  to  read  it  out.

 Shri  Barish  Chandra  Mathur:  Then,
 may  I  ask  about  specific  recommend-
 ations?  May  I  know  whether  it  was
 recommended  by  the  team  that  the
 chairmanship  of  the  Chambal  board
 should  go  to  a  whole-time  man,  and
 if  so,  what  consideration  has  been
 given  to  the  same?

 Shrimati  Tarkeshwari  Sinha:  It
 has  already  been  given  in  the  state-
 ment.  If  the  hon.  Member  would
 care  to  read  the  statement,  he  would
 find  that  it  is  written  there  that  the
 appointment  of  a  whole-time  chair-
 man  for  the  Control  Board  at  this
 stage  was  not  considered  necessary.
 It  has  already  been  given  in  the
 statement.

 Shri  Harish  Chandra  Mathur:  !
 am  only  asking  for  the  reasons  for
 the  same.

 Mr.  Speaker:  It  is  not  considered
 necessary.

 Sardar  Iqbai  Singh:  One  of  the  re-
 commendation  of  this  team:  was  that
 an  agricultural  expert  should  he
 appointed  on  the  Control  Board.  May
 I  know  whether  this  agricultural  ex-
 pert  has  been  appointed?

 Shrimati  Tarkeshwari  Sinha:  ‘Yes,
 they  have  stressed  the  importance  of
 appointing  the  agricultural  expert,  and
 the  association  of  the  Agricultural
 Department  with  this  project;  and  the
 State  Governments  have  agreed  and
 they  are  trying  to  implement  it  as  far
 as  possible.
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 Teachers

 *TLz,  Shri  Sanganna:  Will  the  Min-
 ister  of  Education  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Prime  Minister  has  sent  a  letter  to  all
 the  Chief  Ministers  of  the  States  with
 a  request  to  improve  the  teachers’
 lot;  and

 (b)  if  so,  the  reaction  of  the  Chief
 Ministers  to  it?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  and  (b).  A  state-
 ment  is  laid  on  the  Table  of  the  Lok
 Sabha.  [See  Appendix  II,  annexure
 No.  83.]

 Shri  Sanganna:  May  I  know  whe-
 ther  discontent  among  the  teaching
 staff  is  one  of  the  main  handicaps  in
 the  education  programme?

 Dr,  K.  L.  Shrimali:  I  do  not  know
 how  this  question  arises  out  of  the
 main  question.  In  fact,  a  suggestion
 was  made  with  a  view  to  removing
 that  discontent  and  improving  the
 teachers’  lot.

 Shri  Sanganna:  May  I  know  whe-
 ther  any  financial  assistance  has  been
 #iven  by  the  Centre  to  the  different
 States  to  :mprove  the  lot  of  the  teach-
 ing  staff?

 Dr.  K.  L.  Shrimali:  Yes;  I  have
 informed  the  House  on  several  occas-
 ions  that  financial  assistance  has  been
 given  and  is  being  given  to  improve
 the  salaries  of  teachers.

 Shri  Hem  Barua:  From  the  state-
 ment,  tt  is  seen  that  the  Prime  Minis-
 ter  has  written  te  the  Chief  Minis-
 ters  to  give  an  adequate  recognition
 to  teachers  at  State  and  like  functions.
 May  I  know  how  far  such  recognition
 at  State  and  like  functions  has  been
 given  to  them  by  the  different  State
 Governments  so  far,  and  whether
 Government  are  in  possession  of  any
 detailed  information  about  it?

 Dr.  K.  L.  Shrimali:  The  State  Gov-
 ernment  have  indicated  that  they  are
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 ih  general  agreement  with  the  =  sug-
 gestion  made.  That  is  all  that  I  can
 say  for  the  time  being.

 Shri  Thitmaiah:  May  I  know  whe-
 ther  all  the  States  have  made  use  of
 the  matching  grants  given  to  the
 States  for  enhancing  the  salaries  of
 teachers?

 Dr.  K.  L.  Shrimali:  That  question
 does  not  arise  out  of  this.  The  hon
 Member  will  have  to  give  me  se-
 parate  notice  for  that.

 Pott  and  Dock  Workers’  Strike

 Shri  Tridib  Kumar
 Chaudhuri:

 “73
 4

 Shri  Muhammed  Elias:
 Shri  Damani:

 |  Shri  Tangamani:
 L  Shri  Anthony  Pillai:

 Will  the  Minister  of  Defence  be
 Pleased  to  lay  a  statement  showing:

 (a)  in  how  many  ports  were  Army
 and  Navy  personnel  asked  to  stand-
 by  for  helping  the  civil  port  authorit-
 ies  during  the  port  and  dock  workers’
 strike  in  June,  ‘1958;

 (b)  in  how  many  ports  did  the  port
 authorities  actually  request  the  Army
 and  Navy  personne]  to  take  over  port
 and  dock  works;  and

 (c)  the  type  of  work  which  they
 were  required  to  do  im  this  con-
 nection  and  the  duties  for  which  they
 were  detailed  in  these  ports?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  At  the  ports
 of  Bombay,  Calcutta,  Madras,  Cochin
 and  Visakhapatnam,  the  Army  and
 the  Navy  were  instructed  to  extend
 assistance  in  the  maintenance  of
 essential  services.

 (b)  When  the  strike  actually
 materialised,  the  assistance  of  the
 Armed  Forces  was  requested  and
 Provided  at  Bombay,  Calcutta,  Madras
 and  Visakhapatnam.  The  Army  and
 Naval  personnel  assisted  onty  in  main-
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 taining  the  essential  services.  They
 did  not  take  over  these  ports.

 (c)  The  Army  and  Naval  personnel
 assisted  in  maintaining  the  following
 essential  services:—

 (i)  unloading  of  such  essential
 cargoes  as  foodgrains  and
 salt,  coal  for  use  by  Railways
 and  oil  for  the  Refineries;

 (ii)  safety  of  ships  and  harbour
 installations;

 (in)  running  of  power  houses;  and

 (iv)  maintenance  of  Navigational
 aids.

 Shri  Tangamani:  The  Deputy
 Minister  has  stated  that  the  Army
 and  Naval  personnel  were  only  re-
 cruited  to  these  major  ports  for  main-
 taining  essential  services.  May  I
 know  from  the  hon.  Minister  whether
 after  these  Army  and  Naval  per-
 sonnel  were  withdrawn  from  the
 Madras  harbour,  the  workers  who  had
 to  take  over  had  to  wait  for  two
 days  because  of  the  repairs  that  they
 had  to  do  to  the  cranes  and  other
 things?

 Sardar  Majithia:  I  could  not  follow.
 Would  the  hon.  Member  repeat  his
 question?

 Mr.  Speaker:  It  is  a  suggestion  that
 the  Army  personnel  destroyed  or
 brought  about  damage  to  these  cranes
 and  other  things.

 Shri  Tangamani:  Two  cranes  could
 not  work  for  three  days.  I  know  it
 myself.

 Mr.  Speaker:  The  best  has  been
 made  out  of  a  bad  bargain.

 Consolidation  of  Loans  to  States

 *7i4,  Shri  Panigrahi:  Will  the
 Minister  of  Fimance  be  pleased  to
 state  whether  the  Union  Government
 have  further  considered  any  suitable
 measures  for  consolidating  Central
 loans  to  the  States  and  their  terms  of
 repayment?
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 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  The
 matter  is  still  under  consideration

 Shri  Panigrahi.  Mav  I  know  the
 total  loans  so  fa:  advanced  to  the
 different  States,  and  whether  any
 State  has  made  any  repayment  of  the
 loans?

 Shrimati  Tarkeshwari  Sinha  The
 total  amount,  till  the  end  of  1956,
 which  the  Finance  Commission  took
 into  consideration  was  of  the  order
 of  Rs  900  crores  But,  after  that,  the
 number  of  loans  has  increased  very
 greatly,  and  now,  it  stands  to  nearly
 six  thousand  numbers  of  loans  advanc-
 ed  to  the  State  Governments

 Shri  Panigrahi.  May  I  know  whe-
 ther  any  State  has  paid  any  of  those
 joans?

 Shrimati  Tarkeshwari  Sinha:  There
 are  bound  to  be  some  loans  that  thev
 have  repaid,  and  they  are  repaying
 them,  but  that  is  a  very  small  sum

 Shri  Panigrahi  May  I  know  whe-
 ther  there  has  been  any  request  from
 the  Governments  of  Orissa  and  West
 Bengal  to  exempt  those  States  from
 repayment  of  the  loans  which  have
 been  incurred  for  constructing  major
 river  valley  projects  in  those  States’

 Shrimati  Tarkeshwari  Sinha  All
 States  want  the  same  concession  But
 it  is  not  possible  for  Government  of
 India  to  go  on  piving  concesvions

 Shri  Prabhat  Kar.  The  question
 was  whether  such  a  request  had  been
 made  by  the  Government~  of  Orissa
 and  West  Bengal

 Shrimat:  Tarkeshwari  Sinha  The
 loans  that  have  been  sanctioned  cover
 rehab.  litation  of  refugees  Request
 are  being  made  by  most  of  the  Gov-
 ernments  to  be  allowed  concessions
 and  extension  of  time  hmit  These
 things  come  and  they  are  constantly
 under  consideration  but  that  does  not
 mean  that  we  have  taken  a  decision
 on  that.
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 Shri  Prabhat  Kar:  The
 question  was  not  answered.

 Mr.  Speaker:  What  does  it  matter?
 What  she  says  385  that  there  is  not
 going  to  be  an  exception  made  m
 favour  of  one  State  Every  State
 wants  concessions

 Shri  Ramanathan  Chettiar:  Out  of
 Rs  900  crores  due  from  the  States,
 what  is  the  yearly  payment  that  us
 due  from  the  States?

 Shrimati  Tarkeshwari  Sinha:  I
 shall  have  to  ask  for  notsce  for  re-
 plying  categorically  as  to  how  much
 yearly  payment  has  been  made

 specific

 Suppression  of  Immoral  Traffic

 +
 Jf  Sardar  Iqbal  Singh:
 au  Shri  Vajpayee:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state

 °7i8.

 (a)  the  steps  taken  in  the  Union
 Territory  of  Delhi  in  implementation
 of  the  Suppression  of  Immoral  Traffic
 in  Women  and  Girls  Act,  and

 (b)  the  number  of  arrests  made  for
 contravention  of  the  provisions  of  this
 Act?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva).  (a)  a)  Rules
 under  Section  23  of  the  Act  have
 been  framed,

 (u)  The  two  re-lhght  areas  of  GB
 Road  and  Kath  Bazar  have  been
 brought  under  the  jurisdiction  of  a
 newly  established  Police  Station  m
 Kamla  Market

 (iu)  A  Deputy  Superintendent  of
 Police  has  been  appointed  as  a  Special
 Police  Officer  under  Section  33  of
 the  Act  and  seven  Magistrates  have
 been  empowered  to  try  cases  under
 the  Act,

 Giv)  A  non-official  advisory  beard
 has  been  constituted  under  Sectfon
 18(3)  (b)  of  the  Act  to  advise  the
 Special  Police  Officer  on  the  working
 of  the  Act;  and
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 (v)  The’  Nari  Niketan  is  being
 used  for  the  present  as  a  Protective
 Home  under  the  Act

 (b)  89  women  and  45  men  till  the
 beginning  of  August,  958

 Sardar  Iqbal  Singh:  May  I  know
 when  the  rules  under  thi  Ac  weic
 framed  and  enforced?

 Shrimati  Alva:  This  Act  came  into
 force  on  the  Ist  May,  958  The  rules
 were  framed  long  before  that  and
 circulated  to  the  States  and  we  got
 replies  from  the  States  Then  the
 Act  was  enforced  throughout  the
 country

 Shri  Panigrabi:  May  |  know  whe-
 ther  Government  are  aware  of  the
 fact  that  m  Calcutta  at  a  mass  gather-
 ing  of  these  women,  our  hon  Minister
 of  Law  presided  and  assured  them  that
 Government  would  not  be  harsh  in
 implementing  the  provisions  of  this
 Act?

 The  Minister  of  Law  (Shri  A  K
 Sen):  First  of  all,  I  did  not  preside
 It  was  presided  over  by  Shri  Hemant
 Bose  of  the  Forward  Bloc  I  was
 asked  to  attend  the  meeting  as  an
 invitee  It  was  certainly  a  large
 gathering,  Before  I  attended  the
 meeting,  certain  resolutions  were
 handed  over  to  me,  they  were  passed
 at  another  meeting  on  the  llth  May
 which  was  addressed,  amongst  others,
 by  speakers  mostly  from  the  leftist
 parties,  hke  Dr  Narain  Roy,  Shri
 Hemant  Bose,  Shri  Amar  Bose  and
 others  in  which  specific  representations
 were  made  that  unless  women’s  homes
 were  set  up,  these  women  should  not
 be  evicted  from  their  existing  resi-
 dences  When  these  Resolutions  were
 submitted  to  me,  I  think  the  hon
 Member  expects  that  I  should  give
 some  consideration  to  them  And
 when  I  was  asked  at  the  meetipg,  I
 said  that  it  was  never  the  policy
 of  the  Act  to  evict  these  women  into
 the  streets  without  providing  for
 Ulternative  homes.  “Phat  is  one  of  the
 essential  provisions  of  the  Act  {teelf.
 348  L.S.D  —2
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 that  such  protective  homes  should  be
 established,  otherwise  it  would  lead
 to  more  harm  than  good.

 Shri  Panigrahi:  May  I  know  whe-
 ther  any  such  protective  homes  have
 been  established?

 Shrimat:s  Alwa:  These  homes  have
 been  established  in  different  parts,
 and  even  where  it  has  not  been  possi-
 ble  to  establish  them,  efforts  are
 being  made  and  the  existing  homes
 have  been  turned  into  protective
 homes  even  in  Delhi

 Shri  Jadhav:  May  I  know  whether
 the  number  of  such  women  and  girls
 in  Delhi  was  ascertained?

 Shrimati  Alva.  No

 Shrimati  Manjula  Devi:  What  are
 the  reasons  why  the  UP  Government
 did  not  implement  the  Act  from  May
 1958,  when  these  professional  women
 and  girls  migrated  from  Delhi  to
 Meerut?

 Shrimati  Alva:  It  was  not  that  the
 Act  was  not  implemented  there  But
 when  the  Act  came  into  force  all  over
 India,  naturally  some  of  these  women
 did  migrate  to  other  places  which
 they  considered  safe  for  carrying  on
 their  business

 Debts  due  to  Foreign  Countries

 *UL7,  Shri  Tyagi:  Will  the  Minister
 of  Fimance  be  pleased  to  lay  a  state-
 ment  showing:

 (a)  whether  it  is  a  fact  that  the
 debts  owed  by  India  in  respect  of
 capital  goods  ordered  under  the
 Second  Five  Year  Plan  amount  to
 Rs  880  crores,  and

 (9)  the  country-wise  break-up  of
 the  above  debts?

 Tho  Deputy  Minister  of  Finance
 (Shai  B  R  Bhagat):  (a)  The  amount
 of  foreign  loans  drawn  for  the  import
 of  capital  goods  during  the  first  two
 years  of  the  Second  Five  Year  Plan
 in  abovt  Rs,  148  crores.  If,  however,
 the  Hon’ble  Member  :s  referring  |  to



 3635  Orat  Answers

 the  value  of  orders  placed  abread,
 attention  is  invited  to  paragraph  7  of
 the  statement  on  the  Foreign  Ex-
 change  Position  made  by  the  Finance
 Minister  on  3th  August,  +1958,  where-
 in  it  is  stated  that  “Commitments  in
 the  public  and  private  sectors  to-
 gether,  yet  to  be  paid  for  amounted
 to  Rs.  887  crores  approximately  as  on
 the  lst  April,  1958".  Of  these  com-
 mitments,  it  is  estimated,  capital
 goods  account  for  about  Rs.  660
 crores

 (b)  A  statement  giving  the  available
 information  in  respect  of  the  total
 outstanding  commitments  in  the
 public  sector  is  placed  on  the  Table  of
 the  Lok  Sabha.  [See  Appendix  III,
 annexure  No.  84.)  Country-wise  in-
 formation  regarding  private  sector
 cemmitments  is  not  available.

 Shri  Tyagi:  Is  this  total  of  Rs.  887
 crores  nett,  that  is,  after  deducting
 any  trade  balance  to  our  credit  in
 various  countries?

 Shri_B.  R.  Bhagat:  No,  that  would
 be  reflected  in  the  total  foreign  ex-
 change  deficit  which  is  now  determin-
 ed  at  Rs.  560  crores.  The  sum  of
 Rs.  887  crores  is  the  total  as  on  Ist
 April  958  of  our  commitments  (in-
 cluding  import  licences  issued)  for
 the  import  of  capital  goods  as  also
 for  maintenance  of  the  economy.

 Shri  Tyagi:  I  wanted  to  get  the  in-
 formation  in  regard  to  our  total
 indebtedness  which  is  being  incurred
 with  regard  to  the  requirements  of
 the  Second  Five  Year  Plan.  What
 will  be  the  total  commitment  _  till
 end  of  the  Five  Year  Plan?

 Shri  B.  R.  Bhagat:  In  strict  legal
 parlance  I  gave  the  information.  I
 will  read  it  again:

 “The  amount  of  foreign  loans
 drawn  for  the  import  of  capital
 goods  during  the  first  two  years
 of  the  Second  Five  Year  Plan
 is  about  Rs.  489  crores.”

 That  is  our  copumitment  for  the
 two  years.

 30  AUGUST  958  Oral  Answers  3656

 Shri  Tyagi:  What  about  the  other
 three  years?  How  much  more  is  en-
 visaged?

 Mr,  Speaker:  The  hon.  Member  will
 kindly  read  his  own  question:  “whe-
 ther  it  is  a  fact  that  the  debts  owed
 by  India  in  respect  of  capital  goods
 ordered  under  the  Second  Five  Year
 Plan  amount  to  Rs.  880  crores”.  The
 hon.  Minister  has  replied  that  they
 owe  to  the  tune  of  Rs.  48  crores.  He
 has  not  put  down  a  question  as  to
 what  is  going  to  be  the  commitment
 for  the  entire  five  year  period.

 Shri  Tyagi:  That  is  my  supplemen-
 tary.

 Mr.  Speaker:  That
 won’t  arise.

 Shri  Ramanathan  Chettiar:  What
 is  the  total  amount  of  inferest  due
 on  these  debts?

 Shri  B.  BR.  Bhagat:  I  require  se-
 parate  notice.

 supplementary

 Technical  Education

 °718.  Dr.  Kam  Subhag  Singh:  Wil)
 the  Minister  of  Sejentific  Research  and
 Cultural  Affairs  be  pleased  to  lay  a
 statement  showing:

 (a)  how  much  and  from  which
 foreign  countries  Government  have
 so  far  received  assistance  for  the
 advancement  of  technical  education  in
 India;  and

 (9)  the  nature  of  help  receifed?
 The  Minister  of  Scientific  Research

 and  Culteral  Affairs  (Shri  Humayun
 Kabir):  (a)  and  (b).  A  statement  is
 laid  on  the  Table  of  the  Lok  Sgbha.
 [See  Appendix  III,  annexure  No.  85]

 Shri  Hem  Barua:  May  I  know  whe-
 ther  it  is  a  fact  that  the  Rockefeller
 Foundation  has  recently  made  a  sub-
 stantial  financial  offer  to  different
 colleges  and  Universities  in  this  coua-
 try  for  research  work?  If  so,  what
 is  the  percentage  proposed  to  te
 diverted  to  research  work  in  techni-
 ea)  education?
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 Shri  Bamayan  Kabir:  We  have
 not  as  Government  received  any  offer
 of  assistance  for  education  from  the
 Rockefeller  Foundation.  When  we
 receive  an  offer,  we  shall  certainly
 consider  this  allocation.

 Army  Trucks

 *7123,  Shri  Parulekar:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  an
 order  for  supplying  1,500  3-ton  4x4
 Dodge  vehicles  was  placed  with
 Messrs  Premier  Automobile  Com-
 pany  Limited,  Bombay  in  1952;

 (b)  whether  any  complaints  were
 received  that  defective  vehicles  had
 been  supplied;

 (e)  if  so,  whether  Government  have
 investigated  into  the  complaints  made
 against  the  Company;  and

 (d)  if  so,  the  decisions  taken  on
 the  investigation  report?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  Two  orders

 for  the  supply  of  4500  3-ton  4x4
 vehicles  were  placed  with  the  firm
 in  1952.

 (b)  to  (a).  A  complaint  regarding
 supply  of  defective  vehicles  was
 received  and  it  was  investigated  by  the
 Special  Police  Establishment.  After
 investigation,  it  was  found  that  no
 charge  under  the  Criminal  Law  could
 be  established  against  the  firm.  The
 case  was  departmentally  investigated
 and  it  was  found  that  the  firm  had
 used  some  reworked  parts.  The  firm
 have  given  a  guarantee  to  replace  the
 rewerked  parts  free  if  they  fail  pre-
 maturely  within  a  period  of  three
 years  although  the  normal  warranty
 ia  for  three  months  only.  These  in-
 structions  ह... ह  been  modified  and
 Army  Inspectors  will  no  longer  be.
 allowed  to  pass  any  vehicle  as  new
 which  centains  amy  reworked  part.

 Shri  Parnicker:  May  1  know  whether
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 Government  has  been  victimised  by
 the  Premier  Automobile  Company?

 Sardar  Majithia:  That  does  not
 concern  Defence  in  any  case  and  it  is
 not  within  the  knowledge  of  the
 Defence  Department,

 Shri  Nath  Pai:  In  view  of  the  fact
 that  this  company  has  supplied  defect-
 tive  parts  to  our  Armed  Forces,  will
 Government  still  consider  giving  ordes
 to  the  company  for  the  supply  of  fur-
 ther  vehicles?

 Sardar  Majithia:  As  I  said,  there
 were  no  defective  parts,  but  they  were
 re-worked.  I  am  quite  sure  the  hon.
 Member  knows  what  that  means.  When
 the  parts  are  received  in  the  knocked-
 down  condition,  there  might  be  slight
 dents  which  are  pruned  by  the  mach.
 ines.  This  is  the  standard  practice
 not  only  here  but  in  the  U.K.  and  the
 U.S,  as  well.

 Skri  Jadhav:  May  I  know  whether
 the  vehicles  asked  for  were  to  be
 new  or  reconditioned  ones?

 Sardar  Mafithia:  The  vehicles  were
 new;  but  certain  parts  were
 re-worked;  and  I  have  already  men-
 tioned  what  re-worked  is.

 Mr.  Speaker:  The  Question  Hour
 is  over.

 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 Central  Zonal  Connecil  and  Daccit
 Menace

 J  Shri  झ,  C.  Shukia:
 |  Shri  Rameshwar  Tantia:

 Will  the  Minister  of  Heme  Affairs
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  2730  on  the
 8th  April,  1958,  and  state:

 (a)  whether  the  problem  of  dacoit
 menace  in  Madhya  Pradesh  and  U.P.
 was  taken  up  for  further  consider-
 ation  in  any  subsequent  meeting  of
 the  Central  Zonal  Council;  asd

 s  .
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 (9)  if  so,  the  conclusions  reached
 to  bring  about  an  early  elimination
 of  this  long  standing  problem?

 The  Minister  of  Home  Affairs
 (Pandit  G  B  Pant).  (a)  and  (b)
 The  matter  came  up  for  consideiation
 during  the  discussion  on  the  question
 of  formation  of  a  common  Police
 Reserve  Force  in  the  Zone  at  the
 third  meeting  of  the  Central  Zonal
 Council  The  Council  has  appointed
 a  Committee  to  examine  the  feasibilty
 of  having  a  common  Police  Reserve
 Force  for  the  Zone

 Committee  on  Amalgamation  of
 Small  Collieries

 *6n0
 Shri  T  B  Vittal  Rao.
 Sardar  Iqbal  Singh:

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No
 992  on  the  VIth  March,  958  and
 state

 (a)  when  a  decision  on  the  Report
 of  the  Committee  on  the  Amalgama-
 tion  of  Small  Collieries  will  be  arrived
 at,  and

 (b)  when  action  on  the  ieport  will
 be  taken?

 The  Minister  of  Steel,  Mine>  .  and
 Fuel  (Sardar  Swaran  Singh).  (a)  and
 (9)  Government  have  accepted  bioad-
 ly  the  principle  of  amalgamation  of
 collieries  and  have  decided  to  pro-
 ceed  with  the  amalgamation  in  the
 lines  suggested  bs  the  Balwuntiay
 Mehta  Committee  The  Committee  to
 promote  voluntary  amalgamation  has
 been  set  up  already  A  copy  of  the
 relevant  order  is  laid  on  the  table  of
 the  Lok  Sebha  {See  Appendix  III,
 annexure  No  86]  The  other  im-
 portant  issue  is  the  drafting  of  suit-
 able  legislation  to  deal  with  the
 various  aspects  of  amalgamation  The
 examination  of  this  issue  is  presently
 in  hand  and  the  details  sre  being
 workeg  gut.
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 Jantar-Manter,  New  Dethi

 700  JS  Shri  9  C  Sharmz:
 ‘|  Shri  Bhakt  Darshan:

 Will  the  Minister  of  Scientific
 Research  and  Cultural  Affairs  be
 pleased  to  state

 (a)  the  efforts  made  so  far  to  reno-
 vate  the  Jantar-Mantar  at  Delhi;  and

 (b)  whether  it  has  been  taken  over
 from  the  Rajasthan  Government?

 The  Minister  of  Scientific  Research
 and  Cultural  Affdirs  (Shri  Humayur
 Kabir)  (a)  Jantar-Mantar  is  struc-
 turally  sound  and  needs  no  general
 renovation  Steps  are  however  being
 taken  to  execute  necessary  minor  re-
 pairs  to  it

 (b)  It  was  declared  a  _  protected
 monument  on  8th  January  4958  but
 the  staff  has  not  yet  been  transferred
 to  the  Union  Department  of  Archaee-
 logy

 Parachutes

 709  Shri  M  ®  Krishna:  Will  the
 Minister  of  Defence  be  piéased  to  lay
 a  statement  showing

 (a)  the  total  amount  spent  for  the
 purchase  of  parachutes  during  7956
 and  1957,

 (b)  the  country  or  countries  from
 which  the  parachutes  required  for  the
 Armed  Forces  are  procured,

 (९)  whether  the  parachutes  manu-
 factured  in  the  country  are  found
 suitable  for  the  job,  and

 (da)  how  does  the  cost  of  the  Para-
 chutes  manufactured  in  the  cquntry
 compaie  with  the  imported  para-
 chutes?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  It  १8  #०  in  pub»
 lac  interest  to  divulge  the  information
 on  the  floor  of  the  House

 (b)  UK,  USA,  and  France.

 (e)  and  (da  Trial  ARpHles,  of
 wmdigenously  prod

 oe

 have,  not  been  sompleted,  The  cast
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 of  the  indigenous  product  can  be
 cempared  with  that  of  the  imported
 parachutes  onty  when  bulk  production
 sommences  after  the  trials  are  suc-
 cessful.

 हिचाखल  ह्रंदेश  में  सहकारी  झाग्दोलल

 me
 शो  प. 1  बन  :

 8.5  शबी  रामेदबर  टांटिया  :

 क्या गृह  कार्य  मंत्री  £  मई,  १६४०८ के
 साराकित  है...  संख्या  २११६  के  उत्तर  के
 खम्मन्थ में में  यहू  बताने  की  कृपा  करेंगे  कि

 हिमाचल  प्रदेश  में  सहकारी  झान्दोलन  के  कार्य
 की  जांच  करने के  लिये  नियुक्त  समिति  मे

 इस  बीच  क्‍या  प्रगति  की  है  ?

 मृहुनकाय  मंधालल  में  राज्य  मंत्रो  (आल
 दालार)  :  कडेठी  के  ने  चेयरमेन  ने  अपना

 कान  |,  कर  दिया  है।  भाषा है  कि  कमेटी
 सितन्यर  १६५८  के अम्स  हक  झापनी  रिपोर्ट
 दे  |. |  ।

 U.K.  Bank  Rate

 *7i5.  Shri  Damasi;  Will  the  Minis~
 ter  of  Fimance  be  pleased  to  state:

 (a)  whether  the  reduction  in
 England's  Bank  rate  by  ३  per  cent.  so
 as  to  bring  it  down  to  5  per  cent.  had
 any  effect  on  the  economy  of  the
 country;  and

 (b)  if  so,  the  nature  thereof?
 The  Deputy  Minister  of  Finance

 (Shri  8.  R.  Bhagat):  (a)  The  latest
 change  in  the  U.K.  Bank  Rate  took
 place  on  l4th  August,  ‘1958,  when  it
 was  reduced  from  5  per  cent.  to  4b
 per  cent.  This  is  not  expected  to
 produce  any  significant  effects  on
 India’s  economy.

 {b)  Does  not  arise.

 Capital  Investments  in  India

 719.  Shrimati  Parvathi  Krishnan:
 Will  the  Minister  of  Finance  be  pleas-
 e@  to  state:

 ‘(a)  whether  Government  is  formu-
 lating  a  scheme  to  attract  Indians
 abroad  to  invest  capital  in  India;  and
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 (b)  if  so,  the  details  of  the  scheme?

 The  Depaty  Minister  of  Finance
 (Shri  B.  BR.  Bhagat):  (a)  and  (b).
 The  question  of  increasing  the  facili-
 ties  for  non-residents,  including  non-
 residents  of  Indian  origin,  to  invest
 money  in  India  is  under  consideration.

 Reservation  of  seats  in  Educationai
 Institutions

 920.  Shri  RK.  C.  Miajhi:  Wii]  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  his  Ministry  has  taken
 up  the  matter  of  reserving  seats  for
 Scheduled  Castes  and  Scheduled
 Tribes,  in  the  Technical  and  educa-
 tional)  institutions  controlled  by  the
 Centra)  Government  as  recommended
 by  the  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes;  and

 (७)  if  80,  how  many  Ministries  have
 so  far  agreed  to  this  porposal?

 The  Minister  ef  Edacation  (Br.
 K.  L.  Shrimali):  (a)  Yes,  Sir.

 (b)  Nine.

 Dravida  Karhagam  Organisation
 *721.  Pandit  D.  N.  Tiwary:  Will  the

 Minister  of  Home  Affairs  be  pleared
 to  state:

 (a)  whether  Government  are  aware
 of  the  reviva)  of  the  movement  of
 burning  of  the  Indian  maps  and
 Indian  Constitution  by  the  followers
 of  Dravida  Kazhagam  Organisation
 Jed  by  Shri  E.  ्  Ramaswami  Naicker;

 (b)  whether  it  is  a  fact  that  their
 new  slogan  is  to  get  out  of  the  Indian
 Union  and  to  form  a  separate  inde-
 pendent  state  of  Tamil  Nad;  and

 (९)  if  so,  the  action  taken  by  Gov-
 ernment  to  put  down  such  tendencies
 and  moves?

 The  Minister  of  Home  Affairs
 (Pandit  6.  B.  Pant):  (a)  and  =  (b).
 Since  his  release  from  imprisonment
 on  the  3th  June,  1958,  Shri  E.  द
 Ramaswami  Naicker  has  been  ginving
 out  in  some  of  his  speeches  that  the
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 next  agitation  of  the  Kazhagam  will
 by  to  burn  the  map  of  India,  exciud-
 ing  Tamilnad.

 {c)  The  State  Government  are
 maintaining  a  close  watch  on  the
 situation  and  wil)  take  appropriate
 action  as  and  when  necessary

 Steel  Supply  to  Bombay
 *722.  Shri  Pangarkar:  Wil  the

 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state-

 (a)  the  quantity  of  steel  supplied  to
 Bombay  State  during  1957-58  and
 1958-59  so  far;  and

 (b)  the  reasons  for  the  short  supply
 of  steel  to  the  State”

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  The
 total  quantity  of  steel  despatched
 from  indigenous  source  was  47,268
 tons  during  1957-58  and  4,l66  tons  in
 April,  1968.  Further  despatch  fAgures
 are  not  yet  available

 (9)  The  reasons  are

 qd)  Increasing  demand  for  Steel

 (2)  Indigenous  production  insaffi-
 cient  to  meet  demand

 (3)  Shortage  of  foreign  exchange
 and  the  consequent  inability
 to  import  the  entire  deficit

 Teachers  in  Basic  Schools  of  Delhi
 Shri  Vasudevan  Nair:

 “124,  {  Shri  Warior:
 L  Shri  A.  K  Geopalan:

 Will  the  Minister  of  Education  be
 pleased  to  state

 (a)  whether  :t  is  a  fact  that  teachers
 working  in  Government  Basic  Schools,
 Dethi  were  paid  their  salaries  for  the
 months  of  March  and  April  in  June,
 1958;

 (b)  whether  it  38  also  a  fact  that
 these  teachers  have  not  yet  been  paid
 their  salaries  for  the  months  of  May,
 June  and  July,  +1958;  and

 {c)  if  so,  the  reasons  therefor?
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 The  Minister  of  Education  (Dr;
 K.  L.  Shrimali):  (४3  श्ण  (c}.  There  was
 some  delay  in  the  payment  af  salarive
 to  the  Basic  School  teachers  for  the
 months  of  March  and  April,  4956  be-
 cause  of  the  late  accord  of  sanction
 for  temporary  posts  and  objections
 raised  by  Audit.  Payment  was
 made  in  May  except  in  some’  cases
 where  due  to  vacation  the  teachers
 turned  up  only  in  June  to  receive
 payment.  Salaries  for  June  and  July
 have  been  paid;  that  for  Muy  is  being
 arranged  smmediately.  The  delay  .in
 the  payment  of  salaries  for  May  has
 occurred  due  to  the  transfer  of  tHe
 Basic  Schools  to  the  Delhi  Munizipal
 Corporation  with  effect  from  dist May,  958  afternoon  ‘

 4  a  pote  सध

 बिना  शाव  किस  हमा  |.

 निरे भ.  |  मोहंग  हंबर्वर “कया. क्या  इत्पात,
 लाने  और  इंबम  मंत्री  एक  ऐसा  "विकश्न
 सभा  पटल  पर  रखने  की  कृपा  करेंगे  जिसे  में
 निम्नलिखित  जानकारी  दी  हुई  हो  <

 (क)  बिना  सांफ  किये  हुए  भारतीय  तेल

 अर्थात्‌  तेल  क्षेत्रों  से  अंशुद्ध  रूप  में  प्राप्त  तेल  ,
 का  मूल्य  क्या  है  और  विदेशों  से  झायातित
 बिना  साफ  किये  हुए  तेल  का  मूल्य  क्‍या  है;

 (=)  बिना  साफ  किया  हुआ  तेल  किन-
 किन  देशो  से  मगाया  जाता  है,

 (ग)  साफ  किये  हुए  भिट्टी  के  तेल
 और  पैट्रोल  का  थोक  शौर  खुदरा  मूल्य  क्‍या

 है,  शझौर

 (घ)  इस  समय  भारत  में  तेल  साफ
 करने  के  कितने  कारखाने  है  शौर  अगले
 पचवर्षीय  योजना  काल  मे  तेल  साफ  करने  के
 कितने  और  कारखाने  खोलने  को  अाधशा  है  ?

 खान  झोर  तेल  मंत्री  (श्री  के०  Zo
 सालबोय  )  एक  विवरण  सभा  पटल  पर  रखा
 जाता  है  t  [देखिये  परिक्षिप्ट  ३,  प्रनुजन्ध
 सख्या  ८७]
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 Bhowguipar  Constitucacy,  West
 Bengal

 Shri  Raman:
 9126,  <  Shri  Ghoanl:

 {  Shri  A.  K.  Gopalan:
 Will  the  Minister  of  Law  be  pleased

 to  state:

 (a)  whether  Government  have  re-
 eeived  any  complaint  regarding  the
 preparation  of  electoral  olis  of
 Bhowanipore  Constituency  in  West
 Bengal;

 (b)  if  so,  nature  of  the  complaints;
 and

 (e)  the  action  taken  thereon?

 «  The  Deputy  Minister  of  Law  (Shri
 Bajarnavis):  (a)  The  Government  of
 India  did  not  receive  any  complaint
 regarding  the  preparation  of  electoral
 rails  of  the  ,  Bhowanipore  constitu-
 ency;  but  the  Election  Commission  re-
 ceived  some  complaints  that  the
 names  of  nearly  1,200  eligible  voters
 had  been  omitted  from  the  electoral
 ro}l  of  that  constituency,

 (b)  The  substance  of  all  the  com-
 plaints  was  that  a  large  number  of
 names  had  been  wrongly  omitted  from
 the  electora)  rolls  and  an  enquiry  into
 the  matter  should  be  made

 {c)  The  Chef  Election  Commis~
 sioner  after  personal  investigation  on
 the  spot  ordered  a  special  revision  :n
 respect  of  the  said  cases  under  sec-
 tion  21(3)  of  the  Representaticn  of
 the  People  Act,  1950,  as  a  result  of
 which  the  names  of  666  persons  were
 restored  to  the  roll.

 Welfare  of  Scheduled  Castes  and
 Scheduled  Tribes

 °927.  Shri  8.  C.  Mullick:  Wi!l  the
 Minister  of  Home  Affairs  be  pleased
 to  state  what  decision  has  been  taken
 on  the  recommendation  made  in  the
 State  Ministers’  Conference  held  on
 the  I5th  and  l6th  February,  3988  re-
 garding  the  utilbsation  of  the  unspent
 portion  of  money  granted  during  a
 year  til!  the  end  of  June  of  the  next
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 fiancial  year,  for  the  welfare  of
 Scheduled  Castes,  Scheduled  ‘Tribes
 and  other  Backward  Classes?

 The  Depnty  Minister  of  Home
 Affairs  (Shrimati  Alva):  A  new  pro-
 cedure  for  releasing  grants-iti-aid  to
 the  State  Gevernments  has  been
 evolved  according  to  which  three-
 fourths  of  the  Central  assistance  will
 be  made  available  to  the  State  Gov-
 ernments  in  nine  equal  monthly  ins-
 taiments  beginning  with  May  and  the
 final  payment  will  be  paid  in  the  month
 of  February  on  the  basis  of  actual
 expenditure  for  the  first  three  quar-
 ters  and  a  realistic  estimates  of  ex-
 penditure  for  the  last  quarter,  subject
 to  final  adjustment  in  the  following
 year  in  the  light  of  actual  expenditure
 for  the  year  as  a  whole.

 Import  of  Steel

 *728,  Shrimati  a  Paichoudhaurt:
 Will  the  Minister  of  ‘Bteel,  Mites  and
 Fuel  be  pleased  to  state’

 fa)  whether  it  75  a  facet  that  the
 Government  of  India  have  s#eagpntly
 permitted  import  of  about  4,500,  tons
 of  M.  8  Rounds/Bars  into  India
 against  export  of  10,600  tons  of  fer-
 rous  scrap  from  India  on  a_  barter
 basis:

 (b)  whether  the  loss  or  gain  in
 foreign  exchange  in  the  country  was
 taken  into  consideration  before  the
 import  and  export  was  allowed;

 (c)  if  so,  the  details  thereof;  and
 (a)  7  the  reply  to  part  (b)  is-  in

 negative,  the  reasons  therefor?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  Yes,
 Sir.  Two  such  barter  deals  have  been
 approved  so  far

 (b)  Yes,  Sir.

 (९)  There  will  be  no  gain  or  loss
 of  foreign  exchange  in  the  barter
 transaction  as  the  value  of  the
 imports  will  be  approximately  equal
 to  the  value  of  the  scrap  exported,
 t.e.,  about  Rs.  20  lakhs  in  each  case.

 (ad)  Doeg  not  arise
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 Gizl’  Education  in  Rural  Areas

 तक,  Shri  A.  K.  Gopalan:  Will  the
 Minister  of  Education  be  pleased  to
 state  which  are  the  State  Govern-
 ments  taking  advantage  of  the  75  per
 cent.  assistance  offered  by  the  Cen-
 tral  Government  to  encourage  Girls‘
 Education  particularly  in  rura]  areas?

 The  Minister  of  Education  (Dr.
 x.  L.  Shrimall):

 ‘1957-58

 l.  Bihar,
 2.  West  Bengal,
 3.  Orissa,  and
 4.  Mysore.

 (3958-59

 Lh  Assam,
 2  Medhya  Pradesh,
 3.  Orissa,
 4,  Mysore,

 West  Benge],
 6.  Tripura,  and
 a  Laccadive  Islands.

 ON  Survey  of  Cauvery  Basin

 °73@.  Shri  Subbiah  Ambalam:  Wi!)
 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  Government  propose  to
 send  geologica}  party  to  Madras  State
 to  survey  and  explore  the  possibiliues
 of  oi]  resources  in  the  Cauvery  basin;
 and

 (b)  7  so,  when  it  38  likey  to  com-
 ™mence  work  and  complete  the  pre-
 liminary  survey?

 The  Minister  of  Mines  and  ON
 {Shri  K.  D.  Malaviya):  (a)  Yes,  Sir.

 (b)  The  work  will  commence  in
 October,  1958.  Completion  of  preli-
 minary  surveys  will  depend  on  the
 results  obtained.
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 Air  Wing  of  Inéiat  Navy

 Shri  ्,  0,  Shukia:
 wim  4  Shri  Rameshwer  Tantia:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  proposals  are  under
 consideration  of  Government  to  cons-
 titute  the  first  Jet  fleet  of  Indian
 Navy’s  Air  Arm  by  turning  over  a
 number  of  LAF.  Vampire  Jets  te  the
 Navy;

 (b)  77  so,  what  decistg  has  been
 taken  in  the  matter;  and

 (०)  whether  some  Jets  are  alse
 bemg  purchased  from  a  British  Firm
 for  the  aircraft  carries  ‘Hercules’
 ordereg  by  India  for  the  U.K.?

 The  Minister  eof  Defence  (Shri
 Krishna  Menem):  (a)  and  (b).  It
 hag  heén  decided  to  take  over  a  few
 Vampire  aircraft  from  the  Indian  Air
 Force  to  train  Naval  pilots  in  advanced
 Nava!  jet  flying.

 (c)  The  matter  is  under  considera-
 tion.

 Elementary  Education
 °782.  Shri  Ram  Krishan:  Will  the

 Minister  of  Education  be  pleased  to
 lay  a  statement  showing:—

 (a)  whether  it  .s  a  fact  that  certain
 amounts  of  grants  sanctiqned  by  the
 Centre  for  the  development  of  Ele-
 mentary  Education  during  ‘1957-88
 have  not  been  utiliseg  by  some  of  the
 States;

 (b)  if  so,  the  names  of  the  States;
 and

 (c)  action  taken  by  the  Central
 Government  in  the  matter?

 The  Minister  of  Edacation  (Dr.
 K.  L.  Shrima}i):  (ay  to  (c).  A  state-
 ment  25  laid  on  the  table  of  the  Lok
 Sabha.  [See  Appendix  III,  annexure
 No.  88.)
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 Coal  Price  Revision  Committee

 Shri  ्  B.  Vittal  Rae;

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  refer  to  the
 reply  given  to  Starrcd  Question
 No,  9l]  on  the  2th  March,  958  and
 state,

 (a)  whether  the  Coa)  Price  Revi-
 sion  Committee  has  since  submitted
 its  report;

 (b)  if  so,  the  nature  of  recommen-
 dations  made;  and

 (c)  when  decision  on  the  reeem-
 mendations  will  be  taken?

 ‘Fee  Mintater  of  Stoel,  Mines  and
 Ruel  (Sardaz  Swaran  Singh):  (a)
 No,  Sir.  But  the  Cormittee  has
 reacheg  the  last  stage  of  its  delibere-
 tions  ang  its  report  is  expected
 shortly.

 (b)  and  (८).  Do  not  arise.

 Cantonments  Act,  924

 o7g¢,  J  Sari  9.  C.  Sharma;
 Sardar  Igbal  Singh:

 Will  the  Minister  of  Defence  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  6१9  on  the  $rd
 March  958  and  state  the  further  pro-
 gress  made  in  the  direction  of  the
 proposed  amendment  of  the  Canton-
 ments  Act,  1924?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  The  proposals  made
 by  the  Directorate  of  Miltary  Lends
 and  Cantonments  for  amending  the
 various  sections  of  the  Cantonment
 Act,  924  are  still  under  examination
 in  the  Ministry.
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 vein  गवेधणा  केम

 की भवत  दर्शन  :
 की  ह.  Wo  aera  :
 शी  दो०  We  शर्मा  :
 सरदार  इकबाल  सिह  :

 कया  बेशानिक  गयेवणा  धौर  सांस्कृतिक
 कार्प-मंजी  १२  मार्च,  १६४५८  के  ताराकित
 प्रश्न  संद्या  ८८६  के  उत्तर  के  सम्बन्ध  में  मह
 बतासे  को  कृपा  करेगे  कि  उसुग  गवेजभा  के  दो
 कन्द  को  स्थापित  करमे  की  दिशा  में  इस  बीच
 बसा  प्रगति  |.  है  ?

 चेशानिक  झनुसं बाम  और  सास्कृतिक  कर्स
 मंत्री  (लो  हुलायून  कथीर)  :  परमोस्की-
 रिक  रिसल  कमेटी  को  सिफारिक्षों  पर  बैज्ञा-
 लिक  और  प्रोजोक्कि  अनुसन्धान  बोर्ड  को
 विचार  करना  है,  यह  सिफारिश  बो  की

 क्लूमर  १६५८  में  होने  बाजी  बेठक  के  सामने
 रखी  जायेगी  t

 Lat]  3  x

 Tew  Tax  in  Bein

 *736  Sardar  Iqhay  Singh:  W:l]l  the
 Minister  of  Meme  Affairs  be  pleased
 to  state:

 (a)  whether  Delhi  Municipal  Cor-
 poration  have  recommended  to  the
 Central  Government  to  abolish  toll
 tax  in  Del;

 (b)  whether  Government  have  ac-
 cepted  the  recommendation;  and

 (c)  if  not,  reasons  therefcr?

 The  Minister  of  Home  Affairs
 (Pandit  G  B.  Pant):  (a)  The  Corpora-
 tion  recommended  that  the  toll  tax
 in  force  within  its  jurisdiction  should
 be  abolished

 (b)  and  (c)  Prior  to  tne  establish.
 ment  of  the  Corporation,  toll  tax  was
 levied  at  various  rates  in  five  local
 authorities,  namely’

 (a)  Delh)  Municrpal  Committee,

 (b)  Municipal  Committee,  Shahdara,
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 {c)  Notifieg  Area  Committee,
 Mehrau

 {d)  Notified  Area  Committee,
 Narela,  and

 (e)  Notified  Area  Committee,
 Najafgarh.

 on  vehicles  entering  their  respective
 limits  With  the  merger  of  these
 bodies  उच्च  the  Corporation,  this  tax  is
 No  tonger  leviable  on  vehicles  enter-
 ing  from  one  of  these  areas  into  an-
 other  imasmuch  as  all  these  areas  now
 fall  within  the  limits  of  the  Corpora-
 tion.  The  Corporation  was  accerd-
 ingly  advised  to  discontinue  the  levy
 ‘of  toll  tax  unger  .its  own  powers
 except  in  so  far  as  it  related  to  the

 cular  traffic  entering  the  lintits
 of  the  Corporation  from  outside,

 Leans  from  0.35  A.

 Shri  Tridib  Kumar
 Chaudhari:

 गवा,  <  Shri  Panigrahi:
 |  Sardar  Iqbal  Singh:
 [  Sbri  S.  M.  Banerjee:

 Will  the  Minleter  ef  Finance  -be
 pleased  to  state.

 (a)  whether  the  Secretary  m-tharge
 of  the  Economic  Affairs  Departtnent
 of  the  Ministry  of  Finance  visited
 United  States  this  year  to  negotiate
 the  possibility  of  raising  new  dollar
 loans;

 (b)  whether  he  made  anv  specifi
 request  for  loan  or  the  taix.  were  of
 an  exploratory  nature;  end

 (e)  whether  he  met  privaie  finan-~
 ciers  and  bankers  apart  fiom  the
 World  Bank  and  financial  agencies  of
 the  United  States  Government?

 The  Deputy  Minister  of  Finance
 {Shri  B.  Rg.  Bhagat):  (a)  to  (c).
 Attention  is  invited  to  para  ll  of  the
 Statement  made  by  the  Finance
 Minister  in  the  Lok  Sabha  on  l3th
 August  958  on  the  foreign  exchange
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 friendly  foreign  countries  fully  inform.
 ed  regartiiiy  our  cérrant'“-situation,
 the  Secretary  then  ft  Ghatge  of.  the
 Departmertt  ‘of  Bconomic  Affairs  in
 the  Ministry  of  ¥inenen  visited
 Washington  in  July  1958.  As  explain-

 -ed  in  the  paragraph  cited,  Govern-
 ment  feel  it  would  be  premature  and
 likely  to  cause  embarrassment  in  our
 efforts  to  go  anto  further  details  st
 thise  stage

 Suppression  of  bnmoral  Traffic  Act

 738  Shri  Vajpayee:
 Shri  झा,  तर.  Mukerjee:

 Will  the’  Minister  of  Law  “be  pleas-
 ed  to  state:

 (a)  WHethet  mo  i  a™fact™  “that:  the
 Union’  fa6  Ministe®  at?  @  recent

 bife’  meeting  at  Caleutta  has  ex-
 essed  Himself  Bs  agethst  the  imple-

 frentgtion  of  -fhé  Suppression  of
 Immoral  Traffic  Act;  and

 (b)  if  so,  whether  Government  nas
 examined  the  legal  impiieaticn  of
 such  a  statement?

 The  Deputy  Minister  of  Law  (Shri
 Hajarnavis):  (a)  No:  In  a  speech
 made  by  the  Union  Law  Ministcr  on
 the  3lst  May,  1958,  in  a  public  meet-
 ing.  in  Beadon  Square,  Calcutta,  the
 Union  Law  Minister  inter  alia  stated
 that  more  harm  than  geod  might
 result  if  prostitutes  were  evicted  by
 orders  of  magistrates  without  provid-
 ung  ss  for  alternative  homes  and
 arrangements  for  their  rehebihtation.
 He  did  not  express  himself  against  the
 implementation  of  the  Immoral  Traffic
 Act,  1956.  His  remarks  applied  only
 to  that  part  of  the  Act  which  pro-
 vides  for  eviction  of  prostitutes  by
 orders  of  magistrates.

 (b)  Does  not  arise.
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 lJnduateial  Fiance  Cerporation

 Dr,  Ram  Subhag  Singh:

 ि

 Trib  Kumar
 ome.  Chaudhuri:

 Shrimati  Renu
 Ohakravartty:

 Sardar  Igbal  Singh:
 Wil)  the  Minister  of  Finance  be

 pleased  to  state:
 (a)  whether  it  35  a  fact  that  the

 Industrial  Finance  Corporation  will
 raise  loang  दा  foreign  countries  to  tide
 over  the  present  foreign  exchange
 difficulties: for  helpsng  the  develep-
 ment  of.  Indian  industries’  and

 (b)  if  so,  the  action  taken  in  this
 ~egard.so  far?

 The  Deputy  Minister  of  Finance
 (Bhrimati  Tarkeshwari  Sinha):  (a)
 and  (b).  No  proposal  by  the  Indus-
 termi  Fimance  Corporation  for  ra:sing
 loans  in  any  foreign  country  is  under
 cosideration

 Territorial’  Army

 ‘769.  Sarimati  Parvathi  Krishnan:
 Will  the  Minister  of  Defence  be  pleas-
 ह... ढ  to  state

 (a)  whether  it  is  a  fact  that  the
 attendance  in  the  Urban  Unit  of
 Territorial  Army  personne]  for
 parades  is  poor,

 (by  if  so,  whethe:  Governmert  have
 investigated  the  reasons  tor  the  pooi
 attendance;  and

 (०)  the  steps  proposed  t)  be  taken
 to  amprove  attendance”

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  Yes,  in  some
 urban  units

 (b)  Yes.  The  main  ieason  =  for
 poor  attendance  is  that  personnel  in
 urban  units  are  able  to  eatn  sub-
 stantial  amounts  by  working  over-
 time  in  their  own  vocations  and
 therefore  do  not  have  sufficient  incen-
 tive  to  come  for  parades  after  nor-
 mal  working  hours.

 {c)  Important  industrial  and  com-~-
 mercial  concerns  have  been  requested
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 to  pravide  incentives  to  their  em-
 Ployees  in  the  Territorial  Army  to  be
 regular  in  their  attendance  at  parades.
 Assistance  and  co-operation  of  the
 non-official  members  of  the  Central
 Advisory  Committee  ang  State  Ad-
 visory  Committees  have  also  been  en-
 listed  and  they  have  agreed  to  use
 their  influence  for  the  imppovement
 of  the  TA.  Furthermore,  public
 Associations  of  a  non-official  character
 have  been  formed  in  certain  cities,
 e.g.  Bombay  and  Madras  to.  enlist
 public  support  and  to  further  the
 Territorial,  N.C  C.,  and  other  auxiliary
 movements.

 बाल  श्पराध

 ७४१.  शी  मोहस  स्थकृप  क्या  गहे-
 कार्य  मत्री  यह  बताने  को  कृपा  करेंगे  कि

 (क)  क्या  सरकार  देश  में  वाल  अपराधों
 को  रोकने  के  लिये  किसी  मोजना  पर  बिचार
 कर  रही  है,  और

 (व)  यदि  हा,  लो  उस  योजना  की  रूप
 कस्वा  क्‍या  है

 गृह-कार्य  उपमंत्रो  (श्रीमती  याह्या )
 (क)  बाल  अ्रपराधो  की  रोकथाम  के  लिये  जो
 योजनाये  मजूर  की  गई  हैँ  उन्हें  पूरा  करने  के
 लिये  केन्द्रीय  सरकार  दूसरी  पचनाला  योजना
 काल  में  राज्य  सरकारों  को  वित्तीय  सहायता
 द  रही  है  ।

 (स्व)  मजूर  की  गई  हर  एक  ग्रोजना
 के  झ्रावतंक  (  Recurring  )  ay
 का  आधा  भाग  केन्द्रीय  सरकार  देगी  ।

 Brass  Two-Anna  Coins

 “742  Shri  Panigrahi;  Wull  the
 Mimste:  of  Finance  be  pleased  io
 State

 (a)  whether  Government  is  aware
 of  the  serious  situation  created  in
 Orissa  during  the  last  one  week  over
 the  use  of  two-anna  brass  coins  in
 exchanges;
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 {b)  whether  the  State  Bank  branch
 at  Cuttack  has  opened  a  separate
 counter  for  receiving  back  the  two-
 anna  brags  coins,

 (ec)  whether  the  State  Bank  has
 directed  that  two-anna  brass  coins
 upto  rupees  ten  only  should  be  ac-
 cepted  each  day  from  each  person;
 and

 (a)  whether  the  State  Bank  autho-
 rities  at  Cuttack  after  accepting  two-
 annas  brass  coins  from  persong  for
 exchange,  are  cutting  them  into  pieces
 on  the  ground  that  they  are  counter-
 ‘fet  coins?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  The  report
 obtained  from  the  Orissa  Goveinment
 @ces  not  :;ndicate  that  any  serious
 situation  has  arisen  in  the  State  over
 exchange  facshties  fer  niekel-brass
 two-ania  celts.

 (४)  Yes,  &r

 (c)  Restriction  was  imposed  intial-
 ly  due  to  shortage  of  staf,  the  State
 Bank  has  since  taken  steps  to  remove
 this  restriction.

 (da)  It  38  not  a  fact  that  all  the
 coins  tendered  for  exchange  are  cut
 by  the  State  Bank  authonmties  Only
 coins  which  are  found  counterfeits
 are  cut  and  disposed  of  in  accordance
 with  the  relevant  rules

 Reform  ef  the  Judicial  Administration

 Shri  Ram  Krishan:
 |  Sardar  Iqbal  Singh:

 Shri  9.  C.  Sharma:
 #743,  4  Shri  Shivananjappa:

 Shri  Jaganatha  Rao’
 Shri  Balmiki,

 |  Shri  Easwara  Iyer.

 Will  the  Minister  of  Law  be  pleas-
 ed  to  refer  to  the  reply  given  to
 Starred  Question  No  95]  on  the  Ist
 May,  2958  and  state

 (a)  whether  Government  has  re-
 ~eived  Report  of  the  Law  Commis-
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 mon  en  the  reform  of  judicial  ad-
 mimstration,  and

 (b)  if  50,  the  details  thereaft
 The  Deputy  Minister  ef  Law  (eari

 Wajarnavis):  (a)  The  Report  of  the
 Law  Commission  on  the  Reform  of
 Judicial  Administration  is  expected  to
 be  submitted  to  Government  by  the
 end  of  September,  958

 (b)  Does  not  arise

 Singareni  CelHertes
 “i44  Shri  T.  B.  Vittal  Rae:  Wil

 the  Minister  of  Steel,  Mines  and  Fuel.
 be  pleased  to  state

 (a)  whether  the  Singaiem  Collier-
 les  Company  have  asked  for  q  grant
 from  the  Coal  Board  for  undertaking
 stowing  in  their  mines;

 (b)  of  so,  whether  it  haz  been  seste-
 tioned,  ang

 (c)  the  amount  granted?
 The  Mintster  of  Steei,  Mincs  and

 Fee)  (Sardar  Swaran  Siagh):  (a)  to
 (c)  The  Company  applied  te  the
 Coal  Board  on  the  2lst  January,  3888
 for  the  grant  of  a  loan  of  Re.  @
 jJakhs  The  Coal  Board  has  roquested
 the  Company  to  furnish  details  of
 cost  of  the  various  :tems  of  machinery
 mncluded  in  the  stowing  plant  pre  pos-
 ed  to  be  purchased  and  installeq  by
 them,  so  that  the  Board  could  con-
 sider  and  dispose  of  the  application
 in  the  light  of  the  prescribed  pro-
 cedure

 Balance  of  Payments  Pesition  with
 US.A

 #145,  Shri  D  C.  Sharma.  Will  the
 Minister  of  Finance  be  pleased  to
 stute

 (a)  the  present  position  of  India’s
 balance  of  payment  with  the  United
 States  of  America,  and

 (b)  in  case  3६  is  adverse  the  steps
 that  are  being  taken  to  meet  it?

 The  Deputy  Minister  of  Finance
 (Skr{f  8.  है.  Bhagat):  <a)  The  latest
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 available  data  relate  to  1957-58  dur-
 ing  which  year,  there  was  a  current
 account  deficit  of  Rs.  104-0  crores  in
 India’s  balance  of  payments  with  the
 U.S.A.  as  against  a  deficit  of  Rs  L-4
 crores  in  the  preceding  year  How-
 ever,  these  deficits  were  financed  to  a
 large  extent  by  foreign  assistance.  If
 the  imports  thus  financed  are  ex-
 eluded,  there  woulg  be  a  current
 surplus  in  1957-88.

 (b)  Does  not  arise,

 Oil  Refinery  at  Bhavnagar
 °748,  Shri  च,  C.  Shukla:  Will  the

 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  the  name  of  the  Indian  entre-
 freneur  and  broad  details  of  the  pro-
 posal  submitted  by  him  to  Govern-
 ment  some  two  years  ago  to  set  up
 with  the  assistance  of  a  French  firm
 an  oi]  refinery  at  Bhavnagar;  and

 (०)  the  result  of  Government’s  ex-
 amination  of  the  proposal?

 The  Minister  of  Mines  and  Oil  (Shri
 XK.  D.  Malaviya):  (a)  M/s  New  Orient
 Oil  Refinery  Project,  Bombay  They
 Proposed  establishing  an  oil  refinery
 of  a  capacity  of  about  12  million  tons
 per  annum  at  Bhavnagar  to  process
 imported  crude  oul  in  collaboration
 with  certain  French  parties

 (b)  The  proposal  has  not  been  ac-
 cepted  at  present  in  view  of  the  Gov-
 ernment’s  policy  to  locate  refineries  in
 the  public  sector

 re]
 Water  Supply  to  Rourkela  Steel  Plant

 “747.  Sardar  Iqbal  Singh:  W24!!  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  the  main  features  of  the  scheme
 to  supply  water  for  Rourkela  Steel
 Piant;

 (b)  the  progress  made  so  far  in  this
 regard;  and

 (९)  the  cost  of  this  scheme?

 Phe  Mininter.  of-  Stecl  ह..!..... क  and
 Weel  (Sardat  Swaran  Siaghi«  (a)  to
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 (c).  Water  for  the  Rourkela  Steel
 Plant  will  be  supplied  from  the  river
 Brahmini.  To  ensure  adequate  sup-
 ply  of  water  in  the  river  during  the
 dry  season,  a  storage  reservoir  is  being
 built  across  Sankh,  a  tributory  of
 Brahmini,  at  Mandira  The  earth  work
 on  the  dam  has  been  completed  and
 the  spillway  has  been  brought  upto
 crest  level.  Head  sluice  gates  have
 been  received  and  inserted.  Work  is
 nearing  completion  and  the  dam  is  ex-
 pected  to  be  ready  by  the  3lst  Decem-
 ber,  958  The  cost  of  this  scheme  is
 estimated  at  Rs  392  lakhs.

 A  pick-up-weir  is  also  being  con-
 structed  across  the  Brahmini  to  ensure
 sufficient  depth  of  water  at  the  intake
 points  of  the  pumps.  About  54  per
 cent  of  the  excavation  and  23  per  cent
 of  the  concrete  works  are  already
 over.  The  weir  is  expected  to  be  com-
 pleted  by  June,  1959,  Its  estimated
 cost  is  Rs.  60  lakhs.

 Pseudo  Universities

 7148,  Shri  Vajpayee:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  Government’s  attention
 has  been  drawn  towards  the  tendency
 of  certain  educational  institutions  te
 style  themselves  as  “Universities”
 without  being  established  or  incorpo-
 rated  by  or  under  a  Central  or  a  State
 Act;

 (b)  if  so,  steps  Government  has
 taken  or  propose  to  take  in  the  matter;
 and

 (c)  whether  action  has  been  taken
 against  any  such  institution  under  the
 University  Grants  Commission  Act,
 ‘1956?

 The  Minister  of  Education  (Dr.
 K.  L,.  Shrimali):  (a)  Government  have
 been  aware  of  this  position  for  a  long
 time.

 (b)  and  (c).  A  statement  is  lald  on
 the  Table’  of  the  Lok  Sabha.  [See  Ap-
 pendix  HI,  annexure  Ne.  393,
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 Tratning  of  Personnel
 ‘igs,  Shri  Morarka:  Will  the  Minis-

 ter  of  Steel,  Mines  and  Fuel  be  pleas-
 ed  to  state:

 (a)  what  are  the  obligations  of  the
 British  Consortium  for  training  the
 Indian  personnel  in  their  country;  and

 (b)  how  far  they  have  fulfilled  their
 obligation  so  far?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  and
 (b):  Strictly  speaking,  the  British  Con-
 sortium  has  no  legal  obligations,  but
 they  have  agreed  to  help  and  have
 dene  so.  They  have  arranged  with  the
 British  Stee]  Federation  to  secure  the
 right  kind  of  training  facilities  in
 British  steel  works  for  300  Indian  en-
 gineers  cost  of  whose  training  will  be
 paid  for  under  the  Colombo  Plan.
 They  have  also  employed  over  a
 hundred  Indian  engineers  in  the  works
 of  their  member  firms  in  the  U.K.,
 besides  over  25  Indian  engineers  in
 Durgapur.  These  Indian  engineers
 will  gather  a  lot  of  useful  experience
 and  will  be  a  valuable  source  of  fur-
 ther  recruitment  for  the  stee]  plants.

 हिमाचल  प्रदेश  में  करमबारो

 +११२६.  श्भी  पद्य  देव  :  क्या  बृह-कार्य
 मंत्री  १५  झप्रैल,  १६५८  के  झतारांकित  भ्रदन
 संध्या  २४२६  के  अलार  के  सम्बन्ध  में  यह
 बताने  की  कृपा  करेंगे  :

 (क)  हिमाचल  प्रदेश  में  कितने  कर्मचारी
 अस्थायी  पदों  पर  काम  कर  रहे  हैं;

 (ख)  हिमाचल  प्रदेश  में  कितने  कमंचारी
 स्थायी  पदों  पर  काम  कर  रहे  है  शौर  उनका
 प्रोबेशन  काल  कब  समाप्ल  होगा  ?

 मुहुन्कर्ष्य  संजालय  में  राज्य  मंत्रो  (ली
 बालार)  :  (क)  करीब  ४८६०  (te teas
 के  श्णुसार)

 (ख)  ऐसे  कर्मचारियों की  संख्या  १३५०

 हैं।।  इसमें  से  ४३७  कर्मशारियों  का  ह :....
 काल  इस  चे  और  हैदे  का  १६१५६  में  समाध्य-
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 होने  बाला  है  बाकी  कर्मचारी  ऋषने  पदों
 पर  केवल  झाफीशिएट  कर  रहे  है  जिस  पर

 दूसरे  कर्मचारियों  का  स्थायी  हक  (  [रत
 है

 Children  of  Scheduled  Castes  and
 Scheduled  Tribes

 1127.  Shri  Pangarkar:  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 state:

 (a)  the  amount  of  grant  placed  at
 the  disposal  of  the  Government  of
 Bombay  for  the  welfare  of  the  children
 of  the  Scheduled  Tribes,  Scheduled
 Castes  and  ex-criminal  Tribes  during
 i957-58;  and

 (b)  the  amount  actually  spent  by
 the  Government  of  Bombay  during
 the  same  period?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimatt  Alva):  (a)  A  state-
 ment  is  laid  on  the  Table  of  the  Lok
 Sabha.  {Sce  App2ad:x  ITIl,  annexure
 No.  90}.

 (b)  The  information  is  being  collect-
 ed  from  the  State  Government  and
 will  be  placed  on  the  Table  of  the
 House  as  soon  as  received.

 Welfare  Extension  Projects,  Bombay

 1128,  Shri  Pangarkar:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  number  of  Welfare  Exten-
 sion  projects  allocated  to  Bombay
 State  by  the  Central  Social  Welfare
 Board  for  the  year  ‘1957-58;

 (b)  the  number  that  have  started
 functioning;  and

 (c)  the  places  of  their  location?

 The  Minister  ef  Education  (Dr.
 K.  L.  Shrimpali);  (a)  26.

 (9)  25.

 (९)  A  statement  giving  the  £....... उ
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 Reservation  for  Scheduled  Castes  and
 Scheduled  Tribes  in  Tripara

 ‘1128.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Heme  Affairs  be  pleased
 to  state:

 (a)  the  total  number  of  Scheduled
 Castes  and  Scheduled  Tribes  employed
 in  Government  service  during  957
 in  Tripura;  and

 (b)  its  percentage,  as  compared  with
 the  total  number  of  persons  appointed
 during  the  same  period?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):

 (a)  Scheduled  Castes:  42
 Scheduled  Tribes:  176

 per  cent.
 (b)  Scheduled  Castes:  0.38

 Scheduled  Tribes:  12,87

 Property  Accrued  to  Government

 i3@.  Shri  Damani:  Will  the  Minister
 of  Home  Affairs  be  pleased  to  state
 the  amount  or  property  in  value  that
 has  accrued  to  the  Unien  Government
 by  escheat  or  lapse  cr  bona  vacantia
 during  the  years  1986-57  and  1957-58.

 The  Minister  of  Home  Affairs
 (Pandit  G.  B.  Pant):  The  information
 is  being  collected  and  will  be  laid  on
 the  Table  of  the  Lok  Sabha  in  due
 course.

 Central  Secial  Welfare  Board  Grants
 te  Mysore

 I43.  Shri  Siddiah:  Will  the  Minister
 of  Education  be  pleased  to  lay  a  state-
 ment  on  the  Table  showing  the  names
 of  publie  institutions  and  organisations
 m  Mysore  State  which  have  been  given
 assistance  by  the  Central  Soctal
 Welfare  Board  during  the  years  1985-
 56,  ‘1956-57,  and  1987-58  and  the
 amount  given  to  each  of  them?
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 Central  Social  Welfare  Beard’s  Grants
 ३७  Rajasthan

 3182,  Shri  Omkar  Lal:  Will  the
 Minister  of  Education  be  pleased  to
 state  the  names  of  the  public  institu-
 tions  and  organizations  in  Rajasthan
 (district-wise),  which  have  been  given
 grants  by  the  Central  Social  Welfare
 Board  during  the  years  1956-57  and
 ‘1957-53  and  amount  of  grants  given  to
 each  of  them?

 Yhe  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  A  statement  giving
 the  requisite  information  is  laid  on  the
 Table  of  the  Lok  Sabha.  [See  Ap-
 pendix  III,  annexure  No.  93]

 Vigyan  Mandirs  in  Rajasthan

 i33.  Shri  Onkar  Lal:  Will  the  Minis-
 ter  of  Scientific  Research  and  Caitu-
 ral  Affairs  be  pleased  to  state  the
 places  where  Vigyan  Mandirs  are  to
 be  established  during  1958-59  in  the
 Rajasthan  State?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  Two  Vigyan  Mandirs  have  al-
 ready  been  established  at  Pisangan
 (Distt  Ajmer)  and  Sumerpur  (Distt.
 Pali)  in  the  Rajasthan  State  and  a
 proposal  to  set  up  some  more  during
 this  financial  year  is  under  considera-
 tion.  The  locations  have  not  yet  been
 finalised,  as  this  will  be  done  in  con-
 sultation  with  the  State  Government.

 Welfare  ef  Scheduled  Castes,  Sche-
 duled  Trikes  and  ether  Backward

 Classes  In  Andhra

 2i34.  Shri  M.  झ्,  Krishna  Rao:  Will
 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  state:

 (a)  the  amount  spent  out  of  the
 amount  allotted  for  the  welfare  of
 Scheduled  Castes,  Scheduled  Tribes
 and  other  Backward  Classes  in  Andhra
 Pradesh  during  ‘1957-58;  and

 (७)  the  nature  of  schemes  on  which
 spedt?
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 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Viglet  Alva):  (a)  and
 (b).  The  required  information  is  being
 collected  -from  the  State  Government
 and  will  be  laid  on  the  Table  of  the
 House  ag  soon  as  received

 faa  होकटोफ  गमास,  अम्गरई

 ११३५.  री  खुमबकत  राय  :  क्या

 इस्पात,  स्वान  झोर  इंबस  मत्री  हिन्दुस्तान
 स्टील,  लिमिटेड  द्वारा  होकटीफ  गमान,
 अम्बई  को  दिये  गये  ७,७७,६४,०००  रुपये
 के  ठेके  की  एक  प्रति  सभा-पटल  पर  रखने  की

 कृपा  करेंगे  ?

 इस्पात,  खान  झोर  इबन  मंत्री  (सरदार
 स्वर्ण  सिह)  :  में  माननीय  सदस्य  का  ध्यान

 १३  झगस्त,  १६५८  को  दिये  गये  प्रशन  सख्या

 ्र  के  उसर  की  झोर  और  श्ाकणित  करता

 हू  जिसमें  इस  ठेके  के  मुख्य  लक्षण  वर्णित
 थे  ।  सरकार  के  विचार  में  ठेके  की  प्रति
 समभा-पटल  पर  नही  रखी  जानी  चाहिये  ।

 Welfare  of  Scheduled  Castes  and
 Scheduled  Tribes  in  Rajasthan

 1136,  Shri  Onkar  Lal.  Will  =  the
 Manister  of  Heme  Affairs  be  pleased
 to  state:

 (a)  the  amount  allotted  by  the
 Central  Government  to  Rajasthan
 Government  for  1958-59  for  welfare
 of  Scheduled  Castes  and  Scheduled
 Tribes;  and

 (b)  the  various  schemes  to  be  im-
 plemented  under  the  above  allotmant?

 The  Deputy  Minister  of
 Affairs  (Shrimati  Alva):

 Sate  Central  Total
 Sector  Sector

 Home

 (Rs  in  lakhs)

 (a)  Scheduled
 Castes  4  06  3  55  7°70

 Scheduled
 Tribes  $  IO  88४०  २765  9०

 {b)  A  statement  is  laid  oan  the
 rtule  pt  the-Lok  Sabha.  [Ses  Appen
 dix  III,  annexure  No
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 436  to  Rajasthan  fer  various  projects
 1137.  Shel  Onkar  Lal:  Will  the

 Minister  of  Finance  be  pleased  to  state
 the  total  amount  sanctioned  for  va-
 rious  projects  in  Rajasthan  during
 1958-59?

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  B.  Gopala  Reddi):
 Under  the  revised  procedure  of  Cen-
 tral  assistance  to  States  for  Develop-
 ment  Schemes  indicated  in  the  answer
 to  Starred  Question  No.  I9l  on  the
 18th  instant,  Central  assistance  to
 Rajasthan  for  their  development
 schemes  during  1958-59  will  be  sanc-
 tioned  by  the  various  administrative
 Ministries  in  respect  of  the  projects
 with  which  they  are  concerned  only
 durng  the  latter  half  of  February
 1959.

 Training  Expenditure

 1138,  Shri  Moerarka:  Will  the  Minis-
 ter  of  Steel,  Mines  and  Fuel  be  pleas-
 ed  to  state  the  total  expenditure  that
 has  been  incurred  so  far  on  account
 of  the  training  of  Indians  by  the  Ger-
 man  Consultants  under  Clause  8  of
 the  Agreement  dated  the  l5th  August,
 3953  between  Government  and  the
 German  Consultants?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):
 Rs  8,81,824  up  to  3ist  March,  1958,

 University  Teachers

 Shri  Ram  Krishan: 1139.
 4  gardar  Iqbal  Singh:

 Will  the  Mimster  of  Education  he
 pieased  to  lay  a  statement  showing:

 (a)  the  names  of  those  Universities
 whieh  have  not  yet  enforced  the  scales
 of  pay  recommended  by  the  Univer
 sity  Grants  Commission;  and

 (b)  the  reasons  therefor?

 Education.  (Dr.
 KL.  Pris ह  (a)  and  {b). A  $

 Table  of  the

 see
 {See,,  Til,  ennexuse
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 Rnugtecering  Cotioges

 Shri  Ram  Krishan:
 le.

 {  झ्
 Iqbal  Singh:

 Shrimati  Laxmi  Bai:
 Will  the  Minister  of  Selentific  Re-

 search  ami  Culsural  Affairs  be  pleasc.
 to  refer  to  the  reply  given  to  Unstar-
 red  Qusetion  No.  3682  on  the  9th  May,
 988  and  state:

 (a)  whether  the  scheme  for  the
 establishment  of  8  new  Engineering
 Cealleges  and  27  new  Diploma  institu-
 tions  has  been  finalised;  and

 (०)  if  so,  the  details  thereof  and
 location  of  the  institutions?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Hamayun
 Kabir):  (a)  Not  yet,  Sir

 (b)  Does  not  arise.

 Oil  Survey  in  Dasuya

 Shri  Ram  Krishan:
 44l.  Sardar  Iqbal  Singh:

 Shri  D.  C.  Sharma:

 Will  the  Minister  of  Steel,  Mines  and
 Fuel  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  377  on
 the  2lst  February,  958  and  state:

 (a)  whether  the  seismic  survey  of
 Dasuya  area  in  Punjab  for  finding  oil
 has  been  completed;

 (b)  if  so,  whether  it  indicates  any
 possibility  of  finding  oil  there;

 (c)  whether  Government  propose  to
 undertake  extensive  exploration  of
 this  area;  and

 (d)  if  so.  the  details  thereof?

 The  Minister  of  Mines  and  Oil  (Shri
 K.  D.  Malavtya):  (a)  Yes,  Sir.

 (b)  to  (d).  The  results  are  being
 computed  in  detail.  Further  pro-
 gramme  of  work  in  this  area  will  be
 considered  after  the  completion  of
 evaluation  of  the  results  of  seismic
 survey.
 48  L.58.B.~-2.
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 Employees  in  Bhitai  नत  Durgaper
 Steet  Plante

 1142.  Shri  Ram  Krishan:  Wil]  the
 Minister  of  Steel,  Mines  and  Fuel  be
 Pleased  to  state:

 (a)  the  total  number  of  workers  em-
 ployed  in  the  Steel  Plants  at  Bhilai
 and  Durgapur;

 (b)  how  many  of  them  are  provided
 with  quarters;  and

 (c)  the  number  of  quarters  ‘proposed
 to  be  constructed  during  ‘1958-59?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  and
 (b).  It  is  understood  from  the  Hindus-
 tan  Steel  Private  Limited  that  the
 number  of  workers  employed  by  the
 project  authorities  in  Bhilai  is  13,128
 and  in  Durgapur  1,800.  Quarters  have
 been  provided  for  3,054  and  557  res-
 pectively.

 (c)  The  Company  proposes  to  con-
 struct  4250  quarters  during  1958-59
 in  Bhilai  and  1,400  in  Durgapur.

 Development  of  Educational
 Institations

 Shri  Ram  Krishan: mua:  Sardar  Iqbal  Singh:

 Will  the  Minister  of  Education  be
 picased  to  state:

 (a)  whether  it  is  a  fact  that  Rs.  6
 crores  provided  in  the  Second  Five
 Year  Plan  for  the  improvement  and
 development  of  educational  institu-
 tions  at  the  Collegiate  level  have  not
 been  entrusted  to  the  University
 Grants  Commission;  and

 (b)  if  so,  the  reasons  thereof?

 The  Minister  of  Education  (Dr.
 K.  LE  Shrimali):  (a)  Yes,  Sir.

 (b)  The  allocation  of  Rs.  5  crores
 made  to  the  Ministry  of  Education
 was  meant  for  the  improvement  and
 development  of  university  education
 in  affiliated  colleges.  At  the  time  of
 making  this  provision  in  the  Second
 Five  Year  Plan,  the  University  Grants
 Commission  was  not  competent  to  give
 grants  to  affiliated  colleges,  as  its
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 jurisdiction  was  confined  to  the  uni-
 versities  and  their  constituent  colleges
 only

 The  University  Grants  Commussion
 has  since  framed  a  regulation  under
 the  powers  vested  in  it  by  virtue  of
 clause  (d)  of  sub-section  (l)  of  Sec-
 tion  26  of  the  University  Grants  Com-
 mission  Act,  1956,  which  brings  the
 affiliated  colleges  also  within  its  pur-
 view  This  reguiation  was  approved
 by  the  Government  of  India  on  the
 8th  April,  958  and  became  effective
 from  that  date  The  University
 Grants  Commission  bas  however,  de-
 eided  not  to  give  grants  to  affihated
 colleges  managed  by  the  State  Gov-
 ernments  and  such  colleges  will,  there-
 fore,  remain  the  responsibilty  of  the
 Central  Government  for  the  present

 Prohibition

 nM”,  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  255  on  the  [8th
 February,  958  and  lay  a  statement
 showing:

 (a)  the  new  areas  of  the  States
 where  prohibition  has  since  been  in-
 troduced  during  1958,

 (b)  the  areas  where  relaxation  has
 since  been  made  during  this  period,
 the  nature  of  the  relaxations  and  the
 reasons  for  the  same,  and

 (९)  whether  Central  Government
 have  addressed  the  State  Governments
 for  any  relaxations?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 to  (c)  A  statement  is  laid  on  the
 Table  of  the  Lok  Sabha  [See  Appen-
 dix  ITI,  annexure  No  96]

 Student  Homes

 1145.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Education  be  pleased  to
 state

 (a)  whether  Government  have  set
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 up  Student  Homes,  Clubs  and  Health
 Centres  m  various  educational  institu-
 tions;

 (b)  if  so,  the  places  where  they  have
 been  set  up;  and

 (९)  the  expenditure  incurred  there-
 on  during  958  so  far?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  and  (b)  No,  Sir.
 The  Delhi  University  have,  however,
 established  a  Health  Centre  in  colla-
 boration  with  the  World  University
 Service  The  Government  of  India
 paid  the  University  a  grant  of
 Rs  50,000  to  meet  50  per  cent
 of  the  non-recurring  expenditure  on
 this  project  The  University  Grants
 Commission  is  now  considering
 schemes  proposed  by  other  Universities
 for  construction  of  Health  Centres  It
 has  approved  of  schemes  for  construc-
 tion  of  two  Students  Homes  under
 Caleutta  Unviersity  and  six  Non-resi-
 dent  Students  Clubs  under  Aligarh,
 Banaras,  Patna,  Osmania  and  Punjab
 Universities  None  of  these  works
 has  yet  been  taken  up  for  execution

 (c)  Nol

 Education  of  the  Children  of  Defence
 Personnel

 16.  J  Shri  D.  C.  Sharma:
 ‘\  Shri  Kodiyan:

 Will  the  Mimster  of  Defence  be
 pleased  to  refer  to  the  reply  given
 to  Starred  Question  No  903  on  the  4200
 March,  958  and  state  the  further  steps
 taken  to  remove  the  difficulties  ex-
 perienced  by  the  Defence  Personnel
 in  educating  their  children  due  to
 transfers  to  various  parts  of  the  coun-
 try  which  have  different  media  of
 Instructions?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  A  statement  is  laid
 on  the  Table  of  the  Lok  Sabha.  [See
 Appendix  III,  annexure  No  97]
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 Nattonal  Provident  Fund  Trust

 ‘1147.  Shri  D.  C.  Sharma:  Wil]  the
 Minister  of  Fimance  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  643  on  the  3rd  of  March,
 i958  and  state  the  progress.  since
 made  with  regard  to  the  setting  up  of
 a  National  Provident  Fund  Trust?

 The  Minister  ef  Revnue  and  Civil
 Expenditure  (Shri  B.  Gopala  Reddi):
 The  matter  is  still  under  examination.

 Carrying  of  Night  Soil

 2248  Shri  D.  C.  Sharma:
 qt  Shri  B.  C.  Mallick:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  0  on  the
 20th  March,  958  and  state:

 (a)  whether  the  sub-comnuttee
 appointed  by  the  Central  Advisory
 Board  for  Harijan  Welfare  for  pre-
 paring  a  scheme  to  put  an  end  to  the
 practice  of  carrying  night  soil  in
 baskets  or  buckets  has  submitted  its
 report;

 (b)  ४  so,  their  main  recommenda-
 tions;  and

 (c)  action  taken  thereon?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)  No,  Sir.

 (9)  and  (c)  Do  not  arise.

 Institute  for  training  ef  Librarians

 249  sf  Shri  D.  0.  Sharma:
 au  Sardar  Iqbal  Singh:

 Will  the  Munster  of  Education  be
 pleased  to  state  the  action  taken  on
 the  proposal  for  the  establishment  of
 an  institute  for  the  training  of  lb-
 rarians,  which  was  under  discussion
 with  the  Delhi  University?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  The  proposal  has
 since  been  finalised  and  a  grant  of
 Rs.  +1,08,994  has  been  sanctioned  to  che
 Delhi  University  for  the  setting  up  of
 the  Institute  and  its  maintenance
 during  the  current  financial  year.
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 Villages  on  Jamuna  Banks

 I50.  Shrt  D.  C.  Sharmaz:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  86  on  the  25th  March,
 958  and  state:

 (8)  the  further  progress  made
 towards  the  shifting  of  32  villages  on
 the  banks  of  the  Jamuna  which  are
 exposed  to  annual  floods,  to  higher
 Jevel  areas;  and

 (b)  the  amount  spent  so  far?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 The  preparation  of  lay-out  plans  and
 the  demarcation  of  blocks  and  plots  at
 the  new  sites  have  been  completed
 and  the  plots  have  been  allotted  to  all
 the  villagers  concerned  excep:  those
 belonging  to  village  Sabapur  Gujran.
 Further,  at  a  meeting  of  the  villagers
 concerned  convened  on  the  3rd  July,
 1958,  procedure  for  obtaining  loans  for
 construction  of  houses  and  terms  and
 conditions  on  which  loan  assistance
 will  be  given  were  explained  to  them
 and  they  were  advised  to  apply  for
 Joans

 (b)  Rs  2°82  lakhs  approximateiy.

 New  Ordnance  Factory

 ]  Shri  D.  C.  Sharma:
 151,  Sardar  Iqbal  Singh:

 Will  the  Minister  of  Defence  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  1189  on  the
 25th  March,  1958  and  state:

 (a)  whether  any  final  decision  has
 since  been  taken  in  regard  to  the
 selection  of  a  site  for  the  proposed
 ordnance  factory;  and

 (७)  if  50,  the  approximate  time  by
 which  the  factory  will  start  function-
 ing?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  and  (०).
 The  matter  is  still  under  examination.
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 Indian  Economic  Service  and  Central
 Statintical  Service

 f  Shri  9.  C.  Sharma:
 ‘L152,  <  Sardar  Iqbal  Singh:

 {  Shri  Surendranath  Dwivedy:
 Wilt  the  Minister  of  Home  Affairs

 be  pleased  to  state  the  progress  made
 so  far  with  regard  to  the  setting  up  of
 an  Indian  Economic  Service  and  an
 Indian  Statistical  Service  at  the
 Centre?

 The  Ministey  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 Government  have  approved  in  prin-
 ciple  the  proposal  to  constitute  a  Cen-
 tral  Economic  Service  and  a  Central
 Statistical  Service  Draft  Schemes
 have  been  prepared  and  are  under
 consideration

 The  Services  will  be  constituted  as
 seon  as  details  are  finalised

 Seience  and  Industry
 Calcutta

 1153.  Shri  D.  C.  Sharma:  Wil)  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  refer  t0
 the  reply  given  to  Starred  Question
 No  2]]  on  the  25th  March,  958  and
 state  the  further  progress  made  in  the
 establishment  of  the  Birla  Science  and
 Industry  Museum,  Calcutta?

 Museum,

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  A  statement  is  laid  on  the
 Table  of  the  Lok  Sabha  [See  Appen-
 dix  Ill,  annexure  No  98)

 Forged  Currency  Notes

 1154.  Shri  N.  R.  Munisamy-  ७))  the
 Minister  of  Finance  be  pleased  io
 state’

 (a)  what  is  the  value  of  forged  cur-
 rency  notes  with  their  denominations
 detected  in  the  years  957  and  958  so
 far,  and

 (b)  whether  the  culprits  were
 traced  and  punished?

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  B.  Gopaia  Reddit):
 (a)  A  statement  showing  the  value,
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 denomination-wise,  of  forged  aotes
 detected  during  the  year  3957  and
 during  the  first  quarter  of  1938,  is
 placed  on  the  TaBle  of  the  Lok  Sabha.
 {See  Appendix  III,  annexure  No.  99].

 (b)  The  information  is  being  cel-
 lected  from  the  States  concerned  and
 will  be  placed  on  the  Table  of  the
 House  as  soon  as  possible

 Arms  Act

 (  Shri  D.  C.  Sharma:
 1155.  <  Shri  Bhakt  Darshan:

 {  Shri  Rameshwar  Tantia:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No  i5l2  on  the
 7th  April,  3958  and  state

 (a)  whether  Government  have
 since  finalised  their  proposals  to
 amend  the  Arms  Act,  and

 (b)  ४  so,  when  a  Bull  3s  proposed
 to  he  brought  forward?

 The  Minister  of  State  in  the  Min-
 istry  of  Home  Affairs  (Shri  Datar):
 (8)  and  (9)  The  proposals  are  being
 finahsed  and  it  is  hoped  to  introduce
 a  bill  in  the  current  session  of  Par-
 hament

 Remission  of  Taccavi  Loans  39  Delhi

 I56.  Shri  Radha  Raman:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state

 (a)  whether  it  is  a  fact  that  the
 remission  notices  of  taccavi  ‘loans  to
 Delhi  peasants  are  not  issued  m  time;

 (b)  if  so,  the  reasons  therefor,  and

 (c)  whether  it  is  also  a  fact  that
 the  payments  are  generally  made
 after  the  season  is  over  thus  defeating
 the  very  object  of  such  remussions?

 The  Minister  of  Home  Affairs  (Pan-
 an  G.  B.  Pant):  (a)  to  (०)  Remission
 is  allowed  only  on  tareavi  loans
 granted  under  the  “Grow  More  Foot
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 Scheme”  subject  to  the  fulfilment  of
 the  following  conditions:

 बाद  में  बास्तणिक  सागत  के  मुताबिक  ही

 qd)  construction  of  service  wel}
 within  six  months  from  the
 date  of  drawal  of  loan  or  date
 of  receipt  of  cement,  and

 (2)  production  of  foodgrain  crops
 er  vegetables  in  75  per  cent
 of  the  area  proposed  to  be
 developed  fer  which  the  loan
 ig  advanced  for  2  successive
 years

 Loanees  who  fulfil  these  conditions
 @re  granted  remussions  which  are
 adjusted  in  their  accounts

 The  question  of  giving  remission
 notices  or  payment  of  remission  in
 cash  does  not  arise

 भूसशि  को  खरीद

 हु  ११५५७  शी  नजल  प्रभाकर  क्या

 गुह-का्थ  मजी  यह  बतान  की  क़पा  करेगे
 फि

 (क)  दिल्ली  म  जमना  नदी  और
 बाध  के  मध्य  पड़ने  वाले  गाव  के  लोगों  को
 बसाने  के  लिये  भमि  किस  भाव  खरीदी  गई

 है,  श्रौर

 (ख)  उन्ह  फिर  से  बसान  के  लिय

 यह  किस  भाव  बेची  जा  रही  है  ?

 गुह-कार्य  सत्ालपय  मे  राज्य-मत्रो  (श्री
 दातार)  (क)  भूमि  प्राप्ति  अधिनियम  के

 मातहत  झब  तक  ली  गई  प्रति  वर्ग  गज  जमीन
 की  कीमत  १६  से  ४३  नये  पैसे  तक  है  ।  नजूल
 जमीन  की  अनुमानित  लागत  एक  रुपया
 प्रति  वर्ग  गज  और  शहरी  इलाके  की  जमीन
 की  ४  रुपये  प्रति  बर्ग  गज  है  ।

 (ख)  देहाती  इलाकों  के  प्लीटो  को
 बेचने  की  कीमल  उनकी  ज्ाच्ल  करने  की
 वास्तजिक  लागत  के  मुताबिक  ही  तय  की
 जायेग्री  ।  जिन  लोगो  को  जमीन  दी  जा  रही
 है  उन  सब  से  फिलहाल  २५  नये  पैसे  प्रति  बर्ग
 यज  के  हिस्पब  से  क्सूली  की  जा  रही  है  लेकिन

 इसका  बिठाव  (  adjustment  )  किया
 जायेगा  ।

 शहरी  इलाके  के  प्लौट  श्रनुमानत  चार
 रुपये  प्रति  वर्ग  गज  के  हिसाब  से  लिये  गये  हैं
 लेकिन  उनकी  वसूली  दो  रुपये  प्रति  वर्ग  गज
 के  हिसाब  से  की  जायेगी  ।  इसके  अलावा
 उनके  खरीदारों  की  चार  रुपये  प्रति  वर्ग  गज
 उनके  विकास  की  अनुमानित  लागत  के  रूप  में
 देना  होग्रा  ।  फिलहाल  उनसे  भी  २५  नये  पैसे
 प्रति  वर्ग  गज  के  हिसाब  से  ही  वसूली  की
 जा  रही  है  |  शेष  ५  रुपये  ७५  नये  पैसे  उन्हें
 कर्ज  के  रूप  में  दिये  गये  समझे  जायेंगे  जो
 उनसे  थोडा  थोडा  करके  सालाना  किश्तों  से
 ब्याज  क  साथ  वसूल  क्य  जायेगे  a

 सध्य  प्रदेश  में  इादिम  जातियों  का  कल्याण

 ११५८  ह... | ड  डामर  क्या  गृहन्क  nt
 wat  यह  बताने  की  कृपा  करेगे  कि

 (क)  मध्य  प्रदेश  में  ग्रादिमजातियो  के
 रतलाम  और  झाबझ्ा  जिलो  में  द्वितीय  पच-
 वर्षीय  योजना  काल के  प्रत्येक  वर्ष  मे  सरकार
 न  केन्द्र  की  सहायता  से  कितने  कामो,  जैसे
 कल्याण  केन्द्र,  बढईगिरी  के  केन्द्र  और  बुनाई
 केन्द्र  तथा  मिलाने  वाली  मडके  बनाने  के
 काम,  की  मजूरी  दी  है,  और

 (ख)  केन्द्र  न  मध्य  प्रदेश  सरकार  का
 इस  काम  के  खिये  कितनी  राशि  दी  है  ?

 गृह-कार्य  उपसत्री  (श्र/मतों  श्राल्था)  :

 (क)  तथा  (ख)  मागी  गई  सूचना  का

 एक  विवरण  सभा  पटल  पर  रखा  गया  है  ।

 दिलियें  परिदिष्ट  ३,  मु चन्ल  सख्या  १००]

 विदेशों  में  पढ़ने  के  लिये  झाविवासियो
 का  छात्रव॒सियां

 ११५६  ओ  डासर  क्या  शिक्षा  मत्री

 यह  बताने  की  कृपा  करेगे  कि

 (क)  सन्‌  १६५४  से  झाज  तक  कितन

 ग्रादिवासियो  को  सरकारी  छात्रभृत्तिया  देकर

 उच्च  शिक्षा  के  लिये  विदेश  मेजा  गया  ,
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 (a)  उन्हें  किन  किन  देक्षों  को  भेजा
 सया;  और

 (ग)  जिन्हें  विदेश  भेजा  गया  उनमे
 मध्य  ब्रदेवा  के  भ्रादिवासी  कितने  थे?

 शिक,  मंत्री  (वा०  का०  ला०  बीसाती ) :
 (क)  से  (ग)  सूचना  एकत्र  की  जा  रही  है
 और  यवासमय  समभॉ-पटल  पर  रख  दी
 जायेगी

 भारत  का  संविधान

 मु
 मी  भगत  दर्गान oe. ह 4
 शो  नवल  प्रभाकर  :

 क्या  विधि  मंत्री  २०  माच,  १६५८  के
 अतारांकित  प्रश्न  संख्या  १४८२  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  इस  बीच  संविधान  का

 संशोधित  हिन्दी  संस्करण  प्रकाशित  हो  गया

 है;  और

 (सर)  यदि  हा,  तो  उस  पर  कुल  कितना
 व्यय  हुआ  है  ?

 विधि  उपमंत्रो  (शी  हजारनबोस)

 (क)  भारत  के  संशोधित  संविधान  का  मंग्रेजी

 मूल  पाठ  भहित  हिन्दी  संस्करण  छप  तो

 चुका  है,  किन्तु  इसके  मूल्य  का  प्रश्न  विचारा-

 धीन  होने  के  कराए  भ्भी  तक  प्रकाशित

 नहीं  हो  सका  है;

 (ख)  २४,१७३  Fe  ३०  नये
 पैसे

 (चौबीस  हज़ार  एक  सौ  तिहत्तर  रुपये

 तीस  नय  पैसे)  1

 Tenders  for  Machinery

 6l.  Sardar  Iqbal  Singh:  Will  the

 aNinister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 ders  were (a)  whether  Global  ten
 invited  for  Machinery  required  for  the
 gstee)  projects;  and
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 (७)  if  so,  the  names  of  Firms  from

 which  tenders  were  received  and
 accepted?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  and
 (b).  Under  the  agreement  with  the
 Government  of  the  U.S.S.R.,  that
 country  supplies  the  main  plant  and
 equipment  for  Bhilai.

 For  the  Durgepur  5६8७)  Plant,  the
 arrangement  is  with  a  single  agency— The  Indian  Steelworks  Construction
 Company—for  the  supply,  erection
 and  construction  of  the  steel  plant  in
 its  entirety.

 On  the  experience  primarily  with
 the  tender  for  the  blast  furnace  in
 Rourkela,  Government  decided  to
 select  a  number  of  German  firms  and
 negotiate  with  them  for  the  co-ordi-
 nated  delivery  of  the  various  sections
 of  the  rolling  mills  for  the  Rourkela
 Stee)  Plant.

 A  list  of  cases  of  Rourkela  in  which
 globa)  tenders  were  invited  is  placed
 on  the  Table  of  the  Lok  Sabha.  [See
 Appendix  III,  annexure  No.  108).

 For  the  steel  melting  plant  in
 Rourkela  and  for  a  number  of  other
 relatively  minor  items  in  the  three
 projects  limited  tenders  were  invited.

 Iron  Ore  in  Rajasthan
 4i62.  Sardar  Iqbal  Singh:  Wil!  the

 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  iron  ore  deposits  have
 recently  been  found  in  Rajasthan;

 (9)  the  names  of  places  where
 they  have  been  found;  and

 (c)  the  extent  of  iron  ore  deposits
 in  each  place?

 The  Minister  of  Mines  and  OH
 (Shri  हू,  D.  Malaviya):  (a)  Yes,  Sir.

 (b)  The  places  where  iron  ore
 deposits  have  been  found  are  as
 follows:—

 Alwar:  Kushalgarh,  Tehla,  Bhan-
 garh  and  Rajgarh.
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 Bundi:  Umar,  Khenia,  Datunda,
 Loharpura,  Bhaifonpura  and  Naren-
 pura.

 Jaipur:  Between  Raipur  and  Jait-
 pura,  Raialo,  Nimla,  Hindaun  and
 Karwar.

 Jodhpur:  Bomadra,  Girl  and  baro-
 tia.

 Udaiper:  Between  Raipura  and
 Gangrar,  Dhoni,  Thana,  Kamalpura
 and  Parsola.

 Kishengarh:  Kanchria.
 Bharatpur:  Hathori.
 Ajmer:  Kishenpura  and  Nand.

 (९)  The  quantity  in  each  place  has
 not  been  estimated  as  yet

 Zoological  Survey  of  Lahaul

 i63.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  a  zoological  survey  35
 being  conducted  by  a  German  scicn-
 tist  n  Lahaul  area  of  Himalayas:  and

 (b)  if  so,  the  progress  made  so  far
 and  the  result  achieved  by  this
 survey”

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  and  (०)  Mr  J  Schmdit,
 a  West  German  national,  will  shortly
 be  proceeding,  accompanied  by  an
 officer  of  the  Zoological  Survey  of
 India,  to  the  western  Himalayas  to
 make  zoological  collections  in  the
 Lahaul  and  Manali  valleys.

 MLE.S.  Review  Committee

 ‘1164.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Defence  be  pleased  to
 State  whether  amy  final  decision  has
 been  taken  on  the  recommendation  of
 the  ML.E.S.  Review  Committce  regard-
 ing  the  abolition  of  the  Organisation
 of  the  Chief  Technical  Examiners?

 The  Deputy  Minister  of  Defenve
 (Bardar  Majithia):  The  Estimates
 Committee  have  suggested  the  need
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 for  an  independent  agency  for  tech-
 nical  examination.  The  recommenda-
 tions  of  the  MLE.S.  Review  Committee
 are  being  examined  in  the  light  of
 the  observations  made  by  the  Esti-
 mates  Committee  and  8  decision  is
 expected  to  be  taken  shortly.

 Yen  Crodit

 (  Sardar  Iqbal  Singh:
 Shri  Subodh  Hansda:
 Shri  T.  B.  Vittal  Rae:

 L  Shri  ्,  P.  Nayar:

 Will  the  Minister  of  Finance  be
 pleased  ६०  state  details  of  the  scheme
 prepared  by  Government  for  the  uti-
 lisation  of  Yen  Credit  from  Japan  to
 India?

 The  Minister  of  Bevenue  and  Civil
 Expenditure  (Shri  B,  Gopala  Reddi):
 The  scheme  for  the  utilisation  of  Yen
 Credit  is  still  under  consideration  in
 consultation  with  the  Export-Import
 Bank  of  Japan

 1165.

 Bhatinda  Fort

 1166.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  what  amount  was  spent  for  the
 maintenance  of  the  Fort  in  Bhatinda,
 Punjab  State,  during  1956-57  and
 1957-58;  and

 (b)  what  amount  is  proposed  to  be
 spent  for  the  vear  1958-597

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):

 (a)  Year  Amount  spent
 (in  rupees)

 1956-57  13,622
 ‘1957-58  29,081

 (b)  Rs  ‘15,715

 Foregin  Exchange  Earned  by  Indian
 Shipping -_

 4167.  Shri  Daljit  Singh:  Wil)  the
 Minister  of  Finance  be  pleased  to
 state  the  total  amount  of  foreign
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 exchange  earned  by  the  Indian  Ship-
 Pang  during  1957-887

 The  Minister  of  Revenue  anf  Civil
 Expentitere  (Shri  B.  Gopala  Reddi):
 Data  regarding  foreign  exchange  earn-
 ings  of  Indian  Shipping  companies  are
 at  present  available  only  up  to  the
 year  1956  Information  for  the  year
 1957-58  35  still  bemg  collected  by  the
 Reserve  Bank  trom  the  Shipping
 companies  and  3s  not  yet  available

 NC.C.  in  Punjab
 1168,  Shri  Daljit  Singh:  Will  the

 Minister  of  Defence  be  pleased  to
 state

 (a)  the  number  of  National  Cadet
 Corps  in  the  Punjab  State,  and

 (४)  the  number  of  divisions  func-
 tioning  at  present’

 The  Minister  of  Defence  (Shri
 Krishna  Menon)  (a)  and  (b)  The
 total  strength  of  the  NCC  in  the
 Punjab  s  440  officers  and  ‘15,810
 cadets  Their  break-up  in  various
 Divisions  and  Wings  is  given  below

 Officer  Cadet
 Semor  Drvision

 Army  Wing  I28  3507,
 Air  Wing  tv  i60

 Jumor  Drevissron

 Army  Wing  259  8  547
 Navaj  Wing  ३30  330
 Au  Wing  2  396

 Girls  Drvissren

 Semor  Gnarls  84]  640

 Junior  Girls  3  330
 ToTAt  440  34,8I0

 Appointment  of  High  Court  Judges
 3769  Shri  Daljit  Singh:  Will  the

 Minister  of  Home  Affairs  be  pleased  to
 state  whether  any  judges  so  far  have
 been  appointed  to  the  High  Courts
 from  the  Bars?
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 The  Minister  of  Home  Affeirs
 (Pandit  G.  B,  Pant):  Yes,  during
 the  year  १958  so  far,  4  persons  belomg-
 ing  to  the  Bar  have  been  appointed
 directly  as  permanent  Judges,  3  Addi-
 tional  Judges  onginally  belonging  to
 the  Bar  have  been  appointel  as
 permanent  Judges,  end  98  persons
 belonging  to  the  Bar  have  been
 appointed  as  Additional  Judges  of  the
 various  High  Courts

 Bharat  Electronics  (Private)  Lid

 70  Shri  Mohammed  Imam:  Wii!
 the  Minister  of  Defence  be  pleased
 to  state

 (a)  the  capital  invested  by  the
 Central  Government  and  the  Govern-
 ment  of  Mysore  in  Bharat  Electronics
 (Private)  Ltd,  Bangalore,

 (b)  the  amount  spent  on  ()  build-
 ings  rerey  machinery,

 (c)  when  it  commenced  production

 (d)  whether  this  concern  is  work-
 ing  at  a  less,  and

 (6)  if  so  the  loss  incurred  so  far
 vear  wise”?  .

 The  Minister  of  Defence  (Shri
 Krishna  Menon)  (a)  Rs  406  25  lakhs,
 by  the  Government  of  India  Nil,  by
 the  Government  of  Mysore

 (b)  Upto  the  30th  June  858

 @  Bs  ‘1,37,45,176,
 (u)  Rs  84  90,175

 (c)  January,  956

 (ad)  It  incurred  losses  m  the  years
 954.55  to  (1956-57

 Rs
 (८)  1954-55,  6,65,597  |  Out  of  total  loss  of

 Rs.  22,94,763  ह...
 to  1955-56  Rs.
 18,87,472  was
 capical  zed
 representing  cx-
 penses  prior  to
 commencenent  of

 2  production.

 1955-56  16,29,  466
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 Re.
 1956-57  6,82,867  Our  of  which  Ra-

 es  |
 was  capi-

 vali  and  Rs.
 G15),  was

 ,  trans: Eire  to
 J  deferred  revenue.

 1957-58  Accounts  not  yet
 finalised.

 Mineral  Advisory  Board

 71.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  a  meeting  of  the  All
 India  Mineral  Advisory  Board  was
 held  recently  at  Hyderabad;

 (b)  if  so,  the  main  decisions  taken
 and  recommendations  made  by  the
 Conference;  and

 (९)  the  steps  taken  by  Government
 to  implement  them?

 The  Minister  of  Mines  and  Oil
 (Shri  K.  D.  Malaviya):  (a)  Yes,  Sir

 (9)  and  (c)  <A  statement  giving
 the  required  information  ३5  laid  on
 the  Table  of  the  Lok  Sabha  [See
 Appendix  III,  annexure  No  102,  ]

 Income-tax  Arrears

 1172,  Sardar  igbal  Singh:  Will  the
 Minister  of  Finance  be  pleased  to  lay
 on  the  Table  a  statement  showing
 assessment,  collection  and  arrear  of
 Income  Tax  in  each  State  during  the
 last  five  years?

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  B.  Gopala  Reddi):
 The  statistics  of  Income-tax  assess-
 ment,  collections  and  arrears  are  not
 maintained  State-wise.  However,  the
 required  information  relating  to  each
 Charge  of  Commissioner  of  Income-
 tax  is  given  in  statement  ‘A’  in  respect
 of  Income  Tax  assessed  and  in  state-
 ment  ‘B’  in  respect  of  collections  of
 Income-tax  during  the  last  five  years,
 laid  on  the  Table  of  the  Lok  Sabha
 [See  Appendix  III,  annexure  No.  103.

 Statistics  of  arrears  of  Income-tax
 during  the  last  five  years  according
 to  each  Commissioner's  Charge  are
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 not  readily  available  and  a  statement
 will  be  laid  on  the  Table  of  the  House
 as  early  as  possible.

 World  Bank  and  IMF  Cenference

 1173.  Sardar  Igbal  Singh:  Wili  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  more
 than  one  thousand  visitors  will  be
 coming  to  Delhi  to  attend  the  annual
 Conference  of  World  Bank  and  Inter-
 national  Monetary  Fund;  and

 (b)  if  so,  arrangements  that  have
 been  made  by  Government  for  their
 stay?

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  B.  Gopala  Reddi):
 (a)  and  (b)  Over  eight  hundred
 visitors  are  expected  in  Delhi  in
 October  4958  in  connection  with  the
 Conference  of  the  Internationa]  Mone.
 tary  Fund,  the  International  Bank  for
 Reconstruction  &  Development  and
 the  International  Finance  Corporation;
 the  exact  number  is  not  yet  available.
 Enough  accommodation  in  the  hotels
 of  Delhi  has  been  reserved  for  allot-
 ment  to  the  visitors  by  the  Secretariat
 Organisations  of,  these  International
 bodies;  the  Government  of  India  has,
 however,  no  financial  liability  in
 respect  of  this  accommodation

 Hindi  Shiksha  Samiti

 1174.  Shri  Vajpayee:  W:ll  the  Minis-
 ter  of  Education  be  pleased  to  lay  a
 statement  showing:

 (a)  the  important  subjects  discussed
 and  the  decisions  taken  at  the  Ilth
 meeting  of  the  Hindi  Shiksha  Samiti
 held  on  the  J!th  July,  958  at  New
 Delhi;  and

 (b)  the  steps  taken  to  implement
 the  decisions?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (a)  and  (b).  A  statement
 is  laid  on  the  Table  of  the  Lok  Sabha.
 [See  Appendix  III,  annexure  No.  104.)
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 Admission  inte  Delhi  Colleges

 Shri  Vajpayee:
 Pandit  D.  N.  Tiwary:

 |  Shri  Radha  Raman:
 4175,  4  Shri  Surendranath

 Dwivedy:
 Shri  D.  C.  Sharma:
 Shri  Sadhu  Ram:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  Gevernment  are  aware
 that  a  very  large  number  of  Delhi
 students  who  have  matriculated  this
 year  have  been  unable  to  get  admis-
 sion  in  Delhi  colleges  owing  to  inade-
 -quacy  of  educational  facilities;  and

 (b)  if  so,  what  steps  Government
 ‘contemplate  taking  to  remedy  this?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (a)  and  (b).  8  state-
 ment  is  laid  on  the  Table  of  the  Lok
 Sabha.  [See  Appendix  ITI,  annexure
 No.  105).

 Arrest  of  Smugglers
 1176.  Shri  Raghunath  Singh:  Wil

 the  Minister  of  Finance  be  pleased  to
 state  whether  :t  is  a  fact  that  border
 police  of  West  Bengal  arrested  three
 Pakistanis  on  Friday,  the  lith  July.
 958  at  Aturia,  Police  Station  Baduria,
 District  24  Parganas  on  a  charge  of
 iNlegally  possessing  780  tolas  of  silver
 and  14,00  Rupee  Coins?

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  B.  Gopala  Reddi):
 Yes,  Sir.  Three  Pakistanis  were
 arrested  with  3  pieces  of  silver
 weighing  about  780  tolas  and  obsolete
 ‘silver  rupee  coins  numbering  1411.

 Political  Sufferers

 1177.  Shri  L.  Achaw  Singh:  Wl!  the
 ‘Minister  of  Home  Affairs  be  pleased
 to  lay  a  statement  showing:

 (a)  the  number  of  persons  m  Man-
 pur  who  have  been  given  political
 sufferers’  relief  grant  during  (1957-58.
 and

 (b)  the  amount  of  the  relhef  granted
 to  each  individual  in  kind  and  in
 money  or  in  both?

 The  Minister  of  Home  Affairs
 (Pandit  G.  8.  Pant):  (a)  and  (b).  A
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 sum  of  Rs.  500  each  in  cash  was  given
 to  twenty-four  persans  tn  May;  1968.

 Tripura  Teachers  Association

 1178,  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  Government  have
 received  any  memorandum  from
 Tripura  Teachers  Association;  and

 (b)  if  so,  the  action  taken  thereon?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (a)  Yes,  Sir.

 (b)  The  matter  is  under  considera-
 tion

 Rent  Control  in  Manipur

 79  Shri  Narayanankutty  Menoa:
 “\  Shri  Warior:

 Will  the  Mhnister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  75  a  fact  that  in
 Manipur  State  there  is  no  Rent
 Control]  Act;  and

 (b)  if  so,  the  action  proposed  to  be
 taken  in  this  respect?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  Yes

 (b)  The  matter  has  been  consider-
 ed,  and  was  also  discussed  at  a  meet-
 ing  of  the  Home  Minister’s  Advisory
 Committee  for  Manipur  in  December
 last.  For  the  present,  it  is  not  consi-
 dered  necessary  or  desirable  to  intro-
 duce  rent  control  in  the  territory.
 The  position  will,  however,  be  review-
 ed  after  some  time  in  the  light  of
 the  prevailing  circumstances.

 Employees  of  Delhi  Administration
 1180.  Shri  Jadhav:  Wil]  the  Minis-

 ter  of  Home  Affairs  be  pleased  to
 state:

 (a)  the  number  of  employees  in  the
 Secretariat  and  the  local  offices  under
 Delhi  Administration  at  present:

 (b)  the  number  of  employees  who
 have  completed  three  years  service;
 and
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 ({c)  the  number  of  employees  who
 have  completed  three  years  service
 and  have  been  declared  guasi-perma-
 nent?

 The  Minister  of  Home  Affairs
 (Pandit  G.  B.  Pant):  (a)  to  (c).  The
 required  information  is  being  collect-
 ed,  and  will  be  laid  on  the  Table  of
 the  House.

 Land  Records  Department  Tripura
 8l.  Shri  Ghosal:  Will  the  Minister

 of  Home  Affairs  be  pleased  to  state:
 (a)  the  number  of  employees  who

 are  working  at  present  in  the  Land
 Records  Department  of  Tmpura;  and

 (b)  the  number  of  local  employees
 among  them?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  Total  number  of  employees  in  the
 Directorate  of  Land  Records  and
 Surveys,  Tripura.  is  4l8  (as  at  the
 end  of  June,  958)

 (b)  403.

 Ex-servicemen

 1182.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  the  All  India  Ex-
 services  Federation  has  suggested  the
 creation  of  a  separate  cell  in  the
 Defence  Ministry  to  look  after  the
 rehabilitation  and  welfare  of  the  ex-
 servicemen,

 (b)  whether  Government  have
 considered  this  proposal;  and

 (c)  if  so,  with  what  results?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  Yes,  Sir.

 (b)  and  (e),  There  is  at  present  a
 similar  proposal  under  consideration
 in  the  Defence  Ministry.  The  All
 India  Ex-services  Federation  has
 raised  no  new  problem  or  any  new
 ideas.  Government  has  had  this
 matter  under  active  consideration.  In
 view  of  the  size  of  the  problem  and
 the  financial  and  other  implications,
 the  examination  and  the  decisions
 arising  therefrom  must  take  time.
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 हिनाजल  ज्वेषा  में  प्रतिकर  भसा

 ११८२.  श्यो  पद्म  देश  :  क्‍या  गृह-रार्य
 मंत्री  यह  बताने  की  कुपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  चौराहा  और
 इसी  प्रकार  के  प्रन्य  स्थानों  पर  रहने  वाले

 हिमाचल  प्रदेश  के  बर्मथा।रयों  को  प्रतिकर
 भत्ता  देने  के  प्रदन  पर  विचार  किया  है;
 शौर

 (@)  स्रदि  हा,  तो  उसका  क्या  परिणाम

 हुआ  है  ?

 गृह-कार्य  मंत्रानय  में  राज्य  मंत्री

 (श्री  बातार)  (क)  जी  हा  |

 (ख)  यह  निरजय  किया  गया  है  कि
 “वे  कमीशन  की  शिफारिशो  की  प्रतीक्षा
 की  जाय,  और  उस  समय  तक  मौजूदा  स्थिति
 मे  कोई  तबदीली  न  की  जाय  4

 भूतपूर्व  श्राज़ाद  हिन्द  कौज  के  स॑निक

 (श्री  प०  लाठ  बारूपाल  :
 ११८४.  4

 i  श्री  अ्ब्वुल  सलाम

 क्या  प्रतिरक्षा  मंत्री  यह  बताने  की
 कृपा  करेस  कि

 (क)  सरकार  न  भूतदूर्व  आजाद  हिन्द
 फौज  के  सैनिकों  को  क्‍या  सुविधाये  दी  है;
 और

 (स्व)  क्‍या  यह  सच  है  कि  राजस्थान
 के  भूतपूर्व  झ्रादाद  हिन्द  फौज  के  किसो
 मनिक  को  एसी  कोई  सहायता  नहीं  दी

 गई  है  ?

 प्रतिरक्षा  मंत्री  (श्री  कृष्ण  सेनस)
 (क)  एक  विवरण  लोक  सभा  के  पटल  पर

 रख  दिया  गया  है  ।  दिखियें  परिशिष्ट  ३,

 अनुबन्ध  संख्या  १०६]

 (ख्)  सरकार  को  ऐसी  कोई  शिकायत
 प्राप्त  नही  हुई  यदि  ऐसे  कई  लोग  हैं  जिन्होंने
 इस  प्रइन  के  भाग  (क)  के  सलर  कही  गई

 सहूलतो  का  फायदा  नही  उठाया  तो  बह  अपने

 रिकार्ड  आफिस  को  आवश्यक  जानकारी

 देते  हुए  इस  बारे  में  भर्जी  दे  सकते  हें  ।
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 Office  of  the  fran  and  Steel  Controlier

 nas.  Shri  Thana  Pillai:
 Shri  Subbiah  Ambalam:

 Will  the  Minister  of  Steel,  Mines
 ह  Fuel  be  pleased  to  state  the
 establishment  expenditure  of  the  office
 of  the  Iron  and  Steel  Controller  during
 the  year  1957-587

 The  Minister  of  Steel,  Mines  and
 Fee!  (Sardar  Swaran  Singh):  The  ex-
 penditure  was  as  under:

 Main  Office  at  Calcutta,  Rs.  20,74,84I/-.
 Regional]  Office  at  Bombay  Rs.  2,01,007/-
 Regional  Office  at  Madras  Rs.  +918,138/-
 Total  :  Rs  _  23492,9R6/-

 संघ  लोक  सेवा  श्ापोग  की  झाय

 ११८६.  श्री  Wo  भे०  मालबोय
 क्या  गुह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेने  कि

 (क)  १६५६-५७  शौर  १६५७-५८  में
 संघ  लोक  सेवा  प्रायोग  को  फीस  के  रूप  में
 प्रति  दिन  भ्रौसत  कितनी  श्राय  हुई,

 (4)  आयोग  उम्मीदवारों  को  उनकी
 फीस  के  बदले  ठहरने  अादि  की  क्‍या  सुविधाये
 देता  है;

 (ग)  यदि  ठहरने  की  सुविधाये  नहीं
 दी  जाती,  नो  क्‍या  सरकार  का  भविष्य  में
 यह  सुविधा  देने  का  विचार  है;  और

 (घ)  यदि  नहीं,  तो  इसके  क्या  कारण
 है?

 गह-कार्य  मंत्रालय  से  राज्य  सत्री

 (भो  दातार):  (क)  सघ  लोक  सेवा  आयोग
 को  फीस  से  १६५६-५७  में  लगभग
 ४,५८०  रुपये  १६  नये  पैसे  और  १६५७-५८
 में  करीब  ३,४३५  रुपये  २८  नये  पैसे  प्रति
 दिन  के  हिसाव  से  औसतन  पग्रामदनी  हुई  ny
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 (a)  से  (9).  परीक्षर  और

 हंटरच्यू  में  चले  पाले  तने  सारे  उम्मीद-
 बोरों  के  ठहरने  का  प्रश्न  करना  थ
 लोक  सेवा  प्रायोसम  या  सरकार  के  लिये  सम्मय

 नही  है  भौर  न  इस  प्रकार  का  प्रबन्ध  करने
 की  कोई  जांग  ही  की  गई  है  ।

 Tribal  Areas  of  Manipur

 पडा,  Bhri  L.  Achaw  Singh:  Will
 the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  under
 the  Second  Five  Year  Plan  a  provision
 of  Rs.  i4  lakhs  has  been  made  for  the
 Tribal  areas  of  Manipur  where  shifting
 cultivation  is  practised;

 (b)  af  so,  the  schemes  on  which  the
 amount  will  be  spent;  and

 (c)  the  amount  spent  so  far  and  the
 schemes  jmplemented?

 The  Deputy  Minister  of  Home  Affairs
 (Shrimati  Alva):  (a)  Yes,  Sir

 {b)  and  (c)  2  statement  giving
 the  information  upto  the  period  end-
 ing  3lst  March,  ‘1958,  45  laid  on  the
 Table  of  the  Lok  Sabha.  [See  Appen-
 dix  III,  annexure  No  07]

 Exemption  of  Firms  from  Income-tax

 1188.  Shri  Ram  Krishan:  Wl!  the
 Minister  of  Finance  be  pleased  to  state:

 (a)  the  total  number  of  Industrial
 concerns  and  joint  stock  companies
 exempted  from  tncome-tax  in  Dustrict
 Hissar;  and

 (b)  the  reasons  for  exemptions?
 The  Minister  of  Revenue  and  Civil

 Expenditure  (Shri  B.  Gopala  Reddi):
 (a)  Only  one

 (b)  Exempted  under  section  4(3)
 (i)  of  the  Indian  Income-tax  Act,  1922.

 Allotment  of  Iron  and  Steel  to  Punjab
 Shri  Daljit  Singh:

 aie  {  Sardar  Iqbal  Singh:
 Wil!  the  Minster  of  Steel,  Mines

 and  Fel  be  pleased  to  state  the  total
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 amount  of  iron  and  steel  allotted  to
 Punjab  State  during  the  last  three
 years  and  the  total  amount  actually
 supplied  to  the  State  during  the  same
 period?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  The
 following  statement  gives  the  infor-
 mation  regarding  allotments  and
 supplies  made  to  Punjab  State  during
 the  last  3  years:

 Allotment  Despatches

 1955-56  43.920  43346

 1956-57  ९<7,796  22,680

 I957-58  43.933  23,617

 Expenditure  Tax  on  Ex-Rulers

 f  Shri  Ram  Krishan:

 799  J  Shri  Harish  Chandra
 ‘|  ‘Mathar:

 ia  Shrimati  Ha  Palchoudhuri:

 Will  the  Minister  of  Finance  be
 pleased  to  state

 (a)  whether  the  former  Indian
 Princes  will  be  required  to  pay  ex-
 penditure-tax  at  a  certain  percentage
 ef  the  privy  purse  they  receive.

 (b)  if  so,  the  nature  thereof,  and

 (c)  the  estimated  total  amount  to
 be  assessed  from  former  princes  dai-
 ing  958-59°

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  B  Gopala  Reddi)-
 (a)  In  cases  of  settlement  undez
 section  20  of  the  Act  for  the  assess-
 ment  year  ‘1968-59,  the  estimated
 amount  of  expenditure-tax  payable
 by  persons  in  receipt  of  privy  purse,
 has  been  expressed  at  certain  per-
 centages  of  their  privy  purse  with
 an  adjustment  for  the  net  income
 from  al?  other  sources.
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 (b)  The  percentages  referred  to  tin
 part  (a)  are  as  follows:—

 On  the  first  five  lakhs  of  privy
 purse  amount  ma%

 On  the  next  five  jakhs  of  privy
 purse  amount  125%

 On  the  next  five  jakhs  of  privy
 purse  amount  20%

 On  the  next  five  lakhs  of  privy
 purse  amount  25%

 On  the  balance  of  the  privy  purse  33h

 (c)  If  all  persons  in  receipt  of  privy
 purse  opt  for  settlement,  the  revenue
 expected  from  them  will  be  of  the
 order  of  sixty  lakhs  to  seventy  lakhs
 of  rupees

 Central  Social  Welfare  Board's  graate
 to  Panjab

 S  Shri  Daljit  Singh: ‘1192.
 -  Shri  Ajit  Singh  Sarhadi:

 Wil  the  Minister  of  Education  be
 pleased  to  lay  a  statement  on  tke
 Table  showing  the  names  of  the  public
 institutions  and  organisations  in  the
 Punjab  State,  which  have  been  given
 grants  by  the  Centra)  Social  Welfare
 Boaid  and  the  amount  of  grant  given
 to  each  of  them  during  1957-58,  and
 1958-59  so  far?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  A  statement  giving  the
 requisite  information  is  laid  on  the
 Table  of  the  Lok  Sabha  [See  Ap-
 pendix  III,  annexure  No  08  }

 Conservation  and  Development  Reles

 i293.  Sardar  Iqbal  Singh:  will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  885  on  the  2th
 March,  958  and  state

 (a)  whether  the  Conservahon  and
 Development  Rules  as  regards  oi!  and
 natural  gas  has  since  been  finalised,
 and

 (b)  if  so,  the  main  features  thereof?

 The  Minister  of  Mines  and  00  (Shri
 K.  D.  Malaviya):  (a)  and  (b)  The
 Development  and  Conservation  Rules
 have  not  yet  been  finahsed
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 Compulsory  Insurance  of  Government
 Employees

 1195.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Finance  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No  908  on  the  l2th  March,  3958  and
 state:

 (a)  whether  any  decision  in  respect
 of  compulsory  insurance  at  reduced
 rates  of  premium  for  Government
 employees  in  low-income  groups  has
 since  been  taken,  and

 (b)  :f  so,  the  nature  thereof?
 The  Minister  of  Revenue  and  Civil

 Expenditure  (Shri  B  Gopala  Reddi):
 (a)  and  (b)  The  question  of  intro-
 duction  of  a  scheme  of  compulsory
 msurance  for  Government  employees
 3n  low-income  groups  has  been  refer-
 red  to  the  Pay  Commission,  and  their
 recommendations  in  the  matter  aie
 awaited

 Adult  Education

 ‘1196.  Sardar  Iqbal  Singh:  W4ll  the
 Minister  of  Education  be  pleased  to
 lay  a  statement  on  the  Table  showing

 (a)  whether  Government  have
 finalised  the  schemes  for  adult  educa-
 tion  in  rural]  and  urban  areas,

 (b)  if  so  the  nature  of  the  schemes,
 and

 (c)  the  amount  contemplated  to  be
 earmarked  for  them?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (a)  to  (c)  A  statement  is
 laid  on  the  Table  of  the  Lok  Sabha
 [See  Appendix  III,  annexure No  08  ]

 Carpenters  at  Rourkela  Steel  Plant

 1187.  Shri  ड्  K.  Deo,  दि. 2102  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state’

 (a)  the  number  of  foreign  carpen-
 ters  employed  in  the  Rourkela  Steel
 Plant  and  the  wages  paid  to  them,
 and

 (b)  whether  no  Indian  carpenters
 are  available  to  undertake  the  job
 done  by  the  foreign  carpenters?
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 The  Minister  of  Steel,  Mines  snd
 इप्सासा  (Sardar  Swaran  Singh):  (a)
 0  Foremen  Carpenters  and  28  Specie-
 list  Carpenters  arrived  in  Rourkela  out
 of  which  6  specialist  carpenters  have
 since  left  for  West  Germany  The  daily
 wages  paid  to  Foremen  Carpenters  are
 DM-75  plus  Rs  40  each;  while  those
 of  Speciahst  Carpenters  are  DM-65
 plus  Rs  40  each

 (b)  Shutterimg  work  for  bunkers  for
 the  Blast  Furnace  is  a  complicated
 type  of  work  and  for  guiding  and
 training  the  very  large  number  of
 Indian  Carpenters  employed,  a  lmited
 number  of  Speciahst  Carpenters  from
 abroad  was  required

 Rent  for  Machineries
 ‘1198.  Shri  P.  K.  Deo.  W:ll  the  Minis-

 ter  of  Steel,  Mines  and  Fuel  be  pleased
 to  state  the  amount  of  rental  charges
 paid  for  the  various  construction
 machineries  at  the  Rourkela  Steel
 Plant?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  The
 total  rental  charges  paid  for  various
 construction  machinery  amount  to
 Rs  1,77,000  paid  partly  in  Deutsche
 Marks  and  partly  in  Rupees

 Income-tax  from  Punjab
 1199.  Shri  Daljit  Singh:  Will  the

 Minister  of  Finance  be  pleased  to  state
 the  amount  of  income-tax  assessment
 which  has  been  finalised  in  Punjab  but
 still  remains  to  be  realised  as  on  the
 30th  June,  ‘19587

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  B.  Gopala  Reddi):
 The  amount  for  which  the  assesement
 had  been  finalised  but  still  remains  to
 be  reahse@  as  on  30th  June,  968  is
 Rs  3,95,82,000

 Income-tax  cases  in  Punjab
 High  Court

 1200.  Shri  Daljit  Singh:  Will  the
 Munster  of  Finance  be  pleased  to  state:

 (a)  how  many  cases  of  Income-tax
 were  adrmtted  im  the  Punjab  High
 Court  and  Tribunal  since  ‘1986;  and
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 (bd)  the  number  of  cases  disposed  of
 uptil  now?

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  B.  Gopala  Reddi):
 (a)  (i)  In  Punjab  High  Court—95.

 (ii)  In  the  Income-tax  Appellate
 Tribunal—2,458.

 (b)  (i)  By  High  Court—47.
 (i)  By  Tribunal—,082.

 Technical  Education  in  Himachal
 Pradesh

 20l.  Shri  Daljit  Singh:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  any  schemes  of  Tech-
 nical  Education  have  been  approved
 by  the  All  India  Council  for  Technical
 Education  for  Himachal  Pradesh;  and

 (b)  3४7  so,  the  details  thereof?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  The  Second  Five  Year
 Plan  of  Himachal  Pradesh  does  not
 include  any  scheme  of  Technical  Edu-
 cation  which  requires  the  approval  of
 the  All  India  Council  for  Technical
 Education

 (b)  Does  not  arise

 Government  Aided  Private  Sehools  in
 Himachal  Pradesh

 1202.  Shri  Daljit  Singh:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  number  of  Government
 aided  Private  Schools  in  Himachal
 Pradesh;

 (b)  the  number  of  Primary  Schools
 among  them;  and

 (c)  the  number  of  students  studying
 in  these  schools?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (a)  142.

 (b)  337

 {e)  3,714,
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 Physical  Training  in  Himachal
 Pradesh

 1203.  Shri  Daljit  Singh:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  steps  taken  up  by  the  Hima-
 chal  Pradesh  Administration  to  intro-
 duce  physical  training  in  the  schools
 and  colleges  of  Himachal  Pradesh;  and

 (b)  the  numbe:x  of  trained  physical
 education  teachers  who  are  employed
 by  the  Admunistration  of  Himachal
 Pradesh?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (a)  Physical  education  is
 already  a  compulsory  subject  in  all
 the  educational  institutions  of  Hima-
 cha]  Pradesh.

 (b)  (i)  Diploma  holders—2
 (u)  Certificate  Holders—2

 (in)  Ex-Army  Personnel—i9
 (iv)  Untrained—56

 Hindi  Classes

 1204.  Shri  Sadhu  Ram:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  total  number  of  employees
 of  Central  Secretariat  who  have  been
 benefited  by  Hindi  Classes  during  1957;
 and

 (b)  the  number  of  Instructors  em-
 ployed  for  that  purpose  during  that
 period’

 The  Minister  of  Home  Affairs
 (Pandit  G.  B.  Pant):  (a)  2,386  in  the
 first  session  ending  September  4957
 and  2,444  in  the  second  session  com-
 mencing  in  October,  1957,

 (b)  16,

 “Smuggled  Gold  Seizeqg  at  Rewari
 Railway  Station”

 Shrimati  Mafida  Ahmed:
 Shri  Ram  Krishan:
 Shri  Tangamani:

 a  Shri  5.  M.  Banerjee:
 Will  the  Minister  of  Finance  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  about

 3,000  tolas  of  gold  herve  been  seized

 1205.
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 at  Rewari  Railway  Station  on  the  l6th
 August,  1958;

 (bd)  if  so,  the  number  and  nationality
 of  persons  involved;  and

 (c)  the  action  taken  against  them?

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  B.  Gopala  Reddi):
 (a)  Yes,  Sir  3,570  tolas  of  gold  were
 seized  on  760  August,  2958  at  the
 Rewari  Railway  Station.

 (b)  Two  Indian  nationals  are  in-
 volved  in  the  case

 (९)  They  have  been  arrested  and
 further  investigations  are  in  progress.

 Floods  in  Delhi

 Shrimati  Renu  Chakravartti
 Shri  P.  L,  Barupal:

 [  Shri  Kunhan:

 Shri  8.  C.  Kamble:
 1206.

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state

 (a)  whether  as  a  result  of  recent
 floods  in  Delhi  any  files  and  other
 papers  of  Government  or  any  of  its
 attached  or  subordinate  offices  are
 missing:

 (b)  if  sa,  their  total  number,
 (c)  the  subjects  to  which  these  files

 and  papers  relate:

 (a)  whether  any  confidential  papers
 are  among  them,

 (e)  if  so.  what  subjects  they  relate
 to;

 (f)  the  steps  taken  by  Government
 to  reclaim  the  files  and  other  papers:
 and

 (g)  the  value  and  extent  of  damage
 in  recent  floods  in  city  to  (i)  govern-
 ment  property  and  (a)  citizens’  pro-
 perty?

 The  Minister  of  Home  Affairs
 (Pandit  G.  B.  Pant):  (a)  to  (f).  Con-
 siderable  damage  is  reported  to  have
 been  caused  to  records  in  some  govern-
 meat  offices,  particularly  those  stored
 in  the  basement  of  the  office  building
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 known  as  Krizhi  Bhavan  en  the  Queen
 Victoria  Road  in  New  Delhi,  as  a  result
 of  their  getting  wet.  Full  details  on
 the  limes  desired  are,  however,  not
 readily  available  and  the  labour
 involved  in  collecting  the  required
 information  will  hardly  be  eommen-
 surate  with  the  result  achieved.

 (Bg)  Attention  is  invited  to  the  reply
 given  to  Starred  Question  No.  203  an
 l8th  August,  1958.

 2  hrs.

 PAPERS  LAID  ON  THE  TABLE

 Report  oF  Apvisory  COMMITTEE  ON
 StumM  CLEARANCE

 The  Minister  of  Law  (Shri  A.  K.
 Sen):  Suir,  I  beg  to  lay  on  the  Table

 a  copy  of  the  Report  of  the  Advisory
 Committee  on  Slum  Clearance.
 [Placed  in  Library.  See  No  LT-873{
 58]

 NOTIFICATIONS  UNDER  THE  ALL  INDIA
 Services  Act

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 Sir,  I  beg  to  lay  on  the  Table,  unde:
 sub-section  (2)  of  section  3  of  the
 All  India  Services  Act,  1951,  a  copy
 of  each  of  the  following  Notifico-
 tions:

 (l)  GS.R  No.  708  dated  the  23rd
 August,  958  making  certain
 amendments  to  the  Indian
 Administrative  Service  (Re-
 gulation  of  Seniority)  Rules
 1954.

 (2)  G.S.R.  No.  708  dated  =  the
 23rd  August,  3958  making
 certain  amendments  to  the
 Indian  Police  Service  (Regu-
 lation  of  Seniority)  Rules,
 3954

 (Placed  in  Library.  See  No.  LT-874/
 58).
 AMENDMENTS  TO  MSsDIicInaAL  Toxsst
 PREPARATIONS  (Exciss  Dyrres)  ROLES

 The  Deputy  Minister  of  Finance
 (Shri  8.  R.  Bhagat):  Sir  I  beg  to  lay
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 on  the  Table,  under  sub-section  (4)
 ef  section  9  of  the  Medicinal  and
 Toilet  Preparations  (Excise  Duties)
 Act,  ‘1955,  a  copy  of  each  of  the  fol-
 lowing  Notifications  making  certain
 further  amendments  to  the  Medicinal
 and  Toilet  Preparations  (Excise
 Duties)  Rules,  1956:

 (i)  G.S.R.  No.  6877  dated  the  l9th
 July,  1958.

 (2)  G.S.R.  No.  678  dated  the  9th
 August,  1958.

 [Placed  in  Library,  See  No,  LT-875/
 58].

 BUSINESS  OF  THE  HOUSE

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 With  your  permission,  Sir,  I  rise  to
 announce  that  Government  Business
 in  this  House  for  the  next  week  will
 consist  of:

 (l)  Consideration  of  any  item  of
 Government  Business  carricd
 over  from  today’s  O.dcer
 Paper.

 (2)  Consideration  and  passing
 of—

 Gi)  Sea  Customs  (Amendment)
 Bill.

 Gi)  Manipur  and  Tripura  (Re-
 peal  of  Laws)  Bill.

 (iii)  Rajyghat  Samadhi  (Amend-
 ment)  Bill.

 (iv)  Merchant  Shipping  Bill,  as
 reported  by  the  Joint  Com-
 mittee

 (v)  Indian  Medical  Council
 (Amendment)  Bill.

 (3)  Consideration  of  a  motica
 for  the  reference  of  the  Deihi
 Rent  Control  Bill  to  a  Joint
 Committee.  The  Bill  is  ex-
 pected  to  be  introduced  early
 next  week.

 (4)  Consideration  and  passing  of
 the  Public  Premises  (Evic-

 tion  of  Unauthorised  Occu-
 349  LS.D.—4.

 detween  troops  and
 students  at  Sagar

 pants)  Bill,  as  passed  by
 Rajya  Sabha.

 (5)  Discussion  on  a_  statement
 containing  recommendations
 of  the  Railway  Freight  Struc-
 ture  Enquiry  Committee  and
 Government’s  decision  there-
 on,  on  a  motion  to  be  moved
 by  Shri  Rajendra  Singh  and
 others  at  4  p.m  on  3rd  Sep-
 tember,  3958.

 12-05  hrs.
 STATEMENT  RE:  CLASH

 BETWEEN  TROOPS  AND  STUDENTS
 AT  SAGAR

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  Sir,  a  statement
 was  made  in  the  House  on  the  440
 February  3958,  regarding  a  clash,  dur-
 ing  the  Inter-University  Hockey
 Tournament,  at  Sagar  amongst  the
 spectators,  which  involved  Army  per-
 sonnel  of  the  Mahar  Regiment,  the
 students  of  the  Sagar  University  and
 elements  of  the  local  population.  Gov-
 ernment  had  then  expressed  their
 willingness  to  make  a  further  state-
 ment  with  regard  to  this  matter  as
 soon  as  a  report  or  communication  was
 received  from  the  State  Government
 of  Madhya  Pradesh.  The  magisterial
 enquiry  report  on  the  inci-
 dent  85  since  been  =  re-
 ceived  and  considered  by  the
 State  Government,  who  have  also  sent
 a  communication  forwarding  a  copy
 of  the  magisterial  enquiry  report  and
 their  comments  thereon  to  the  Gov-
 ernment  of  India.  As  a  result  of  fur-
 ther  correspondence  between  the  Gov-
 ernment  of  India  and  the  State
 Government,  the  latter  have  decided,
 having  regard  to  the  time  that  has
 elapsed  and  with  a  view  to  maintain-
 ing  normal  relations  between  the
 parties  concerned  in  the  clash,  not  to
 proceed  with  the  matter  further  and
 to  close  the  police  investigation  into
 the  cases  registered  by  the  local  police
 soon  after  the  incident  It  was  men-
 tioned  in  the  statement  made  in  this
 House  on  the  l4th  February  ‘1958,
 that  normality  prevailed  in  the  local
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 situation  and  no  ill  feeling  existed  as
 a  result  of  this  incident.  Nothing  is
 reported  to  have  happened  since  to
 disturb  that  atmosphere  Government
 do  not,  therefore,  consider  it  advisable
 to  say  anything  more  regarding  this
 matter  and  would  also  appeal  to  the
 Hon.  Members  of  this  House  not  to
 say  anything  which  may  have  the
 effect  of  reviving  any  controversy
 over  this  unfortunate  occurrence.

 12.07  hrs.

 ELECTION  TO  COMMITTEES

 Centrat  Apvrsory  Boarp  or  BroLocy

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  Sir,  I  beg  to  move:—

 “That  in  pursuance  of  Clause
 (4)  of  para  2  of  the  Government
 of  India,  Ministry  of  Scientific
 Research  and  Cultural  Affairs
 Resolution  No  F,  14-43/58-SII,
 dated  the  23rd  May,  1958,  the
 Members  of  Lok  Sabha  do  pro-
 ceed  to  elect,  in  such  maner  as
 the  Speaker  may  direct,  two  mem-
 bers  from  amongst  themselves  to
 serve  as  members  of  the  Central
 Advisory  Board  of  Biology  for
 Botanical  Survey  of  India  and
 Zoological  Survey  of  India  for  a
 term  of  three  years  commencing
 from  the  date  of  the  Gazette
 Notification  notifying  the  appoint-
 ments  subject  to  the  other  provi-
 sions  of  the  said  Resolution.”

 The  motion  was  put  and  adopted.
 Counci.  or  INDIAN  INSTITUTE  OF

 Scrence,  BANGALORE

 Shri  Humayun  Kabir:  Sir,  I  beg  to
 move:

 “That  in  pursuance  of  sub-
 clause  {ii}  of  clause  34  of  the
 Scheme  for  the  administration
 and  management  of  the  proper-
 ties  and  funds  of  the  Indian
 Institute  of  Science,  Bangalore,
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 read  with  Regulation  2:5  of  the
 Regulations  of  the  said  Institute,
 the  members  of  Lok  Sabha  do
 proceed  to  elect,  in  such  manner
 as  the  Speaker  may  direct,  one
 member  from  amongst  themselves
 to  serve  as  a  member  of  the
 Council  of  the  Indian  Institute  of
 Science,  Bangalore  in  the  casual
 vacancy  caused  by  the  resigna-
 tion  of  Shri  S.  V.  Ramaswamy,
 for  the  unexpired  portion  of  the
 triennium  1958-60  subject  to  other
 provisions  of  the  said  Scheme
 and  the  Regulations.”
 The  motion  was  put  and  adopted.

 2.08  hrs.

 BUSINESS  ADVISORY  COMMITTEE

 TWENTY-EIGHTH  REPORT

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 Sir,  I  beg  to  move:

 “That  this  House  agrees  with
 the  Twenty-eighth  Report  of  the
 Business  Advisory  Committee
 presented  to  the  House  on  the
 28th  August,  3958.7

 Mr.  Speaker:  Motion  moved:

 “That  this  House  agrees  with
 the  Twenty-eighth  Report  of  the
 Business  Advisory  Committee
 presented  to  the  House  on  the
 28th  August,  3958  am

 Shri  मा.  N.  Mukerjee  (Calcutta—
 Central):  Sir,  I  beg  to  move:

 “That  at  the  end  of  the  motion
 the  following  be  added: —

 “Subject  to  the  modification
 that  the  time  allotted  for  the
 Merchant  Shipping  Bill  be  in-
 creased  from  7  hours  to  9
 hours.”

 I  find  that  the  Business  Advisory
 Committee  has  allotteed  7  hours  fer
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 the  discussion  of  the  Merchant  Ship-
 ping  Bill.  I  had  the  opportunity  of
 working  on  the  Joint  Committee  and
 im  thig  matter  my  feeling  is  that
 the  Bill  is  a  very  heavy  one  and  has
 given  rise  to  certain  very  important
 controversies,  especially  in  regard  to
 the  participation  of  foreign  capital  in
 the  shipping  sphere.

 The  notes  of  dissent  also  indicate
 that  this  issue  is  going  to  be  agitated
 very  strongly  on  the  floor  of  Parlia~
 ment.  Besides,  the  number  of  classes
 35  80  large  that,  physically  speaking,
 it  will  take  a  great  deal  of  time  be-
 fore  it  gets  the  vote  of  the  House.  I
 feel,  therefore,  that  it  should  be
 given  larger  allocation.  My  own
 suggestion  is  that  5  hours  should  be
 given  for  the  general  discusion,  3
 hours  for  the  clause  by  clause  dis-
 cussion  and  4  hour  for  the  third  read-
 ing  because  this  is  the  first  time  after
 independence  that  we  are  consolidat-
 ing  the  law  of  merchant  shipping.
 And  there  is  also  the  discretion  in
 you  to  extend  the  time  by  an  hour
 or  so  as  you  like  I  feel  it  is  a  matter
 which  is  rather  important.  Actually,
 when  the  committee  was  meeting—I
 do  not  see  the  Chairman  now—Gov-
 ernment  gave  us  the  impression  that
 in  this  session  this  would  be  the
 most  important  Bill  that  would  take
 a  considerable  amount  of  time.  The
 Joint  Committee  actually  hurried  its
 labours  so  that  the  report  could  be
 ready  in  time  for  this  session  and
 we  had  an  anticipation  that  on  the
 floor  of  Parliament  the  issues  raised
 would  have  an  opportunity  of  being
 fully  discussed.

 I  feel  that  7  hours  is  rather  a  small
 allocation  and  I  desire  the  House  it-
 self  should  extend  it  or  you  should
 intervene  in  the  matter  and  by  your
 discretion  extend  the  time  so  that  it
 may  be  discussed  sufficiently.

 Shri  Prabhat  Kar  (Hooghly):  Sir,
 only  4  hours  have  been  allotted  for
 the  Banaras  Hindu  University  Biju.
 In  the  Select  Committee  itself  I  ap-
 pealed  to  the  hon.  Minister  and  also
 the  Chairman  that  this  particular

 mittee
 matter  is  very  important  and  we  shail
 have  differences  of  opinion,  and  that
 much  more  time  should  be  allotted  for
 the  discussion  of  this  Bill,  so  that  at
 least  on  the  floor  of  the  Parliament,
 everybody  will  have  an  opportunity
 to  express  his  view  point.  Even  in
 the  Select  Committee,  the  Chairman
 said  that  the  matter  might  be  taken
 up  here.  I  am  sorry  to  find  that  only
 four  hours  have  been  allotted  to  it
 and  I  appeal  to  you  that,  considering
 the  importance  of  this  particular  Bill
 and  knowing  full  well  the  sharp
 difference  of  opinion  7  the  House,
 more  time  may  be  allotted  to  this
 particular  Bill.

 Shri  Satya  Narayan  Sinha:  We  have
 taken  all  these  things  into  considera-
 tion  m  the  Business  Advisory  Com-
 mittee  80  far  as  the  Government
 is  concerned,  we  have  no  objection
 if  you  exercise  the  one  hour  discre-
 tion  in  each  case;  instead  of  seven
 hours,  they  may  take  eight  hours  and
 instead  of  four  hours  for  the  latter
 Bill,  they  may  take  five  hours.  That
 is  the  compromise  which  we  should
 arrive  at.

 Mr.  Speaker:  The  hon  Members
 have  not  tabled  any  amendments
 formally  for  me  to  put  to  the  vote
 of  the  House;  evidently  they  do  not
 want  this  to  be  a  formal  affair  to  be
 put  to  the  vote  of  the  House.

 So  far  as  Merchant  Shipping  Bill
 is  concerned,  of  course  it  is  a  consoli-
 dating  Bill  and  there  are  about  450—
 460  clauses.  We  considered  this  matter.
 If  necessary  and  if  in  the  interest  of
 proper  discussion  sometime  more  is
 necessary,  I  am  always  add  one  more
 hour  to  this  We  have  allowed  seven
 hours  and  if  this  hour  is  added,  it
 comes  to  eight  hours.  All  that  Shri
 Mukerjee  wants  is  that  7  may  be
 raised  by  two  more  hours  in  addi-
 tion  to  the  one  hour  which  I  may  add
 at  my  discretion.  I  will  strike  4
 mean;  I  will  have  these  two  hours
 and  it  comes  to  one  hour.  So,  these
 seven  hours  will  be  increased  to  eight
 hours  and  one  hour  may  be  added  _  at
 the  discretion  of  the  Chair.
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 So  far  is  the  other  Bill  is  concer-

 ned,  four  hours  have  ben  allotted
 because  it  contains  only  three  clauses
 Whatever  has  to  be  said  has  been
 said  and  the  same  thing  will  be  re-
 peated.  Now,  therefore,  the  hon
 Minister  of  Parliamentary  Affairs
 says  that  I  may  exercise  my  discre-
 tion  and  add  one  hour  to  that  in  case
 four  hours  are  not  sufficient;  in  that
 case  we  will  have  a  full  day  for  the
 Banaras  Hindu  University  Bill  There-
 fore,  with  the  small  modification  re-
 garding  the  Merchant  Shipping  Bill
 that  instead  of  seven  hours,  it  will  be
 eight  hours  in  the  Order  Paper,  with
 discretion  to  the  Chair  to  allow  one
 more  hour,  I  think,  the  situation  =  is
 met.

 Shri  Naushir  Bharucha  (East
 Khandesh):  With  your  permission,
 may  I  make  a  request?  We  may
 have  the  Merchant  Shipping  Bill  at
 the  end  of  the  agenda  announced  by
 the  hon.  Minister  because  it  is  a
 huge  Bill  and  more  time  is  needed
 for  study.

 Mr.  Speaker:  All  that  he  wants  to
 make  is  a  suggestion  that  it  should
 not  be  brought  immediately  and  that
 some  time  may  be  allowed  so  that  it
 may  come  at  the  end  of  the  week.
 Very  well.  It  may  come  at  the  end
 of  the  week,  but  two  days  before
 the  end  of  the  week,  so  that  it  may
 be  finished  that  week.

 Shri  Satya  Narayan  Sinha:  We  shall
 consider  it.

 Mr.  Speaker:  I  have  no  objection.
 The  hon.  Minister  will  so  arrange  the
 agenda  that  the  jlighter  work  may
 come  earlier  so  that  time  may  be
 there  for  studying  the  Bill  properly
 and  the  House  also  will  be  enriched
 and  there  will  not  be  waste  of  time.

 Mr.  Speaker:  The  question  is:

 “At  the  end  of  the
 moved  by  Shri  Satya

 motion
 Narayan

 ment)  Bit

 Sinha,  the  following  be  added:

 ‘Subject  to  the  modification
 that  the  time  allotted  for  the
 Merchant  Shipping  Bill  be  In-
 creased  from  7  hourg  to  है
 hours’.

 The  Motion  was  adopted.

 Mr.  Speaker:  The  question  is:

 “That  this  House  agrees  with
 the  Twenty-eighth  Report  of  the
 Business  Advisory  Committee
 presented  to  the  House  on  the
 28th  August,  958  subject  to  the
 modification  that  the  time  allotted
 for  the  Merchant  Shipping  Bill  be
 increased  from  7  hours  to  8
 hours  a

 The  Motion  was  adopted.

 Mr.  Speaker:  That  one  hour  which
 I  can  always  utilise  is  always  there
 under  the  rule  and  I  will  certainly
 do  so,  if  I  find  that  there  is  need  for
 it;  I  will  instruct  whosoever  is  in  the
 Chair  to  exercise  that  discretion.

 2.5  hrs.

 ESTATE  DUTY  (AMENDMENT)
 BILL—contd.

 Mr.  Speaker:  The  House  will  now
 take  up  further  consideration  of  the
 following  motion  moved  by  Shri  B.
 Gapala  Reddi  on  the  28th  August,
 1958,  namely: —

 “That  the  Bill  further  to  amend
 the  Estate  Duty  Act,  953  as
 reported  by  the  Select  Committee,
 be  taken  into  consideration.”

 Out  of  3}  hours  agreed  to  by  the
 House  for  general  discussion.  One
 hour  and  35  minutes  naw  remain  for
 general  discussion.  The  clause-by~
 clause  consideration  and  thereafter
 the  third  reading  will  then  be  taken
 up  for  which  i}  hours  have  been
 allotted.
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 Shri  Jhunjhunwala  (Bhagaipur):
 Mr.  Speaker,  Sir,  the  Estate  Duty
 Amendment)  Bill  has  been  intro-
 duced  to  bring  down  the  Lmit  from
 Rs.  I  lakh  to  Rs.  50,000.  Many  persons
 have  said  that  this  will  fall  on  the
 middle-class  people.  The  value  of
 the  money  has  so  gone  down  and  it
 is  so  low  that  the  value  of  Rs.  50,000
 should  have  been  Rs.  12,500  before
 the  war.  It  is  very  hard  on  _  the
 middle-class  people.  If  estates  of  the
 value  of  Rs.  50,000  are  subject  to  duty,
 it  will  be  very  unjust.  <As  such,  I
 would  suggest  that  the  limit  be  kept
 at  one  lakh,  as  it  was  before.

 There  is  another  most  unjust  thing
 which,  in  my  opinion,  should  not  be
 done:  that  is  regarding  the  impost-
 tion  of  the  duty  on  the  lineal  descen-
 dants.  This  would  amount  to  taxing
 the  property  of  a  living  person.
 lt  was  contemplated  under  the
 Estate  Duty  Act  that  the  duty  should
 be  levied  only  on  the  estate  of  the
 deceased  persons.  But  it  has  been  said
 here  that  if  a  father  having  two  sons
 dies,  even  the  property  of  the  two
 sons  will  be  subject  to  estate  duty.
 This  appears  to  be  unjust.

 Pandit  Thakur  Das  Bhargava  has
 dealt  at  length  with  the  levy  of  estate
 duty  on  the  joint  family  property;  he
 has  quote  several  instances.  Since
 the  time  of  the  Britishers,  all  the
 Finance  Ministers  were  feeling  the
 injustice  of  levying  estate  duty  and
 income-tax  on  the  joint  family  in  the
 same  way  as  they  were  doing  with
 individuals.  Everybody  considered  it
 unjust;  all  the  Finance  Ministers  have
 agreed  that  it  is  unjust  and  not  pro-
 per.  I  do  not  understand  why  things
 which  appeared  to  us  unjust  are  being
 perpetrated.  If  it  is  meant  only  for
 taking  revenue,  whether  it  be  just  or
 unjust,  equitable  or  inequitable,  it  is
 very  wrong  in  my  opinion  and  the
 appeal  made  by  Pandit  Thakur  Das
 Bhargava  in  very  strong  words
 quoting  several  instances  and  the
 opinions  of  all  the  previous  Finance
 Ministers  should  be  taken  into  consi-
 deration.
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 Shri  Ranga  (Tenali):  Sir,  I  am
 generally  in  favour  of  the  principle
 underlying  the  Estate  Duty  Act  as
 well  as  this  amendment.  But  my  diffi-
 culty  is  this.  The  House  was  in
 favour  of  imposing  estate  duty  as  one
 of  the  egalitarian  measures;  it  may
 be  justified  from  the  financial  side
 also.  But  at  the  same  time,  we  have
 got  to  give  some  consideration  to  the
 manner  in  which  we  impose  this  duty.
 Is  it  likely  to  increase  the  incentives
 to  earn,  save  and  accumulate,  or  is  it
 likely  to  discourage  too  many  people
 from  working  more,  earning  more  and
 saving  and  accumulating  more?

 We  are  all  unanimous  in  thinking
 that  too  much  of  accretion  of  property
 in  the  hands  of  a  few  people  is  not
 likely  to  be  conducive  to  social  well-
 being.  At  the  same  time,  we  are  also
 anxious  to  encourage  as  many  people
 as  possible  to  go  on  earning  more,
 saving  more  and  accumulating  more.
 Even  in  those  countries  where  Soviet-
 ism  is  the  ruling  political  approach.
 these  incentives  are  being  given  much
 encouragement,  and  no  ban  is  being
 placed  there  on  any  one  trying  to
 save  more,  accumulate  more  and  pass
 it  on  also  to  his  heirs.  In  our  coun-
 try  whcre  we  pride  ourselves  on  our
 freedom  and  democratic  way  of  life,
 we  should  be  certainly  even  more
 careful  about  incentives.

 I  would  like  to  know  what  is  likely
 to  be  the  position  if  and  when.  this
 Bill  becomes  an  Act  and  people  come
 to  know  that  if  they  were  to  have
 property  worth  not  Rs.  lakh  but
 only  Rs.  50,000,  they  would  be  liable
 to  pay  this  tax.  Would  it  be  that
 their  incentives  would  be  strengthened,
 their  inclinations  to  accumulate  would
 strengthen,  or  would  it  possible  be
 that  they  would  be  discouraged?  It
 is  on  the  kind  of  estimate  that  we
 make  in  this  respect  that  we  would
 be  able  to  form  any  opinion  at  all  in
 regard  to  this  Bill.

 In  considering  this  matter,  we  have
 to  give  due  consideration  to  the  gen:
 eral  tendency  for  the  lowering  of  the
 value  of  the  rupee.  It  is  easy  for
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 my  hon  friends  on  the  Treasury
 Benches  to  say  “No,  no,  we  876
 taking  all  possible  steps  to  prevent
 any  kind  of  inflation,  and  therefore  a
 lessening  of  the  value  of  the  rupee”,
 but  it  is  an  established  fact  that  ever
 since  we  adopted  planmig,  the  value
 of  Yhe  rupee  has  been  going  down  in
 an  invisible  manner,  and  the  loss  in
 its  value  35  being  felt  by  the  Govern-
 ment  themselves  There  38  no  men-
 tion  of  a  standard  rupee  here,  it  is
 merely  a  rupee  Therefore,  in  an-
 other  five  or  ten  years,  this  rupee
 which  is  worth  today  only  75  or  80
 cents  as  compared  to  ten  years  ago,
 may  come  to  be  worth  only  60  cents,
 in  which  case  what  would  be  the
 position?  Property  which  today  would
 be  valued  only  at  Rs  80,000  may  come
 to  be  valued  at  Rs  4  lakh  in  five  years
 tume  We  will  have  to  guard  against
 this  kind  of  msk  Therefore,  would  it
 be  m  the  interests  of  the  nation  to
 bring  down,  slice  down  as  it  were,
 this  minimum  from  Rs  lakh  to
 Rs  50,0007

 In  the  recent  past  and  even  now
 our  Government  is  interested  in  pro-
 viding  our  industrial  workers  with
 subsidised  housing  Many  _  corpora-
 tions  are  borrowing  money  from  the
 Government  of  India  as  well  as  the
 State  Governments  and  building  these
 houses,  and  then  they  are  offered  to
 these  people  for  their  construction
 value  to  be  repaid  in  instalments  over
 a  pertod  of  20  years,  when  these
 houses  become  the  property  of  the
 proletariat  itself  These  houses,  m
 most  cases,  are  worth  Rs_  25,000—
 sometimes  even  Rs  30,000  or  Rs  40,000
 In  addition  to  this,  if  the  accumula-
 tions  of  their  provident  funds  and
 their  other  savings  were  to  be  added
 on  to  it,  they  would  also  become  liable
 to  the  payment  of  estate  duty  Is  that
 going  to  be  a  progressive  measure”?  Is
 it  going  to  be  a  helpful  measure?  It
 73  for  the  Government  to  come  to  a
 conclusion,  but  I  would  like  them  to
 keep  these  considerations  in  view  and
 give  necessary  thought  to  it  What-
 ever  the  conclusions  they  may  come
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 to,  ४६  not  to  day  at  least  some  time
 hence  even  after  this  Bull  has  been
 passed  into  an  Act,  they  must  weigh
 the  considerations  I  have  pressed,

 Having  said  that,  I  would  Uke  the
 House  to  give  some  consideration  to
 the  position  of  agricultural  proper-
 ties  im  our  country  It  is  a  well-
 known  fact  that  the  Planning  Com-
 mission,  as  well  as  the  Government
 of  India,  are  in  a  hurry  to  impose
 ceilings  on  agricultural  properties
 irrespective  of  the  fact,  whether  such
 ceilings  are  going  to  be  imposed  on
 urban,  industnal,  commercial  and  pro-
 fessional  properties  in  other  areas  It
 is  a  great  mistake  according  to  me
 that  this  thing  should  be  done,  that
 this  necessary  social  reform  should  be
 brought  about  only  in  a  partial  man-
 ner  and  in  a  discriminatory  fashion.
 It  ought  to  be  done  all  over  for  all
 properties

 Anyhow,  this  ceiling  78  being  im-
 posed  upon  agricultural  income  After
 having  imposed  these  ceilings,  you
 would  be  bringing  in  the  agricultural
 properties  also  within  the  mischief  of
 this  Act  I  have  no  objection,  provi-
 ded  the  properties  are  above  Rs  i
 lakh  But  when  they  are  not  even
 Rs  ३  lakh  and  when  there  is  a
 likehhood  of  this  particular  Act
 coming  to  be  appled  to  agricultural
 incomes  also  if  and  when  two  or  more
 States  come  to  pass  resolutions  asking
 for  the  apphcation  of  this  Act  to
 agricultural  properties  also,  what
 would  be  the  position?  When  agricul-
 tural  properties  worth  only  Rs  50,000
 would  have  to  pay  estate  duty,  we  will
 have  to  think  of  the  extent  and  man-
 ner  in  which  this  13,  hkely  to  affect
 our  agricuiturists  Any  one  who  has
 35  to  20  acres  of  wet  land  or  0  acres
 of  wet  and  five  acres  of  garden  land
 and  a  decent  enough  house  would
 come  within  the  mischief  of  this  Act.
 Is  it  our  intention  that  even  these
 lower  middle  class  peasants  should

 be
 brought  within  the  mischief  of  this

 ct?
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 And  what  would  be  the  conse-
 quences  in  regard  to  evasion,  in  re-
 gard  to  the  cost  of  collection,  in  regard
 to  the  assessment  and  all  the  rest  of
 it?  How  many  hundreds  of  people
 in  any  particular  taluk  are  going  to
 be  affected?  Is  it  going  to  be  an
 economical  proposition  at  all?  Is  it
 not  likely  to  affect  their  incentives
 to  a  much  greater  extent  than  it  is
 likely  to  affect  the  incentives  of  the
 urban  people,  the  professional,  indus-
 trial  and  commercial  people?  There-
 fore,  I  am  extremely  anxious  that
 the  Government,  when  sending  this
 Act  after  it  is  passed  to  the  States
 for  their  views,  should  caution  them
 and  ask  them  whether  they  would
 like  this  Act  to  be  made  applicable  to
 agricultural  properties  or  not;  they
 should  ask  them  to  consider  the  dis-
 tinction  between  urban  and  rural  pro-
 perties,  the  fact  that  in  towns  you
 can  build  up  properties  much  more
 quickly  than  in  villages  Therefore,
 while  it  may  be  all  right  for  the
 State  to  impose  this  estate  duty  and
 any  other  taxes  on  a  particular  quan-
 tum  of  property  in  urban  areas  and
 for  urban  professions,  it  might  not
 be  just  as  well  to  do  the  same  thing
 in  the  rural  areas.  I  suggest  that  the
 Government  of  India  should  be  good
 enough  to  sound  this  note  of  caution
 to  the  State  Governments  and  also
 bear  this  fact  in  mind  that  if  they
 were  to  be  insistent  upon  keeping  this
 schedule  incorporated  in  the  Bill,  at
 Jeast  the  taxable  limit  should  be
 raised  to  the  earlier  level  of  Rs  १
 lakh  when  it  come  to  agricultural
 interests  and  agricultural  properties
 That  is  an  important  point,  Sir,  which
 I  hope  the  Government  will  keep  in
 mind,  and  I  also  sincerely  hope  that
 the  State  Governments  will  give  due
 consideration  to  these  points.

 It  has  become  more  or  less  a  kind  of
 a  self-imposed  task  on  the  part  of
 State  Governments  simply  to  go
 before  the  Planning  Commission  as
 well  as  the  Unien  Government  and
 then  say  that  whatever  the  Union
 Government  is  suggesting  has  got  to
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 be  passed  by  them,  as  otherwise  they
 will  have  their  own  political  difficul-
 ties  in  their  own  States.  Therefore,
 too  many  of  them  are  only  too  anxious
 to  often  say  ‘yes’  to  whatever  is
 suggested  by  the  Planning  Cemmis-
 sion  and  the  Union  Government.  If
 would  like  the  State  Governments  to
 take  courage  in  both  their  hands,  as
 the  West  Bengal  Government  has
 done,  and  give  due  consideration  to
 the  needs  and  views  of  the  rural  in-
 terests,  of  the  rural  people,  and  see
 that  if  and  when  they  pass  their  reso-
 lutions  and  send  them  up  to  the  Gov-
 ernment  of  India  they  would  take
 care  to  suggest  to  the  Government  of
 India  that  the  minimum  should  not
 be  less  than  Rs.  1,00,000,  and  _  this
 particular  minimum  of  Rs  50,000
 should  not  be  blindly  made  applicable
 to  the  agricultural  properties  also.

 Dr.  Samantsinhar  (Bhubaneswar):
 Mr.  Speaker,  Sir,  we  are  all  much
 disheartened  with  the  Estate  Duty
 (Amendment)  Bill  as  it  has  emerged
 from  the  Select  Committee,  because
 we  hoped  that  much  radical  changes
 would  be  carried  out  by  the  Select
 Committee,  particularly  with  regard
 to  the  exemption  limit.  The  Com-
 mittee  has  provided  an  exemption
 limit  of  Rs.  50,000  in  India,  whereas
 in  the  last  Act  it  was  Rs.  1,00,000.
 But  in  UK.  the  limit  is  £3,000,  in
 Ceylon  it  is  Rs.  20,000  and  in  Aus-
 tralia  in  Indian  currency  it  is  nearly
 Rs.  30,000.  Therefore,  in  India  the
 limit  should  have  been  reduced  at
 least  to  Rs  30,000,  because  our  aim
 and  object  is  a  socialistic  pattern  of
 society.

 Mr.  Speaker:  In  what  currency  are
 those  figures  in  respect  of  Australia
 and  other  countries?

 Dr.  Samantsinhar:  In  Australia  it
 is  nearly,  in  Indian  Currency,
 Rs.  30,000.

 We  must  see  how  many  people  there
 are  in  India  whose  property  would
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 be  worth  Rs.  50,000.  Therefore,  con-
 sidering  our  aim  and  object  of  achiev-
 ing  a  socialistic  pattern  of  society,  we
 should  have  fixed  this  exemption
 limit.  We  have  not  done  that.

 Besides  that,  the  rate  of  duty  is
 very  much  less  in  India.  In  the  pre-
 sent  amending  Bill  we  have  reduced
 the  rate  in  the  first  two  slabs  by  2
 per  cent.  That  should  not  have  been
 done.  In  the  United  Kingdom  the
 rate  for  the  highest  slab  is  80  per
 cent.,  whereas  in  India  it  is  only  40
 per  cent.  So  we  are  giving  more
 relief  to  our  tax-payers.  Under  the
 present  circumstances  that  should  not
 have  been  done.  It  is  my  firm  convic-
 tion  that  except  a  very  few  percentage
 of  cases,  whose  percentage  would  be
 nearly  5,  all  wealth  or  property  3५
 acquired  by  some  sort  of  exploitation,
 and  the  society  as  a  whole  is  the
 watcher  of  these  properties.  By
 various  legislations  and  social  cus-
 toms  and  also  by  other  methods,  we
 are  watching  these  properties,  and
 therefore  we  have  a  claim  on  these
 properties  for  some  social  benefit  and
 public  utility  works.

 Pandit  Thakur  Das  Bhargava  gave
 a  very  good  account  of  the  history  of
 the  joint  family  system  in  India.  I
 heard  his  arguments  very  carefully
 and  attentively,  but  I  want  to  make
 a  humble  submission.  Where  is  that
 joint  family  system  now,  which  was
 there  in  India  a  few  years  back?  It
 is  almost  vanishing  and  under  the
 present  conditions,  as  the  society  is
 fast  changing,  it  will  very  soon  com-
 pletely  vanish  from  India.  Thercfore,
 the  question  of  joint  family  interest
 does  not  arise.  Again,  in  a  joint
 family  the  property  is  not  the  earn-
 ing  of  the  father.  The  father  and  the
 sons  are  not  the  only  shareholders.
 The  father  enjoys  the  property  of  the
 previous  generation—his  father’s
 father.  So  the  joint  property  is  not
 the  income  or  the  earning  of  the  pre-
 sent  generation;  a  part  of  it  also  comes
 from  the  previous  generation.  There-
 fore,  that  should  not  be  exempted  as
 suggested  by  him.
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 The  Taxation  Enquiry  Commission
 also  gave  their  opinion  regarding
 estate  duty.  They  have  said:

 “We  do  not  therefore,  accept  as
 valid  the  contention  that  any  in-
 crease  in  the  rate  of  estate  duty  in
 India  will  have  any  adverse  effect
 on  the  volume  of  savings  and
 investment”,

 Therefore,  it  cannot  be  said  that  the
 Bill  as  it  has  emerged  from  the  Select
 Committee  will  in  any  way  hamper
 investment  and  savings  in  general.

 Another  point  is,  the  more  we  begin
 to  torget  the  ex-rulers,  in  our  Republie
 of  India,  we  are  introducing  some  such
 provistons  in  the  legislations  that  we
 are  ever  remembering  them.  In  case
 of  Gift  tax  and  Expenditure  tax  we
 have  exempted  the  rulers.  In  case
 of  estute  duty  also  we  have  exempted
 their  ‘official  residence’  from  this  duty.
 I  do  not  understand  what  office  these
 rulers  now  hive  to  attend  to,  or  what
 official  work  they  have  now  to.  dis-
 charge.  Of  course,  thcre  may  be  some
 reasons  to  exempt  them  from  the  Gift
 tax  and  Expenditure  tax  in  view  of
 their  past  services  in  the  peaceful
 surrender  of  their  States,  but  what
 reason  is  there  for  their  successors  to
 have  these  so-called  official  residences
 tax-free?  If  these  official  residences
 of  ex-rulers  are  not  considered  to  be
 memorials  of  the  present  rulers,  there
 is  no  reason  why  these  official  resi-
 dences  should  be  tax-free.  We  know
 how  these  ex-rulers  in  Orissa,  with
 the  enormous  privy  purse,  that  they
 are  receiving,  are  doing  their  work
 which  is  detrimental  to  the  society.

 Then,  it  has  been  provided  that  the
 amount  of  estate  duty  on  the  gifted
 property  would  be  equal  to  the  gift
 tax.  In  my  humble  opinion,  it  should
 be  either  an  equal  amount  as  the  gift
 tax  or  the  actual  estate  duty  which-
 ever  is  greater.

 Regarding  exemption  of  soldiers  and
 policemen  killed  while  on  duty  in
 uniforms,  as  suggested  by  Shri  Karni
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 Singhj:,  38  a  good  idea.  But  I  would
 go  a  step  further  and  suggest  that
 not  only  soldiers  and  policemen,  but
 great  scmetists,  poets,  authors  and
 patriots....

 Shri  Supakar  (Sambaipur).  What
 about  MP's?

 Dr.  Samantsinhar:  Yes,  you  can
 have  them  also  What  I  mean  3s,
 those  who  render  meritorious  service
 to  the  society,  to  the  culture  of  the
 country,  should  be  exempted  from  this
 duty

 {fn  the  end,  Sir,  I  would  submit  that
 whatever  Acts  are  passed  by  Parla-
 ment,  they  ale  not  pioperiy  put  into
 operation

 There  are  also  many  loophoices  in
 our  administration  I  know  that  the
 income-tax  department  people  also
 help  the  tax-payers  particulaily  the
 evade:.  I  know,  foi  instance  that  a
 head  clark  of  an  income-tax  office

 makes  a  tour  of  the  area  and  collects
 annual  gifts  from  che  tax-payers
 So  theac  things  should  be  very  strictly
 watched  and  the  loopholes  particularly
 on  the  part  of  the  subordinates  should
 be  checked

 Shri  Ajit  Singh  Sarhadi  (Ludmana)
 We  are  grateful  to  the  Sclect  Com-
 mittee  for  their  labours  on  this  Bull,
 but  there  arc  two  main  features  which
 I  feel  are  worthy  of  thi,  House’s  consi-
 deration  The  first  one  pertains  to  the
 rate  of  duty  on  the  higher  slab  of  the
 estate,  and  the  second  one  is  the  ex-
 emption  limit  Dealing  with  the  rate
 of  duty  on  the  higher  slab,  there  38
 no  doubt  that  it  s  a  taxation  measure,
 and  there  are  always  two  objectives
 of  8  taxation  measure  Primarily,
 the  object  is  to  realise  revenue  But
 there  is  another  object  also  That  35,
 to  remove  that  disparity  that  exists
 between  the  different  classes  of
 society.  From  these  two  objectives
 we  have  got  to  see  the  present  rates  as
 recommended  by  the  Select  Committee
 on  the  higher  slab  of  the  estate
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 it  has  been  conceded  i.:3.,\h  n  the
 enactment  was  brought  in  for  the
 first  time  here,  the  Finance  Minister
 was  very  much  disillusioned  about  the
 receipts  I  am  afraid  that  he  would,
 this  tzme  also,  be  disillusioned  parti-
 cularly  when  he  keeps  the  duty  at  a
 higher  slab  so  iow.  So,  my  first  sub-
 mission  is  that  taking  the  first  ob-
 jective,  of  having  sufficient  revenue
 from  the  imposition  of  the  estate
 duty,  we  would  not  have  much
 revenue,  if  the  Government  maintains
 the  rates  3५  they  are  and  as  they  have
 been  recommended  by  the  Select
 Committee

 I  next  take  the  second  objective,
 that  is,  to  remove  the  disparity  bet-
 ween  the  diffcrent  classes  of  society
 Here  too,  the  present  rates  do  not
 mee  the  situation  at  all  It  was
 argued  by  Shri  M  R  Masani  that
 there  is  no  duty  of  this  kind  in  Soviet
 Russia,  that  there  i5  no  inheritance
 duty  mn  that  country  and  that  it  as
 boing  brought  here  But  he  forgets
 one  thing  that  conditions  here  are
 quite  different  from  those  in  that
 country  There  is  not  so  much  of  ac-
 cumulation  of  wealth  in  the  hands  of
 the  individual  there  as  we  have  got
 here  We  want  to  remove  the  differ-
 ence  in  the  accumulation  of  the  wealth
 in  the  hands  of  the  individuals,  and
 when  we  want  to  do  so  you  have  got
 to  adopt  some  method,  either  a  revo-
 lutionary  method  of  expropriation  of
 that  property  of  those  large  holdings
 which  the  people  have  got,  or  an  evo-
 lutionary  method  of  taxation  and  so
 of  the  liquidation  of  the  large  hold-
 ings  You  have  got  to  select  either
 of  these  methods  ‘The  more  peace-
 ful  or  bette:  method  would  एट  the
 evolutionary  process  of  slow  liquida-
 tion  of  the  large  holdings,  and  that
 ean  only  be  done  by  a  taxation  mea-
 sure  of  the  kind  which  we  have  got
 before  the  House

 Now,  if  you  keep  the  highest  hmit
 of  35  per  cent  as  you  are  dong  or
 as  the  Select  Committee  has  recom-
 mended,  how  long  would  it  take  for
 the  large  holdings  to  be  liquidated?
 So,  my  submission  is  that  from  this
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 aspect  too,  the  hon.  Minister  in  charge
 of  the  Bill  would  do  well  to  accept
 my  suggestion.  There  are  certain
 amendments  tabled,  to  the  effect  that
 tha  rates  should  be  increased  to  a
 Iitgher  Irmmit,  even  to  the  extent  of
 80  per  cent.  at  the  slabs  of  above
 Rs.  20  lakhs.

 There  35  another  consideration  to
 which  incidentally  reference  was  made
 by  Shri  Ranga  When  you  have  a
 ceiung  in  the  matter  of  agricultural
 holdings,  and  which  has  been  apphed
 in  certain  States  and  is  to  be  apphed
 in  other  States—that  ceiling  is  30
 acres  in  certain  States—.f  such  a  ceil-
 ing  is  fixed  in  the  matter  of
 agricultural  lands,  you  must  have
 an  equal  treatment  for  the  holdings
 of  house  property,  building  property,
 shop  property  and  property  of  such
 kinds.  That  can  be  done  by  raising
 the  duty  m  the  higher  slabs  of  the
 estate.  If  you  do  not  do  it,  and
 keep  it  at  a  very  low  level  that  is
 recommended  by  the  Select  Com-
 mittee,  then  you  have  a  discriminatory
 treatment  between  the  agricultural
 population  and  the  urban  population
 You  will  be  allowing  the  holders  of
 building  property,  shop  property,  fac-
 tory  property,  etc  to  have  as  large
 holdings  as  possible,  whereas  you
 wil]  be  keeping  a  ceiling  on  those  who
 have  got  agricultural  holdings  From
 that  aspect  too,  ४  you  look  at  the
 problem,  I  would  submit  that  this  35
 one  of  the  measures  which  you  can
 use  for  the  purpose  of  reducing  the
 holding  of  individuals—the  urban  peo-
 ple  also—who  have  got  wealth  in  their
 hands.

 My  submission  is,  from  whatever
 aspect  you  look  at  this  measure,  es-
 pecially  that  feature  of  this  measure
 which  pertains  to  the  rate  of  duty,  it
 is  essentia]  that  you  must  raise  the
 rate  of  duty  at  the  higher  slab,  and
 that  should  be  at  least  about  Rs  2
 lakhs.  This  is  my  first  point  which  I
 make  for  the  consideration  of  this
 august  House.
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 The  second  feature  about  this  Bill
 is  this.  It  is  the  exemption  Umit.  The
 exemption  limit  is  being  lowered  trom
 Rs.  4  lakh  to  Rs,  50,000.  I  concede
 that  in  certain  countries,  as  the  hon.
 Member  who  preceded  me  said,  the
 exemption  limit  was  lower  than  even
 Rs  50,000  He  argued  that  it  should
 be  reduced.  But  we  have  got  to  con-
 sider  one  thing.  As  I  said,  keeping
 in  view  the  socialist  pattern  of  society,
 We  must  bring  In  a  tolerably  good
 level,  and  for  that,  it  is  essential  that
 the  rate  of  duty  on  the  higher  slab
 should  be  raised  The  same  argument
 could  hold  good  in  this  case.

 I  ask  the  House  to  consider  it  from
 that  yardstick  When  we  are  lower-
 ing  2  from  Rs  )  lakh  to  Rs.  50,000,
 would  it  bring  sufficient  revenue?
 Would  it  be  in  accordance  with  the
 sociahst  pattern  of  society?  One  of
 the  hon  Members  had  made  some
 enquiries—possibly  it  was  made  by
 Shri  Khadilkar—and  those  enquiries
 have  elicited  the  information  that  the
 maximum  revenue  that  would  be  ob-
 tained  by  lowering  the  exemption
 limit  from  Rs  ?  lakh  to  Rs  50,000,
 would  be  Rs  30  lakhs  Nothing  was
 said  by  the  Treasury  Benches  to  con-
 tradict  it  There  is  no  note  in_  the
 papers  that  we  have  got  to  the  effect
 that  at  will  be  more  We  take  that
 figure  to  be  correct  If  that  is  the
 figure,  and  if  that  is  the  only  revenue
 that  this  exemption  limit  would
 bring—about  Rs  30  lakhs—you  have
 got  to  see  whether  it  is  commensu-
 rate  with  the  harassment  that  it  will
 cause  It  was  argued  by  the  Member
 in  charge  of  the  Bill,  who  sponsored
 the  Bill  before  it  went  to  the  Select
 Committee,  that  they  wanted  to  make
 the  Bill  as  broad-based  as_  passible.
 Certainly  do  it.  But  he  also  said  that
 the  experience  of  the  last  five  years
 has  shown  that  there  has  not  been
 much  harassment,  That  is  also  cor-
 rect.  Now  that  you  are  bringing  in
 a  certain  class—certain  lower  middie
 class  as  Shri  Khadilkar  put  it  very
 correctly—within  the  purview  of  this
 Bill,  it  would  create  a  certain  harass-
 ment  to  a  certain  class  of  people.  If
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 it  is  to  create  harassment,  the  revenue
 would  not  be  commensurate  with  the
 labour  that  we  put  in  here.

 I  would  submit  that  the  bringing
 down  of  the  limit  would  not  be  ad-
 visable.  It  may  be,  as  the  hon.  Mem-
 ber  who  preceded  me  said,  that  the
 mit  is  much  less  elsewhere,  but  what
 are  the  conditions  there  and  what  are
 the  circumstances  and  what  is  the
 method  of  taxation  here?  You  have
 got  to  see  the  conditions  that  arc
 obtaining  here

 Then  another  argument  was  given
 The  hon.  Minister  in  charge  of  the
 Bill  argued  that  this  Bill  has  later
 to  go  to  the  States  and  their  sanction
 obtained.  If  you  keep  the  limit  up
 to  Rs  l  lakh,  there  35  every  possibi-
 lity  of  your  getting  the  sanction  of
 the  States,  of  their  legislatures
 But  if  you  lower  the  limit  to  Rs  50,000,
 the  hmit  is  very  much  less  and  there
 is  the  risk  of  the  States  not  accepting
 it,  because  the  middle-class  people
 will  be  affected  That  is  one  consi-
 deration  which  we  have  to  keep  in
 mind  So,  these  are  two  important
 features  of  the  Bill,  one  pertaining  to
 the  rate  of  higher  slab  and  the  second
 about  the  lower  exemption  limit  and
 they  need  consideration  by  this  House

 I  certainly  agree  with  my  hon
 friend  who  preceded  me  that  we  have
 got  to  think  as  to  how  long  we  are
 going  to  give  exemptions  to  the  rulers
 Here  under  one  of  the  clauses,  one
 building  which  will  be  the  official
 residence  of  the  ruler,  will  be  exem-
 pted.  Firstly  the  term  ‘building’  is
 not  defined.  The  Bill  does  not  say
 whether  it  will  be  a  palace  with  ser-
 vants  quarters,  office,  etc.  and  what  is
 going  to  be  the  magnitude  of  all  that
 I  do  not  understand  how  long  we  are
 going  to  give  exemptions.  There  was
 some  justification  for  it  in  the  wealth
 tax,  but  in  the  matter  of  estate  duty,
 t  do  not  feel  any  justification  is  there
 for  the  exemption  being  given  to  a
 privileged  class.

 In  the  case  of  those  persons  where
 you  are  going  to  reduce  the  limit  to
 the  extent  of  Rs.  50,000,  I  find  that
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 the  number  of  instaiments  in  which
 the  duty  should  be  paid  has  also  been
 reduced.  The  original  Bill  provided
 for  a  larger  number  of  instalments,
 but  the  Select  Committee  has  tight-
 ened  it  further  and  reduced  the  num-
 ber  of  instalments.  These  two  things
 are  contradictory.  I  think  it  ३38  not
 proper  to  demand  that  a  huge  sum
 should  be  paid  in  liquid  cash  in  a
 short  time  Therefore,  I  would  pray
 that  the  original  number  of  instal-
 ments  provided  in  the  Bill  before  it
 was  referred  to  the  Select  Committee
 should  be  restored,  and  for  Heaven’s
 sake  the  exemptions  given  to  the  rulers
 should  be  removed

 Shri  Achar  (Mangalore):  I  wish  to
 make  a  few  observations  only  regard-
 ing  clause  43  which  amends  section
 34  Of  course  we  have  heard  the  very
 learned  exposition  on  coparcenary  and
 Hindu  Law  by  our  hon.  friend,  Mr
 Bhargava  I  am  not  gong  into  that
 subject  at  all  So  far  as  we  are  con-
 cerned,  whether  it  75  Mttakshara  or
 Dayabaga  we  accept  the  situation  that
 when  the  father  dies  and  the  pro-
 perty  passes  on  to  the  son,  he  should
 pay  tax  I  am  not  questioning  that.
 But  I  would  like  to  draw  the  attention
 of  the  Minister  regarding  the  provi-
 sions  with  regard  to  Marumakkat-
 tayam  and  Ahyasantana  law  I  am
 afraid  the  Bull,  as  it  stands,  may
 create  confusion  and  in  fact,  it  will
 make  the  application  of  the  provisions
 very  difficult,  if  not  impossible.

 I  will  draw  the  attention  of  the
 hon  Minister  to  sub-clause  (c)  of
 section  34.  So  far  as  a  Hindu  Mitak-
 shara  family  is  concerned,  everybody
 knows  what  exactly  the  word  “copar-
 cenary”  means  and  also  what  the  law
 in  regard  to  it  is.  Section  34(c)  says:

 “in  the  case  of  property  so  pas-
 sing  which  consists  of  a  copar-
 cenary  interest  in  the  joint  family
 property  of  a  Hindu  family  gov-
 erned  by  the  Mitakshara,  Maru-
 makkattayam  or  Aliyasantana  law
 also  the  interests  in  the  joint
 family  property  of  all  the  lineal
 decendants  of  the  deceased  mem-
 ber  ce



 3729  Estate  Duty

 {Shri  Achar)
 if  I  may  submit  with  all  respect,  there
 4s  nothing  hike  a  coparcenary  in
 Marumakkattayam  or  Aliyasdmtana
 law.  I  am  afraid  sufficient  attention
 has  not  been  given  to  this  aspect.  As
 the  House  is  aware,  and  especially  as
 the  lawyer  Members  are  aware,  there
 is  nothing  like  a  coparcenary  70
 South  under  the  Marumakkattayam  or
 Aliyasantana  law.

 Mr.  Speaker:  Don’t  they  get  right
 by  birth?  Is  not  survivorship  also
 there?

 Shri  Achar:  Yes;  those  fundamen-
 tals  of  Hindu  law  do  apply.

 Mr.  Speaker:  The  only  difference
 seems  to  be  in  sex.

 Shri  Achar:  That  would  not  matte:
 very  much.  That  difference  remains
 all  over  the  world.

 Mr.  Speaker:  1  am  not  talking
 lightly.  The  only  difference  is  succes-
 sion  is  traced  to  the  woman  there.
 Otherwise,  they  seem  to  be  simular

 Shri  Achar:  There  would  be  two
 important  consequences  of  this  Bul)

 Mr.  Speaker:  It  is  a  question  of
 social  justice.  What  is  wrong  77  bring-
 ing  Marumakkattayam,  Karanavan
 and  others  on  the  same  lines.

 Shri  Achar:  So  far  as  Marumakkat-
 tayam  and  Alryasantana  are  conccrn-
 ed,  partition  is  not  allowed

 Mr.  Speaker:  Now  it  :s  allowed.

 Shri  Achar:  In  1934,  the  Marumak-
 kattayam  Act  was  passed  in  Madras
 and  they  can  claim  partition  by  suit
 or  otherwise.  But  so  far  as  Aliyasan-
 tana  is  concerned,  which  is  prevalent
 in  South  Kanara,  even  now  partition
 is  not  allowed.  It  is  only  branch
 partition.  Under  Aliyasantana  law,
 if  a  person  dies,  the  property  does  not
 go  to  his  widow  and  children  or  the
 lineal  descendants.  It  goes  to  his
 sister’s  sons  or  father’s  sister's  sons  or
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 grandfather's  issues,  so  that  the  words
 “lineal  descendants”  used  in  section
 34(c)  will  not  be  applicable  in  their
 case  at  all.

 .
 I  may  leave  Marumakkattayam  to

 my  Kerala  friends  and  I  am  more  con-
 cerned  with  Aliyasantana,  which
 affects  my  district.  So  far
 as  the  people  there  are  con-
 cerned,  as  the  Bill  now  stands,
 it  will  be  practically  impossible  to
 apply  it  If  a  junior  member  of  an
 Aliyasantana  family  dies,  there  is  no
 ascertained  share  to  which  he  is  en-
 titled  Of  course,  under  fiction  under
 law  he  will  be  considered  divided.
 But  what  is  the  share  he  is  entitled
 to  3५  not  shown  in  law.  In  fact,  he
 is  not  entitled  to  claim  a  share.  As
 I  pointed  out,  under  the  Aliyasantana
 law,  only  his  branch  can  claim  a  share
 So  it  will  be  very  difficult  to  apply
 this  Act  to  them

 There  is  another  aspect  of  the  ques-
 tion  If  ३  }umor  membe:  of  an  Alrya-
 santana  family  dies  and  if  he  is’  a
 male,  he  gets  only  a  life  estate  and
 that  reverts  to  his  branch.  If  that  is
 so,  where  ts  the  question  of  his  share
 and  the  share  of  the  lineal  descend-
 ants?  That  35  a  proposition  which  I  am
 not  able  to  understand  So,  as  the  Bill
 stands,  the  share  which  you  are  going
 to  assess  is  an  unknown  share,  be-
 cause  under  the  law,  he  is  not  entitled
 to  any  definite  share  If  at  all,  only
 his  branch  is  entitled  to  a  share.
 From  that  point  of  view,  I  would
 submit  that  the  hon.  Minister  and
 the  Government  should  reconsider
 this  aspect  of  the  question.  I  thought
 of  submitting  an  amendment,  but  I
 was  not  quite  sure  what  exactly  the
 position  was  Even  if  the  hon.
 Minister  thinks  it  may  not  be  possi-
 ble  to  do  it  now,  I  would  submit  that
 before  the  Bill  is  introduced  in  the
 Rajya  Sabha  necessary  amendments
 may  be  made  and  any  confusion  that
 may  result  avoided.  Thie  is  one  of
 the  aspects  which  I  wish  to  submit
 with  regard  to  section  31.
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 23  hrs,
 Before  {  resume  my  seat  I  would

 like  to  say  only  one  word  about  the
 exemption  limit.  I  agree  with  my
 hon.  friend  Shn  Ranga  that  Rs.  50,000
 will  not  be  a  proper  limit.  Several
 arguments  have  been  put  forward,
 which  I  do  not  wish  to  repeat.  But
 one  thing  is  certain.  This  limit  will
 be  too  low  and  I  would  request  the
 Government  to  leave  it  at  Rs  ]  lakn

 Pandit  K.  C.  Sharma  (Hapur):  Mr.
 Speaker,  Sir,  I  am  rather  surprised
 that  at  this  stage  the  principle  of  the
 Bull  should  have  been  attacked  =  It
 has  been  accepted  that  death  duty
 should  be  levied  It  is  based  on  the
 moral  ground  that  the  simple  pheno-
 menon  of  life  is  that  the  dead  hand
 does  not  extend  beyond  what  hfe  per-
 mits.  Therefore  it  has  no  business  to
 hold  tight  property  which  is  a  social
 phenomenon

 Friends  who  have  opposed  this  mea-
 sure  on  principle  have  made  the  mis-
 take  of  thinking  that  property  is  an
 individual  possession,  a  persona)
 achievement  This  is  not  a  fact  in
 the  modern  economic  sct  up

 Ever  since  the  middle  of  the  nine-
 teenth  century  it  has  come  into  pro-
 minence  that  whatever  an  individual
 by  hard  labour,  by  administrative
 direction  or  by  expert  knowledge,  one
 achieves,  he  achieves  through  =  an
 adjustment  or  co-operative  social
 effort.  So  whatever  the  achievement
 the  social  aspect  thereof  should  not
 be  ignored.  Property  as  such  has
 been  regarded  as  a  social  institution;
 it  is  not  a  personal  possession  There-
 fore  in  the  background  that  private
 property  should  not  be  interfered  with
 this  misunderstanding  somehow  con-
 tinues  to  lurk  in,  which  is  very  un-
 fortunate  The  very  system  of  admini-
 strative  set  up  is  based  on  this  con-
 ception  of  property,  that  property  is
 a  social  institution.  Therefore  it  is
 right  that  death  duty  should  have
 been  levied.
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 The  third  point  I  would  like  to  urge
 i,  that  there  is  a  stage  in  the  deve-
 lopment  of  a  country  where  you  have
 to  press  hard  even  against  what  is
 called  the  sanctity  of  personal  pro-
 perty  or  personal  possession.  Take,
 for  instance,  the  case  of  Germany.
 We  had  our  refugee  problem;  they  too
 had  their  refugee  problem  What  did
 they  do?  They  levied  an  equalisation
 tax,  Equalisation  tax  was  that  50
 per  cent  of  the  property  was  to  be
 taxed  for  the  benefit  of  the  refugees.
 It  was  an  extraordinary  law,  and  yet
 a  numbcr  of  Germans  submitted  to  it.
 The  brave  Germans  united  under  pre-
 sure  of  circumstances;  they  had  to
 part  with  50  per  cent.  of  their  pro-
 perities  for  getting  their  brethren
 established  in  life  They  worked  hard
 and  now  the  position  is  that  their
 earning  capacity  is  much  better  than
 ours  Their  living  standard  is  better
 than  ours.  Not  that  God  rained  gold
 on  them.  What  is  the  secret  of  it?
 The  simple  secret,  the  substantial
 question,  the  radical  question,  the
 fundamental  question,  has  been  that
 the  German  race  agreed  to  parting
 with  50  per  cent.  of  their  property  for
 the  establishment  of  stability  in  their
 country.  Five  per  cent.  of  the  pro-
 perty  we  do  not  want  to  part  with.
 It  ought  to  have  been  40  per  cent.
 or  50  per  cent

 It  78  a  strange  phenomenon;  it  is  a
 great  contradiction  as  a  matter  of
 fact.  You  say  that  in  ten  years  you
 will  double  the  income.  The  ordinary
 rate  of  increase  up  to  now  has  been
 6  per  cent.  The  dead  cannot
 hold  on  to  its  worldly  possessions.
 The  moment  life  goes  out,  the
 dead  hand  cannot  hold  tight  to
 it.  You  want  to  double  your  income
 in  ten  years  What  is  the  magic  that
 you  are  going  to  apply  to  double  the
 income  in  ten  years?  You  may  tax,
 you  may  tax,  you  may  adopt  any  other
 device.  But  this  is  a  simple  device
 which  is  resorted  to  by  every  country.

 I  say  it  is  wrong  to  suggest,  it  is  un-
 social  to  suggest  that  death  duty  is
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 not  @  proper  tax.  It  is  wrong  to  sug-
 gest  that  the  duty  that  is  tried  to  be
 levied  is  high.  Very  high  duties
 have  been  levied  in  other  countries.
 In  other  countries  they  have  levied
 a  capital  levy  and  they  have  progres-
 sed.  Those  people  who  had  to  part
 with  their  money  have  not  in  any
 way  suffered,  because  in  ten  years
 they  have  got  much  more;  they  have
 got  greater  opportunities  for  invest-
 ment,  better  enterprise  and  more  pro-
 duction  and  therefore  more  profit.
 But  here  we  are  with  two  pice  in  the
 pocket  and  we  cry  all  the  while.  And
 it  is  said  that  the  income  will  be
 doubled  in  ten  years.  How  will  the
 income  be  doubled,  if  people  who  have
 are  not  prepared  to  part  with  their
 money.

 So,  Sir,  my  respectful  submission  is
 that  this  is  a  right  kind  of  taxation  and
 if  it  has  erred,  it  has  erred  on  the
 lenient  side.  The  other  provisions
 with  regard  to  legal  procedure,  etc.,
 have  been  well  conceived  and  I  con-
 gratulate  the  Law  Minister.  parti-
 cularly  for  the  facilities  provided  for
 the  assessee.

 Shri  Shankaraiya  (Mysore):  Mr
 Speaker,  Sir  I  would  like  to  say  a
 few  words  on  this  Bill  regarding
 clause  2  First  of  all,  I  want  to  have
 some  clarification  on  some  _  points.
 Now  estate  duty  will  be  levied  on
 joint  Hindu  family,  in  the  case  of
 the  Mitakshara  cO-parcenary
 property  on  the  interest  that
 passes  after  the  death  of  one
 coparcener.  In  the  case  of  a
 sole  co-parcenary  it  is  but  right  that
 the  whole  property  be  taxed.  But
 where  there  are  other  members
 of  the  joint  family  there  will  be  two
 kinds  of  property—one  is  private  pro-
 perty  of  certain  individuals  and  the
 other  is  joint  family  property  So  far
 as  the  private  property  and  private
 ownership  are  concerned,  the  full
 estate  duty  could  be  levied.  But,  so
 far  as  the  co-parcenary  interest  is
 concerned,  my  only  objection  is  this.
 Since  they  are  members  of  the  ce-
 parcenary,  they  have  joint  interest.
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 They  get  the  right  by  right  of  birth.
 They  are  said  to  be  in  possession  of
 the  property.  Suppose  a  person  dies.
 What  is  the  interest  that  passes?  It
 is  the  share  of  the  one  individual  that
 dies.  The  other  interest  still  subsists
 and  they  are  in  possession  of  the  pro-
 perty.  They  have  got  the  right  by
 birth  and  it  does  not  devolve  or  pass
 on  to  the  survivor.  According  to  the
 Hindu  law  it  is  only  that  property
 that  passes  to  the  other  survivors  that
 should  be  liable  to  estate  duty.  Other-
 wise,  according  to  Schedule  II,  the
 rate  of  taxation  will  be  higher.  if
 the  co-parcenary  interest  is  going  to
 be  Rs.  l  lakh  and  if  there  are  five
 members  and  if  one  were  to  die,  the
 interest  of  the  portion  that  devolves
 to  the  survivors  is  only  Rs.  20,000  or
 one-fifth  If  the  estate  duty  is  levied
 on  Rs.  20,000  or  one-fifth,  I  have  no
 objection  But  for  the  rate  of  taxa-
 tion,  the  rate  is  taken  as  on  Rs.  i  lakh.
 So,  they  will  have  to  pay  a  higher
 percentage  That  property  which  is
 in  my  possession,  which  I  have  _  in-
 herited  out  of  my  birth,  and  over
 which  the  (other  party)  deceased
 had  no  right  of  alienation  without  my
 consent,  and  to  which  I  may  have
 added  out  of  my  efforts  and  labour
 also  that  property  is  also  made  to
 pay  the  tax.  This  is  a  very  anomalous
 position  and  it  is  inconsistent  with
 the  Hindu  law  and  will  cause  great
 injustice  to  the  Hindu  joint  family
 system.

 There  will  be  much  hardship  to  the
 joint  families  because  of  this  provi-
 sion  Somehow,  we  have  got  this
 joint  family  system.  There  may  be
 difference  of  opinion  about  the  advan-
 tages  of  the  joint  Hindu  family  system.
 According  to  me,  it  is  a  great  insu-
 rance  against  unemployment  by
 mutual  effort.  In  times  of  adversity
 as  well  as  prosperity  they  work  to-
 gether,  live  together,  pool  their  re-
 sources  together  and  enjoy  or  suffer
 together  When  the  efforts  are  great,
 the  profits  also  would  be  larger  and
 the  scope  for  development  of  pro-
 perty  would  also  be  greater.  Now,  if
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 eatate  duty  is  levied  on  the  whole  pro-
 perty,  the  tendency  would  be  towards
 partition  during  the  life-time  itself.
 This  allows  people  to  have  only  small
 holdings  or  a  limited  amount  of  money
 at  their  disposal.  They  cannot  take
 Yisks;  they  cannot  venture  in  =  any
 business.  Production  and  profits  will
 be  lesser.  There  is  also  the  danger
 that  the  mutual  assistance  and  depen~
 dence  upon  the  joint  family  systen.
 in  times  of  adversity  would  not  be
 there.  So,  I  would  request  the  hon.
 Minister  to  consider  this  point.

 When  a  property  is  already  in  my
 possession,  and  developed  out  of  my
 labours  that  should  not  be  a‘llowed  to
 be  taxed  by  this  estate  duty.  Only
 the  portion  that  devolves  or  comes  by
 way  of  survivorship  or  inheritance,
 whatever  you  might  call  it,  if  it  35
 during  the  co-parcenary  period,  I  am
 in  entire  agreement  that  the  whole
 property  should  be  taxed.  But,  so  far
 as  the  co-parcenary  joint  family  pro-
 perty  is  concerned,  it  is  only  that  por-
 tion  which  35  inherited,  which  comes
 by  survivorship,  that  should  be  sub-
 ject  to  estate  duty.  During  this  period
 of  inflation,  a  small  holding,  8  pro-
 perty  which  is  owned  out  of  the  hard
 earnings  and  smali  savings  will  also
 be  ‘hable  to  taxation  During  the
 earlier  years  a  property  worth  about
 Rs.  15,000,  or  Rs.  20,000  would  now
 cost  Rs.  50,000,  When  we  reduce  the
 margin  to  Rs.  50,000,  it  will  create
 hardship  to  the  middle  class  people.

 One  point  more  and  I  am  done.
 According  to  the  Government  itself,
 the  revenue  that  they  are  going  to
 get  by  reducing  this  margin  will  be
 very  little  Compared  with  the
 expenditure  and  the  administrative
 difficulties,  the  income  that  they  are
 going  to  get  out  of  this  reduced
 margin  will  be  less.  The  poor  people
 will  also  be  harassed.  I  hope  Gov-
 ernment  will  pay  due  consideration  to
 these  matters.

 Mr.  Speaker:  I  would  like  to  have
 a  clarification  from  the  hon.  Minister.
 This  Bill  restricts  the  share  of  the
 lineal  descendant  of  the  person
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 deceased.  ३६  exempts  brothers  and
 other  collaterals,  But  with  respect  to
 lineal  descendants,  unless  al]  of  them
 are  minors  and  not  majors,  when  they
 are  members  of  the  joint  Hindu
 family  and  when  they  contribute  by
 their  exertion  to  the  wealth  of  the
 Hindu  family,  is  it  right  to  tax  their
 contribution  also.  Unless  they  keep
 it  separately  as  separate  property,  it
 will  always  become  part  of  the  joint
 family  property  with  joint  exertion,
 whatever  might  be  the  nucleus.
 Therefore,  are  we  to  tax  the  property
 of  the  legitimate  owners  when  they
 are  alive  though  it  may  form  part  of
 the  joint  family  property?

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Dr.  8.  Gopala  Redd):
 They  have  an  interest  in  the  property
 which  is  passing.  They  have  a  bene-
 ficial  interest  in  it.

 Mr.  Speaker:  In  that  share?  They
 have  contributed  largely  towards  that.
 Whatever  passes  to  them  separately,
 let  it  be  taxed.

 Dr.  B.  Gopala  Reddi:  If  it  is  out  of
 their  earnings,  it  will  be  tax-free.

 Mr.  Speaker:  Unless  it  is  kept  sepa-
 rately  and  distinctly  it  will  be  part  of
 the  joint  family  property.  After  all,
 in  the  joint  Hindu  family,  there  is  a
 nucleus.  All  the  contributions  of  the
 members  go  to  increase  that  nucleus.
 It  is  rather  difficult  to  find  out  the
 portion  which  each  member  has  con-
 tributed.  Of  course,  if  he  is  an  officer,
 then  there  is  no  difficulty,  because
 there  is  a  separate  clause  which  deals
 with  gains  of  learning  and  so  on.
 When  a  boy  is  an  I.A5S.  officer,  Col-
 lector,  Secretary  or  Minister  there  is
 no  difficulty.

 Dr.  B.  Gopala  Reddi:  Or  a  lawyer
 or  a  doctor.

 Mr.  Speaker:  If  the  members  of  a
 family  are  engaged  in  agriculture  or
 business,  it,  is  difficult  to  find  out  the
 contribution  of  a  particular  member.
 So,  we  are  striking  at  the  very  root  of
 the  joint  family  system.  Even  though
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 {Mr.  Speaker]
 no  encouragement  is  given,  I  do  not
 know  why  discouragement  should  be
 given  this  way.  Hon.  Minister  may
 himself  consider  the  position.  We  are
 still  an  agricultural  country.  We  have
 not  industrialised  our  country  to  such
 an  extent  that  everyone  can  be
 absorbed  there.  Unt!  industrialisa-
 tion  takes  place  oor  agriculture
 becomes  important,  the  craze  for  office
 will  be  there.  So  long  as  heavy
 salaries  are  paid,  there  will  be  this
 imbalance.  I  am  sure  that  one  day
 the  administrative  services  will  not
 be  so  lucrative  as  they  are  at  present
 Then  people  will  find  it  profitable  to
 go  back  to  the  villages  and  engage
 themselves  in  the  agriculture.  But  now
 we  are  cutting  at  the  very  root  of
 joint  enterprise.  The  father  may  or
 may  not  earn.  As  he  grows  older,  the
 son  takes  his  place  and  contributes
 his  share.  Whatever  he  contributes
 becomes  part  of  the  joint  family  pro-
 perty  in  the  hands  of  the  father.  The
 father  passes  away  at  the  age  of  50
 years.  Now,  under  the  present  law,
 you  would  be  taxing  the  property  of
 the  son  who  is  alive  35  the  whole
 joint  family  property  is  subject  to
 estate  duty  in  the  hands  of  the  officer.
 This  seems  anomalous.  But,  sitting
 here,  I  am  unable  to  do  anything.

 Shri  K.  Periaswami  Gounder
 (Karur):  Under  the  Act,  a  son  is  not
 taxed.  You  are  taxing  only  the
 father’s  share.

 Pandit  Thakur  Das  Bhargava
 (Hissar):  No.  Kindly  look  at  clause  34.
 The  entire  property  is  taxed.

 Mr.  Speaker:  There  seems  to  be  a
 difference  of  opinion  regarding  the
 interpretation.  I  would  like  to  know
 from  the  hon.  Minister  whether  the
 shares  of  the  other  lineal  descendants
 are  taken  0779  for  the  purpose  of  the
 rate....

 Dr,  B.  Gopala  Reddi:  That  is  all.

 Mr.  Speaker:....or  for  the  levy  of
 the  duty  itself.
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 Dr.  B.  Gopaia  Reddl:  Only  for  the
 purpose  of  the  rate.

 Shri  K.  Pertaswami  Gounder;  In
 clause  13,  we  have  got  the  explana.
 tion  to  proposed  section  34(2)  which
 makcs  it  clear.

 Shri  Jaganatha  Rao  (Koraput):  The
 explauration  makes  it  clear.

 Dr.  B,  Gopala  Reddi:  It  is  only  for
 ratable  purposes.

 Shri  Naushiy  Bharucha  (East  Khan-
 desh):  It  is  only  for  the  determination
 of  the  rates.

 Pandit  Thakur  Dag  Bhargava:
 Kindly  read  the  following  words  in
 proposed  section  34  (l)  (c):

 “...,0f  all  the  lineal  descen-
 dants  of  the  deceased  member
 shall  be  aggregated  so  as  to  form
 one  estate  and  estate  duty  shall
 be  levied  thereon  at  the  rate  or
 rates  applicable  in  respect  of  the
 principal  value  thereof.”’.

 So,  it  is  one  estate  that  will  be  form-
 ed,  and  then  the  duty  will  be  levied.

 Shri  Tyagi  (Dehra  Dun):  That  is  for
 the  purpose  of  rates.

 Pandit  Thakur  Das  Bhargava:  What
 does  the  hon.  Member  mean  by  one
 estate’?  The  entire  estate  is  aggregat-
 ed  together.

 Shri  Shankaraiya:  My  point  is  this.
 There  will  be  inconsistency....

 Mr.  Speaker:  Why  should  the  hon..
 Member  be  anxious  to  interpret?  I
 shall  give  him  an  opportunity  ‘later
 on.

 Shri  Shankaraiya:  My  point  is  that
 there  will  be  inconsistency  with  the
 principle  itself.

 Mr.  Speaker:  We  are  not  going  into
 the  merits  now.  I  would  like  te
 know  the  clause  to  which  the  hon.
 Member  is  referring.
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 Shri  Shankaraiya:  Sub-section  (3)
 of  proposed  section  34.

 Mr.  Speaker:  Does  the  hon.  Mem-
 ber  refer  to  the  Explanation?  Sub-
 section  2  reads:

 “Where  any  such  estate  as  is
 referred  to  in  sub-section  rob)
 includes  any  property  exempt
 frem  estate  duty,  the  estate  duty
 leviable  on  the  property  not  so
 exempt  shall  be  an  amount  bear-
 ing  to  the  total  amount  of  duty
 which  would  have  been  payable
 on  the  whole  estate....”.

 That  does  not  help  us.  The  Explana-
 tion  reads:

 “For  the  purposes  of  this  sub-
 section,  ‘property  exempt  from
 estate  duty’  means—

 (i)  any  property  which  is  exempt
 from  estate  duty  under  sec-
 tion  33;

 (ii)  any  agricultural  land  situate
 in  any  State  not  specified  in
 the  First  Schedule;

 (iii)  the  interests  of  all  co-par-
 ceners  other  than  the  deceas-
 ed  in  the  joint  familv  pro-
 perty  of  a  Hindu  family  gov-
 erned  by  the  Mitakshara,
 Marumakkattayam  or  Aliya-
 santana  law.”.

 So,  for  the  purpose  of  this  sub-section,
 ‘property  exempt  from  estate  duty’
 means  these.  Then,  sub-section  (3)
 read:

 “Notwithstanding  anything  con-
 tained  in  sub-section  (l)  or  sub-
 section  (2),  any  property  passing
 in-which  the  deceased  never  had
 an  interest,  not  being  a  right  or
 debt  or  benefit  that  is  treated  as
 property  by  virtue  of  the  Expla-
 nations  to  clause  (15)  of  section  2,
 shall  not  be  aggregated  with  any
 property,  but  shall  be  an  estate
 by  itself,  and  the  estate  duty  shall
 be  levied  at  the  rate  or  rates
 applicable  in  respect  of  the  prin-
 cipal  value  thereof.”.

 1a  L.8.D.—5.
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 Is  not  the  Explanation  clear  that  tnis
 is  not  included,  that  is,  the  interest
 of  the  co-parceners?

 Shri  Prabhat  Kar  (Hooghly):  It  is
 aggregated  with  the  entire  property.

 Pandit  Thakur  Das  Bhargava:  I
 would  beg  of  you  to  kindly  read  the
 old  section  34  which  is  sought  to  be
 amended.  That  will  make  it  clear.  In
 section  34,  in  two  places,  the  question
 of  rate  is  given.  Here,  they  say,  that
 they  will  form  one  estate,  and  then
 the  rates  will  be  determined.  If  it  is
 formed  into  one  estate,  it  means  that
 the  property  of  all  those  persons  will
 be  aggregated  together

 Mr.  Speaker:  Now,  the  difficulty  is
 this.  The  word  ‘rate’  is  used  earlier
 in  section  34  qa),  Evidently,  that  is  the
 object  of  the  framers.  Clause  3
 reads:

 “For  section  34  of  the  principal
 Act,  the  following  section  shall  be
 substituted,  namely:—

 “(34)  (8)  For  the  purpose
 of  determining  the  estate
 duty  to  be  paid  on  any  pro-
 perty  passing  on  the  death  of
 the  deceased,—

 (c)  an  the  case  of  property
 so  passing  which  consists  of  a
 coparcenary  interest  in  the
 joint  family  property  of  a
 Hindu  family  governed  by  the
 Mitakshara,  Marumakkatta-
 yam  or  Aliyasantana  law,  also
 the  interests  in  the  joint
 family  property  of  all  the
 lineal  descendants  of  the
 deceased  member.”

 If  these  interests  are  taken  only  for
 determining  the  rate,  then  it  may  be
 so  stated  here,  namely  ‘For  the  pur-
 pose  of  determining  the  rate  of  estate
 duty.’  Estate  duty  may  be  the
 amount  and  also  the  rate  It  can  be
 stated  here  clearly.

 Shri  Jadhav:  In  section  6,  at  has  been
 made  clear.
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 Shri  XK.  Perlaswami  Goander:  Sub-
 section  (2)  reads:

 “Where  any  such  estate  as  is
 referred  to  in  sub-section  (l)
 includes  any  property  excmpt
 from  estate  duty....”.

 By  virtue  of  Explanation  (iii),  the
 son's  share  is  property  which  is
 exempt  from  estate  duty.

 Mr.  Speaker:  Why  should  it  be  said
 ‘For  the  purposes  of  this  sub-section’?
 Why  should  it  not  be  said  ‘Fur  the
 purposes  of  both  the  sub-sections’?  Ar
 it  is,  it  is  restricted  only  to  this  sub-
 section,  that  is,  to  the  proport‘an.  If
 it  is  made  applicable  to  sub-section
 ql)  also,  then  it  will  remove  tne
 doubt.  Either  in  sub-section  (1),  the
 words  ‘rate  of  duty’  should  be  intro-
 duced,  or  the  Explanation  must  pe
 made  to  read  ‘For  the  purposes  of  this
 section’—and  not  ‘For  the  purposes  of
 this  sub-section’—or  ‘For  the  purposes
 of  sub-section  (l)  and  sub-section  (2)’.

 Pandit  Thakur  Das  Bhargava:  As
 you  have  been  pleased  to  point  out,
 in  the  original  section  34,  the  words
 are  ‘For  determining  the  rate  of
 estate  duty  to  be  paid  on  any  property
 passing  on  the  death  of  the  deceased’

 Mr,  Speaker:  Why  should  we  not  dv
 so  here  also,  particularly  ir  view  of
 the  fact  that  it  is  ‘rate’  there,  but  tic
 word  ‘rate’  is  not  here,  and  this  will
 be  understood  to  mean  the  whole
 amount  and  not  the  rate?

 Shri  Tyagi:  If  that  is  the  meanit-g,
 then  let  it  be  clarified.

 Mr,  Speaker:  If  that  is  the  intention,
 that  may  be  clarified.  There  is  no
 difficulty.

 In  the  meanwhile,  hon.  Members
 may  continue.  I  shall  call  the  Oppo-
 sition  Groups,  and  then  I  sheJi  call
 Shri  N.  हें,  Munisamy.

 How  long  does  the  Minister  propose
 to  take?

 Dr.  B.  Geptia  Reddi:  About  45
 minutes,  8
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 Mr.  Speaker;  We  started  at  12-19,

 Shri  Jaganatha  Rae:  At  ‘12-18,

 Mr.  Speaker:  About  l  hour  388
 minutes  would  Le  remaining.  It  is
 now  about  1-20.  We  must  close  by
 about  two  o’clock.  Even  if  I  call  the
 Minister  now,  it  would  not  be  45
 minutes.  ‘ery  well.  I  shall  cel  Shri
 Jadhav  now,  and  immed.ately  there-
 after,  I  shall  call  the  Minister.  I
 shall  give  opportunities  to  other  hon.
 Members  on  the  clauses.

 Shri  Jaganatha  Rao:  I  have  not  yet
 had  an  opportunity.

 Mr.  Speaker:  On  the  clauses,  the
 hon.  Member  can  speak,  He  can
 ilways  introaice  all  पिक  in  the
 -lauses.

 my  जाधव  :  प्रनारेबल,  स्पीकर  सर
 सिलेक्ट  कमेटी  को  सुपुर्द  करने  से  पहले
 जिस  रूप  में  यह  बिल  सामने  आया  था,
 उस  का  मकसद  सिलेक्ट  कमेटी  में  जाने  के
 बाद  (खत्म  हो  गया  है  ।  १६५३  में  जब
 एक्ट  बिनने  के  लिये  यह  बिल  इस  सदन  के
 सामने  आया  था,  तो  उस  का  जो  सही
 मकसद  था,  वह  मकसद  भी  इस  बिल  से
 खत्म  हो  गया  है  7  १९५३  में  जब  यह
 बिल  हमारे  सामने  आाया,  तो  उस  वबत  के
 फाइनेस  मिनिस्टर  ने  कष्टा  था  कि  इस  बिल
 को  एक्ट  बनाने  #  लिये  करीब  आधा  तप

 ठहरना  पडा  भौर  झ्राज  मुझ  दूख  से  यह  कहना
 पड़ता  है  कि जब  १६५६  में  यह  बिल  सामने
 प्रायेगा,  तो  पूरा  तप  हो  जायेगा  a

 13-29  hrs.

 [Mr.  Depury-Spreaxen  in  the  Chair].

 जब  यह  बिल  एक्ट  बना,  तो  उस  बगत
 के  फाइनेंस  मिनिस्टर  की  यह  कल्पना  थी
 कि  इस  के  द्वारा  कम  से  कम  पांच  करोड़
 से  ले  कर  पंद्रह  करोड़  तक  झ्ामदनी'  कुस्
 ड्यूटी  की  हैसियत  से  हीने  बाली  है।  लेकित
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 सिलेक्ट  कमेटी  में  जाने  के  बाद  इस  मकसद
 को  लोड़ा  गया  है।  रेट्स  में  जो  कमी  की
 गई  em"  परसेंट  से  ४  परसेंट  और  ८  परसेट
 से  ६  परसेंट---उस  के  कारण,  इस  बिल  [के
 हारा  जो  आमदनी  होनी  चाहिये  थी,
 वह  होने  बाली  नहीं  है  n  पचास  हजार  की
 जो  लिमिट  रखी  गई  है,  वह  बहुत  भ्रच्छी

 है  भौर  जिस  सोसायटी  का  हम  नक्शा  बनाना

 चाहते  है,  उस  के  लिये  इस  की  जरूरत  है  a

 हमारे  देश  का  जो  लाइवसीहुड  पैटन  है,  उस  को
 में  सदन  के  सामने  रखना  चाहता  हू  ।  हिन्दु-
 स्तान  की  झाबादी  में  किसानो  की  तादाद
 करीब  ७०  फीसदी  है,  सविस  के  लोग  करीब

 १२  फीसदी  हैँ  झौर  उद्योग-धर्धों  में  काम
 करने  वाले  १०  फीसदी  से  ज्यादा  हे  a  व्यापार
 में  जो  काम  करते  हूँ  वे  ६  प्रतिशत  हे,
 टद्रासपोर्ट  में  जो  काम  करते  हे  वे  १  ५  प्रतिशत

 है  ।  इन  सब  चीजों  की  तरफ  जब  हम
 देखते  हे  तो  हमे  पता  चलता  है  कि  इस  दलील
 मे  कोई  वजन  नहीं  है  कि  इसका  श्रसर
 मध्यम  श्रेणी  के  लोगो  पर  पिया  निम्न-
 सथ्यम  श्रेणी  के  लोगो  पर'  पडने  वाला  है
 या  इसका  असर  किसानो  पर  पडने  वाला  है  t
 इस  तरह  की  दलील  देना  मेरे  विचार  में

 बिल्कुल  गलत  है  |

 बदकिस्मती  से  हमारे  देश  में  स्‍लोगन
 देने  वाले  दो  तरह  के  लोग  है  । एक  तरफ  तो
 किसान,  मजदूर  इत्यादि  गरीब  लोग  पाते

 हैँ.  भौर  दूसरी  तरफ  कैपिटलिस्ट  क्लास  है।
 जब  गरीब  किसान  तथा  मजदूर  रास्ते  मे
 डे  हो  कर  कोई  नारे  लगाते  हे  और  अपने

 हकों  की  माग  करते  हे  तो  बजाय  इसके  कि
 उनकी  मांगो  पर  सहानुभूतिपूर्वक  विचार  किया
 जाये  तथा  उनको  आइवासन  दिये  जाये,
 उन  पर  गोलिया  बरसाई  जाती  हैँ  लेकिन  जब
 कैपिटलिस्ट  क्लास  के  लोग  नारे  लगाते  हैं
 लो  उनके  नारे  पेपर  तक  ही  महदूद  रहते  हैं
 ौर  उनके  मारों  को  काफी  पब्लि-
 सिटी  मिल  जाती  है  भौर  शवर्नमेंट  बराबर
 उसके  सामने  शुकती  रहती  है।  इस  तरह  से

 S80  AUGUST  48955  (Amendment)  Bill  3734

 इस  बिज  का  तथा  दूसरे  बिलो  का  की
 मकसद  होता  है,  उसको  तोड़ा  जाता  है,
 उसको  पूरा  नही  किया  जाता  है,  ऐसा  मेरा

 कहना  है  ।

 यहां  पर  यह  कहा  गया  है  कि  बहुत  एस्टेट्स
 पर  इसका  श्सर  होने  वाला  है  1  कालडोर

 साहब  ने  जो  रिपोर्ट  दी  है  उसमें  कहा  गया

 है  कि  २५,०००  से  (ऊपर  की  जितनी  भी
 जायदादे  हमारे  मुल्क  मे  हें  उनकी  कुल  कीमत
 चार  हजार  करोड़  से  ज्यादा  नही  होने
 वाली  है  ।  इसके  क्‍या  मानी  हैँ  ?  इसका
 मतलब  यह  है  कि  इसका  असर  बहुत  कम
 लोगो  पर  पडने  वाला  है  |  हमारा  जो  टैक्स
 का  चैटने  है,  उस  पैटन  की  तरफ  अगर  हम
 देखे  तो  हमे  पता  चलेगा  कि  हमारी  जो
 नैशनल  इनकम  है,  उस  इनक  के  साथ
 प्रतिशत  से  थोडा  सा  ज्यादा  हमारा  टेक्सेशन

 है  ।  हमारा  टैक्स  लगाने  का  जो  मकसद
 है,  वह  कहा  तक  पूरा  हो  रहा  है,  इस  पर
 विचार  करने  की  झावश्यकता  है।  हमने  टेक्सेशन
 का  नया  पंटने  रखा  है|  हम  हिन्दुस्तान  में
 अपने  प्लास  को  कामयाब  बनाना  चाहते  हे।
 पहला  प्लान  पूरा  हुभा,  दूसरा  चल  रहा  है
 झौर  तीसरा  आने  वाला  है।  इस  दूसरे  प्लान
 को  कामयाब  बनाने  के  लिये  हमें  ज्यादा  से
 ज्यादा  पैसा  इकट्ठा  करमा  होगा  ।  हमारे
 पास  कितने  जरिये  हे  जिन  से  हम  पैसा  एक
 कर  सकते  हूँ  ?  इन  जरियो  में  एक  जरिया
 एस्टेट  ड्यूटी  (लगाने  का  है  t  इससे  हमें
 काफी  रुपया  वसूल  हो  सकता  है  भौर  इसका
 असर  काफी  प्रापर्टी  पर  होता  भी  है।  हमें
 बराबर  रुपया  इससे  प्राप्त  हो  सकता  है  ।
 लेकिन  जो  रेट्स  मे  कमी  की  गई  है,  इसका
 में  समर्थन  नही  कर  सकता  हू  भौर  न  ही  इसको
 में  मानने  के  लिये  तेयार  हू  ।

 इस  एक्ट  को  एक  प्राग्रेसिष  एक्ट  कहा
 नया  है।  श्री  झाई ०  एस०

 पाए
 लाटी  में  अपनी

 किताब  [में  लिखा  [है  पौर  ्रायेसिय
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 [ar  जाधव]
 टैक्स  की  डेफिनिशन  भो  दी  है  जो  इस
 तरह  से  है

 A  tax  is  progressive  if  the  rate  at
 which  it  is  charged  increases  with  the
 inerease  in  the  value  of  tax  base

 हस  दुष्टि  से  में  कहना  चाहता  हू  कि  इस  से
 प्राग्नेसिन  टेक्स  की  कोई  बात  नही  है  |  में
 समझता  हू  कि  दस  लाख  को  बेस  रख  कर  के
 ३०  प्रतिशत,  vo  प्रतिशत,  ५०  प्रतिशत
 झौर  ६०  प्रतिषत,  इस  तरह  से  टेक्सेशन  का
 परसेटेज  रखा  जाना  चाहिये  था  ।  यह  नहीं
 रखा  गया  है,  इस  बास्ते  इसको  प्राग्रेसिव  टैक्स

 नहीं  कहा  जा  सकता  है  1

 इसमें  कोर्ट  फीस  की  बाल  भी  कही  गई

 है  भौर  लिखा  गया  है  कि  जो  कोर्ट  प्रोबेट
 सक्‍सेदन  शौर  दूसरे  काम  के  लिये  फीस
 लगेगी  उसको  एस्टेट  ड्यूटी  में  से  कम  कर
 दिया  जायेगा  a  मुझे  यह  श्रर्ज  करना  है  कि
 जो  एस्टेट  की  कीमत  होगी  उसमें  से  कोर्ट  फीस
 को  कम  कर  के  उसके  बाद  उसकी  पूरी  की  पूरी
 एस्टेट  र  क्स्टेट  ड्यूटी  लगनी  चाहिये  ।

 इस  एस्टेट  ड्यूटी  बिल  से  हम  कितने
 पैसे  की  भपेक्षा  करते  थे  शौर  कितना  हम  को
 मिला  है,  इसके  बारे  में  भी  में  कुछ  कहना
 चाहता  हू  ।  यह  अाशा  की  गई  थी  कि  पाच
 करोड  से  ले  कर  पद्रह  करोड  के  करीब  हमे
 इससे  झामदनी  होगी  ।  लेकिन  में  आपको
 बतखाना  चाहता  हू  के  सन्‌  १६५४-५५  में

 प्  लाख  रूपया  हमें  मिला,  १६५५-५६
 में  ?  करोड  ८१  लाख  रुपया,  १६५६-५७
 में  २  करोंड  ११  लाख  शौर  १६५७-५८
 में  २  करोड  ५२  लाख  रुपया  हमे  प्राप्त  हुआ  ।

 इस  एक्ट  को  तरक्की  की  तरफ  जब  में
 देखता  हु  तो  पाता  हू  कि  हम  पुच्छ  की  तरक
 जा  रहे  हे,  भ्राइरिश  प्रोमोशन  दी  जा  रही
 है  ।  ऐसी  सूरत  में  में  समझता  हू  कि
 इसका  जो  सही  मकसद  था  वह  पूरा  नही  हो
 पा  रहा  है
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 हम  नये  नये  बिल  लाते  हे  ।  एक  दिन
 मेरे  साथी  भरुचा  साहब  ने  कहा  था  कि
 हमारे  हिन्दुस्तान  में  जो  कासून  बनते  हूँ
 वे  लायर  प्रूफ  नहीं  बनते  है  ।  इसके  साथ  में
 यह  भी  कहना  चाहता  हू  कि  न  तो  जे  लायर

 प्रूफ  बनते  हे  भर  न  ही  पैसा  प्रूफ  बनते  हूँ
 कालडोर  साहब  ने  भी  कहा  है  कि  इन  टैक्सों
 को  वसूल  करने  क॑  लिये  हमे  बढे  बोल्ड
 स्टेप  लेने  चाहिये  ।  इस  समय  हमारे  हिन्दुस्तान
 में  बहुत  ज्यादा  टेक्स  इवेंशन  हो  रहा  है
 झौर  इस  की  तरफ  भ्रापकों  ध्यान  देना  होगा  ।
 झगर  भाप  टैक्स  इवेशन  की  तरफ  देखेंगे  तो
 आापको  पता  चलेगा  कि  जो  प्राइवेट  एटरप्राइज
 वाले  लोग  हे  वे  कहते  हें  कि  टैक्सों  से  बचने
 का  तरीका  भी,  टैक्सो  को  डुबाने  का  तरीका
 भी  वे  लोग  ढढ  निकाल  सकते  हे  भौर
 निकालते  हे  ।  में  समझता  हं  कि  ऐसा  करना
 भोर  ऐसा  कहना  देश  के  साथ  गहारी  करना
 है  ।  लोगो  का  बताया  जाता  है  कि  तुम
 टैक्सो  को  डुबाने  का  तरीका  खोज  निकाला।
 टैक्स  इवेशन  के  बारे  में  कालडोर  साहब  ने

 बहुत  भ्रच्छे  ढ्ग  से  लिखा  है  श्र  बताया

 है  कि  हिन्दुस्तान  के  अन्दर  २००  करोड़
 से  ले  कर  ३००  करोड  तक  इनकम  टैक्स  का
 पैसा  डुबोया  जाता  है।  उन्होंने  लिखा  है

 “Conversations  with  individuul
 businessmen,  accountants  and
 revenue  officials  revcal  gues«es
 which  range  from  10-20  per  cent
 of  assessed  income  &  the  m:ni-
 mum  to  200-300  per  cent  at  the
 Maximum  The  amount  of  income-
 tax  lost  through  the  tax  evasion
 is  more  of  the  order  of  Rs  200-300
 crores  than  Rs  20-30  crores  which
 38  sometimes  quoted  m  this  con-
 nection”

 जब  कानून  पास  होते  है  भौर  उसके  बाद
 जब  उनको  ध्रमल  में  लाया  जाता  है,  तो
 उनको  अमल  से  लाने  के  लिये  जो  मशीनरी
 स्थापित  की  जाती  है,  इतक्री  तरफ  भी  हमें
 बहुत  भ्रच्छी  तरह  से  देखना  होंगा  ।  हमें
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 बेखना  होगा  कि  यह  मशीनरी  बराबर  टैक्सों  ध्यान  में  क्‍यों  नहीं  शभ्र/ती  हैं,  यह  मेरी  समझ
 को  वसूल  करती  है  या  नहीं  भौर  अगर  नहीं  में  नहीं  शाया  है।  हमें  जो  कमियां  है  उनकी
 करती  है  तो  हमें  इसको  मजब्र  करना  होगा  सरफ  ध्यान  देता  होगा  सथा  उनको  दूर  करना
 कि  यह  टैक्स  वसूल  करे  t  होगा  ।  जिस  तरह  की  सोसाइटी  का  निर्माण

 आज  हम  झपनी  झामदनी  को  बढ़ाना
 चाहते  है  और  अपने  प्लास  को  कामयाब
 बनाना  चाहते  है  -  कहा  जाता  है  कि  हिन्दुस्तान
 में  इंडस्ट्री  होनी  चाहिये,  किसानों  की  तरक्की

 होनी  चाहिये,  पैदावार  बढनी  चाहिये  इत्यादि  ।
 लेकिन  यहू  तरबकी  कंसे  होगी  ?  कौन  से  जरिये

 है  जिन  से  लोगों  को  इमदाद  पहुंचाई  जायेगी  ?

 एक  तरीका  पैसा  इकट्ठा  करने  का  टैक्स
 लगाने  का  है।  जिन  लोगों  की  टैक्स  देने  की
 अच्छी  हैसियत  है,  उनकी  संख्या  एक  प्रतिशत
 से  अधिक  हमारे  देश  में  नहीं  हैं।  उनके  पास
 टैक्स  07  के  लिये  काफी  पैसा  हैं।  लेकिन
 जो  यह  कहा  गया  है  कि  गरोब  लोगों  पर
 इसका  काफी  असर  पड़ने  वाला  है,  यह  खाली
 घोखा  है  ।  गवनेमेंट  को  इस  बात  में  नही
 आना  चाहिये  ।  गवनंमेंट  अमीर  लोगों  की

 सुनती  है,  गरीब  लोगों  की  नहीं  सुनती  ।

 यह  कहा  जाता  है  कि  किसानों  को
 अनाज  की  पैदावार  अधिक  करती
 चाहिये  श्रौर  किसानों  की  मदद  करने  के
 लिये  पैसे  की  जरुरत  है  तथा  उसकी  प्रामदनी
 बढनी  चाहिये  t  गवनमेंट  को  श्रेडिट  पर
 किखानों  को  पैसा  देने  के  लिये  चाहिये  तथा

 वह  नहीं  आयेगा  तो  किस  तरह  से  काम
 जलेगा  ?  परसों  यहां  पर  कहा  गया  था  कि
 गवर्नसेंट  के  पास  १४०  करोड  रुपया  से
 ज्यादा  पैसा  इस  काम  के  लिये  नही  है  ।
 लेकिन  यह  पैसा  भी  कहां  से  आयेगा  ?  हमें
 देखना  चाहिये  कि  जहा  कहीं  से  भी  पैसा  भरा
 सकता  है,  भाये  |  इस  दृष्टि  से  इस  कानून
 की  तरफ  हमें  बहुत  गौर  से  देखना  होगा
 तथा  जो  खामियां  बताई  गई  हे  उनको  दूर
 करना  होगा  i  ज्ञायंट  हिन्दु  फंमिली  के
 बारे  में  जो  खामियां  हे  उनको  दुरूस्त  करने  के
 लिये  झाभा  तप  चला  गया  झौर  शब  पूरा
 तप  ही  गया  ।  में  खामियां  भवनेमेंट  के

 हम  करना  चाहते  हैँ  तथा  जिस  सोसाइटी
 का  नवशा  हमारे  सामने  है,  उसके  निर्माण  में

 यह  ऐक्ट  काफी  मदद  कर  सकता  है  भौर

 इस  टैक्स  से  हम  को  काफी  पैसा  मिल  सकता  है,
 बशर्तें  कि  हम  इसकी  तरफ  ध्यान  दें  ।

 Dr  B.  Gopala  Reddit:  Mr.  Deputy-
 Speaker,  Sir,  as  many  as  4  hon.  Mem-
 bers  have  participated  in  the  discus-
 sion  and  I  hstened  to  the  speeches  with
 very  great  attention  indeed.  It  is  not
 the  first  time  that  the  subject  has  been
 discussed  this  year.  The  Prime  Minis-
 ter  in  his  Budget  speech  on  28th  Feb-
 ruary,  mentioned  about  these  taxa-
 tion  measures  and  he  mentioned  pro-
 minently  that  he  is  going  to  introduce
 this  Bill  and  that  the  exemption  limit
 will  be  reduced  from  Rs.  |  lakh  to  Rs.
 50,000;  only  one-half  of  the  probate
 duty  or  court  fees  paid  on  succession
 certificates  will  be  allowed  as  a  deduc-
 tion  from  estate  duty  instead  of  the
 full  amount  as  at  present  and  the
 value  of  coparcenary  interest  in  Hindu
 Undivided  Families  will  be  taxed  at
 the  rate  applicable  to  the  value  of  the
 estate  of  the  branch  of  the  family  con-
 cerned.

 These  things  were  mentioned  in  the
 Budget  speech  and  I  am  sure  in  the
 general  discussion  on  the  Budget  these
 matters  also  have  been  discussed.
 Again,  when  the  Finance  Minister  in-
 troduced  the  Bull  before  it  was  re-
 ferred  to  the  Select  Committee,  all
 these  matters  were  discussed  and.
 thereafter,  the  Select  Committee  also
 went  into  all  these  in  great  detail.  And,
 today,  when  the  report  of  the  Select
 Committee  has  come  before  Parlia-
 ment  the  same  points  have  again  been
 thrashed  out.  So,  it  is  not  as  if  these
 matters  are  being  rushed  through.

 Ample  opportunity  has  been  given
 to  the  country,  to  the  Press  and  te
 Parliament  to  ponder  over  these
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 matters  in  great  detail.  And,  I  may
 also  say  that  estate  duty  has  a  long
 chequered  career.  In  1948,  it  was
 introduced  first  and  then  it  lapsed.
 Again,  in  the  Constituent  Assembly,  in
 1948,  it  was  discussed  and  referred  to
 the  Select  Committee  but  was  not  pro-
 ceeded  with  further,  Again,  in  ‘1952-53,
 it  was  discussed  for  nearly  92  hours  in
 Parliament  and  then  it  was  passed.  In
 1953,  it  came  into  force.

 Shri  V.  P.  Nayar  (Quilon):  That  is
 our  complaint  that  you  gave  ample
 opportunity  to  avoid  tax  by  bequest.
 That  is  exactly  our  complaint.

 Dr.  B.  Gopala  Reddi:  Then,  w
 have  gained  5  years’  experience.  Nov,
 we  have  brought  this  amendment,
 bringing  the  exemption  hmit  to  Rs.
 6,000  and  also  aggregating  the  hneal
 descendant’s  share  for  ratable  pur-
 poses.  These  are  the  two  main  things

 I  want  to  impress  on  the  hon.  Mem-
 bers  that  in  this  matter  at  least  it  is
 not  being  rushed  through.  On  the
 other  hand,  the  criticism  is  that  we
 have  given  ample  opportunities  for
 people  to  evade  tax  or  to  avoid  tax
 legally.

 It  has  been  said,  how  is  it  that  Rs
 ह  crores  were  promised  per  year  under
 this  estate  duty  but  they  are  collect-
 ing  only  about  Rs.  8  crores  or  so  for
 the  last  4  or  5  years.  Sir,  I  have  got
 the  actual  figures  of  the  collections

 In  ‘1954-55,  Rs.  85  lakhs  were  col-
 lected;

 in  ‘1955-56,  Rs  3273  lakhs  were  col-
 lected;

 next  year,  Rs.  2il  lakhs  were  col-
 tected;  and

 tast  year,  Rs.  23i  lakhs  were  col-
 lected.

 i  do  not  think  the  Finance  Minis-
 ter  ever  said  on  the  floor  of  this  House
 or  elsewhere  that  he  was  going  to  get
 esbout  Rs.  7  crores  a  year  under  the
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 estate  duty.  I  have  gone  through  the
 old  speeches  of  952  and  983—the
 Parliamentary  Debates—and  nowhere
 did  I  find  that  Shri  Deshmukh,  the
 then  Finance  Minister  said  that  he  was
 going  to  get  Rs.  7  crores.  People  were
 making  all  sorts  of  guesses.  Some-
 body  said  Rs.  4  crores,  somebody  said
 Rs.  7  crores  and  nobody  could  say
 exactiy  how  much  was  going  to  be
 realised  under  this  Act.  So,  it  is  not
 fair  to  put  it  in  the  mouth  of  the
 Finance  Minister  that  he  promised  to
 get  about  Rs.  7  crores.

 And,  asI  said,  experience  of  the  last  4
 or  5  years  shows  that  we  got  only  Rs.
 23l  lakhs.  We  can  only  say  that  it  is
 slowly  picking  up;  it  is  gaining  mo-
 mentum.  But,  by  no  stretch  of  ima-
 gination  can  we  expect  that  we  are  go-
 ing  to  get  about  Rs.  700  lakhs.  I  do
 not  think  even  with  the  amendment
 we  will  be  able  to  get  about  Rs.  350
 lakhs.  That  is  the  estimate  we  are
 having  just  now  and  last  year  it  was,
 as  I  said,  Rs.  231  lakhs.  Even  if  we
 get  about  Rs  350  lakhs  with  all  these
 amendments,  we  must  consider  our-
 selves  very  lucky.

 Therefore,  it  is  not  fair  to  say  that
 Government  said  that  it  38  going  to  be
 Rs  7  crores.

 Shri  Jadhav:  In  the  pamphiet  that
 has  been  issued,  New  Pattern  of
 Taxation  by  Mr  A.  D.  Ghroff,  it  has
 been  said  that  when  the  estate  duty
 was  first  levied  for  Finance  Minister
 of  these  days  estimated  the  jield  as
 anything  between  Rs.  5  crores  and
 Rs  5  crores

 Mr.  Deputy-Speaker:  It  is  Mr.  Shroff
 who  has  said  that

 Dr,  B.  Gopala  Reddi:  The  Govern-
 ment  of  India  is  not  responsible  for
 Mr.  Shroff’s  views.  I  searched  the
 Debates  of  1952-53  and  I  did  not  find
 anywhere  that  the  Finance  Minister
 promised  Rs.  7  crores.

 There  are  some  intrinsic  difficulties
 in  our  country  with  complications  of
 the  Hindu  Undivided  Family,  the
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 Mitakshara  and  the  Dayabhaga  and  all
 that,  Since  the  Act  was  also  new,
 there  were  some  difficulties.

 tp  our  country,  we  do  not  get  succes-
 sion  certificates.  In  other  countries,
 perhaps,  every  time  the  property
 passes  on  death,  the  sons,  heirs  or  sur-
 vivors  have  to  get  the  succession  cer-
 tificate  and  the  value  of  the  property
 is  estimated  and  stamp  9  duty  paid.
 That  will  facilitate  the  assessing  offi-
 cers.  But,  in  our  country,  most  of  tne
 property  passes  without  any  succession
 certificate  or  probate  and  that  again  is
 the  difficulty.

 There  is  also  very  much  of  liquid
 cash.  It  is  not  as  if  everybody  puts
 his  assets  into  the  bank  or  deposits
 in  National  Savings  Certificates.  Large
 sums  of  money  are  also  kept  with  the
 people  and  there  is  also  any  amount
 of  jewellery  involved  in  all  these  cases
 and  they  complicate  the  assessment.

 Then,  again,  what  are  the  assets
 which  the  deceased  had  and  what  325
 the  value  of  these  assets?  All  these
 things  also  lead  to  certain  difficulties.

 Since  953  many  gifts  have  also  been
 made  and  many  trusts  have  also  been
 created,  may  be,  with  a  view  to  avoid
 this  estate  duty  and  things  like  that.
 Anyway,  822  these  matters  also  make
 it  more  difficult  for  assessment.

 The  main  criticism  that  came  on  this
 amending  Bill  is  about  the  exemp-
 tion  limit.  I  am  very  glad  that  some
 of  the  hon.  Members  have  supported
 it.  They  have  not  only  supported  it
 but  they  also  wanted  it  to  be  reduced
 to  Rs.  30,000  or  Rs.  20,000.  There  are
 other  hon.  Members  who,  of  course,
 object  to  the  lowering  of  the  exemp-
 tion  limit  and  they  want  the  status  quo
 to  be  maintained.  I  am  also  happy
 that  my  hon.’  friend,  Shri  Masani  has
 concentrated  only  on  this  one  point
 and  he  did  not  go  about  other  sections.
 He  only  said  that  the  exemption  limit
 should  not  be  disturbed  and  it  should
 be  maintained  as  it  was  in  the  origi-
 nal  Act.  Therefore,  even  among  the
 i4  speakers,  the  opinion  is  divided,
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 some  supporting  it  vehemently  and
 some  objecting  to  it  in  a  strong  man-
 ner  also.

 Shri  M,  BR.  Masant  (Ranchi—Zast):
 Have  a  free  vote  on  it.

 Dr.  B.  Gopala  Reddi:  When  you
 want,  you  can  have  a  free  vote.

 Mr.  M.  BR.  Masant:  Let  the  party
 whip  be  withdrawn.

 Dr.  B.  Gopala  Reddi:  The  main
 point  of  the  amending  Bill  is  whether
 it  should  be  Rs,  !  lakh  or  Rs.  50,000.
 The  matter  was  considered  in  great
 detail  in  the  Select  Committee  also.  I
 do  not  know  whether  it  was  by  a  un-
 animous  vote—I  am  told  that  it  was  an
 aimost  unanimous  vote—that  it  was
 said  that  it  should  be  lowered  to  Rs.
 50,000.  This  Rs.  50,000  also  is  not  new.
 Even  in  1952-53,  in  the  original  Bill
 the  Finance  Minister  did  not  specify
 any  exemption  limit.  Nor  aid  he
 specify  the  rates.  He  thought  that
 they  could  be  prescribed  from  time  to
 time  in  the  Finance  Bill.  But  the
 House  wanted  that  it  must  know  de-
 finitely  what  the  exemption  limit
 was  and  it  wanted  it  to  be  incorpora-
 ted  in  the  Act  itself.  The  Select  Com-
 mittee  said  in  4953  that  the  limit
 should  be  Rs.  75,000;  they  must  have
 considered  it  a  great  deal.  But  when
 it  came  up  for  discussion  clause  by
 clause,  Parliament  raised  it  to  a  lakh
 of  rupees.

 The  Parliamentary  Secretary  to  the
 Minister  of  Community  Development
 (Shri  8.  S.  Murthy):  Is  it  Rs.  75,000
 or  Rs.  25,000?

 Dr.  8.  Gopala  Reddi:  Rs.  75,000.  I
 have  seen  the  speeches  ani  even  then
 some  people  wanted  it  to  be  put  at
 Rs.  50,000.  Then  in  the  Select  Com-
 mittee  they  made  it  Rs.  75,000.  In
 Parliament,  during  clause-by-clause
 consideration,  it  was  made  one  lakh.
 So,  it  is  not  new;  it  has  been  consider-
 ed  by  the  country  and  by  Parlia-
 ment  right  from  I[953.  Whenever  we
 thought  of  the  estate  duty  this  question
 of  exemption  limit  was  always  in  the
 fore  front.  This  Rs.  50,000  limit  has
 been  accepted  by  the  Select  Com-
 mittee.  It  is  asked  whether  it  is  fair
 or  not.  After  all  we  have  पिड्दत्तड  ef
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 what  is  obtaining  in  other  countries.  It
 is  said  that  in  Soviet  Russia  there  is
 no  succession  duty  nor  estate  duty.
 There  are  other  countries  also  where
 the  circumstances  are  different.  I
 need  not  go  into  all  that.  But  there
 are  countries  where  estate  duty  is
 obtaining  and  the  rates  are  not  very
 high.  In  America  it  has  been  said
 that  the  limit  is  about  250,000  rupees
 or  so.  But  they  have  left  open  the
 fleld  for  the  State  legislatures  to  have
 a  parallel  estate  duty.  It  is  not,  there-
 fore,  correct  to  say  that  in  America
 the  ceiling  is  very  high  and  we  should
 not  lower  it.  There,  they  have  got
 income-tax  of  both  the  federal  Gov-
 ernment  and  of  the  State  Government;
 they  have  got  estate  duty  both  of
 the  federal  Government  and  the  State
 Government;  that  is  the  arrangement
 between  the  federal  and  the  State
 Governments.  It  is  not  a  good  analogy
 here.  We  have  got  figures  for  U.K.,
 Japan,  Australia  and  even  Ceylon.  In
 Ceylon  it  is  Rs.  20,000;  the  exemption
 limit  of  inheritance  tax  in  Japan  is
 Rs.  6650,  that  is,  the  rupee  equivalent
 of  5,00,000  yen.  In  the  U.K.  it  w  Rs.
 40,000  and  Australia  Rs.  30,000.  They
 are  the  rupee  equivalents.  When  it  is
 put  in  the  ratio  of  per  capita  income,
 I  may  say  that  it  is  seven  times  in
 Australia,  about  nine  times  in  U.K,
 about  seven  times  in  Japan  and  35
 times  m  Ceylon.  At  Rs.  50,000  in  India,
 it  is  going  to  be  somewhere  near
 about  80  times  of  the  per  capita  in-
 come.  I  do  not  think  we  have  been
 unfair  to  the  middle-class  people.  We
 do  want  everybody  to  survive,  we
 want  them  to  work  hard  and  save;  we
 want  them,  if  necessary  to  leave  some
 property  to  their  children  and  we  do
 not  put  any  obstacles  in  their  way
 Shri  Ranga  was  saying  whethee  it  is
 going  to  be  a  disincentive  for  working
 hard,  saving,  etc.  Certainly  not.  We
 want  them  to  work  hard,  save  money
 and  pass  it  on  to  their  children  but
 incidentally  pay  some  toward:  estate
 duty.  Certainly  we  do  not  want  to  say
 that  all  property  is  going  to  be  taken
 away.  We  want  them  to  have  property
 and  give  it  away  to  their  children
 Along  with  it  let  them  also  think  of  the
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 egalitarian  society  in  which  they  are
 living  and  let  them  also  give  some
 little  estate  duty  to  the  Government.

 Shri  V.  P.  Nayar:  Egalitarian  8O-
 ciety  in  which  we  १०  living  in  our
 dreams!

 Dr.  B.  Gopala  Reddi:  Somrtumes,
 it  is  very  sweet  to  live  in  dreams.  We
 want  to  broadbase  our  tax  structure.
 It  was  with  that  intention  we
 have  lowered  the  income-tax  from
 Rs.  4,200  to  Rs,  3,000.  I  think
 Shri  Masani  also  objected  to
 that  lowering.  But  there  it  is;  in
 the  collective  wisdom  of  this  Parlia-
 ment  they  have  accepted  this  Rs,  3,000
 limit.  Now,  I  am  sure  that  in  the  col-
 lective  wisdom  of  this  Parliament,
 they  will  also  agree  gladly  to  the  low-
 ering  of  the  exemption  limit  to
 Rs  60,000.

 This  estate  duty,  in  a  way,  is  a  sort
 of  a  deferred  income-tax;  instead  of
 Paying  year  after  year,  you  pay  it
 only  once,  not  in  hfe  time  but  a  little
 after  life  and  therefore,  it  comes  only
 once  nm  a  way  while  the  other  taxes
 such  as  income-tax,  wealth  tax,  ex-
 penditure  tax,  etc.  dog  you  year  after
 year.  This  death  duty  comes  only
 once  in  life,  immediately  after  life.

 Shri  द  P.  Nayar:  Once  in  death.

 Shri  Dasappa  (Bangalore):  How  can
 a  man  die  more  than  once?

 Shri  B.  S.
 many  a  time.

 Murthy:  Cowards  die

 Dr.  B.  Gopala  Reddi:  We  want  that
 the  less  affluent  also  should  contribute
 their  mite  towards  building  up  our
 future.  With  the  same  intention,  we
 lowered  the  income-tax  limit  to  Rs.
 3,000;  the  same  ideology  pervades  here
 in  lowering  the  exemption  limit  to
 Rs.  50,000.  I  do  not  think  that  it  is
 greatly  unfair.

 Shri  Masani  curiously  argued  that
 a  property  worth  Rs.  50,000  today
 would  have  been  worth  only  Rs,  12,506
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 in  939  But  what  he  is  going  to  pay
 also  has  got  only  one-fourth  value  If
 he  ig  going  to  pay  Rs  400,  every  rupee
 he  pays  has  got  only  four  annas  value
 and  that  will  mean  only  Rs  300  in
 939  value,  once  after  his  death  It  38
 not  an  annual  affair

 Shri  Prabhat  Kar:  What  was  the  per
 capita  income  in  9397  (Interrup-
 tions)

 Dr.  B.  Gopala  Reddi:  This  is  not
 going  to  hit  hard  Let  us  think  about
 it  in  a  concrete  manner  what  it
 means  On  Rs  50,000  he  is  going  to
 pay  nothing  On  Rs  60,000,  he  35  going
 to  pay  Rs  400,  in  4958  value  On
 70,000,  the  tax  is  Rs  800,  on  80000,
 Rs  1,200  and  on  Rs  90,000,  Rs  1,600
 and  it  will  be  Rs  2,000  in  a  lakh  of
 rupees  If  he  leaves  a  lakh  of  rupees
 to  his  survivors,  he  35  going  to  pay
 Rs  2,000  only—two  per  cent  Rs
 98,000  As  safe  for  his  sons  and  linea!
 descendants  when  he  3s  having  ac
 cumulated  weaith  worth  a  lakh  When
 he  has  died,  after  living  a  full  life,  he
 passes  on  Rs  98,000,  intact,  without
 any  damage  and  the  Government  will
 only  ask  him  to  pay,  that  too  in  in-
 stalments,  Rs  2,000,  which  35  only  two
 per  cent  I  do  not  think  it  is  unfair
 or  it  is  going  to  hit  middle  class  very
 hard  and  cannot  be  a  disincentive  for
 savings  hard  work  and  so  on

 Shri  Prabhat  Kar:  There  ४  no
 middle-class  with  one  lakh  rupees
 worth  of  property,  that  middle-class  ५
 living  in  the  imagination  of  Shu
 Masan

 Shri  M.  है: अ  Masani:  I  know  jou
 would  hke  to  liquidate  them,  that  3s
 no  surprise  CUInterruptions  )

 Dr.  B.  Gopala  Reddi:  After  all,  to
 thig  Rs  50,000  also  there  are  so  many
 exemptions  and  things  like  that  and
 they  come  to  Rs  20,000  or  whatever
 it  is  but  that  is  a  different  matter  As
 l  said,  if  he  has  a  lakh  of  rupees,  after
 paying  income-tax,  profession  tax,
 sales-tax  and  all  the  taxes  that  he  has
 to  pay  annually,  and  if  he  has  get  in
 the  form  of  some  assets  one  lakh,  the
 duty  comes  only  to  Rs  2,000  and  as
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 I  said,  Rs  98,000  goes  in  tact  to  his
 sons  And  that  is  not  an  annual  affair
 again,  I  must  repeat  it  If  it  ४  Rs
 2  lakhs,  it  is  going  to  be  Rs  J0,000
 Under  the  old  Act  it  is  Rs  8,750  The
 difference  78  only  Rs  1,250  between
 the  old  and  the  present  Acts  with  this
 exemption  limit  coming  down  to  Rs
 60,000  For  Rs  3  lakhs,  the  difference
 in  only  Rs  750  and  thereafter  for  the
 higher  income  groups  the  difference  is
 only  Rs  750,  whether  it  is  Rs  l  crore
 or  Rs  0  lakhs

 4  hrs.

 So,  considemng  the  low  tax—it  i8
 only  two  per  cent,  for  an  estate  of
 Rs  4  lakh,  it  is  3-13  per  cent  for  Rs
 l4  lakhs—I  do  not  think  3६  is  going  to
 be  a  very  hard  thing,  and  it  will  go
 a  long  way  to  remove  inequalities

 After  all,  we  are  all  aiming  at  re-
 moving  inequalities  It  cannot  be  done
 overnight,  in  five  or  ten  years  It  may
 take  more  time,  but  all  our  taxation
 and  all  our  ceilings  are  being  aimed
 at  that  so  that  we  do  not  allow  large
 accumulations  of  property  which  will
 be  a  source  of  influence  or  things  lke
 that,  and  we  want  to  avoid  large  ac-
 cumulations

 There  are  othe:  friends  who  want
 the  percentage  must  be  very  high,  80
 per  cent  They  ask  while  in  Eng-
 land  it  35  80  per  cent,  why  are  you
 content  with  40  per  cent?  There  are
 other  people  who  try  to  pull  the  ex-
 emption  to  Rs  20,000  or  Rs  30,000  and
 they  want  higher  rates  also  After  all,
 the  Government  can  take  only  the
 mean  the  i:a  media  The  °xemption
 of  Rs  50,000  and  the  present  rates  are
 quite  justifiable,  and  they  will  re-
 move  inequalities  over  a  long  period
 of  time  It  cannot  be  done  overnight,
 and  it  cannot  be  done  as  our  Opposi-
 tion  Members  want  m  five  or  ten
 years  or  immediately,  but  this  wll
 have  the  effect  of  removing  inequah-
 ties  over  a  long  time

 Shri  V.  P.  Nayar:  May  I  ask  a  ques-
 tion?  The  hon  Munster  gave  com-
 parative  figures  for  the  lower  limit  in
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 UK.,  Australia  and  Japan,  and  aow  he
 says  we  want  overnight  the  rates  of
 duty  to  be  raised.  Does  he  not  concede
 that  the  corresponding  rates  of  duty
 prescribed  in  the  schedule  now  are  far
 lewer  in  the  higher  slabs  than  what  is
 prevailing  in  U.K.  and  other  countries?

 Dr,  B.  Gopala  Reddi:  Even  ss  it  is,
 the  cases  are  only  about  3,000.  The
 assessments  in  dutiable  made  last  year
 were  only  3,000  and  even  with  this
 amendment  it  may  go  by  another  7,000
 or  8,000  only.  The  number  of  people
 who  are  going  to  come’  within  the
 mischief  of  this  Act  is  not  going  to  be
 very  large  as  in  the  U.K.  or  other
 countries,  Therefore,  it  is  not  going  to
 be  a  very  hard  thing  on  many  people.
 Only  a  few  thousand  people  are  going
 to  be  affected.  I  am  not  answering  his
 point  just  now.

 Mr.  Deputy-Speaker:  Shri  Nayar
 wanted  that  though  they  are  very  few,
 they  must  be  hit  harder!

 Dr.  B.  Gopala  Reddi:  There  ere  not
 many  people.  If  there  are  many

 Shri  द  ?,  Nayar:  My  point  was  that
 the  rates  of  duty  that  you  find  in  the
 schedule  now  are  lower  than  the  rates
 of  duty  for  corresponding  incomes  in
 the  U.K,  and  U.S.A.  Even  if  y,.u  were
 to  increase  this  by  taxing  the  estates
 of  a  few  people,  we  could  get  much
 more,  very  much  more  income.  Just
 because  we  keep  our  rates  low,  the
 yield  is  also  low.

 Dr.  B.  Gopala  Reddi:  Let  us  be
 satisfied  with  what  it  is  now.

 Shri  V.  P.  Nayar:  We  are  not.

 Dr.  B.  Gopala  Reddi:  You  are  not
 satisfied?  You  want

 Shri  द  ह  Nayar:  When  you  fix  the
 lower  limit  as  in  U.K.,  Australia  or
 Japan,  why  not  fix  the  higher  limit
 also  at  the  level  of  U.K.  or  the  other

 countries?
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 Dr.  B.  Gopala  Reddi:  My  good
 friend  Shri  Dasappa  says  they  do  not
 have  expenditure  tax,  weaith  tax  ete.
 The  wealth  tax  is  going  to  hit  them
 all  right.

 Shri  V.  P.  Nayar:  Do  you  want  Shri
 Dasappa  to  defend  you?

 ‘Dr.  B.  Gopala  Reddi:  In  England
 they  do  not  have  the  wealth  tax.

 Mr.  Deputy-Speaker:  If  there  is  an
 onslaught  from  the  front,  he  rust
 have  some  support  from  behind!

 Pandit  Thakur  Das  Bhargava:  The
 incidence  of  income-tax  is  also  much
 higher  here.

 Dr.  B,  Gopala  Reddi:  Of  course,
 the  incidence  of  income-tax  is  also
 much  higher  here.

 The  next  point  is  about  the  Hindu
 undivided  family.  I  heard  with  great
 attention  the  vehement  speech  made
 by  Pandit  Thakur  Das  Bhargava.  He
 has  been  dinning  into  the  ears  of  all
 the  Finance  Ministers  for  a  very  long
 time,  and  every  Finance  Minister
 seems  to  have  sympathised  with  him,
 but  they  do  not  seem  to  have  done
 anything  about  it.  Finance  Minister
 after  Finance  Minister  assured  him  in
 a  direct  or  indirect  manner  that  the
 matter  would  be  looked  into.  They
 sympathised  with  the  Hindu  undivid-
 ed  family  and  all  that,  but  they  do
 not  seem  to  have  done  anything  about
 it.

 Shri  Prabhat  Kar:  His  point  is  that
 the  assurance  did  not  materialise.

 Shri  द  ्,  Nayar:  Is  your  promise
 also  like  that  of  the  others?

 Mr.  Deputy-Speaker:  If  he  would  be
 Satisfied  with  that  assurance,  why
 should  not  this  be  given  even  now?

 Shri  V.  P.  Nayar:  Assurance  at
 the  kind  given  before.
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 Dr.  B.  Gopala  Reddi:  in  India  we
 have  many  different  types  of  families.
 The  Hindu  undivided  family  is  only
 ane  such.  We  have  got  the  Daya-
 bhaga,  the  individual  families  and  the
 non-Hindus  are  also  being  covered
 by  this—the  Muslims,  Christians,
 Parsis.  After  all,  it  is  not  meant
 only  for  H.ndus  and  we  have  many
 types  of  succession  laws,  and  we  have
 to  take  an  equitable  view  in  these
 matters

 I  have  been  going  through  Shri
 N.  C.  Chatteriee’s  speech  in  1952-53
 when  he  pleaded  for  the  Dayabhaga
 families.  He  said  this  duty  was  going
 to  hit  very  hard  the  Bengalis,  Biharis,
 Oriyas  ete.  who  follow  the  Daya-
 bhaga  system,  while  the  Mitakshara
 family  got  off  lightly  under  this  law.
 Therefore,  we  have  to  take  all  these
 things  into  consideration.  We  cannot
 allow  one  type  of  family  to  be  hard
 hit  under  this  and  allow  other  fam)-
 lies  to  escape  lightly.  Even  last  time,
 because  of  the  great  discussion  that
 took  place,  the  limit  for  the  Hindu
 undivided  family  was  brought  down
 to  Rs.  50,000  whule  for  other  families
 it  was  kept  at  Rs.  ]  lakh.

 I  want  Pandit  Thakur  Das  Bhar-
 gava  to  put  himself  in  the  positien  of
 a  Dayabhaga  family.  Of  course,  he  is
 very  much  concerned  with  the  Hindu
 undivided  family.  He  knows  what
 it  is,  he  has  been  perhay~»  a  member  of
 a  Hindu  undivided  family,  as  most  of
 us  are.  Ewen  though  the  sons’  share
 also  will  be  taken  into  consideration
 for  ratable  purposes,  what  the  karta
 of  a  Mitakshara  family  is  likely  to
 give  under  estate  duty  is  very  little
 compared  to  the  man  in  his  position
 in  a  Dayabhaga  family.  We  have
 taken  advantage  of  tne  amending
 legislation  to  bring  it  down  more  or
 less,  not  on  a  par  with  the  Dayabhaga
 family.  but  we  have  removed  to  some
 extent  the  unequal  position  of  the
 Mitakshara  family  and  the  Daya-
 bhaga  family.
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 As  I  said,  last  year  only  3,000
 people  were  assessed,  and  that  is  the
 utmost  we  can  expect  in  a  normal
 year  under  the  old  Act.  Three  toa
 five  thousand  assessments  may  be
 made.  I  was  asking  the  Central
 Board  of  Revenue  how  many  of
 them  were  concerning  Hindu  undi-
 vided  families,  but  they  could  not
 give  me  the  exact  figures,  but  a  large
 number  of  them  are  individual  fami-
 hes  with  some  little  share,  one-tenth
 or  one-twentieth  share,  in  the  undi-
 vided  family.  After  all  the  bulk  of
 a  person’s  estate  will  be  his  own
 earning;  there  may  be  five  or  ten  per
 cent  from  the  joint  family.  The  Cen-
 tral  Board  of  Revenue  could  not  give
 me  readily  how  many  belonged  ६०
 undivided  families  and  how  many  to
 individual  families.  Anyway,  our  in-
 tention  is  quite  clear.  We  are  not
 going  to  tax  the  living  man’s  estate.
 Pandit  Thakur  Das  Bhargava  was
 trying  to  make  out  that  we  are  going
 to  catch  a  living  man,  that  it  is  not
 merely  an  estate  duty  but  the  living
 man  alsohastopay  kafan  duty.  It  is
 on'y  the  deceased  man’s  share  which
 will  be  taxed  allimatefy,  but  for  rat-
 able  purposes  the  share  of  the  lineal
 descendants  also  will  be  aggregated
 because  they  are  going  to  get  the  bene-
 fit  out  of  the  estate  of  the  deceased.
 Some  property  is  passing  on  to  them.
 They  have  a  beneficial  interest  in  the
 estate  that  is  being  left  by  the  de-
 ceased  man.  As  a  matter  of  fact,
 they  are  going  to  get  a  windfall.  Of
 course,  they  have  a  right  for  it  by
 birth  in  the  Hindu  Mitakshara  fami-
 ly.  Anyhow,  their  share  is  going  ६०
 be  augmented  to  that  extent,  because
 the  deceased  father  is  leaving  some
 property  which  the  brothers  are  go-
 ing  to  share  later  on.  That  property
 alone  will  be  aggregated  along  with
 the  estates  of  the  lineal  descendants
 for  ratable  purposes,  but  the  actual
 tax  will  be  collected  only  on  the  por-
 tion  of  the  estate  of  the  deceased  and
 the  estates  of  the  lineal  descendants
 also  will  not  be  clubbed  together  for
 taxing  purposes.  If  the  aggregate
 amount  of  the  estate  is  Rs.  3  lakhs  and
 the  portion  of  the  deceased  is  only
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 Rs.  l  lakh,  the  percentage  of  rate
 will  be  fixed  on  the  basis  of  Rs.  3
 lakhs  but  the  actual  tax  will  be  col-
 lected  on  his  portion  of  Rs.  1  lakh.
 Therefore,  even  if  a  deceased  father
 has  two  children  and  the  _  father’s
 share  of  the  property  is  one-third,
 only  that  one-third  will  be
 taxed  and  not  the  entire  property.
 If  the  deceased  has  a  wife  also
 living,  in  Northern  India  _  the
 the  wife  also  gets  a  share.  It  will  not
 be  taken  for  aggregation  purposes.
 In  Madras  or  south  India  the  wife
 does  not  get  a  share  and,  therefore,
 that  question  does  not  arise.

 An  Hon,  Member:  The  Hindu  Law
 has  changed  now.

 Dr.  B.  Gopala  “edai:  Whatever  it
 is,  the  shares  of  lineal  descendants
 will  be  aggregated  only  for  ratable
 purposes  and  not  for  taxable  pur-
 poses.  Therefore,  I  think  it  goes  a
 long  way  to  bring  on  par  the  Mitak-
 Shara  famiiy  and  the  Dayabhaga
 family,  and  there  won’t  be  any  undue
 hardship  on  the  Dayabhaga  family.

 Sir,  previously  the  entire  probate
 duty  was  deducted  from  the  tax  due.
 Supposing  the  tax  due  is  Rs.  10,000
 and  the  man  has  paid  a  probate  of
 about  Rs.  3,000,  he  uscd  to  be  exempt
 ed  to  the  extent  of  Rs.  3,000  and  only
 Rs.  7,000  was  to  be  collected  from
 him.  But  in  States  like  Bombay
 the  probate  duty  is  very  _  stiff.
 Probate  stamp  duty  oor  _  succession
 duty  is  very  stiff  in  certain  States,
 and  sometimes  it  is  more  than  what
 we  are  likely  to  get  under  estate
 duty.  So  we  thought  that  only  half
 of  the  probate  duty  should  be  allow-
 ed  to  be  deducted  hereafter  and  the
 rest,  of  course,  would  have  to  be  paid.
 हि  a  man  has  paid  a  probate  duty  of
 Rs.  8,000  and  the  tax  due  is  Rs.  12,000,
 only  Rs.  ‘1,500  will  be  deducted  and
 the  rest  will  be  collected  from  him.
 That  is  also  one  of  the  main  points
 of  this  amending  legislation.

 About  the  armed  forces,  of  course,
 a  good  deal  of  sympathy  was  ex-
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 pressed.  We  are  certainly  not  lagging
 behind  in  our  aagmuration  for  our
 armed  forces.  They  are  doing  an  ex-
 cellent  job  and,  of  course,  we  will
 have  to  depend  upon  them  in  any
 given  crisis,  especially  in  any  exter-
 nal  crisis.  We  will  certainly  have
 to  think  in  what  manner  we  can  help
 them  in  respect  of  this  estate  duty.
 Though  I  am  unable  to  accept  Shri
 Karni  Singhji’s  amendment  as  it  is,  I
 have  given  an  amendment  myself  to
 the  effect  that  we  should  exempt
 members  of  the  armed  forces  who
 die  in  action  against  the  enemy.  We
 are  not  extending  it  to  police  officers,
 magistrates,  labou:  officers  and  others.
 We  are  confining  it  only  to  the  armed
 forces,  and  that  too  when  they  die
 in  action  against  the  enemy.  As  _  I!
 said,  I  have  given  an  amendment  to
 that  effect,  and  I  think  it  will  satisfy
 Shri  Karni  Singh}ji  to  a  large  extent.

 Shri  B.  S.  Murthy:  Sir,  I  rise  on  a
 point  of  information.  What  about
 those  persons  other  than  military
 officers  who  die  in  action?  I  think
 there  should  not  be  any  disparity
 between  these  two  categories  because
 both  die  in  the  service  of  the  State.

 Dr.  B.  Gopala  Reddi:  But  there  is
 always  a  difference,  Sir,  between  an
 armed  force  man  and  a  magistrate  or
 a  policeman,  A  central  excise  man
 may  also  be  killed  while  pursuing  a
 smuggler.  A  magistrate  may  be  kil-
 led  while  he  is  writing  his  judgment.
 If  all  of  them  are  :v  be  exempted,  why
 not  exempt  the  civilians?  An  emi-
 nent  doctor  may  be  killed  while  do-
 ing  ambu’ance  work.  Then  it  may  be
 asked,  why  not  labour  leaders.  All
 sorts  of  things  will  be  asked.  There-
 fore,  we  shall  confine  it  only  to  mem-
 bers  of  the  armea  forces,  and  I  think,
 it  will  go  a  long  way.

 Shri  Ranga  raised  the  point  about
 agricultural  property.  He  said  that
 people  with  even  20  acres  and  30
 acres  are  going  to  come  under  the
 mischief  of  this  ‘60,000  exemption’,
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 and  he  pleaded  that  exemption  in  res-
 pect  of  agricultural  property  must  be

 igher  and  things  like  that  It  is  en-
 arely  a  matter  for  the  State  legis-

 latures  After  all,  the  entire  money
 goes  to  the  States  The  Central  Go
 vernment  35  not  going  to  retain  a  pie
 out  of  this  except  for  administrative
 expenditure  The  whole  of  it  35  going
 to  be  given  away  to  States,  and  3६  33
 up  to  the  State  legislatures  to  con-
 sider  १६  from  all  aspects  and  see  what
 could  be  done.

 About  agricultural  property,  even
 now  hon  Members  are  aware  that
 West  Bengal  Government  did  not
 agree  to  the  inclusion  of  agricultural
 property  for  the  purposes  of  estate
 duty  <All  other  State  Governments
 have  agreed,  and  they  have  agreed  to
 the  hmit  of  Rs  1,00,000  But  after  this
 Bill  s  passed,  we  are  going  to  ask  the
 State  Governments  and  the  _  State
 \egislatures  whether  they  want  to
 bring  5६  to  this  level  of  Rs  50,000,  or
 they  want  to  keep  it  at  the  old  level
 of  Rs  1,00 000  They  cannot  have  any
 other  option—-soeme  State  cannot  have
 Rs  70000  or  Rs  30,000  They  will  be
 given  the  option  of  either  agreeing  to
 this  new  limit  of  Rs  50,000  or  keep-
 ing  it  at  the  previous  level  of
 Rs  1,00,000  When  more  than  two
 legislatures  approve  of  this,  another
 amending  legislation  has  to  be  taken
 in  that  context

 Shrj  Rami  Reddy  (Cuddapah)  Is
 the  Central  Government  going  to  give
 any  suggestion  to  the  States  either  to
 accept  Rs  50,000  or  to  keep  Rs
 1,00,000  as  the  lhmit?  Is  the  Central
 Government  thinking  of  issuing  any
 directive  in  that  connection?

 Dr.  B.  Gopala  Reddi:  After  all,
 it  is  not  mandatory  If  it  s  manda-
 tory,  the  West  Bengal  Government
 could  not  have  done  this  The  very
 fact  that  West  Bengal  Government
 did  not  agree  shows  that  it  is  not
 Mandatory  It  is  optional,  and  it  28  up
 to  them  to  decide  this  way  or  that
 way.  There  is  no  question  of  issuing
 any  directive  m  the  matter
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 Shri  Rami  Reddy:  Is  the  Central
 Government  going  to  give  any  sug-
 gestion  to  the  State  Governments  to
 accept  a  particular  limit,  so  that  the
 limit  may  be  uniform  in  all  States?

 Dr.  B.  Gopala  Reddi:  After  ail,
 the  suggestion  is  elther  you  accept
 this  or  you  keep  it  at  Rs  1,060,000,  but
 do  not  have  it  at  Rs  70,000,  Rs  30,000
 or  Rs  20,000  We  do  not  want  that
 any  vanations  Jike  that  should  be
 there  The  option  is  only  between
 two  things—either  accept  the  hmut  of
 Rs  50000  or  keep  it  at  the  old  level
 of  Rs  1,00,000,  there  is  no  intermed)-
 ary  limit  It  75  open  to  the  States  to
 accept  whatever  they  want

 Shri  Prabhat  Kar:  Are  you  going
 to  suggest  to  the  State  Governments
 that  the  Central  Government  would
 very  much  like  it  to  be  _  fixed  =  at
 Rs  50,000,  or  you  will  place  both  the
 alternatives  before  them?

 Dr.  B.  Gopala  Reddi:  We  do  ex-
 pect  that  a  larger  number  of  States
 will  agree  to  this  also  Even  last  time,
 excepting  West  Bengal  and  Jammu
 and  Kashmir,  all  other  State  Govern-
 ments  agreed  Now  it  is  up  to  them
 They  might  say  ‘What  is  this?  There
 is  a  ceiling  of  Rs  50,000"  They  might
 lke  to  keep  it  at  Rs  1,00,000  Any
 way,  we  will  have  ample  time  to  con-
 sider  this  When  the  debates  in  the
 various  legislatures  take  place  all
 those  debates  will  be  sent  up  here
 and  we  will  certainly  go  nto  the
 whole  question  at  great  length,  and
 we  will  have  ample  opportunity  of
 discussing  it  further  For  the  time
 being,  Sir,  agricultural  property  is
 excluded  under  section  30  or  so  and,
 therefore,  without  even  consulting
 State  Governments  we  are  able  to
 proceed  with  this  legislation

 With  regard  to  appeals  also  Pandit
 Thakur  Das  Bhargava  made  out  a
 great  point  that  the  Assistant  Com-
 missioners  should  not  be  under  the
 Board  of  Revenue’  I  was  im  charge
 of  the  sales  tax  for  a  number  of  years
 m  Madras  and  Andhra  !  do  not  think
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 Government  ever  interfered  with  the
 assessments  made  by  the  sales  tax
 officers.  I  can  say  that  from  my  own
 experience.  Likewise,  even  in  the  case
 of  ITOs  the  Government  or  the  Cen-
 tral  Board  of  Revenue  is  not  going
 to  direct  them  that  they  must  tax
 in  a  particular  way.  We  want  all  our
 officers  to  be  just—whether  on  the
 appellate  side  or  in’  the  law  depart-
 ment  or  in  the  Central  Board  of
 Revenue.  Just  assessments  only  must
 be  made  and  unjust  assessments
 should  not  be  countenanced  either  by
 the  Board  or  by  the  Government.  So,
 simply  because  somebody  is  under
 the  law  department  or  he  is  under  the
 tribunal,  he  is  going  to  be  just  and
 that  if  he  ts  going  to  be  on  the  admin-
 istrative  side  he  is  going  to  be  unjust
 is  a  proposition  which  I  am  unable
 to  accept.

 Shri  Prabhat  Kar:  Not  that  way.
 The  point  is,  their  future—their  pro-
 motions,  transfers,  etc,  everything
 depends  upon  the  CBR  and  that  is
 the  reason.  It  is  not  a  question  of
 justness.

 Dr.  B,  Gopala  Reddi:  What  does
 it  mean?  I  have  seen  the  explanation
 of  Shri  C.  D.  Deshmukh;  when  this
 question  was  discussed.  He  made  a
 very  good  point  that  most  often  the
 administrative  departments  were
 more  generous.  ‘There  is  an  erroneous
 impression  that  administrative  de-
 partments  are  always  hard  on  the
 assessees.  As  a  matter  of  fact,  they
 can  sit  down,  discuss  the  matter  and
 then  they  can  come  to  some  amicable
 settlement.  Administrative  officers
 are  more  generous  in  many  cases.

 For  instance,  under  the  present  Aet,
 only  two  per  cent  of  the  appeals
 came  to  the  Central  Board  of  Reve-
 nue.  The  Controllers  are  assessing,
 and  two  per  cent  of  the  cases  only
 came  up  to  the  Central  Board  of
 Revenue.  98  per  cent  of  the  cases  did
 not  come  up.  Not  because  Delhi  is
 far  away  that  they  did  not  come  up.

 In  most  cases  they  were  satisfied  with

 30  AUGUST  958  (Amendment)  806  3756

 the  assessment.  Only  two  per  cent  of
 the  cases  came  in  appeal  and  out  of
 the  two  per  cent  of  the  cases  only
 less  than  five  per  cent  went  up  to  the
 High  Court  or  the  Supreme  Court.
 There  again,  a  member  of  the  Board
 of  Revenue  hears  them  and  goes  to
 Madras,  Bombay  or  Calcutta,  wher-
 ever  it  is;  he  hears  the  party,  discus-
 ses  the  cases  with  him  and  comes  to
 a  settlement,  and  in  most  cases  they
 are  satisfied  with  what  has  been  done
 by  the  appellate  authority.

 Shri  Naushir  Bharucha:  Not  satisfi-
 ed;  but  the  cost  of  further  litigation
 comes  to  more  than  the  assessment
 itself.

 Dr.  B.  Gopala  Keddi:  What  about
 Delhi,  Punjab  and  other  States?  It
 may  be  so  for  Kerala  and  Madras,
 but  people  who  are  roundabout  Delhi
 also  can  come  up.  They  are  not  com-
 ing  up.  If  you  see  the  appeals  from
 States  such  as  Punjab,  Uttar  Pradesh,
 Delhi  or  Rajasthan,  they  are  not  very
 many.  As  I  said,  two  per  cent  of  the
 appeals  went  to  the  Board  and  that
 shows  that  our  officers  are  lenient,
 generous,  and  that  they  understand
 the  difficulties  of  the  assessees,  and
 are  trying  to  take  a  sympathetic  view
 of  things.  If  we  merely  give  it  to  a
 law  officer  or  a  judicial  officer,  he
 will  only  go  by  the  letter  of  the  law
 and  he  would  not  care  to  what  is
 happening  to  you  and  would  sey,
 “Under  the  law  I  am  helpless.  I  am
 giving  this  judgment.  You  go  to  the
 Supreme  Court  if  you  like.”  That  is
 not  the  attitude  which  the  adminis-
 trative  officer  takes.  Therefore,  let  us
 not  decry  the  administrative  officers
 and  extol  only  the  judicial  officers.
 After  all,  judicial  officers  also  can
 take  sometimes  an  erroneous  view
 and  they  also  may  be  sometimes  hard.
 Of  course,  we  are  arranging  for  the
 appeals  also  to  come  to  _  tribunals.
 Previously,  they  came  straight  to  the
 Central  Board  of  Revenue—only  one
 appeal.  But  now,  there  is  the  Appel-
 late  Controller.  If  the  party  is  aggri-
 eved  again,  he  can  go  to  the  tribunal
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 and  .n  any  legal  point  he  can  go  to
 the  High  Court  or  the  Supreme  Court,
 etc.  So,  all  these  processes  are  there.

 It  is  so  even  in  other  countries.  |
 have  just  now  seen  that  in  England
 and  other  countries,  where  they  have
 got  a  large  amount  of  experience
 about  this  direct  taxation,  the
 first  appeals  and  even  second  appeals
 always  come  to  administrative  officers
 and  nor  to  the  law  officers.  In
 Australia,  Canada,  the  United
 Kingdom  and  other  countries,
 and  even  in  the  United  States  of
 America,  the  appeal  is  only  to  the  ad-
 ministrative  officers  and  not  to  the
 judicial  officers  So,  the  Appe!-
 late  Commissioners  and  Income-
 tax  Officers  cannot  be  under
 the  tribunal  Once  they  go  there,  the
 chances  of  promotion  may  not  be
 there.  It  is  a  blind  alley  as  it  were.
 What  is  the  promotion  they  can  look
 forward  to?  And  the  tribunals  are
 only  about  six  or  seven,  and  they
 would  not  be  able  to  get  any  promo-
 tion,  but  here,  if  it  is  in  the  regular
 administrative  departments,  they  can
 look  forward  to  further  promotions.
 So,  there  is  nothing  wrong

 Shri  Naushir  Bharucha:  May  Il
 know  whether  it  is  not  a  fact  that  the
 assessing  officers  are  required  to
 make  up  a  particular  quota  of  reve-
 nue  from  a  particular  circle  or  ward?

 Dr.  8.  Gopala  Reddi:  They  them-
 selves  send  it  up.  It  is  not  as  though
 the  Central  Board  of  Revenue  asks
 them,  “You  Collect  Rs.  5  crores  or
 Rs.  7  crores”.  At  the  time  of  the
 budget,  they  themselves  say  that  we
 are  likely  to  reach  such  and_=  such
 figure—the  Commissioners  them-
 selves  say  it,  and  they  are  also  totall-
 ed  up  in  the  Central  Board  of  Reve-
 nue.  It  is  not  as  though  the
 Central  Board  of  Revenue  is  ask-
 ing  them,  ‘‘collect  Rs.  4  crores  or  so
 willy  nilly”.  It  is  not  a  fact.  You  can
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 ask  any  Commissioner.  They  them-
 selves  send  it  at  the  time  of  the  bud-
 get.  It  is  just  andaz,  just  an  estimate.
 They  try  to  keep  up  to  the  estimate,
 but  like  all  other  departments,  they
 also  have  a  little  target.  They  put
 two  per  cent  or  one  per  cent  over  last
 year’s  figure,  because  there  is  an
 increase  in  the  amount  of  wealth  in
 the  country.  It  is  not  fair  to  the
 Board  or  to  the  Government  to  say
 that  every  Commissioner  and
 Income-tax  Officer  and  every  Ins-
 pecting  Assistant  Commissioner  is
 being  given  a  target,  that  he  must
 keep  up  to  it  and  that  otherwise  he
 is  punished.  I  do  not  think  anybody
 has  been  punished  simply  because  he
 did  not  keep  to  the  target,  any  Com-
 missioner  or  any  Income-tax  Officer.
 But  that  is  the  impression  abroad
 that  the  Board  is  trying  to  give  tar-
 gets  and  then  trying  to  punish  people
 if  they  do  not  reach  the  target,  etc.

 Shri  M.  R.  Masani:  The  impression
 is  that  they  are  not  promoted.

 Dr.  B  Gopala  Reddi:  That  is  not
 a  fact.  I  do  not  think  anybody  is  car-
 ned  away  by  any  prejudice  simply
 because  the  Appellate  Assistant  Com-
 missioner  allows  an  appeal  or  two.
 The  Commissioners  themselves  allow
 appeals  or  the  Centra!  Board  of  Reve-
 nue  allows  appeals.  There  are  many
 cases  where  they  negotiate  and
 understand  the  difficulties,  and  give
 instalments.  All  that  sympathetic
 attitude  can  be  taken  only  by  admin-
 istrative  officers  and  not  by  judicial
 officers.  The  judicial  officers  are  con-
 fined  to  a  limited  sphere  and  they
 have  to  interpret  the  law  as  it  is  and
 they  cannot  go  into  the  other  cir-
 cumstances  that  are  attached  to  the
 assessments,

 Therefore,  on  the  whole,  I  am
 happy  that  the  amending  legislation
 has  been  received  quite  well  in  the
 Select  Committee  and  on  the  floor  of
 the  House  and  I  am  really  thankful
 to  all  the  hon.  Members  for  the  gen-
 eral  support  they  gave  to  it.  The  other
 administrative  matters,  of  course,  can
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 certainly  be  looked  into  whenever
 they  are  brought  to  the  notice  of  the
 Board  or  the  Government.  I  am  un-
 able  to  give  a  specific  assurance
 about  the  Hindu  joint  family,  etc.
 Whenever  there  are  difficulties,  of
 course,  they  can  be  looked  into,  but
 more  than  that,  I  am  unable  to  say
 in  what  manner  we  are  going  to  help
 them.

 Shri  Prabhat  Kar:  That  assurance
 is  enough.

 Dr.  B.  Gopala  Reddi:  It  ais,  not
 enough,  but  there  it  is.  I  commend  the
 amending  legislation  to  the  House.

 Shri  Jadhav:  One  point.  What  will
 be  the  effect  of  this  Bill  on  the  joint
 family,  in  respect  of  stridhan  of  the
 joint  family?

 Dr.  B.  Gopala  Reddi:  It  is  kept
 separate.  But  when  she  dies  of  course
 it  will  attract.

 Shri  Jadhav:  How  can  it  attract?
 Dr.  B.  Gopala  Reddi:  Not  when

 the  husband  dies,  but  when  she  dies,
 it  would  attract.

 Mr.  Depaty-Speaker:  He  ought  to
 be  more  concerned  about  the  share
 of  the  other  co-parcener.  The  ques-
 tion  is:

 “That  the  Bill  further  to  amend
 the  Estate  Duty  Act,  1953,  as
 reported  by  the  Select  Committee
 be  taken  into  consideration”.

 The  motion  was  adopted.
 Mr.  Depaty-Speaker:  We  shal!  now

 proceed  to  the  clause-by-clause  con-
 sideration.  The  question  is:

 “That  clause  2  stand  part  of
 the  Bill.”

 The  motion  was  adopted.

 Clatise  2  was  added  to  the  Bill.

 (Amendment  of  section  4)

 Pandit  Thakur  Das  Bhargava:  I
 beg  to  move:
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 Page  2,  line  35,  add  at  the  end—

 “and  the  Appellate  Controllers
 shall  not  be  subject  to  the  Board
 in  the  matter  of  their  transfers,
 promotions  and  other  conditions
 of  service”.
 I  already  know  the  fate  of  this

 amendment,  as  2  said  yesterday.

 Mr.  Deputy-Speaker:  Why  should
 the  hon.  Member  argue  in  frustration?

 Pandit  Thakur  Das  Bhargava:
 I  gave  that  reason  yesterday  also.  J
 am  not  going  to  leave  it,  because
 according  to  me,  the  income-tax  law
 of  this  country  is  not  according  to  our
 Constitution.  in  article  50,  the  prin-
 ciple  of  separation  of  executive  from
 judiciary  has  been  accepted.  If  there
 is  any  department  in  which  this  sepa-
 ration  should  have  been  done  long  ago
 or  could  have  been  done  easily,  it
 is  this  department.  Whereas  the
 Government  is  doing  something  in
 other  departments,  I  feel  no  indication
 whatsoever  that  this  principle  is  being
 adopted  in  this  department.  As  I
 have  already  submitted,  it  is  much
 more  necessary  in  this  department.

 So  far  as  the  income-tax  department
 is  concerned,  in  all  other  countries
 and  in  our  country  also,  it  is  very  diffi-
 cult  to  have  a  reform  of  this  kind  in
 the  initial  stages.  We  cannot  have  an
 income-tax  judicial  officer,  because
 the  income-tax  officer  himself  is  the
 person  who  makes  thc  invest:gation.
 He  is  the  person  who  finds  out  the
 income  by  investigation  and  again  he
 sits  in  judgment  upon  his  own  infor-
 mation  and  taxes  us.  We  know  that
 whatever  has  been  said  about  the  judi-
 cial  officers  or  about  administrative
 officers  of  higher  ranks  is  not  true  of
 this  income-tax  officer.  He  is  not
 only  less  competent,  but  in  some  cases
 he  is  corrupt.  At  the  same  time,  the
 fact  that  many  appeals  do  not  go  up
 does  not  show  as  a  matter  of  fact  that
 people  are  satisfied.  There  may  be  a
 hundred  and  one  reasons  why  people
 are  not  appealing.  They  may  be
 under  the  impression  that  the  appeals
 may  not  be  heard  rightly.
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 Mr,  Deputy-Speaker.  Would  the  hon
 Member  like  to  continue  on  Monday?

 Pandit  Thakur  Das  Bhargava
 Just  as  you  order,  Sir

 Mr.  Deputy-Speaker  Just  as  the
 hon  Member  pleases

 Pandit  Thakur  Das
 I  will  continue  on  Monday

 Bhargava

 34  32  hrs

 COMMITTEE  ON  PRIVATE  MEM-
 BERS'  BILLS  AND  RESOLUTIONS

 TWENTY  FIFTH  REPORT

 Sardar  A  S  Saigal  (Janjgir)  I
 beg  to  move

 That  this  House  igtce,  with
 the  Twenty-fifth  Report  of  the
 Committee  on  Privatu  M  mbers
 Bills  and  Resolutions  pie  cnted
 to  the  House  on  the  28th  August
 958  ”

 Mr  Deputy-Speaker
 Is

 The  question

 “That  this  House  agrees  with
 the  Twenty-fifth  Report  of  the
 Committee  on  Private  Mcmbers
 Bills  and  Resolutions  presented
 to  the  House  on  the  28th  August
 3958  we

 The  motion  was  adopted

 4.33  hrs

 RESOLUTION  RE  WORKING  OF
 MONOPOLISTIC  CONCERNS—
 Contd

 Mr  Deputy-Speaker  The  House
 will  now  resume  further  discussion
 On  the  resolution  moved  by  Shm  P
 Kunhan  on  the  I6th  August  958  re-
 garding  the  working  of  monopolistic
 concerns  Out  of  2  hours  allotted  for
 the  discussion,  ]  hour  and  9  minutes

 49  LSD—6
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 have  already  been  taken  up  4]
 minutes  are  left  for  75  further  dis-
 cussion  today

 Shri  दि  P  Nayar  (Quilon)  Mr
 Deputy-Speaker,  Sir,  I  am  sorry  that
 I  was  not  present  last  tume  when  the
 House  discussed  this  resolution  But
 reading  from  the  speeches  made  in
 this  House,  I  have  a  feeling  that  the
 spirit  of  the  resolution  was  not  un-
 derstood  by  some  hon  Members
 When  we  have  a  resolution  lke  this,
 the  word  ‘monopoly’  should  not  be
 interpreted  in  its  lhteral  sense  I  think
 it  75  better  that  we  understand  mono-
 poly  in  the  common  sense  of  it

 I  read  through  the  speech  of  Mr  B  C
 Ghose  and  I  was  surprised  that
 he  had  taken  the  view  that  therc  35
 no  monopoly  at  all  in  our’  country
 today  If  you  look  at  the  dictionar:
 meaning  of  the  word  monopoly’  pro-
 bably  Mr  Ghose  is  mght  But  from
 whit  we  find  around  us  today,  it  5  a
 f  ct  that  in  many  of  the  commodities
 there  +  not  merely  monopoly  in  the
 field  of  production  but  also  monopoly
 mi  divtribition  Nobody  can  deny
 today  that  the  Imperial  Chemical  In
 dustr:  s  has  monopoly  in  the  matte~

 >»  import  and  distribution  of  certaii
 dvcs  The  Imperial  Tobacco  Com-
 psi.  for  example  certamly  has  been
 considered  to  be  in  a  monopolistic
 positon  in  so  far  as  our’  trade  in
 ciga~  ttes  concerned  The  Associa-
 ted  Cement  Company  5  another
 powciful  cambine  which,  according  to
 the  hon  Munister,  Mr  M  M  _  Shah,
 himself  as  he  admitted  in  answer  to
 a  question  of  mine  on  the  ]4th  of  this
 month,  controlling  52  3  per  cent  of
 the  entire  production  of  cement  in  the
 country,  leaving  about  25  per  cent  to
 the  Dalmia  Group

 Then  take  the  Indian  Oxygen  and
 Acetylene  Company  In  4954  or  955
 the  British  Monopoly  Commission
 made  an  enquiry  to  determine  the
 monopoly  held  by  the  Buitish  Oxvgen
 and  Acetylene  Company  the  parent
 company  of  the  Indian  Oxygen  and
 Acetylene  Company  in  the  matter  of
 control  of  acetylene  and  oxygen  mm
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 UK.  After  an  elaborate  enqulry,
 they  concluded  that  the  Swiss  firm,
 the  British  Oxygen  and  Acetylene
 Company  was  for  all  intents  and  pur-
 poses  in  ostensible  competition—I  am
 using  their  very  words—with  four  or
 five  other  companies  and  were  indul-
 ging  in  a  sort  of  price-war.  But  to
 the  dismay  of  the  Commission,  it  was
 found  that  in  all  the  four  or  five
 companies  with  whom  this  company
 was  in  ostensible  competition,  the
 British  Oxygen  and  Acetylene  Com-
 pany  had  not  merely  shares,  but  con-
 trolling  shares.  So,  nobody  can  deny
 the  fact  that  in  this  country  we  have
 a  nvonopoly  for  the  Indian  Oxygen
 ana  Acetylene  Company.

 In  the  field  of  antibiotics,  only  the
 ether  day  the  hon.  Minister  gave  us
 the  impression  that  in  the  distribu-
 tion  of  antibiotics,  not  much  of  profit
 is  made.  On  the  2nd  August,  there
 was  a  Reuter'’s  report  from  Washing-
 ton  which  deals  with  the  monopoly  of
 antibiotics  in  America.  It  is  very
 relevant,  because  recently  we
 have  allowed  participation  or  colla-
 dboration  of  some  of  the  world’s  lead-
 ing  manufacturers  in  antibiotics.  as
 was  revealed  by  the  hon.  Minister  to
 a  question  the  other  day.  The  repo.t
 says:

 “The  Federal  Trade  Commission
 which  filed  charges  under  the  anti-
 monopoly  laws  against  six  leading
 U.S.  drugs  companies  alleged  that
 they  conspired  to  monopolise  the
 multi-million-dollar  “Wonder
 Drug”  trade.  The  Commission
 which  has  just  completed  a  two-
 year  study  of  the  antibiotics  in-
 dustry,  alleged  that  these  six  drug
 houses  had  conspired  to  fix  the
 prices  of  “Wonder  Drugs”  at  ar-
 bitrary,  artificial,  non-competitive
 and  rigid  levels.”

 The  report  goes  on  to  say  that  Amen-
 cans  are  estimated  to  have  spent  750
 miliion  dollars  on  the  purchase  of
 aureomycin,  terramycin  and  achromy-
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 cin,  which  were  monopolised  by  these
 six  companies.  Here  in  India  in  the
 context  of  development,  we  have
 allowed  these  companies  in  the  phar
 maceutical  industry.

 So,  nobody  can  say  that  in  our
 economy  today,  there  is  no  monopolis-
 tic  control.  I  was  surprised  to  hear  of
 aJl  persons  my  hon.  friend,  Mr.  8.  C.
 Ghose,  whom  I  thought  to  be  very
 knowledgeable  in  such  matters—to  my
 regret,  he  is  not  present  here  today—
 saying  that  there  is  no  monopoly  in
 our  country.  Even  from  the  State  of
 West  Bengal  from  where  he  comes,  7
 shall  give  two  examples.  Take,  for
 example,  the  company  which  produces
 85  per  cent.  of  the  entire  electric
 energy  produced  in  the  State  of  West
 Bengal—the  Calcutta  Electric  Supply
 Corporation.  According  to  956
 figures,  I  understand  that  it  produces
 about  415,000  KW  and  that  is  about
 85  per  cent  of  the  entire  production
 and  distributed  only  mn  four  places
 where  industries  are  concentrated,
 viz.,  Calcutta,  Hooghly,  Howrah  and
 24  Parganas,  from  where  my  hon
 friend  comes

 Today  the  D.V.C.  is  selling  electri-
 city  at  the  rate  of  3  nP  per  unit  to  this
 company  which  distributes  it  at  a
 very  small  profit—it  is  only  49  nP
 per  unit.  Analysing  the  balance-
 sheets  of  this  company,  the  figures
 given  to  me  are,  in  947  on  the  eve
 of  independence,  the  company— it  is
 a  sterling  company—earned  a  net

 profit  of  6°32  lakhs.  In  ‘1955,  the  net
 profits  amounted  to  18:0  lakhs.  This
 works  out  to  about  Rs.  5  crores.
 But  yet  so  far  as  the  consumer  is
 concerned,  the  price  of  electric  energy
 has  not  been  brought  down  by  the
 company  which  has  a  monopolistic
 grip  in  the  industrial  belt  of  Bengal.

 In  the  deal  of  D.V.C.  with  this  com-
 pany,  I  understand  that  the  D.V.C.
 may  be  losing  something  like  Rs.  i5
 lakhs  on  100,000,  KW,  which  is  covered
 by  the  agreement,  although  the  total
 supply  would  not  have  been  made.  On
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 that  quantity,  the  gain  of  the  com-
 pany,  which  is  in  a  monopolistic  posi-
 tion  in  so  far  as  distribution  of  electric
 energy  in  West  Bengal  is  concerned,
 will  be  nothing  short  of  Rs.  75  lakhs.
 Then,  how  can  we  say  that  it  is  not
 in  a  monopolistic  position?  So,  my
 point  is  that  we  should  not  think  that
 there  is  no  monopoly  in  our  country

 Another  more  revealing  account  of
 the  octopus  grip  of  monopoly  is
 given  in  the  report  of  the  Tariff
 Commission  on  the  rubber  tyres  and
 tubes  which  was  published  in  1955.  I
 do  not  have  the  time  to  go  through
 all  those  points,  but,  with  your  per-
 mission,  I  shall  read  only  one  or  two
 very  cryptic  observations  which  the
 Tariff  Commission  made  in  regard  to
 this  matter.  I  do  not  have  the  time
 to  read  from  the  note  itself  But  I
 shall  read  from  the  summary  It
 Says:

 “The  prices  of  tyres  and  tubes
 were  in  excess  of  the  fair  prices
 as  determined  by  us  by  2°79  per
 cent.  in  +1950,  6°88  per  cent.  in
 1947,  5°26  per  cent.  in  1948,
 9-28  per  cent.  in  1949,  7°70  per
 cent.  in  1950,  6°88  per  cent.  in
 95l,  !°24  per  cent,  in  952  and
 8°52  per  cent  in  1953.”"

 aa  am  only  trying  to  establish  that
 these  three  companies,  about  which  I
 shall  refer  jater,  have  between  them
 the  entire  production  and  distribution
 of  tyres  in  the  country  and  such  a
 moderate  report  as  the  Tariff  Com-
 mission’s  report  itself  has  admitted
 that  the  company  is  making  some
 profit.  It  goes  on  to  say:

 “The  ratio  of  gross  profits  to
 capital  employed  varied  from  9
 per  cent.  to  37  per  cent.  in  the
 case  of  Dunlop  between  4946  and
 3958  and  from  47  per  cent.  to  77
 per  cent.  in  the  case  of  Firestone
 from  1946-47  to  1952-53.

 ~
 These

 ratios  are  high  in  comparison  with
 what  Indian  industries  in  general
 have  been  earning  in  recen!
 years.”
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 What  does  it  indicate?  It  says  that
 the  overhead  charges  of  these  com-
 panies  have  gone  up  by  several  hund-
 red  per  cent.

 Raja  Mahendra  Pratap  (Mathura):
 My  hon.  friend  forget  that  the  worst
 monopoly  is  of  the  Congress  party?

 Shri  V.  P.  Nayar:  I  am  very  much
 conscious  of  that.

 Mr,  Deputy-Speaker:  Why  should
 the  hon.  Member  run  away  after
 making  an  interruption?

 Shri  क,  P.  Nayar:  These  monopolies
 which  are  the  subsidiaries  of  foreign
 companies,  function  ina  manner  which
 is  very  striking,  because  you  find
 that  even  the  mother  companies  which
 are  c  tabl.shed  in  cther  countries  do
 not  get  the  same  return  on  the
 capital  which  they  invest,  as  establish-
 ed  by  the  Tariff  Commission’s  re-
 commendations  on  the  Cycle  =  Tyrc
 industry,  because  it  says  :

 “In  each  year  from  947  to
 i953,  except  1950,  Dunlop
 (India)  earned  a  higher  rate  of
 profit  on  capital  employed  than
 Dunlop  (U.K.).  In  view  of  the
 fact  that  Dunlop  (U.K.)  have  a
 much  higher  turnover  and  much
 larger  scale  of  operations  spread
 over  several  countries  the  rate  of
 profit  earned  by  Dunlop  (India)
 on  their  capital  employed  should
 not  have  been  even  as  high  as
 that  earned  by  their  parent  com-
 pany.”

 So  the  position  reduces  itself  to  this.
 While,  on  the  one  hand,  they  have  a
 monopolistic  group  in  regard  to  pro-
 duction  and  distribution  of  certain
 articles,  they  have  controlled  the  in-
 dustry  to  the  detriment  of  our  coun-
 try  in  such  a  way  that  they  are  able,
 through  their  subsidiaries  in  India.
 to  take  more  profits  than  what  the
 mother  company  established  in  UK
 can,  and  this  is  a  state  of  affairs
 which  has  resulted  from  the  mono-
 polistic  group  which  is  allowed  pro-
 tection  in  the  matter  of  several  of
 the  essential  commodities.
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 I  shall  also  refer  to  another  as-

 pect.  When  I  say  monopoly,  I  do
 not  mean  the  monopoly  in  the  control
 of  the  means  of  production  in  our
 country.  A  monopoly  which  is  exist-
 ing  in  the  means  of  production  is
 now  spreading  its  tentacles  in  the
 matter  of  distribution  also.  You  find,
 for  example,  that  most  of  these  im-
 portant  commodities,  over  which
 there  is  monopoly  in  the  field  of  pro-
 duction,  are  distributed  through  a
 combination  of  those  monopoiy
 boards,  what  are  called  “trade  asso-
 ciations”.  There  is,  for  example,  the
 Cement  Marketing  Company  of
 India,  which  is  in  control  of  the
 entire  distribution  of  cement.  There
 is  Carbide  Manufactures  Association
 of  Caicutta.  There  are  so  many  other
 manufacturers’  associations,  whose
 ostensible  purpose  is  a  fair  distribu-
 tion  of  the  commodity,  but  whose
 real  intention  is  to  fix  the  prices  at
 the  highest  level  possible  and  to  con-
 travene  the  wage  policy  of  the  gov-
 ernment  to  our  detriment.

 Though  there  are  so  many  produ-
 cers  in  the  field  there  is  no  competi-
 tion  in  prices.  On  the  other  hana,
 you  find  that  prices  have  been  agrced
 to  by  some  agreement,  which  is  kept
 as  a  very  closely-guarded  secret  by
 the  monopoly  powers,  and  the  con-
 sumers  are  asked  to  pay  through  the
 nose  and  the  whole  economy  is
 ruined.

 Now  I  want  to  refer  to  one  point
 before  I  sit  down  and  that  is  the
 modus  operandi  by  which  the  control
 of  the  means  of  production  and  dis-
 tribution  is  exercised.  I  do  not  have
 the  time  for  describing  it  in  detail.
 We  know  how  in  order  to  establish  a
 monopoly,  in  order  to  please  the
 consumer,  in  order  to  get  the  maxi-
 mum  from  the  consumer  for  the
 minimum  efforts  of  capital,  they
 have  arranged  to  control  the  means
 of  production  and  also  the  distribu-
 tion  agencies  in  such  a  way,  as  is
 clear  from  the  case  of  petroleum
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 products.  The  control  is  exercised
 by  an  apparatus  consisting  of  inter-
 locking  of  directorships  and  monopoly
 controls.  As  I  submitted  to  you
 earlier,  I  do  not  think  I  have  the
 time  to  give  the  figures.  I  have
 given  them  once.  8

 (

 the  later
 figures  indicate  that  {  out  of  3,724
 directorships  by  the  erld  of  95l  only
 6l  of  the  directors  had  between  them
 i036  directorships  and  even  among
 the  6l  at  the  top  20  controlled  as
 many  as  805  directorships,  an  average
 of  40  directorships  per  individual.
 For  example,  Tatas  have  30  com-
 panies  with  assets  worth  not  less
 than  Rs.  50  crores.  Birlas,  again,
 have  25  companies;  J.  &  K.  have
 about  50,  Daimias  40  and  so  on.  I
 have  a  list  of  directorships  ranging
 from  50  directorships  per  person  to
 25.  But  I  do  not  have  time  to  read
 the  details  here.

 My  submission  is  that  having  re-
 gard  to  the  distribution  of  certain
 essential  commodities  over  which,
 we  know  for  certain,  and  over  which
 Government  cannot  get  away  by  say-
 ing  that  there  is  no  monopoly  when
 we  have  such  a  monopoly,  is  it  or  is  it
 not  time  for  us  to  enquire  whether
 they  are  working  in  the  interests  of
 our  country.  It  is  time  for  us  to
 appoint  a  committee  of  Members  of
 Parliament  to  go  deeply  into  this
 question  and  find  out  the  nature,
 extent  and  quantum  of  monopoly  in
 respect  of  not  merely  the  production
 but  also  the  distribution  of  the  arti-
 eles  which  are  vitally  necessary  for
 the  economic  life  of  our  country  and
 I  feel  that  the  hon.  Minister,  who
 knows  quite  a  good  deal  about  the
 monopolistic  control  of  these  firms
 will  readily  agree  to  this  Resolution,
 at  least  in  spirit,  if  he  is  prevented
 from  doing  so  otherwise.

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  Mr.  Deputy-
 Speaker,  I  am  very  glad  to  have  this
 opportunity  to  discuss  this  very  im-
 portant  subject  before  the  House.
 Last  time  when  Shri  Kunhan  placed
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 this  resolution  for  the  consideration
 of  this  august  House,  my  hon
 friends,  Shri  Bimal  Ghose,  Ch  Ranbir
 Singh  and  Shri  D  C  Sharma  gave
 ample  answer  with  proper  arguments
 to  the  several  propositions  which  Shri
 Kunhan  had  advanced’  Today,  for-
 tunately,  we  have  among  us  Shr:  द
 P  Nayar,  who  has  always  been  taking
 great  interest  in  this  particular  field

 I  would  not  like  to  deal  at  length
 with  this  subject,  but  ३  will  try  to
 give  a  little  background  of  the  eco-
 nomic  growth  through  which  the
 world  in  the  last  three  centuries  has
 really  advanced  If  we  _  recall  the
 early  i7th  century,  when  the  mercan-
 tile  capitalism  which  was  arrested  by
 the  development  of  science  and  tech-
 nology,  was  being  transformed
 through  a  process  of  industrial  revolu-
 tion,  the  entire  concept  of  society,
 both  socially  and  economically,  un-
 derwent  a  very  great  radical  change
 The  world  which  was  otherwise  lke
 an  amorphous,  wide-spread,  far  flung
 from  one  area  to  another  was
 brought  into  the  compass  of  man’s
 own  conception,  working  into  a  very
 narrow,  centralised  and  short  sphc,
 The  concentration  of  economic  aa
 social  power,  whether  in  the  com-
 munity  or  in  the  individual,  grew
 with  the  advent  of  mdustrial  revolu-
 tion  Therefore,  when  the  —  societs
 accepted  the  industrial  revolution  it-
 self,  a  centralised  organic  society
 was  the  collective  concept  which
 emeiged  before  all  the  nations  of  the
 world  We  saw  the  growth  of  in-
 dustrial  revolution  in  England,  in
 Germany,  mn  the  Soviet  Union,  in  the
 United  States,  Japan  and  m  our  own
 country  in  the  early  part  of  the  9  &
 the  20th  century  If  we  recall
 how  the  industrial  development  giew
 from  State  to  State,  from  country  to
 country,  it  1s  very  clear  that  modern
 technology  had  made  it  very  much
 possible  to  bring  much  economic
 Power  into  the  hands  of  few  entre-
 Ppreneurs  and  men  .m_e  authority
 Therefore,  while  mercantile  capitalism
 was  transformed  to  almost  an  im-
 dustrial  capitalism,  the  society  also
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 developed  along  with  20  various  checks
 and  balances,  so  that  the  misuse  of
 the  power  which’  technology  and
 science  had  placed  in  the  hands  of  the
 individuals  could  be  prevented  There-
 fore,  when  Shri  Bimal  Ghose  men-
 tioned  that  in  our  country  there  was
 really  no  monopoly  or  that  monopolis-
 tic  tendencies  were  more  or  less  non-
 existent,  I  was  glad  to  see  that  a  man
 of  his  radical  view  of  thinking  could
 appreciate  the  current  position  of
 things  in  our  country  in  the  back-
 giound  of  the  world  development

 It  is  true,  as  my  hon  friend  Shn
 ्य  P  Nayar  has  pointed  out,  that  in
 the  United  States  and  in  the  United
 Kingdom,  antitrust  laws,  and  ant)-
 consortium  laws  and  various.  other
 types  of  enactments  have  taken  place
 in  order  to  see  that  cartels  are  pre-
 vented  from  functioning  to  the  detri-
 ment  of  either  the  consumer  or  the
 distributoi  or  the  community  We  in
 Our  country  in  a  way  were  lucky
 Though  we  were  behind  many  powers
 of  the  world  and  many  countries  of
 the  world,  in  industrial  development,
 yet  social  consciousness  and  democra-
 tic  forces  of  social  justice  grew  in  our
 country  in  advance  of  real  economic
 and  industrial  development  It  was
 really  after  this  that  economic  develop-
 ment  started  in  our  country  In  other
 countries  of  the  world,  social  consious-
 705५  really  followed  economic  develop-
 ment,  and,  therefore,  society  had  to
 accept  a  pattern  of  economic  develop-
 ment  which  m  many  cases  was  to  the
 detriment  of  the  common  man  Fortu-
 nately,  mn  our  country,  we  had  a
 party  in  power,  which  won  indepen-
 dence  for  this  country,  and  as  Shn
 D  C  Sharma  pointed  out  last  time,
 the  Karachi  Resolution  of  93l  of  the
 Congress  is  an  ample  answer,  if  any
 answer  75  needed,  to  the  basic  policy
 which  the  nationalistic  forees  in  this
 country  had  adopted  since  the  growth
 and  the  movement  of  revolution  for
 Indian  independence  The  growth  of
 the  swadeshi  movements.  also,  since
 the  days  of  the  Lok  Manya  Tilak.
 later  on  strengthened  by  Mahatme
 Gandhi  and  subsequently  followed  up
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 by  the  independent  India,  also  go  to
 prove  ‘that  we  as  a  people  basically,
 as  a  party,  namely  the  Indian  Nation-
 al  Congress,  and  ‘as  Government,  the
 present  Government  of  India,  are
 totally  opposed  to  any  form  of  mono-
 polistic  combine  in  this  country,
 either  in  the  field  of  industry  or
 business  or  any  other  form  of  trad-
 ing  activity;  nor  are  we  going  to
 tolerate  any  concentration  of  wealth
 in  a  few  hands.

 Therefore,  I  need  not  repeat  before
 the  House  the  basic  issues  which  are
 adumbrated  in  the  Industrial  Policy
 Resolution  which  was  placed  before
 the  House  on  the  30th  of  April,  956
 by  the  Prime  Minister,  which  was  re-
 iteration  of  an  earher  policy  which
 was  placed  before  the  House  in  949
 I  would  only  read  two  paragraphs  on
 page  2,  namely  paragraphs  (b)  and
 (८)

 (b)  that  the  ownership  and
 control  of  the  material  re-
 sources  of  the  community  are
 so  distributed  as  best  to  sub-
 serve  the  common  good;

 (e)  that  the  operation  of  the  eco-
 nomic  system  does  not  result
 in  concentration  of  wealth  and
 means  of  production  to  the
 common  detriment.”.

 These  are  the  basic  principles  of  the
 industrial  and  economic  policy  of  this
 country  and  of  the  present  Govern-
 ment,  which  ts  backed  up  by  the
 historical]  past  of  the  Indian  National
 Congress.  In  order  to  see  that  the
 present  pohcy  is  implemented,  we
 have  not  merely  taken  recourse  to
 verbal  assurances  or  any  type  of  pro-
 mises,  but  we  have  in  ou.  armoury  a
 number  of  measures  whch  go  to  im-
 plement  the  policy  that  I  have  read
 out  from  the  Industrial  Policy  Re-
 solution.  As  the  House  is  aware,  we
 have,  looking  to  the  major  com-
 ponents  of  policy,  economic  and  in-
 dustrial,  nine  major  measures  on  our
 public  statute-book.  The  first  is  the
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 Industrial  Policy  Resolution  from
 which  I  have  just  now  read  out,  and
 which  the  House  is  fully  familiar  with.
 There  is  then  the  Industries  Develop-
 ment  and  Regulation  Act  of  95i
 which  has  been  amended  from  time
 time,  where  alsg,'ample  powers  have
 Seen  taken  by  Government  to  protect
 social  interests,  particularly,  the  in-
 terests  of  the  consumers  and  the
 interssts  of  social  justice.  There,
 there  are  several  powers  under
 sections  15,  16,  WwW  and  18.  Only  to
 give  a  recent  example,  when  we  found
 that  Jessops  and  the  BIC  group  and
 various  other  industrial  undertakings
 were  rather  mismanaged  to  the  detri-
 ment  of  the  society  and  the  communi-
 ty  Government  had  no  hesitation  in
 immediately  taking  them  over  and
 putting  a  board  of  management  of
 the  choice  of  Government,  50  that
 these  factories  and  industria)  units  are
 run  to  the  best  interests  of  society.
 There  are  many  other  concerns  which
 also,  from  time  to  time,  Government
 have  taken  over,  such  as  the  several
 sugar  factories  and  some  of  the  engi-
 neering  works.  In  spite  of  the  fact
 that  our  policy  is  not  to  interfere  with
 the  working  of  the  private  sector  as
 long  as  they  conform  to  the  general
 economic  pattern  and  the  policies  of
 Government,  Government  had  no
 hesitation  at  any  time,  whenever  they
 went  against  the  social  interests,  to
 take  the  most  drastic  measures.

 Therefore,  in  the  evolution  of  the
 new  socialistic  pattern  of  society  that
 this  House  has  approved  of,  we  have
 these  two  very  basic  measures  which
 protect  the  interests  of  the  consumers
 and  the  society  against  any  inroads
 or  any  concentration  or  monopolies  of
 cconomic  power.

 Then,  we  have  the  Indian  Tariff
 Act,  to  which  my  hon.  friend  made  a
 reference.  He  read  out  from  the
 Tariff  Commission's  report  in  regard
 to  certain  rubber  tyre  companies.
 All  the  working  of  the  Tariff  Com-
 mission,  since  its  inception,  and  par-
 ticularly  since  Independence,  and  since
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 the  national  government  was  formed,
 has  been  all  the  time  pointed  to  that
 particular  direction  which  protects
 the  interests  of  the  consumers  the
 most.  In  the  case  of  every  individual
 industry,  whether  big  or  small,  whe-
 ther  owned  by  foreign  capital  or  by
 a  combination  of  foreign  and  Indian
 capital  or  by  exclusively  Indian
 capital,—that  the  Tariff  Commission
 has  looked  into,  no  more  protection  is
 given  in  the  pricing  of  the  end-pro-
 ducts  of  the  particular  unit  which  is
 going  against  the  interests  of  the
 consumer.  You  have  seen  that  in  the
 case  of  sugar,  in  the  case  of  textiles,
 in  the  case  of  the  brass  Jamp  industry,
 in  the  case  of  various  engineering
 goods  and  in  the  case  of  the  rubber
 tyre  industries  and  cycle  tube  indus-
 tries,  to  which  the  hon.  Member  has
 made  a  reference.  This  was  a  major
 action  on  the  part  of  Government,
 when  they  entrusted  the  Tariff  Com-
 mission  not  only  with  the  tariff  poley
 of  the  country  vis-a-vis  the  protection
 of  indigenous  industries,  but  the  ques-
 tion  of  prices  was  also  being  refer-
 red  to  them  constantly;  and  during
 the  last  few  years,  we  have  referred
 several  cases  of  major  consumer  com-
 modities  for  being  determined  by  the
 Tariff  Commission.  Recently,  as  the
 House  is  aware,  the  revision  of  the
 price  of  cement  was  gone  into.  And
 several  such  issues  from  time  to  time
 are  being  referred  to  the  Tariff  Com-
 mission.  Only  last  month,  we  have
 referred  the  question  of  paper  prices
 also  to  the  Tariff  Commission

 So,  when  Shri  Bimal  Ghose  was
 mentioning  that  monopolies  in  the
 accepted  sense  of  the  word—that  is,
 that  a  few  people  or  a  few  big  com-
 bines  get  together  and  try  to  extort
 higher  prices,  because  there  is  no
 competition,  because  there  is  no  strong
 preventive  measures  against  them,
 and  because  there  is  no  statute  or
 other  measure  in  the  armoury  of  Gov-
 ernment—were  absent,  I  was  really
 glad.

 As  for  the  recent  example  which
 Shri  ्  है:  Nayar  read  out  about  the
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 antibiotic  factories  in  the  USA,  I
 had  also  come  across  that.  That  is  a
 situstion  which  is  never  going  to
 arise  in  this  country.  I  can  categori-
 cally  assure  on  behalf  of  this  Govern-
 ment  that  in  every  matter  of  price,
 wherever  we  have  control  over  the
 manufacturer,  we  shall  see  that  there
 is  no  monopolistic  price”  rise  But,
 sometimes,  it  may  happen  that  at  the
 retail  level  where  neither  the  manu-
 facturer  is  in  a  position  to  control
 prices  nor  the  distributing  agencies  of
 the  normal]  trade  could  control  the
 prices,  there  may  be  some  blackmar-
 keting  and  there  may  be  8  rise  in
 price;  but  as  far  as  the  ex-factory
 price  is  concerned,  and  as  far  as  the
 ex-dealer  price  is  concerned,  or  as  far
 as  the  retail  price  within  the  control
 of  our  distributing  agency  is  concern-
 ed,  I  can  categorically  assure  the
 House  that  no  price  racketing  of  that
 type  of  monopolistic  advantage  to  any
 manufacturer  is  going  to  take  place  in
 this  country.

 Then,  we  have  the  fourth  measure
 called  the  Indian  Patents  and  Designs
 Act,  9l!,  which  has  been  recently
 amended,  and  which  is  going  to  be
 further  amended  in  the  intevests,  on
 the  one  hand,  of  encouraging  the  indi-
 genous  entrepreneur,  and  on  the  other
 hand,  of  preventing  any  type  of  mono~
 poly  in  the  field  of  certain  patented
 drugs,  patented  engineering  articles,
 and  patented  new  fabrics  or  synthe-
 tic  fibres,  that  is  taking  place  in
 several  countries.

 As  I  said  earlier,  we  had  certain-
 ly  a  great  advantage  as  compared  with
 various  other  countries,  because  in
 this  country,  thanks  to  Mahatma
 Gandhi  and  the  Indian  National  Con-
 gress,  the  social  consciousness  has
 grown  in  advance  of  the  economic  de-
 velopment,  and,  therefore,  we  have
 been  able  to  erect  several  sentinel-
 generals  of  public  policy,  social  justice,
 distributive  justice,  and  other  demo-
 cratic  forces  which  can  always  watch
 the  supreme  interests  of  the  nation
 ०7  the  common  man,  and  would  not
 allow  any  group  or  any  individual  or
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 any  consortium  of  different  economic
 forces  to  operate  to  the  disadvantage
 of  the  community.

 15  hrs,

 Then  we  have  the  Essential  Com-
 meodities  Act,  to  which  also  several
 Members  made  a  reference  last  time.
 This  Act  has  been  brought  into  ope-
 ration  from  time  to  time  not  only
 with  regard  to  consumer  goods,  but
 even  in  respect  of  capital  and  producer
 goods  whenever  the  Government  felt
 that  a  particular  commodity  was  being
 sold  at  prices  which  were  unreason-
 able.

 In  this  connection,  calcium  carbide
 was  referred  by  Shri  ्  P.  Nayar.  I
 would  draw  his  attention  to  the  fact
 that  even  a  price  rise  of  5  to  30  per
 cent  effected  by  the  only  concern
 which  today  manufactures  calcium
 carbide  came  to  the  notice  of  Govern-
 ment.  We  took  immediate  steps  and
 the  owner  had  to  retrace  and  bring
 down  the  price  to  the  original  level.

 Shri  द  P.  Nayar:  Is  the  Minister
 aware  that  in  the  case  of  cycle  tyres,
 in  respect  of  which  there  has  been  a
 little  price  reduction  ‘officially’,  today
 cycle  tyres  are  being  sold  at  Rs.  4  per
 pair  more  than  that  fixed  al!  over
 India?

 Shri  Manubhai  Shah:  Firstly,  |
 would  not  accept  the  contention  of  the
 hon.  Member.  Even  then,  if  in  some
 cases,  as  I  said  earlier,  there  was  a
 price  rise  which  was  unjustified,  it
 was  not  because  of  a  few  groups  of
 foreign  certain  cycle  tyres  or  a  few
 groups  of  Indian  industrialists  manu-
 facturing  that  commodity,  but  because
 of  the  fact  that  due  to  our  present
 foreign  exchange  shortage,  there  is  a
 wide  gap  between  demand  and  supply.
 Therefore,  even  if  the  entire  factories
 were  owned  say,  00  per  cent  by
 people  of  the  country  and  the  manu-
 facturing  units  are  distributed  over  a
 wide  number  of  entrepreneurs,  that

 30  AUGUST  1958  Working  of  Monopolis-  3776
 tic  Concerns

 situation  would  not  have  been  obviat-
 ed.  So  4  submit  that  the  rise  in  prices
 of  a  few  commodities  in  times  of
 scarcity  should  not  be  confused  with
 the  operation  of  monopolistic  com-
 bines  or  concentration  of  economic
 wealth  and  power.

 Then  we  have  one  of  the  very
 major  measures—import-export  con-
 trol,  This  also  is  a  recent  innovation
 as  far  as  the  economic  history  of  the
 world  is  concerned.  It  is  only  in  the
 last  three  decades  that  really  the
 entire  philosophy  of  laissez  faire  was
 given  up  and  even  in  the  United  States,
 which  claims  to  be  perhaps  a  capital-
 istic  country  or  country  of  free  enter-
 prise,  import-export  trade  control  had
 to  be  ushered  in.  I  am  glad  to  say
 that  in  our  country  this  particular
 control  has  been  so  well  worked  for
 the  last  ten  years  particularly  that  it
 has  not  allowed  not  only  any  foreign
 entrepreneur,  but  even  Indian  entre-
 preneur  or  Indian  importer,  to  import
 or  sell  or  export  or  use  any  of  the
 goods  to  the  disadvantage  of  groups
 of  individuals  or  society  as  a  whole.

 Lastly,  I  will  come  to  a  very  major
 factor  which  perhaps  some  of  my  hon.
 friends  who  have  urged  the  setting  up
 of  this  Committee  of  Members  of
 Parliament  have  overlooked.  That  is
 the  very  rapid  growth  of  the  public
 sector  in  this  country.  If  I  may  say
 so,  the  socialist-pattern-of-society
 Resolution  that  we  passed  at  Avadi
 was  completely  a  serious  determina-
 tion  of  this  country’s  people  to  march
 forward  in  such  a  way  that  the  pros-
 perity  of  the  common  man  rose  and
 concentration  of  power  and  wealth  in
 the  hands  of  a  few  rich  individuals
 was  avoided.  It  is  true  that  we  have
 not  reached  that  goal  today  thorough-
 ly  or  fully  in  any  sense  of  the  term.
 But  we  have  created  these  nine  major
 instruments  to  have  a  multi-pronged
 drive  towards  that  particular  objec-
 tive  to  be  reached  in  the  course  of  a
 generation  so  that  we  may  be  able  to
 establish  that  form  of  society.
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 I  will  say  something  about  the
 public  sector.  The  public  sector,  as
 the  House  is  aware,  has  been  growing
 at:a  tremendous  pace.  In  the  First
 Five  Year  Plan,  we  had  a  provision  of
 about  Rs.  379  crores  in  the  Second,
 the  total  investment  in  the  public
 sector  is  going  to  exceed  Rs.  000
 crores  including  the  three  steel  plants.
 These  public  sector  projects  operate
 at  different  levels  as  a  sort  of  a  sen-
 tinel  watching  the  interest  of  the
 community  and  the  consumer  from
 several  directions.  The  steel  plants
 will  work’  as  a  great  leveliser  and
 great  stabiliser  of  steel  prices.  The
 chemical  and  fertiliser  plants  which
 Government  are  putting  up  will  8250
 simultaneously  on  the  one  hand  give
 a  rapid  push  to  the  development  of
 those  industries  in  the  public  and
 private  sector  and  on  the  other  also
 protect  the  interest  of  the  consumer
 and  the  user  in  the  ultimate  analysis
 by  a  proper  price  fixation  in  the
 public  sector.

 Therefore,  the  growth  of  the  public
 sector,  to  which  several  people  in  the
 private  industry  have  sometimes
 objected  without  properly  understand-
 ing  their  functions  and  the  spirit  with
 which  Government  are  moving  for-
 ward,  has  been  a  very  major  instru-
 ment  in  the  hands  of  society  today,
 in  the  hands  of  the  Indian  Government
 today,  to  see  that  no  monopolies  or  no
 concentration  of  economic  power
 exists.

 There  was  an  analysis  made  and
 Dr.  ्  K.  R.  ्  Rao,  Vice-Chancellor
 of  Delhi  University,  and  other  autho-
 rities  were  quoted.  I  have  before  me
 an  analysis.  We  have  taken  9  major
 industries  and  businesses  in  this  coun-
 try,  namely,  tea,  coal,  cotton  mills,
 jute  mills,  engineering  industries,
 cement,  paper,  electrical  supplies,
 wholesale  and  retail  trade.

 Shri  द  P.  Nayar:  Does  ‘tea’  include
 distribution  of  tea?

 Shri  Manubhai  Shah:  Yes,  all  the
 business  is  included  in  that  though
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 not  the  provision  stores.  About  9,851
 companies  are  working  in  these  nine
 fields,  out  of  which  1,714  are  managed
 companies.  The  House  will  be  glad
 to  know  that  the  47  leading  managing
 agencies  out  of  these  985l  companies
 control  only  270  concerns.  That  is,  as
 against  985  different  types  of  com-
 panies  at  work,  77  leading  managing
 agents  in  this  country  are  in  charge
 of  270,  which  does  not  work  out  to
 more  than  3-4  per  cent.  It  is  very
 easy  to  take  out  a  few  companies  or
 houses  here  and  there  and  isolate  them
 from  the  entire  economic  structure  of
 the  country  and  then  say  by  over-
 weighting  a  particular  argument  that
 a  few  concerns,  which  my  hon.  friend
 mentioned,  are  in  possession  of  a
 number  of  companies.  There  also
 analysis  of  the  leading  VW  groups
 shows  that  the  maximum  number  of
 concerns—and  that  too  also  not  of  a
 very  sizable  nature—in  the  hands  of  a
 particular  managing  agency  is  40  and
 others  are  owning  about  2]  and  about
 I2  and  the  smallest  is  l.  That  shows
 that  even  in  this  case  where  many
 times  what  I,  being  over-painted  as  a
 few  people  controlling  large  amounts
 of  capital  or  wealth  or  industrial
 development  or  industrial  empire,  are
 really  neither  empire-builders  nor  are
 the  Government  going  to  allow  any
 of  them  to  operate  at  the  cost  of  the
 community.

 Then  I  would  also  mention  a  measure
 with  which  the  House  is  very  fami-
 liar—-the  Indian  Companies  Act.  This
 Act  has  recently  been  amended  and,
 as  the  House  knows  fully  well,  there
 are  several  provisions  in  it  which  aim
 at  preventing  the  growth  of  such
 cartels  or  concentration  of  wealth.  A
 string  of  sections  in  the  Act  deals  with
 this  matter.  Section  89  provides  for
 the  termination  of  disproportionately
 excessive  voting  rights  in  existing
 companies  after  the  commencement  of
 the  Act.  Section  275  prescribes  that
 no  person  can  be  a  director  of  more
 than  20  companies.  Section  293  imposes
 several  restrictions  on  the  powers  of
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 {Shri  Manubhai  Shah]
 durectors  with  a  corresponding  enlar-
 gement  of  the  powers  of  share-
 holders.  Section  3i6  limits  the  num-
 ber  df  companies  of  which  one  person
 may  be  appointed  managing  director—
 ordinarily  to  only  2.  Section  332  pro-
 vides  that  no  person  shail  be  manag-
 ing  agent  of  more  than  30  companies
 after  [5th  August  1960,

 The  powers  of  managing  agents  are
 also  defined  and  brought  specifically
 under  the  supervision  and  contro]  of
 directors.  An  attempt  has  also  been
 made  to  control  undesirable  concen-
 tration  of  economic  power  arising  from
 inter-company  financial  transactions,
 to  which  my  hon.  friend  referred,—
 inter-company  loans  and  investment  in
 companies  which  are  under  the  same
 management  as  defined  in  the  Act.

 Shri  द  P.  Nayar:  Some  of  us  spoke
 for  an  hour  on  these  provisions.

 Shri  Manubhai  Shah:  That  is  true.
 But  I  am  only  trying  to  explain  in  the
 short  time  at  my  disposal  that  the
 various  measures  which  the  Govern-
 ment  of  the  day  have  taken  are  a  sure
 sign  that  not  only  this  country  is  fully
 aware  but  the  Government  of  the  day
 are  also  fully  alive  to  the  dangers  in
 lop-sided  development  of  the  country’s
 economy  whereby  a  few  control  the
 many  and  the  many  have  to  be  subser-
 vient  to  the  few.

 Therefore,  with  all  these  tremen-
 dous  measures,  of  the  practical  imple-
 mentation  of  which  Government  have
 given  proof  from  day  to  day,  and
 with  a  wide  awareness  to  see  that  the
 industrial  and  economic  development
 of  the  country  proceeds  on  an  even
 keel  where  social  justice  is  as  para-
 mount  to  us  as  national  production,  I
 hope  the  House  will  agree  with  me
 that  there  is  no  need  to  have  a  Com-
 mittee  constituted  of  the  House  to  take
 eare  of  any  monopolistic  combines
 either  today  or  in  the  future,  when
 there  is  no  likelihood  of  such
 combines.

 tion  of  a  National
 Council  of  Indian  Youth

 Mr.  Deputy-Speaker:  The  question
 35:

 “This  House  ig  of  opinion  that
 a  Committee  consisting  of  Mem-
 bers  of  Parliament  be  appointed
 with  a  view  to  examine  the  ope-
 rations  of  the  monopolistic  con-
 cerns  in  the  country  and  to
 suggest  suitable  measures  to  curb
 their  powers  and  activities  which
 are  detrimental  to  the  national
 economy.”
 The  Resolution  was  negatived.

 ‘15.1  hrs.

 RESOLUTION  RE:  FORMATION  OF
 A  NATIONAL  COUNCIL  OF  INDIAN

 YOUTH

 Shri  Panigrahi  (Puri):  Sir,  I  beg
 to  move:

 “This  House  is  of  opinion  that
 a  Committee  consisting  of  mem-
 bers  of  Lok  Sabha  representing
 all  shades  of  opinion,  be  formed
 for  constituting  a  broad  based
 National  Council  of  Indian  Youth
 and  a  Central  Board  of  ‘Youth
 welfare  for  ensuring  participation
 of  the  youth  of  the  country  in  the
 implementation  of  various  plan
 programmes  and  for  providing
 necessary  opportunities  and  train-
 ing  to  the  youth  of  the  country.”
 This  House  is  further  of  opinion  that

 the  Committee—

 (a)  should  meet  the  representa-
 tives  of  all  existing  youth
 organisations  in  this  connec-
 tion;

 (b)  should  invite  suggestions  from
 youth  organisations  for  the
 above  purpose;  and  finally,

 {c)  should  call  a  conference  of  all
 such  persons  and  representa-
 tives  of  youth  organisations  in
 order  to  form  the  aforemen-~
 tioned  National  Council  of
 Indian  Youth.
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 Mr.  Deputy-Speaker:  In  the  first
 instance,  the  hon.  Member  may  indi-
 cate  what  time  he  would  require.

 Shri  Panigrahi:  Thirty  minutes,  Sir.

 Mr.  Deputy-Speaker:  There  are  two
 hours  allotted  for  this  Resclution.
 Then,  he  won’t  leave  much  time  for
 others.  I  have  got  a  large  list  of
 Members-—it  is  sufficiently  long  and
 there  are  many  others....

 An  Hon,  Member:  Youths  should
 be  given  preference.

 Shri  V.  ९.  Nayar  (Quilon):  Some  of
 us  have  grave  doubts..  (Interruption).

 Shri  Panigrahi:  Mr.  Deputy-Speaker,
 Sir,  I  am  glad  that  for  the  first  time
 the  problems  relating  to  the  youth  af
 this  country  are  coming  for  discussion
 before  this  House.  As  one  working  in
 the  Youth  Movement  of  the  country
 and  as  the  President  of  my  own  State
 Youth  Federation  and  as  Secretary
 of  the  Federation  of  Indian  Youth,  I
 really  feel  it  a  matter  of  privilege  that
 this  House  has  taken  this  question
 today.  The  youth  of  this  country  will
 have  at  least  no  chance  to  say  that
 this  supreme  body  of  the  country  had
 never  taken  into  consideration  the
 vital  problems  of  the  youth  of  this
 country.

 What  is  happening  to  our  young
 people  today?  I  would  like  to  submit
 before  this  House  that  after  indepen-
 dence,  during  all  these  long  ]  years,
 no  positive  steps  have  been  taken  to
 assist  the  youth  of  this  country,  to
 provide  full  opportunities  to  the  youth
 of  this  country  and  to  develop  its
 personality;  except  giving  advice  in
 gatherings  to  the  youth  and  occasion-
 ally  some  donations  no  _  practical
 measures  have  been  taken  (Interrup-
 tion).

 Shri  Nath  Pai  (Rajapur):  Donations
 also  are  very  poor.

 Shri  Panigrabi:  No  practical  mea-
 sures  have  been  taken  to  provide  the
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 necessary  amenities  and  opportunities
 for  the  all-round  development  of  the
 youth  of  our  country.  I  was  looking
 into  whatever  literature  which  was
 available  in  our  Library;  and,  I  am
 sorry  to  state  that  the  Government  of
 India  is  ignoring  practically  the  prob-
 lem  of  the  youth  of  this  country.
 Naturally,  there  are  a  few  publications
 about  the  youth  of  the  country.

 Mr.  Deputy-Speaker:  Perhaps  they
 might  not  have  cared  to  produce  more.

 Shri  Panigrahi:  I  was  going  through
 a  book  written  by  one  Dr.  Josephine,
 an  eminent  educationist  of  Great
 Britain.  The  Government  of  Great
 Britain  has  given  carefu]  thought  to
 the  problems  of  youth  that  confront
 st  in  its  own  country.

 45.5  hrs.

 {Panpir  THakur  Das  BHarcava  in  the
 Chair]

 Dr.  Josephine  in  his  book  has  pre-
 pared  a  list  of  favourite  subjects  which
 are  frequently  discussed  in  club-
 houses,  in  street  corners  and  in  tea
 houses,  by  the  youth  of  that  country.
 And  this  refers  to  1940.  It  makes
 interesting  reading.  He  hag  classified
 the  number  of  items  and  the  number
 of  times  the  subjects  are  discussed.
 The  list  of  subjects  are—food,  98  times,
 religion,  84  times,  film  79  times,  war
 70  times,  sport  69  times,  and  love,
 marriage  and  other  sex  64  times  and
 employment  83  times,  dress  5l  times,
 weather  4]  times  and  holidays  38
 times.  In  India,  no  such  survey  has
 been  made.  But,  with  my  little
 experience,  I  may  venture  to  submit
 that  perhaps  food,  employment,  films,
 love  and  marriage  may  top  the  list
 of  subjects  which  are  frequently  dis-
 cussed  by  our  young  people  in  this
 country.

 An.  Hon.  Member:  Love  out  of  them
 the  best.

 Shri  Panigrahi:  Dr.  Josephine  has
 made  further  study  into  the  subject
 also.  He  has  said  that  a  hundred
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 young  Russians  were  asked  for  their
 aims  in  life  and  they  answered  thus:

 “To  study,  to  enjoy  ourselves,
 to  suffer,  to  help  others  to  make
 hfe  better  for  our  ourselves  and
 others.”

 He  has  compared  this  with  the
 answers  of  00  young  Germans  Their
 ene  answer  has  been  “To  serve  the
 Fuhrer”.  He  has  compared  it  with
 the  answer  of  a  hundred  unselected
 English  young  people,  the  majority  of
 whom  have  said—‘to  get  better  job.
 te  obtain  financial  security,  to  have
 good  time.”

 After  ll  years  of  freedom  in  this
 country,  if  we  ask  our  youth,  I  think,
 they  can  simply  answer..

 Shri  Nath  Pai:  Serve  Mother  India

 Shri  Panigrahi:  I  think  not,  they
 can  simply  answer,  food  and  employ-
 ment.  And,  that  is  their  problem  to-
 day.

 I  would  like  to  submit  that  youth
 service  is  part  of  the  educational
 service  of  this  country.  It  only  helps
 in  filling  a  gap  which  is  created  by  the
 nationai  educational  system  of  today
 which  is  not  complete  and  which  lacks
 m  many  respects.  So,  naturally,  youth
 service  should  form  part  and  parcel
 of  the  Ministry  of  Education  in  our
 country.  What  is  the  Ministry  of
 Education  doing  today?

 t  was  looking  into  the  grants  which
 the  Ministry  of  Education  has  made
 for  the  welfare  of  the  youth.  During
 ‘1957-58,  Rs.  .73  lakhs  were  granted
 by  the  Central  Government  to  some
 schools  and  colleges  and  Universities
 fer  construction  of  stadiums,  swim-
 ming  pools,  open  air  theatres  etc.;  and
 for  1958-59,  Rs.  4.]  lakhs  have  been
 set  apart.  And  the  Education  Budget
 for  (1958-59  has  included  Rs.  9,40,000
 for  youth  welfare  programme.

 If  we  look  to  the  number  of  youths
 in  this  country,  of  whom  students
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 form  the  majority,  according  to  the
 census  of  95l,  young  people  between
 the  ages  of  5  and  34  constitute  83
 per  cent  of  the  total  population  of
 India.  For  33  per  cent  of  the  total
 population  of  India  a  meagre  allow-
 ance  of  Rs.  ll  lakhs  and  Rs.  4  lakhs
 ts  made  in  the  name  of  welfare  of
 youth.  This  is  too  meagre.  This
 shows  that  the  Government  has  not
 given  serious  thought  to  the  problems
 which  concern  the  youth  and  students
 in  this  country—after  all  these  37
 years  of  freedom.  The  problems  that
 the  youths  in  the  villages  are  facing
 today  are  really  very  serious.  They
 have  the  lowest  standard  of  living  in
 the  villages  and  they  are  most  prune
 to  disease  and  their  mortality  rate
 is  the  highest  I  was  looking  to  the
 survey  made  by  the  national  T.B.
 control  programme;  the  people  coming
 from  the  age  group  between  15-34  are
 the  maximum  persons  suffering  from
 TB.  In  India  it  is  calculated  that
 every  five  minutes,  a  man  dies  from
 TB  and  that  man  is  no  other  than  a
 young  man  of  this  country  who  is
 expected  to  build  this  country.  Now,
 the  change  is  taking  place  in  the  vil-
 lages  also  but  who  is  there  to  guide
 them  in  the  villages  today?  Without
 that  guidance,  how  can  they  turn  the
 change  to  their  advantage?  No  serious
 effort  is  made  in  these  directions.

 An  Hon.  Member:  Community  deve-
 lopment  areas.

 Shri  Panigrahi:  Community  deve-
 lopment?  I  am  coming  to  that.  I  was
 also  looking  into  the  literature  that
 has  been  produced  by  the  different
 youth  organisations  in  the  USSR,
 Japan,  Yugoslavia  and  Britain  and  in
 many  other  advanced  countries.  In
 their  nationa]  budgets,  they  give  from
 15  to  20  per  cent  of  the  money  for  the
 activities  of  the  youth  welfare.  In
 Yugoslavia,  there  are  hundreds  of
 clubs  in  villages;  there  are  gymnasi-
 ums  and  stadia  and  spare  time  schools
 to  teach  the  youth.  There  are  many
 facilities  for  the  youth  to  develop
 -tself  and  prepare  itself  to  bear  .the
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 responsibility  of  governing  its  country
 in  the  future.  I  have  no  time  at  my
 disposal  to  thrash  out  all  my  points
 but  -I  will  touch  some  vital  subjects.

 I  was  looking  into  the  magazine
 published  by  the  Chinese  youth;  they
 have  almost  three  lakh  rural  clubs
 in  China  and  hundreds  of  spare  time
 schools;  athletic  schools  are  growing
 in  USSR.  There  are  student  scientific
 societies  which  are  highly  popular
 among  the  students.

 I  was  also  looking  to  the  problem
 of  unemployment  which  concerns  the
 youth  to  a  large  extent.  Many  times
 these  questions  have  been  asked  on  the
 floor  of  this  House  and  the  answer
 given  was  that  no  survey  had  been
 made  so  far  as  the  educated  unem-
 ployed  in  this  country  were  concerned.
 A  figure  was  given  only  for  the  edu-
 cated  unemployed  among  the  gradu-
 ates:  32,287.  But  a  very  useful  and
 important  survey  has  been  conducted
 by  the  head  of  the  department  of
 economics  and  _  sociology  in  the
 Lucknow  University  in  the  Lucknow
 city.  They  have  made  a  study  of  this
 subject  and  have  come  to  the  conclu-
 sion  that  quite  a  large  number  of
 people,  35  per  cent  of  the  total,  are
 youngsters  between  the  ages  of  १6  and
 20.  The  next  age-group  of  2I-25  years
 accounts  for  another  22  per  cent  of
 the  total  unemployed  in  the  city  of
 Lucknow.  Im  ali  57  per  cent  of  the
 total  unemployed  are  young  persons
 not  exceeding  the  age  of  25  years.

 What  is  true  of  Lucknow  is  true  of
 most  of  the  cities  in  India.  There  are
 in  addition  villages  also  whose  figures
 are  never  taken  into  account.  They
 have  observed  that  the  average  parent
 now  wants  his  child  to  start  earning
 his  living  at  a  lower  age  than  before
 and  likewise  an  increasing  number  of
 husbands  not  only  allow  but  encourage
 the  wives  to  add  to  family  income  by
 independent  earnings.  Besides  this
 the  aged  also  do  not  want  to  retire
 and  they  postpone  their  retirement  or
 withdrawal  from  the  labour  force.
 That  is  the  position  of  unemployment

 30  AUGUST  958  Formation  of  a  National  3786
 Council  of  Indian  Youth

 in  the  country  today.  The  Planning
 Commission  has  also  made  a  survey
 and  in  their  rough  estimate  they  say
 that  by  the  year  960-6i,  there  will  be
 about  66,50,000  unemployed  youths  in
 this  country—matriculates,  interme-
 diates  and  graduates.  This  is  a  huge
 figure.  What  are  we  doing  to  offer
 them  employment?  The  Government
 has  failed  there.

 I  also  want  to  say  a  few  words  about
 the  Government’s  patronisation  of
 certain  youth  organisations  in  this
 country.  I  do  not  say  that  Govern-
 ment  should  not  patronise,  At  present
 I  would  just  like  to  quote  three  or
 four  figures  from  the  publications  9
 the  Bharat  Sevak  Samaj.  The  Gov-
 ernment  of  India  is  giving  them  some
 definite  grants.  What  is  this  organi-
 sation?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  Could  the  hon.  Member
 tell  me  how  much  grant  the  Samaj
 has  received  from  the  Government  of
 India?

 Shri  Panigrahi:  Almost  every  year,
 twenty  questions  have  been  asked  on
 the  floor  of  this  House  and  in  every
 question  the  answer  was  that  the  total
 amount  had  not  yet  been  calculated
 and  the  accounts  were  not  audited.
 That  is  the  reply.  Still,  I  am  going
 tu  give  some  information  to  the  hon.
 Minister.  I  am  coming  to  that.

 About  the  Bharat  Sevak  Samaj  in
 Orissa,  these  are  the  facts.  Branches--
 Nil;  active  members—nil;  associa-
 tions—nil;  helpers—nil;  active  work-
 ers—niJ.  Stili,  in  Orissa  in  almost  all
 the  community  development  and
 national  extension  service  blocks,  there
 is  a  directive  from  the  Government
 that  somebody  from  the  Bharat  Sevak
 Samaj  should  be  taken  in  the  block
 advisory  committee.  In  my  own  area.
 when  I  asked  how  it  is  associated  with
 the  block  advisory  committee,  I  was
 told  that  there  was  a  directive  frorg
 the  Government  of  India,  Ministry  of
 Community  Development  that  BSS
 should  be  associated  with  it.  But  in
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 Orissa,  what  is  this  BSS?  Associa-
 tions—nil;  helpers—nil;  active  work-
 ers—nil.

 Dr,  K.  L.  Shrimali:  My  hon.  friend
 is  misinformed  about  this  matter.
 Bharat  Sevak  Samaj  is  a  voluntary
 organisation  and  the  Government  of
 India  does  not  give  any  grants  to  it.
 The  BSS  organises  projects  such  as
 labour  camps,  students  camps,  etc.  and
 for  these  projects  the  Government
 gives  something  as  to  various  other
 organisations  that  render  account  for
 that.  No  direct  grants  are  given  to
 the  BSS  for  any  purpose.

 Shri  Panigrahi:  He  substantiates
 what  I  have  said.  The  hon.  Minister
 says  that  grants  are  made  to  all  orga-
 nisations.  What  I  say  is  that  granis
 are  being  made  only  to  BSS  and  those
 organisations  associated  or  affiliated  to
 that  body  or  those  that  have  the  same
 policy  as  the  Congress  jdeology.

 Dr.  K.  L,  Shrimali:  I  think  that  my
 hon.  friend  is  not  at  all  informed  of  the
 position.  Let  me  explain  it  (Inter-
 ruptions)  I  will  explain  it  The
 point  is  that  the  Ministry  of  Education
 organises  these  voluntary  labour
 camps.  We  give  grants  to  the  univer-
 sities,  State  Governments  and  to  such
 organisations  who  want  to  organise
 these  labour  and  student  camps.  That
 money  is  utilised  for  these  camps  and
 they  render  accounts—the  State  Gov-
 ernments,  Universities  as  well  as  the
 Samaj.  No  direct  grant  is  made  to
 BSS  for  any  organisational  purpose
 They  are  the  agency  for  organising
 certain  camps  for  which  they  receive
 certain  money.

 Shri  Panigrahi:  I  was  saying  what
 exactly  the  hon.  Minister  says.  For
 those  programmes,  I  was  saying  that
 grants  were  made  through  the  BSS.
 Money  never  goes  direct  to  the  camp
 I  think  the  hon.  Minister  will  agree
 tRat  it  never  goes  by  air  and  drops  in
 the  camp  site;  it  goes  through  certain
 persons.  How  is  it  that  he  does  not
 understand  this  position?
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 Mr,  Chairman;  No  direct  grant  is
 given,  only  projects  are  helped.

 Shri  Panigrahi:  Grant  is  given  to
 the  Bharat  Sevak  Samaj  for  the  pro-
 jects.

 Shri  द  P.  Nayar:  It  may  not  be  a
 grant  in  the  budgetary  sense.

 Shri  Tangamani  (Madurai):  Finan-
 cial  help  is  given  to  voluntary  organi-
 sations,  and  this  is  the  only  organisa-
 tion  which  gets.

 Mr.  Chairman:  The  hon.  Member
 has  taken  about  20  minutes.  Only
 two  hours  are  allotted  for  this  resolu-
 tion.  If  he  is  brief  other  Members
 may  also  participate.

 Shri  Panigrahi:  I  am  the  mover  of
 the  resolution,  and  most  of  my  time
 has  been  taken  by  interruptions.  I
 seek  your  permission  so  that  I  may
 speak  for  ten  minutes  more

 Mr.  Chairman:  Not  more  than  half
 an  hour  can  be  given  to  the  Mover.

 Shri  Panigrahi;  I  have  taken  20
 minutes.  Ten  minutes  more  I  shall
 take

 Mr.  Chairman:  Just  ag  the  hon.
 Member  wants.  He  can  have  half  an
 hour,  I  do  not  mind.

 Shri  Panigrahi:  There  is  a  provision
 in  the  A.IC.C  Youth  Section  consti-
 tution  which  says  that  it  should  co-
 operate  in  any  suitable  youth  welfare
 or  social  service  programme  of  inter-
 national  organisations,  especially  the
 U.N.O.,  U.N.E.S.C._O.,  W.H.O.,
 U.N.LC.E.F.  and  the  World  Assembly
 of  Youth  It  also  says  full  advantage
 should  be  taken  of  any  financial
 assistance  given  by  these  agencies  and
 of  any  international  youth  pro-
 gramme  such  as  youth  conferences,
 study  tours,  exchange  visits  of  young
 people  of  different  countries  ete.

 In  Orissa  there  is  a  saying  that  if
 the  son  of  a  pandit  «kills  a  monkey,
 there  is  no  sin,  but  if  the  son  of  a
 common  man  kills  a  monkey,  he  shall
 have  to  atone  for  it,  This  ATIC.
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 Youth  Section  ig  affiliated  to  the
 World  Assembly  of  Youth.  I  am  not
 going  to  question  the  ideology  of
 W.A.Y.  or  any  youth  organisation  in
 this  country,  that  they  should  work  in
 co-operation  with  each  other  for  the
 betterment  of  our  country.  Similar-
 ly,  in  the  internationa)  field  also,  I
 want  that  there  should  be  a  number
 of  youth  organisations.  The  World
 Assembly  of  Youth  is  one  among
 them.  I  represent  the  World  Federa-
 tion  of  Democratic  Youth,  and  there
 is  another  international  youth  body
 which  is  equally  powerful,  the  Inter-
 national  Union  of  Socialist  Youth.  I
 do  not  know  how  our  Government
 have  been  misguided,  but  the  Minis-
 try  of  Education  and  the  Ministry  of
 External  Affairs  always  take  a  parti-
 san  attitude  so  far  as  the  World
 Assembly  of  Youth  is  concerned.

 What  is  this  World  Assembly  of
 Yeuth,  Iam  not  going  to  question,  but
 when  the  Algerian  delegate  wanted
 that  the  French  troops  should  be  with-
 drawn  from  Algeria,  the  delegate  of
 the  A.I.C.C.  Youth  Department  which
 is  affiliated  to  W.A.Y_  remained  silent
 over  it,  and  that  is  the  policy  of
 neutrality,  the  policy  of  peace  and
 co-existence  that  our  Government  and
 country  are  following  through  their
 youths.

 I  need  not  bring  in  all  these  ques-
 tions,  but  so  far  as  representation  in
 international  gatherings  and  so  far  as
 grants  given  to  national  bodies  are
 concerned,  this  discrimination  is  being
 continued.

 Dr.  K.  L.  Shrimali:  Has  the  hon.
 Member  any  information  with  regard
 to  the  grant  given  to  the  Youth
 Congress?

 Shri  Panigrahi:  I  am  not  going  into
 the  grants  of  the  Youth  Congress.

 Dr.  K.  L.  Shrimali:  He  has  made
 the  statement  that  the  Government
 have  been  partisan  and  that  Govern-
 ment  have  discriminated  in  favour  of
 the  Youth  Congress.

 Shri  Panigrahi:  I  am  coming  to  it.
 Y  think  the  hon.  Minister  should  be
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 patient  and  listen  to  the  points  that  I
 am  making.  I  think  that  it  will  be
 better  for  him.

 The  A.I.C.C.  Youth  Section  wants
 participation  in  almost  all  interna-

 tional  youth  organisations.
 Dr.  K.  L.  Shrimali:  The  A.LC.C.  can

 How
 is  the  Government  concerned  with
 that?

 Shri  Panigrahi:  I  am  coming  to  the
 Ministry.  The  Ministry  is  concerned
 with  it,  therefore  I  am  coming  to  it.

 I  think  the  hon,  Minister  should
 wait  a  little.

 Mr.  Chairman:  The  Hon.  Minister
 may  kindly  wait  and  make  a  reply
 when  his  turn  comes.

 Shri  Panigrahi:  I  do  not  wish  to  cast
 aspersions  against  any  youth  organi-
 sation.  As  a  matter  of  policy,  I  have
 every  sympathy  with  the  A.LC.C.
 Youth  Department,  and  I  fully  sup-
 port  that  they  should  work,  but  tne
 important  point  is  what  they  are
 doing.  So  far  as  the  Government  of
 India  is  concerned,  it  is  discriminat-

 ing  between  the  different  youth  orga-
 nisations.

 Dr.  K.  L.  Shrimaji:  How?

 Shri  Panigrahi:  I  am
 that

 coming  to

 Shri  V.  P.  Nayar:  It  cannot  be  given
 in  one  sentence,

 Shri  Panigrahi:  So  far  as  youth
 representation  in  internationa]  bodies
 is  concerned,  when  the  organisations
 affiliated  to  W.F.D.Y.  want  to  parti-
 cipate  in  international  gatherings,
 their  number  is  fixed.  I  can  say
 without  fear  of  contradiction  that  the
 W.F.D.Y.  was  born  out  of  the  ruins
 of  the  second  world  war  and  has
 done  work  to  a  great  extent  to  unify

 the  youth  of  the  world  for  peace  and
 national  liberation.  When  the  repre-
 sentatives  of  such  an  organisati®n
 submit  that  the  youth  from  India
 should  participate  in  larger  numbers
 in  world  youth  festivals,  there  comes
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 the  Ministry  of  External  Affairs  with
 a  ban  on  it.  They  say:  No,  the  num-
 ber  should  be  10,  20,  00  or  95.  It
 cannot  be  more.  We  always  submit
 that  the  youth  of  India  should  be  al-
 lowed  to  participate  in  whatever
 internationa)  youth  gatherings  there
 may  be.  The  W.A,Y.  may  have  its
 own  seminar,  its  own  convention  in
 India.  Similarly  any  youth  organisa-
 tion  may  have  its  own  international
 youth  seminars  or  conferences,  and
 the  Government  of  India  should  not
 stand  in  the  way  of  Indian  youth
 participating  in  them.  It  does  not  go
 against  our  interests.  If  really  they
 go  against  our  interests  or  the  policy
 of  our  country,  then  surely  they
 should  be  discouraged,  but  if  by  going
 abroad  they  come  in  contact  with
 different  sections  of  youth  and  m  that
 way  help  in  the  cause  of  peace  and
 understanding  between  peoples,  I
 think  there  should  not  be  any  dis-
 crimination  between  one  youth  orga-
 nisation  and  another.

 There  is  also  the  specific  reason  that
 full  advantage  should  be  taken  of  any
 financial  assistance  given  by  any
 internationa]  youth  organisation.  The
 A.LC.C.  Youth  Department  welcomes
 it.  Similarly,  if  any  international
 youth  body  wants  to  have  its  own
 seminars,  camps  or  conventions  in
 India,  why  is  it  that  there  should  be
 any  discrimination?

 Three  days  ago  I  got  a  letter  from
 the  Prime  Minister.  Really  it  is
 something  strange.  He  has  said  that
 the  W.F.D.Y.  cannot  have  its  execu-
 tive  meeting  or  seminar  in  Delhi.
 Why?  Because  it  represents  youth  of
 a  particular  ideology.  It  is  something
 strange.

 When  the  Soviet  youth  organisation
 invited  25  delegates  from  India,  that
 invitation  was  not  accepted,  but  when
 they  invitegq  seven  delegates  from  the
 A.LC.C.  Youth  Section,  they  were
 gladly  gent  to  the  Soviet  Union.  We
 want  more  of  our  people  to  go  abroad.
 Why  seven?  We  would  be  glad  if
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 really  20  delegates  from  A.LC.C.
 Youth  Section  could  go  to  the  Soviet
 Union.  We  learn  they  are  going  to
 China,  we  are  very  glad  about  it.  I
 submit  there  should  not  be  any
 differentiation  or  discrimination  only
 because  there  is  a  different  ideology,
 We  have  accepted  a  democratic  cons-
 tutution  in  this  country,  and  there
 must  be  differences  in  ideologies.  We
 cannot  cement  al]  the  ideologies  into
 one.

 So,  I  submit  that  so  far  as  the  Gov-
 ernment  of  India  Ministry  of  Educa-
 tion  and  Ministry  of  External  Affairs
 are  concerned,  and  particularly  the
 Ministry  of  Education,  they  should
 not  be  guided  by  any  partisan  atti-
 tude.  I  will  be  glad  if,  whenever  any
 youth  organisation  comes  forward  be-
 fore  the  Ministry  and  asks  for  any
 help  for  work  camps  etc,  in  the
 country,  the  Ministry  gives  that  help,
 without  any  discrimination.

 I  come  to  another  point  and  then
 I  will  finish,  and  that  is  with  regard
 to  clubs,  gymnasiums,  stadia  and
 literary  clubs  in  the  villages  and
 library  service  in  the  country.  In
 our  country  today  even  though  33  per
 cent,  of  the  population  comprise  the
 youth  section,  we  lag  in  providing
 them  with  these  opportunities.  In
 villages  there  are  no  clubs.  If  any
 youth  organisation  starts  a  club,  it
 may  last  for  some  months  and  then
 it  collapses  for  lack  of  funds.  If  some
 help  is  given  to  them,  I  think  they
 can  really  build  up  their  organisation.
 I  may  ask  the  hon.  Minister  to  look
 into  the  directive  that  the  Ministry  of
 Education  in  Britain  gave  to  their
 local  authorities  during  1940.  In  a
 Government  circular  sent  to  local
 educational  authorities  in  840  the
 directive  was  given  as  follows:

 “The  function  of  the  State  in
 this  organisation  is  to  focus  and
 ३९४०  the  efforts  of  all  engaged  in
 youth  welfare,  to  supplement  the
 resources  of  existing  national
 organisations  without  impairing
 their  independenca.”

 In  U.K.  the  local  authorities  help,
 chiefly  by  providing  office  room  and‘
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 clerks  to  do  office  work  and  by  con-
 tribution  towards  rent  and  upkeep
 and  equipment  of  buildings.  Even  in
 the  Second  Five  Year  Plan  only
 Rs.  5  crores  was  allotted  for  ensuring
 public  co-operation  in  the  implemen-
 tation  of  the  Plan  programme.  Out
 of  these  Rs.  5  crores,  Rs.  |  crore  was
 given  to  the  Ministry  of  Irrigation
 and  Power  and  Rs.  4  crores  was  left
 with  the  Ministry  of  Planning.  These
 allotments  have  again  been  reduced
 and  I  came  to  know,  so  far  as  youth
 wejfare  activities  are  conderned,  it
 hag  been  reduced  to  only  Rs.  4  crore.
 Sir,  during  the  Second  Five  Year  Plan
 the  youth  of  this  country  will  get
 only  Rs.  l  crore  for  conducting  their
 welfare  activities.  This  is  too  meagre.

 Bhri  ्,  P.  Nayar:  Not  meagre;
 niggardly.

 Shri  Panigrahi:  I  would  urge  upen
 the  hon.  Minister  to  see  that  more
 funds  are  made  available.  I  do  not
 say  that  he  must  forego  certain  other
 expenditure  and  divert  that  money  to
 this,  but  I  urge  upon  him  that
 wherever  possible  more  and  more
 funds  should  be  made  available  for
 helping  the  different  youth  organisa-
 tions  in  the  country  who  are  working
 not  on  a  politica,  level,  but  who  are
 having  their  own  sports  clubs,  gym-
 nasiums  and  libraries  of  their  own  in
 the  villages.  I  think  they  should  be
 helped  to  as  great  an  cxtent  as  possi-
 ble  by  the  Ministry.

 Lastly,  I  would  like  to  submit  that
 there  are  some  amendments.  also
 which  have  been  tabled  to  this  reso-
 lution.  If  it  is  not  possible  on  the
 part  of  the  Ministry  to  accept  my
 resolution,  I  am  agreeable  to  go  to
 that  extent  and  say  that  the  Ministry
 of  Education  should  really  appoint  an
 expert  committee  which  will  go  into
 this  question  of  the  welfare  of  the
 youths,  the  special  problems  relating
 to  the  youth  of  India,  so  that  at  least
 during  these  two  years  of  the  Plan
 Period  we  can  do  something,  the  Gov-
 ernment  can  do  something  to  meet  the
 special]  problems  that  face  the  youth
 of  this  country  today.
 34  L.8.D.—7.

 80  AUGUST  988  Formation  of  a  National  3794
 Council  of  Indian  Youth

 Mr.  Chairman:  There  are  some
 amendments.  Does  any  hon.  Member
 want  to  move  his  amendment?

 Shri  Tangamani:  Sir,  I  beg  to  move:
 That  in  the  resolution,—

 for  the  words,  “be  formed  for
 oenstituting  a  broad  based  Na-
 tiona)  Counci)  of  Indian  Youth
 and  a  Central  Board  of  youth
 welfare  for  ensuring  participation
 of  the  youth  of  the  country  in  the
 implementation  of  various  plan
 programmes  and  for  providing
 necessary  opportunities  and  train-
 ing  the  youth  of  the  country,”
 the  following  be  substituted
 namely:

 “be  appointed  with  a  view  to
 examine  the  various  opportunities
 and  facilities  to  be  provided  for
 training  the  youth  of  the  coun-
 try”.
 That  in  the  resolution,—

 the  words  “in  order  to  form  the
 aforementioned  National  Council
 of  Indian  Youth”  be  omitted.

 That  in  the  resolution,—
 add  at  the  end,—

 “This  House  is  further  of  opi-
 nion  that  the  Committee  should
 report  its  suggestions  to  the
 Parliament  within  six  months  of
 its  formation.”
 Mr.  Chairman:  The  original  resu-

 lution  and  these  amendments  are  now
 before  the  House.

 Shri  Thimmaiah  (Kolar-Reserved-
 Sch.  Castes):  Sir,  in  India  the  modern
 youth  locks  like  an  old  man,  The
 elders  in  this  country  sometimes  mock
 at  the  youngsters  saying:  “You  are
 looking  like  an  old  man.  Look  at  me.
 I  was  born  in  some  ancient  days.  I
 am  stronger  than  you  and  I  look  like
 a@  youth”.  This  is  due  to  the  circum-
 stances  and  the  economic  condition  of
 this  country.

 The  youth  of  India  did  not  have
 many  opportunities  and  the  atmos-
 phere  to  develop  their  personality.
 Today,  after  attaining  independence,
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 Government  is  trying  its  best  to  im-
 prove  the  condition  of  youths  and
 provide  opportunities  for  them  to
 develop  their  personality.  Sir,  though
 the  Government  is  providing  a  mea-
 gre  sum  for  different  activities  which
 could  enable  the  youths  to  improve
 their  personality  and  the  Government
 is  also  doing  some  work  in  organising
 the  youths  in  the  country,  all  this  is
 not  enough  in  the’  existing  circum-
 stances.  The  youth  of  a  country  is
 its  backbone,  and  the  health  of  a
 country  could  be  seen  in  the  faces
 of  its  youth.

 After  getting  independence  it  is  but
 right  for  the  national  Government  that
 they  should  pay  adequate  attention
 for  the  welfare  of  the  youth.  As  they
 have  given  adequate  attention  to  the
 welfare  of  women  and  children  and
 also  the  welfare  of  the  depressed  and
 oppressed  people,  it  is  also  the  duty
 of  the  Government  to  pay  full  atten-
 tion  to  the  welfare  of  the  youth.  On
 this  ground,  Sir,  I  support  the  resolu-
 tion  moved  by  my  hon.  friend,  Shri
 Panigrahi,  and  urge  upon  the  Govern-
 ment  to  make  all  efforts  that  the  Gov-
 ernment  could  afford  for  the  develop-
 ment  of  the  youth  in  this  country.  I
 would  also  urge  upon  the  Government
 to  organise  the  youth  of  the  country
 on  proper  lines  and  harness  their
 strength  for  the  implementation  of
 the  Second  Five  Year  Plan.

 Shri  Panigrahi  mentioned  that  the
 Government  sometimes  discriminates
 between  youth  organisations.  In  my
 humble  experience  I  have  found  that
 the  Youth  Congress  in  the  country,
 though  it  is  affiliated  to  the  political
 party,  has  done  much  in  the  field  of
 implementation  of  the  Second  Five
 Year  Plan.  The  various  social  work
 camps,  labour  camps,  shramdan  move-~
 ment  ete.  are  all  done  by  the  Youth
 Congress.  All  these  things  were  or-
 ganised  by  them  in  the  different  parts
 of  the  country.  If  you  will  go  through
 the  report  given  by  the  Education  Mi-
 nistry,  you  will  find  how  far  the
 youths  have  organised  themselves.
 Though,  to  a  very  little  extent,  they

 30  AUGUST  4958  Formation  of  a  National  3798 Council  of  Indian  Youth

 have  done  a  lot  of  good  work  towards
 the  implementation  of  the  Second
 Five  Year  Plan,  there  is  much  more
 to  be  done  in  that  direction,  provided
 Government  gives  incentives  and  pro-
 vides  opportunities  for  that  purpose.

 The  Government  has  organised  phy-
 sical  education  centres,  sports  clubs,
 gymnastic  centres  and  other  things
 But  my  feeling  is  that  Government
 should  also  see  that  in  every  school
 and  college  physical  education  and
 other  activities  should  be  done  in  a
 systematic  manner.  The  Government
 should  see  that  the  youths  of  this
 country  are

 2
 rovided  with  some  fati-

 lities  for  g  food,  because  too  much
 of  exercise  sometimes  dulls  the  brain.
 Even  an  expert  like  Dr.  Olds,  who
 visited  India  sometime  back,  has  said
 that  excess  of  exercise  may  not  dull
 the  brain  provided  they  get  whole-
 some  food—need  not  be  extraordinary
 food,  but  at  least  good  food.  There-
 fore,  in  a  poor  country  like  India  it
 is  better  that  Government  should  have
 a  scheme  to  see  that  school  boys  and
 college  students  who  cannot  afford  to
 take  good  food  are  provided  with  cer-
 tain  facilities  to  get  good  food.  Gov-
 ernment  should  also  see  that  every  one
 of  the  students  in  schools  and  colleges
 takes  part  in  the  physical  exercises
 and  other  activities  organised  by  Gov-
 ernment.

 Coming  to  youths  in  the  villages,
 we  have  just  started  the  community
 development  and  N.E.S.  schemes.  It
 is  a  good  opportunity  for  the  youths
 of  the  villages  to  take  advantage  of
 these  schemes,  and  it  depends  upon
 the  village  level  workers  and  com-
 munity  development  officers  to  orga-
 nise  these  youths  in  the  villages.  It
 will  be  more  convenient  for  them  to
 organise  the  youths  in  the  villages,
 because  the  village  level  workers  and
 community  development  officers  will
 always  be  touring  in  the  villages.
 They  can,  therefore,  organise  the
 youths,  harness  their  co-operation  and
 utilise  them  for  the  implementation  ०
 the  Second  Five  Year  Plan.  And  also
 they  could  just  change  the  outlook  of
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 these  village  youths  who  do  not  know
 the  world  and  who  are  mostly  illite-
 rates.  I  hope  the  Community  Deve-
 lopment  and  NES  Block  officials  and
 others,  with  the  co-operation  of  the
 non-official  organisations  like  the
 Bharat  Sevak  Samaj,  would  do  a  lot
 of  work  in  the  direction  of  the  deve-
 lopment  of  the  youths.  I  hope  the
 Gbvernment  will  pay  particular  atten-
 tion  to  this  at  least  in  the  areas  of
 the  NES  and  Community  Development
 blocks.

 One  more  point  which  I  want  to
 make  is  this.  Some  youth  organisa-
 tions  are  represented  in  international
 festivals  or  some  other  functions.  But,
 if  I  simply  form  a  youth  organisation
 without  having  any  activities  or  with-
 out  any  programme  or  object,  that
 organisation  and  such  organisations
 are  not  good.  The  youth  organisation
 must  have  some  life  and  it  should  be
 doing  some  work  at  least,  and  should
 contribute  to  the  development  of  the
 youth.  Only  such  organisations  should
 be  encouraged  irrespective  of  their
 political  affiliations.  Sometimes,  these
 youth  organisations  are  exploited  by
 the  political  parties  too.  Therefore,
 irrespective  of  their  political  views,
 youth  organisations  which  have  some
 life  in  them,  which  have  contributed
 to  the  development  of  youth,  must
 be  encouraged  and  the  Government
 should  see  that  every  effort  is  made
 to  provide  opportunity  for  the  Indian
 youth  to  develop  his  personality  to
 the  fullest  extent.

 Mr.  Chairman:  I  would  request
 Members  to  confine  their  speeches  to
 ten  minutes  each.

 Shri  Hem  Barua  (Gauhati):  I  must
 congratulate  the  hon.  Member,  Shri
 Panigrahi,  for  spotlighting  the  atten-
 tion  of  the  Government  and  through
 the  Government  the  attention  of  the
 country  on  a  vital  problem  as  this,  the
 youth  of  this  country.  We  have  now
 launched  on,  I  would  say,  an  adven-
 ture  of  nation  building.  Since  free-
 dom,  there  have  been  so  many  poli-
 cies  and  programmes,  but  the  ques-
 tion  is,  have  we  been  able  to  inspire

 80  AUGUST  7958  Formation  of  6  National  3798
 Council  of  Indian  Yousn

 the  youth  of  this  country  with  a  pur-
 pose,  with  an  ideal  or  with  an  objec-
 tive?  Unless  and  until  the  youth  of
 this  country  feel  that  they  have  a
 share  in  the  nation-building  subjects
 or  in  the  work  of  reconstruction,  in
 which  they  have  a  responsibility  as
 well,  there  could  be  no  inspiration.  In
 order  to  create  a  climate  of  inspira-
 tion,  the  Government  should  come
 forward  not  only  with  financial  assist.
 ance  but  also  with  an  ideal  for  the
 youth  of  this  country.

 The  Minister  might  say  that  there
 are  recreational  clubs,  educational
 clubs  and  certain  other  centres  for
 the  welfare  of  the  youth  of  this  coun-
 try,  but  my  argument  is  this:  these
 recreational  clubs  or  educational  clubs,
 these  piecemeal  institutions,  are  not
 enough  to  create  a  climate  of  youth
 movement  in  this  country.  When  we
 compare  the  climate  of  our  country
 with  the  climate  that  prevails  or  ob-
 tains  in  the  United  Kingdom,  we  find
 that  the  youth  of  that  country  is  or-
 ganised  on  sectional  basis.  They  have
 boys’  brigades  and  denominational  or-
 ganisations  and  institutions,  but  the
 conditions  that  obtain  in  that  country
 and  the  conditions  that  obtain  in  this
 country  are  dfferent  in  a  sense  that
 they  have  not  launched  any  campaign
 of  nation-building  today  because  they
 do  not  have  to,  but  in  our  case,  we
 had  and  we  have  to.

 Now,  what  about  the  youth  of  this
 country.  They  all  played  a  vital  role
 in  the  movement  for  freedom  in  this
 country.  That  was  because  of  the
 fact  that  Gandhiji  could  give  them  a
 purpose,  an  ideal  and  he  could  inspire
 them  to  dedicate  themselves  in  the
 cause  of  this  country.  This  shows
 that  we  have  a  tradition,  a  tradition
 of  youth  movement  in  this  country.  It
 is  not  only  in  this  country;  those  were
 the  days,  the  pre-Independence  days,
 when  there  was  a  broad-based  youth
 movement  not  only  in  India  but  also
 in  China  and  in  most  of  the  Asiatic
 countries.  That  is  because  of  the  fact
 that  those  countries  had  had  to  fight
 against  imperialistic  designs  of  the
 Western  powers.  They  had  had  to
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 fight  to  free  themselves  from  the
 shackles  of  the  imperialistic  powers
 and  the  students  got  courage  and  ins-
 piration  from  those  fighting  organisa-
 tions  of  the  people.  They  dedicated
 themselves  to  the  cause,  and  fought  for
 the  national  liberation  of  our  coun-
 try  as  much  as  the  youth  in  all  other
 Asiatic  countries  did.

 I  just  remember  that  the  Chinese
 student  movement  was  a  very  broad-
 based  movement,  as  much  broad-based
 as  our  youth  movement  during  the
 pre-Independence  days.  During  the
 pre-Independence  days,  if  I  say  that
 our  youth  movement  was  concerned
 primarily  with  national  liberation  I
 think  I  would  be  mistaken.  I  say  that
 that  movement  was  a  broad-based
 movement  in  the  sense  that  it  was  the
 youth  of  the  country  that  carried  not
 only  the  revolutionary  message  of  the
 Congress,  under  the  auspices  of
 Gandhiji,  to  the  masses  but  also  have
 succeeded  in  breaking  down  the  bar-
 riers  that  existed  between  the  educat-
 ed  and  the  uneducated,  between  the
 literate  and  the  illiterate  At  the
 same  time,  they  dedicated  themselves
 to  the  cause  of  cultural  regeneration
 in  this  country,  as  also  social  regene-
 ration  of  this  country.  They  fought
 for  the  equality  of  sexes  and  for  50
 many  other  rights,  and  that  is  be-
 cause  of  the  fact  that  we  feel  that  if
 the  youth  of  this  country  can  be  mo-
 bilised  today,  if  they  can  be  given  a
 purpose,  a  pole-star  to  guide  them  on
 in  our  march  for  economic  emancipa-
 tion,  cultural  emancipation,  socia]  pro-
 gress,  the  youth  would  undoubtedly,
 play  an  outstanding  role  as  they  play-
 ed  under  the  inspiration  that  Gandhiji
 gave  them.

 Now,  this  is  also  a  fact:  no  move-
 ment  will  succeed  unless  and  until
 that  movement  is  imbued  with  a  pur-
 pose.  Before  Hitler  came  to  power,
 the  youth  of  Germany  were  organised.
 They  were  organised  on  a  sound  basis,
 but  because  of  the  fact  that  they  did
 70६  have  an  objective  commensurate
 with  progressive  ideals,  that  move-
 ment  failed;  that  movement  blossomed
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 forth  but  failed  to  bear  any  fruit
 whatsoever.  That  was  not,  however,
 the  case  with  our  country.  When  we
 look  to  the  other  countries  of  Europe
 today,  the  countries  that  are  as  much
 vigorously  preoccupied  with  the  idea
 of  national  reconstruction  as  our  coun-
 try  is,  for  instance,  countries  like
 Yugoslavia  and  Czechoslovakia,  what
 do  you  find  there?  Their  students,
 their  youth  are  mobilised;  they  work
 hard  and  as  my  friend  Shri  Panigrahi
 has  said,  the  Government  have  opened
 up  so  many  avenues  for  them.  The
 youth  movement  that  is  spreading
 like  wild  fire  in  Yugoslavia  today  is
 preoccupied  with  the  ideal  of  recon-
 struction,  and  the  youth  movement
 that  is  spreading  like  wild  fire  in
 Czechoslovakia  is  so  because  Czecho-
 slovakia  has  launched  a  vigorous  pro-
 gramme  of  a  reconstruction.  They
 eall  their  youth  movement  Omladina,
 which  means  rejuvenation.  Why  is
 it  that  we  cannot  create  that  same
 spirit  in  this  country?  Why  can  you
 not  give  them  that  ideal  or  that  ins-
 piration?

 What  about  India?  India,  after  free-
 dom,  has  not  been  able  to  create  that
 atmosphere,  an  atmosphere  of  a  social
 mobility  in  this  country.  When  the
 alien  rulers  were  here,  we  felt  as
 though  this  country  did  not  belong  to
 us,  and  even  now,  when  we  are  free,
 when  freedom  has  naturally  enougn
 released  new  urges.  and  aspirations,
 we  have  the  same  old  feeling,  some-
 how  or  other,  of  an  alien  ideal.  When
 I  went  to  foreign  countries  one  idea
 that  was  uppermost  in  my  mind  was
 this.  There,  the  people,  whether  the
 person  is  an  American  or  Russian  in
 Moscow,  the  person  feels  that  that
 country  belongs  to  him.  He  knows
 how  to  take  pride  in  his  country.  The
 youth  of  those  countries  takes  pride
 in  the  progress  of  their  countries.  But
 what  about  us?  We  feel  as  though
 this  country  does  not  belong  to  us.  I
 hope  the  Government  can  do  a  lot,
 since  we  have  focussed  their  attention
 on  the  problem  of  youth,  and  create
 that  atmosphere.
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 Another  thing  that  we  have  in  this
 country  is  inertia,  a  lot  of  inertia,  the
 Jack  of  social  mobility.  We  do  not
 feel  that  we  should  work;  we  do  not
 feel  that  we  should  rejuvenate;  we
 do  not  feel  that  we  should  create  the
 atmosphere  that  helps  the  people  to
 build  rather  than  destroy  whatever
 values  we:  have.

 I  would  beg  of  the  Education  Mi-
 nister  in  particular  to  look  to  this,
 because  the  Government  have  not
 succeeded  in  creating  that  atmosphere
 or  they  do  not  have  the  willingness  to
 do  so.  Shri  Panigrahi  has  congratu-
 lated  himself.  I  want  to  congratulate
 him  a  little  for  that,  because,  it  is
 during  these  eleven  years,  it  is  for  the
 first  time  that  the  problem  of  youth
 in  this  country  is  focussed  here  in
 this  soverign  forum  of  the  nation.
 About  inertia,  I  feel  one  thing.  If
 Europe,  in  the  context  of  today  is
 dying  of  civil  strife,  India  is  dying  of
 inertia.  There  is  a  lot  of  frustration
 in  the  youth  of  this  country  naturally,
 because  they  see  so  much  of  unem-
 ployment  before  their  eyes.  There  is
 insecurity  of  life  before  them.  They
 do  not  have  any  avenues  or  any  scope
 for  education.  They  do  not  have  any
 scope  not  only  for  mental,  but  physi-
 cal  development  also.
 3१6  hrs.

 The  youth  in  the  rural  areas  want
 to  build  the  country.  Suppose  in  a
 particular  rural  area,  they  want  to
 build  a  library,  what  happens  to  them?
 It  is  difficult  for  the  village,  stricken
 with  poverty,  to  help  the  youth  to
 build  a  library  whenever  the  youth  of
 that  particular  area  strive  to  do  so.
 For  this  they  want  Government  help,
 but  somehow  or  rather  it  does  not
 come.

 Coming  to  discriminatory  treatment,
 my  friend,  Shri  Panigrahi,  has  point-
 ed  out  certain  instances.  There  is  a
 feeling  in  this  country  that  if  you
 want  to  prosper,  you  must  belong  to
 an  organisation  that  is  affiliated  to
 the  ruling  party.  There  are  study
 tours.  But  study  tours  must  be  or-
 Banised  by  the  Youth  Congress.  Or
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 else,  the  claims  of  students  or  youth
 belonging  to  an  organisation  with  a
 different  political  ideology  are  by-
 passed,  The  Government  must  do
 things  in  a  way  that  does  not  betray
 this  sort  of  partisan  spirit.  There  are
 other  factors  also.  There  are  different
 youth  organisations.  It  is  bound  to
 be  so  because  ours  is  a  democracy  and
 democracy  means  differences  of  opi-
 nion.  When  there  are  differences  of
 opinion,  there  are  bound  to  be  differ-
 ent  youth  organisations.  But  there
 should  be  no  Qiscrimination  so  far  as
 the  Government  is  concerned,  in  the
 treatment  towards  these  youth  organi-
 sations.

 There  is  another  thing.  The  youth
 of  the  country  not  only  want  avenues
 for  physical  or  economic  improvement,
 but  they  want  avenues  for  cultural
 and  social  improvements  also.  They
 want  stadiums,  swimming  pools,  play-
 grounds,  libraries

 Shri  Nath  Pai:  And  dancing  halls.

 Shri  Hem  Barua:  Dancing  halls
 would  come  ultimately.  The  primary
 need  of  the  country  today  is  not  danc-
 ing  halls,  because  girls  also  are  nat
 forthcoming  (Interruption)  So
 these  claims  of  the  youth  shouid  be
 met.

 The  hon.  Minister  would  say  some-
 thing  about  the  Inter-University  Youth
 Festival.  I  would  like  the  hon.  Minis-~
 ter  to  see  if  the  Inter-University  Youth
 Festival  could  be  extended  to  the
 youth  of  the  country  in  general.  Now
 it  is  confined  to  the  students  of  uni-
 versities.  I  feel  that  it  should  be  ex-
 tended  to  the  entire  young  population
 of  this  country.

 There  is  one  thing  more  and  I  have
 done.  This  Inter-University  Youth
 Festival  is  held  every  time  in  the
 city  of  Delhi.  I  will  request  the  hon.
 Minister  to  see  if  it  is  possible  to  hold
 it  in  other  towns  and  cities  of  our
 country  also,  so  that  the  youth  in
 general  and  the  students  in  particular
 all  over  the  country  might  draw  ins-
 piration  from  this  youth  festival,  just
 as  the  students  of  Dethi  do.
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 16.05  hrs.

 {Sarr  BARMAN  in  the  Chair.]

 Shri  Nath  Pai:  Iam  _  very  grateful
 to  you  for  calling  upon  me  to  speak.
 I  think  my  predecessor,  Prof.  Hem
 Barua,  has  touched  upon  the  main
 aspect  of  the  problem,  I  will  not  be
 trying  to  fasten  all  the  blame  on  the
 head  of  the  hon.  Education  Minister.  I
 am  reminded  of  one  thing.  There  was
 an  idea)  before  the  youth  of  India.
 When  Bhagat  Singh  went  to  the  gal-
 lows  or  Kudhi  Ram  faced  the  firing
 squad,  they  did  not  see  death  before
 them.  They  saw  before  themselves
 something  very  great,  much  more
 glorious.  Fear  did  not  ‘touch  their
 hearts,  because  death  was  not  standing
 before  them.  Why  did  they  welcome
 the  gallows  and  the  hangman’s  noose?
 It  was  because,  it  was  not  death  that
 stood  before  them,  but  it  was  the
 picture  of  the  India  of  tomorrow,  a
 liberated  India,  a  glorious  India,  a
 mighty  India,  a  happy  India.  It  was
 this  that  made  it  possible  for  the
 youth  to  be  the  standard-bearer  when
 we  marched  during  our  long  struggle
 towards  the  goal  of  freedom.  I  think
 we  will  not  be  claiming  anything
 special  if  I  try  to  point  out  that  any-
 thing  that  has  been  great  in  the  his-
 tory  of  this  country  was  connected
 with  the  youth  of  this  country.

 Be  it  a  Gnaneswar  in  Maharashtra,
 be  it  a  Vivekananda  who  brought
 about  the  resurrection  of  the  country
 or  be  it  a  Bhagat  Singh  who  challeng-
 ed  the  might  of  the  foreign  power,  it
 was  the  youth  of  the  country  which
 could  be  moved  to  accept  the  challenge
 of  the  time.  The  past  has  been  so
 glorious  that  in  every  aspect,  be  it  of
 national  emancipation,  be  it  of  ow
 cultural  resurrection,  be  it  the  ques-
 tion  of  saving  the  honour  of  the  coun-
 try,  wherever  the  youth  of  the  country
 was  called  upon,  he  has  met  the  chal-
 lenge;  and,  whatever  the  price  in
 meeting  the  challenge,  without  any
 kind  of  grudge  be  has  laid  it  at  the
 feet  of  his  Motherland.

 If  we  beer  in  mind  this  glorious  past
 of  the  youth,  one  is  appalled  at  the
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 present  spectacle  to  which  Shri  Hem
 Barua  and  Shri  Panigrahi  have  drawn
 poignant  attention.  The  spectacle  is
 particularly  sad,  because  it  is  the
 present  leadership  that  had  depended
 very  largely,  mainly,  principally,  upon
 the  youth  in  climbing  to  the  position
 where  they  are  sitting  today.  And,  it
 is  a  case  of  kicking  the  ladder  by
 which  you  chmbed  to  the  position  of
 strength.  Time  without  number,  the
 youth  was  called  upon  to  take  the  ban-
 ner,  to  be  in  the  field,  to  give  up  the
 university  and  to  make  every  sacrifice
 in  the  cause  of  the  country.

 Freedom  came.  And  what  happen-
 ed  to  the  youth?  They  were  the  first
 to  be  thrown  into  the  limbo  of  for-
 gotton  things.  There  was  no  pro-
 gramme  which  could  rejuvenate  them;
 there  was  no  programme  which
 could  tackle  the  particular  problems
 that  confronted  the  youth  of  the
 country.  It  has  been  the  greatest
 disappointment  of  our  generation  to
 see  this  spectacle  It  is  true  that
 some  of  us  have  come  to  the  highest
 honour,  Be,  being  an  M.P.  of  this
 House.  But  what  about  the  millions
 who  are  denied  the  basic  opportunity
 for  the  development  of  their  person-
 ality?  How  many  have  been  forced  to
 go  on  looking  after  cowherds  and
 shepherds,  and  how  many  of  them  a
 potential  Vivekananda  or  Lokamanya
 Tilak!  Have  we-a_  policy  towards
 them,  Sir?  Many  a  mother  sheds  sad
 tears  over  the  fact  that  her  son,  given
 an  opportunity,  could  be  a  Shanmuk-
 ham  Chettiar  or  a  Mokshakundam
 Visveswarayya,  an  engineer,  a  doctor
 or  a  philosopher,  who  could  be  social-
 ly  useful  and  also  have  some  social
 status.

 He  is  denied  that  opportunity.  On
 the  contrary,  he  has  to  be  drugging
 all  his  life  trying  to  make  both  ends
 meet.  Why  this  spectacle?  The  call-
 ous  failure  of  the  Government  to
 tackle  the  problem  of  national  issues
 is  on  par  with  its  failure  to  solve  the
 major  issues.  We  are  failing  in
 solving  all  the  other  issues  with
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 which  we  are  confronted,  be  it  of
 fndustrialisation,  be  it  of  food  produc-
 tion,  be  it  of  the  problem  of  fighting
 jiliteracy,  ignorance  and  squalor  in
 the  country.  It  is  because  we  are  not
 tapping  the  main  source  which  alone
 ean  solve  the  question.

 It  ig  said  that  3  per  cent  of  the
 hydro-electric  potential  of  the  coun-
 try  has  been  used  and  engineers  are
 aghast,  particularly  foreign  experts,
 that  a  countiy  endowed  with  such
 rich  hydro-electric  potential  is  having
 thousands  of  its  ‘villages  in  darkness
 when  the  sun  has  set.  Far  more  im-
 portant  is  the  total  ignoring,  the  total
 neglect,  of  this  great  resource  which
 jies  in  the  heart  of  the  Indian  youth.
 We  are  not  going  to  make,  or  I  for
 one  am  not  going  to  make,  a  plea
 “Give  us  a  bed  of  roses”.  No;  we
 want  harder  path,  but  the  path  which
 will  lead  to  the  creation  of  a  newer,
 a  happier  India.  The  other  day  we
 heard  the  tragic  spectacle  of  the
 failure  of  the  food  front.  We  876
 hearing  the  failure  of  so  many  fronts
 and  the  failures  will  be  inevitable  so
 Jong  as  we  will  be  satisfied  ourselves
 in  terms  of  numbers  and  statistics,
 ignoring  the  human  element  of  it.  The
 greatest  source  that  remains  untapped
 is  the  idealism  of  the  youth.  In  its
 place  we  find,  as  somebofy  already
 pointed  out,  frustration,  bitterness
 and  even  dangerous  cynicism.  Out  of
 cynicism  youth  turns  to  false  prophets
 who  promise  easy  ways  to  success.
 Who  is  to  blame?  Our  youth  from
 whom  we  failed  to  provide  the  neces-
 sary  channels  for  their  idealism?  In
 the  past  they  have  justified  their  claim
 that  they  can  rise  to  any  task,  to  any
 occasion,  and  discharge  thefr  duties.
 Tf  he  was  good  enough  to  carry  the
 banner  of  freedom,  is  he  not  strong
 enough,  reliable  enough,  dependable
 enough  to  fight  with  his  thands  the
 battle  of  stabilising  that  freedom?
 Freedom  will  not  be  stabilised  if  we
 consecrate  our  Secretariat  in  Delhi.
 That  problem  will  have  to  be  taken  to
 the  remotest  village  and  hamlet.  Then
 only  an  average  indian  will  have  a
 stake  in  the  freedom,  and  that  cannot
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 happen  unless  we  have  the  youth  who
 have  the  enthusiasm  to  do  it.

 A  proposal  for  more  youth  hostels
 has  been  mooted.  I  am  not  opposed
 to  it.  Have  more  youth  Rostels.  Cer-
 tainly,  we  want  more  swimming  pools
 and  more  gymnasiums  and  more  edu-
 cational  facilities.  But  far  more  im-
 portant,  if  the  nation  is  to  survive  the
 next  ten  critical  years,  is  that  every
 source  of  energy  must  be  tapped  and
 utilized.  We  cannot  hope  to  fight
 illiteracy,  we  cannot  hope  to  fight
 communalism,  casteism,  ignorance  in
 many  other  forms  which  are  the
 major  evils  and  enemies  now  beset-
 ting  our  country  unless  there  is  that
 one  force.  We  do  not  require  tanks;
 we  do  not  require  aeroplanes  from
 any  outside  country.  There  is_  this
 determination,  this  readiness  to  suffer
 and  sacrifice  on  the  part  of  the  youth
 provided  we  are  prepared  to  take
 them  into  confidence.  The  only  things
 that  they  now  get  are  long  lectures.
 And  what  are  they?  How  annoying
 are  they?  They  are  asked  to  follow
 the  teachings  of  the  Mahatma.  The
 Minister  comes  in  the  latest  American
 limousine,  gets  down  and  tells  the
 youth:  lead  a  life  of  simplicity.  The
 youth  who  is  standing  outside  is  won-
 dering  how  to  get  a  few  coins  to  pay
 the  bus  fare.  His  worries  are  how  to
 buy  books,  how  to  pay  the  fees.  And
 if  his  education  is  over  his  problems
 are:  how  to  face  the  mother  or  the
 wretched  wife  who  has  been  awaiting
 him.  And  he  has  been  given  what?
 Not  an  opportunity  to  play  his  part  to
 establish  a  new  India.  He  has  been
 given  this  dose  of  lectures  and  advice
 —following  the  foot-steps  of  Mahatma
 and  living  a  life  of  service  and  sacri-
 fice.  He  is  prepared  to  lead  a  life  of
 service  and  dedication  for  his  coun-
 try.  He  has  done  it  in  the  past  and
 he  will  never  fail  the  country.  But
 there  must  be  some  kind  of  tangible
 bridge  betwen  the  advice  that  is
 administered  times  without  number
 and  the  practice  of  those  who  give
 that  advice.

 I  know  there  are  others  who  are
 wanting  to  speak.  I  do  not  want  te
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 {Shri  Nath  Paij
 Monopolise.  But  I  want  to  make  this
 appeal  in  conclusion.  Let  us  remem-
 ber  that  when  we  Call  upon  the  Gov-
 ernment  to  answer  this  charge,  I  shall
 be  the  last  person  to  hold  any  indivi-
 dual  Minister  responsible  for  this
 apathy,  this  indifference,  towards
 what  the  youth  can  do.  We  are  today
 hearing  about  it  and  I  read  the  very
 pathetic  figures  given  in  the  Bombay
 Legislative  Assembly  by  the  Chief
 Minister  that  crime  has  been  on  the
 increase  and  the  number  among
 youth  and  adolescents  has  been  in-
 creasing  appallingly.  The  Times
 wrote  an  editorial  about  thig  problem.
 Instead  of  going  and  doing  something
 that  will  liberate  us  from  the  curses
 which  are  besetting  and  bedevilling
 our  youth,  our  Government  35  blaming
 them.  It  is  the  failure  of  those  who
 are  holding  them.  The  Government
 which  is  mainly  responsible  for  it  has
 given  no  opportunity  to  his  produc-
 tive  energy.  Tomorrow  means  a
 question  mark  for  him,  a  problem.
 Tomorrow  means  a  leap  in  the  dark
 instead  of  seeing  the  horizon.  Instead
 of  being  proud  of  the  dawn  of  India’s
 new  birth  and  new  awakening,  he  is
 worried  by  the  question  mark  of
 tomorrow—more  sacrifices  and  un-
 employment  staring  at  his  face.  I  am
 not  dramatising  this  work  on  the
 youth  front.  Today  innumerable
 youths  are  coming  forwarg  saying:
 we  want  to  do  something  for  the
 country.

 I  would  conclude  by  saying  the
 Prime  Minister  paid  a  tribute  on  the
 5th  of  August,  1955,  speaking  from
 the  ramparts  of  the  Red  Fort.  He
 said:  “I  salute  those  who  are  march-
 ing  in  the  direction  of  Goa  with  tri-
 colour  in  their  hands.”  He  could
 take  pride  of  them.  He  could  say  that
 because  the  youth  had  responded  to
 the  call  to  move  to  remove  the  last
 blot  on  the  fair  name  of  India,  occu-
 Pation  of  Goa  by  the  Portuguese.
 Then  today,  if  a  call  comes,  they  will
 march  ahead  without  any  party  consi-
 derations.  But  there  is  a  greater  task
 that  is  facing  us  now,  and  that  is  to
 fight  this  poverty,  this  squalor,  this
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 misery,  this  illiteracy,  this  growing
 unemployment.  We  can  do  it  provi-
 ded  we  have  the  courage  and  vision
 to  see  that  we  alone  can  tackle  this
 problem.  We  do  not  wafit  ‘to  import
 an  Appleby  to  solve  the  problem  of
 India.  What  does  he  know  about
 our  problems?  A  village  lad  knows
 where  we  are  in  a  rut  and  where  the
 shoe  pinches.  Call  him  and  he  will
 shoulder  the  burden  without  any
 grudge.  The  question  is:  are  you
 ready  and  willing  to  call  him?

 Shri  Ansar  Harvani  (Fatehpur):
 Though  I  do  not  agree  with  all  that
 my  hon.  friend,  Shri  Panigrahi  said,
 certainly  I  agree  with  his  resolution
 when  there  is  greater  need  for  deve-
 lopment  all  round.  As  a  congressman
 I  remember  with  pride  the  days  when
 our  leaders  used  to  comé  and  call  the
 youth  of  this  country  to  march  for-
 ward  and  to  take  part  in  the  libera-
 tion  movement  of  this  country.  I  still
 remember  the  days  when  in  the
 streets  of  Calcutta,  Bombay  and
 Madras  and  other  cities  and  in  the
 streets  of  the  villages  men  and
 women  with  tri-colour  flags  marched
 with  slogans  against  the  British  im-
 perialism  and  faced  their  bullets.  I
 still  remember  those  days  with  pride
 when  our  great  Prime  Minister,  Shri
 Jawaharlal  Nehru,  for  the  first  time
 inaugurated  the  All  India  Students
 Federation,  a  composite  organisation
 ef  students  composed  of  the  sovialists,
 communists,  congressmen  and  the
 Gandhites  fighting  for  freedom.  I  stil?
 remember  the  days  when  the  youth
 of  this  country  responded  to  the  call
 of  nationalism,  responded  to  the  cali
 of  national  leadership  for  the  freedom
 movement.

 But  what  is  the  position  today?  We
 find  a  lot  of  talk  about  publle  co-
 operation,  as  far  83  the  Five  Year
 Plan  igs  concerned.  We  hear  lot  of
 lectures  in  convocations  and  outside
 the  convocations  where  the  youth  is
 being  called  upon  to-shoulder  the  res-
 ponsibilities  to  iniplement  the  vari-
 ous  pheses  of  the  Five  Year  Plan.  We.
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 hear  a  lot  of  talk  about  the  Commun-
 ity  Development  programme  that  it
 ig  a  great  dynamic  programme  and  al]
 that.  Our  youth  is  being  called  upon
 to  help  the  Community  Development
 Programme.  But  we  are  yet  to  find
 an  apparatus  through  which  we  have
 been  called  upon  to  ‘7unction.  We
 are  yet  to  know  the  apparatus  throuzh
 which  they  will  function.  I  would  like
 the  hon.  Minister,  although  he  is  not
 entirely  responsible  for  it-—-all  of  us
 are  responsible  for  it—to  go  into  the
 streets  of  the  cities.  He  will  find  that
 our  youth,  who  is  in  a  crisis,  is  roam-
 ing  about  in  the  streets  without  any
 purpose.  It  is  not  a  pleasure  for  any
 young  man  to  go  in  the  evening  to  a
 picture  house  and  stare  at  the  pictures
 of  beautiful  girls.  But  he  has  nothing
 else  to  do.  That  is  why  he  does  it.
 It  Is  not  a  pleasure  for  our  young  men
 870  women  who  can  afford  a  little
 money  to  go  into  coffee  houses  and
 gossip  about  the  various  scandals’  in
 the  Government  Departments  and
 hear  the  various  rumours  that  are
 afloat  there.  But  they  have  nothing
 else  to  do.

 There  was  a  time  when  these  young
 men  and  women  used  to  assemble  in
 various  parks,  in  the  small  huts,  and
 used  to  plan  for  the  freedom  move-
 ment  of  this  country.  But  today  they
 are  lazy,  because  they  are  ndt-  given
 any  work  either  to  fRink  or  to  do.

 I  know  that  the  hon.  Minister  has
 to  reply  to  this  debate,  and  so  I  would
 not  take  much  fime.  I  want  to  say
 only  one  thing.  As  far  as  the  spirit
 of  this  resolution  is  concerned,  there
 can  be  no  objecttorr to  that.  It  is
 necessary  that  we  should  make  en-
 quiries  about  the  demands  and  _re-
 quirements  of  the  youth.  It  is  neces-
 sary  that  we  should  co-ordinate  their
 activities.  It  is  necessary  that  we
 should  harness  their  energies.  We  are
 seeing  that  our  food  front  is  in  a  bad
 way.  The  other  day,  in  the  city  of
 Delhi  we  had  a  water  shortage.  In
 fact,  the  water  supply  collapsed,  but
 Our  atmy  did  the  work  in  restoring
 normal  water  supply.  But  depend-
 ing  on  the  army  for  this  work“is  a
 dangerous  sign.  Hf  only  a  cali  Had
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 come  that  day  from  the  Prime  Minis-
 ter  through  the  Education  Minister  to-
 the  youth  of  Délhi,  I.am  sure  the
 youth  men  and  women  in_  their
 thousands  would  have  come  out  with.
 spadeg  in  their  hands  and  would  have
 set  right  the  course  of  the  Jamuna.
 But  we  do  not  depend  on  our  =  man.
 power;  we  do  not  depend  on  our
 young  men  and  women;  we  depend
 on  our  army;  we  depend  on  the  gov-
 ernment;  we  depend  on  our  services;
 we  depend  on  our  Secretariat.  That.
 dependence  must  go.  ‘Therefore,  I.
 appeal  to  the  Government  to  accept.
 the  spirit  of  this  resolution.  The
 wording  may  not  be  very  much  aat-
 ceptable  to  them;  I  can  appreciate  it.
 The  Government  itself  should  come
 forward  with  a  proposal  to  make  a’
 thorough  investtgatfon  mto  the  crisis
 from  which  the  youth  is  suffering.
 Government  should  come  forward’
 with  various  suggestions  as  to  how
 the  lot  of  the  youth  of  this  country
 can  be  improved.  Government  should
 also  encourage  them  to  participate  in
 socia]  welfare  activities.  A  lot  of  acti-
 vities  are  being  done  by  foreign
 sisters.  But  what  about  our  own:
 brothers?  What  is  being  done  for
 them?  Unemployment  is  _  there,
 suffering  ts  there,  misery  is  there,
 Jack  of  purpose  is  there,  and  Jack  of
 objective  is  there,  and  it  is  the  res-
 ponsibility  of  Government  to  do
 something  to  remove  these  things.

 With  these  words,  I  support  the
 resolution.

 Shri  Basappa  (Tiptur):  I  am  very
 happy  hat  this  resolution  is  being  dis-
 cussed  in  this  House.  The  speakers:
 who  have  preceded  me  have  eloquent-
 ly  pleaded  for  the  cause  of  the  youth.
 They  seem  to  inspire  the  youth  of
 this  country.  But  what  do  we  find
 outside?  This  oratory  is  being  used
 sometimes  to  inspire  the  youth  of
 this  country  for  strikes,  so  much  so-
 that....

 Shri  Nath  Pai:  Strikes  in  the  cause-
 of  their  rights.

 Shri  Basappa:  the  production
 and  other  things  in  this  country  are.
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 {Shri  Basappa]
 hampered  to  a  very  great  "extent.  That
 does  not  mean  that  oratory  should  not
 be  used.  What  I  wanted  to  say  was
 that  the  same  honourable  gentlemen

 -can  make  a  better  use  of  their  oratory
 to  see  that  the  youth  of  this  country
 do  very  well,  to  see  that  the  poverty

 ‘of  this  country  and  the  misery  and
 sorrow  of  the  people  are  liquidated.

 Shri  Nath  Pai:  Under  the  same
 ‘orators,  the  production  in  ports  and
 docks  has  gone  two  hundred  per  cent
 higher.

 Shri  Basappa:  I  am  not  referring  to
 any  particular  individual.  I  am  only
 speaking  of  the  great  value  of  oratory.
 I  too  know  that  in  this  world  torn  by
 hatred  and  fear,  there  is  a  lot  of
 frustration  all  over  the  world,  and
 helplessness  too.  But  it  is  our  duty
 to  see  that  all  this  frustration  goes,
 and  I  do  really  see  a  silver  lining  not
 only  in  the  youth  movement  here  but
 in  the  youth  movement  all  over  the
 -world,  that  the  crusading  spirit  which
 is  behind  the  youth  movement  will
 take  us  out  of  this  war  atmosphere
 and  establish  peace  in  this  world.

 Coming  to  the  youth  movement  of
 our  own  country,  the  youth  of  our
 country  have  to  play  a  very  great
 role.  There  are  very  many  aspects  of
 activity  in  which  the  youth  of  _  this
 country  can  take  part.  Of  course,
 the  defence  of  the  country  is  one  such.
 If  our  youth  are  allowed  to  do  that,
 and  they  are  physically  strong,  we
 have  nothing  to  worry  so  far  88  the
 defence  of  our  country  is  concerned.
 Again,  the  youth  of  our  country  can
 earry  the  great  message  of  Panch-
 sheel  and  the  great  message  of  peace
 to  every  nook  and  corner  of  this
 world.  More  than  that,  for  the
 development  of  our  country,  econo-
 mically  and  socially  and  in  various
 other  ways,  what  is  mainly  needed,
 and  what  Government  expect  and
 what  all  of  us  expect,  is  public  parti-
 cipation  and  public  co-operation.  My
 hon.  friend  has  already  said  that
 these  are  not  coming  forth  in  the
 expected  measure.  This  vast  mass
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 of  people  in  thig  country  is  a  =  great
 force,  but  it  is  still  unorganised.  That
 ig  why  there  is  lack  of  public  co-
 operation  or  public  participation,  and
 that  is  why  we  are  finding  it  difficult
 to  see  that  our  Plan  progresses  as
 satisfactorily  ag  we  want.  Therefore,
 We  must  see  that  the  youth  of  our
 country  act  in  such  a  manner  that  the
 various  developmental  activities  of
 the  Five  Year  Plan  are  fulfilled  satis-
 factorily.

 Another  thing  that  we  have  to  con-
 sider  is  the  demoralising  effect  that
 we  are  noticing  among  the  youth  of
 our  country.  Only  the  other  day,
 when  the  Banaras  Hindu  University
 (Amendment)  Bill  was  being  discus-
 sed,  we  heard  how’  the  youth  were
 going  asfray,  and  what  steps  we  had
 to  take  in  order  to  bring  them  under
 some  sort  of  discipline.

 As  for  public  participation,  to
 which  I  referred  just  a  little  while
 ago,  there  are  certain  prerequisites
 which  have  to  be  fulfilled  before  it
 can  be  forthcoming.  We  want  peo-
 Ple  to  consume  less  and  less,  but  we
 do  not  see  any  evidence  of  that.  There
 is  a  big  call  for  that,  buf  still  we  are
 going  on  in  our  own  way.  The  call  to
 save  is  also  there,  but  that  also  is  not
 being  responded  to  properly.  The  ins-
 piration  which  is  necessary  for  the
 youth  to  achieve  these  things  is  lack-
 ing,  because  the  administrative  machi-
 nery  is  not  geared  up  properly.  When
 the  youth  see  some  sort  of  corruption
 or  some  nepotism  or  some  red-tapism
 going  on,  naturally,  they  are  not  ins-
 pired.  Hence,  there  is  need  for  pro-
 perly  gearing  up  the  administrative
 machinery  also.

 Youth  leadership  is  also  lacking  in
 this  country.  There  is  talk  of  youth
 weifare  afid  all  that  but  the  measure
 of  success  which  we  have  achieved  so
 far  is  not  very  much.  So,  greater
 attention  should  be  paid  not  only  by
 the  public  bodies  but  also  by  Govern-
 ment  to  see  that  our  youth  are  ins
 pized  properly  to  take  up  all  kinds  of
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 works.  That  does  not  mean  that
 Government  are  sleeping  over
 matters  They  have  taken  certain
 measures.  For  example,  they  are
 trying  to  have  in  different  centres  of
 the  country  youth  leaders’  training
 camps.  A  number  of  such  camps
 have  taken  place  There  38  also.  the
 Inter-University  Youth  Festival  at
 Deth,  which  has  become
 an  almo-t  annual  function,  a_  large
 number  of  youths  are  called  from
 various  parts  of  the  country  to  come
 and  participate  here,  and  that  is  a
 very  good  thing  I  think  that  should
 be  encouraged  more  and  more  in
 order  that  the  youth  may  get  inspired
 Greater  opportunities  are  also  be.ng
 given  from  tame  to  time  to  see  the
 labour  service  movements  that  are
 taking  place,  <o  that  the  dignity  of
 labour  is  also  inspired  among.  our
 youth

 In  the  face  of  these  things,  to  come
 forward  and  say  that  Government  are
 not  at  all  doing”  anything  is__sionot
 correct,  but  it  :s  true  that  Government
 have  to  do  a  lot  more  to  see  that  the
 youth  are  inspired  properly  Beside.,
 there  are  the  other  non-official
 organisations  Of  course,  critiosms
 may  be  coming  forward  for  the  sat  s-
 factory  working  of  the  Bharat  Sewak
 Samaj  or  the  Bharat  scout  movement
 or  the  NCC  or  the  ACC  and  so.  on
 Still,  the  planning  forum  which  —  the
 universities  are  organising,  or  the
 farm  youth  clubs  and  the  farm  youth
 exchange  programmes  etc  which  are
 organised  by  the  Agriculture  Ministry
 will  go  a  long  way  But  what  is  ceally
 needed  ig  that  all  these  organisations
 and  also  Government  should  see  that
 proper  co-ordination  is  established
 between  the  activities  of  all  these
 organisations  so  that  the  youth  move-
 ment  gains  greater  momentum  in  this
 country

 Shri  Ghosal  (Uluberia)  I  do  not
 want  to  reifterai  the  glorious  past
 history  of  the  Indian  youth  and  ther
 contribution  to  our  national  move-
 ment  The  first  urge  for  salvation
 from  the  yoke  of  foreign  bondage
 which  not  only  inflamed  the  youth  of
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 Bengal  m  905  but  also  confiagrated
 the  youth  of  India  maintaimed  its
 flame  burning  0  the  day  of  Indepen-
 dence,  nothing  could  stand  in  ther
 way,  nothing  could  dis.uade  them
 from  their  march  onward  They  filled
 up  the  British  prisons  whenever  the
 national  call  for  movement  was  given
 to  them  They  suffered  al)  sorts  of
 persecutions,  and  they  even  faced
 gallows  smilingly  9  the  prime  of
 their  youth  If  a  few  leaders  today
 who  are  in  power  pioc’aim  that  they
 are  the  only  architects  of  this  modern
 India,  then  we  have  to  forget  the
 history  of  the  national  movement  of
 India  How  can  we  forget  Chapekar
 Brothers,  the  first  martyrs  of  the
 Indian  independence  movement?  How
 can  we  forget  Khudiram?  How  can
 we  forget  Bhagat  Singh,
 Madanial  Dhingra  and  other
 young  patriots  who  sacri-
 ficed  their  lives  at  the  altar  of  the
 mother  country?  How  can  we  forget
 Neta):  Subhas,  the  emblem  of  youth-
 ful  vigour?  He  alsc  suffered  a  lot  of
 persecution  for  the  inaependence  of
 this  nation

 History  cannot  bc  twisted  and  facts
 cannot  be  gulped  down  for  Jong  I
 would  like  our  leaders  to  remember
 the  years  946  and  1947  It  as  the
 youthful  vigour  of  the  naval  cadets,  it
 is  the  youthful  imag  nation  of  cur
 airmen,  it  78  the  youthful  uprising  of
 the  working  class  and  peasantry  and
 it  १5  the  youthful  fervour  of  the  Indian
 Army  under  the  in;piration  of  the
 Azad  Hind  Fou)  which  compelled  the
 British  to  leave  the  shores  of  India
 How  can  we  forget  all  these  things,
 the  past  activities  of  the  youth  who
 rendered  so  much  for  the  imndepen-
 dence  of  India?

 Why  were  these  untold  sufferings
 embraced  by  them?  Was  it  only  an
 ampulse  or  was  at  some  mad  men’s
 pranks?  That  38  not  a  fact  They
 dreamt  of  a  happy  and  _  prosperous
 future  for  our  country

 If  we  come  to  the  present,  what  do
 we  find?  What  is  the  present  condi-
 tion  of  the  youth  of  this  country?
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 (Shri  Ghosal,J
 After  4]  years  of  independence,
 unemployment  is,  staring  them  in  the
 face,  health  is  shattering,  education  is
 inefficacious  and  starvation,  disease
 and  poverty  are  their  companions.
 This  bleak  future  cannot  but  produce
 indiscipline,  indolence  and  frustration
 and  life  loses  its  charm.  No  amount
 of  mouthful  verbiage  or  pedagogic
 sermons  wil]  ameliorate  their  prezent
 condition.

 We  may  ask,  what  tas  been  done  by
 the  Government  for  the  development
 of  the  youth  movement  after  indepen-
 dence?  I  learn  that  a  programme
 for  camps  was  arranged  by  Govern-
 ment  at  the  cost  of  several  lakhs  of
 rupees.  Ihave  gone  through  it  care-
 fully  but  ]  have  not  found  anywhere  a
 real  programme  by  which  the  youth
 can  be  drawn  into  the  developmental
 works  of  the  nation.  4  do  not  find  any
 programme  there  for  integrating  the
 youth  force  in  the  social  work  of  the
 nation.  May  I  know  how  even  after
 this  camp  the  youth  have  developed
 public  relations,  how  they  have
 rendered  service  to  the  cause  of  the
 rural  people?  They  have  done
 nothing.

 Most  of  our  hon.  Ministers  have  got
 some  idiosyncracies.  Every  time  our
 hon.  Labour  Minister  goes  to  a  State.
 he  feels  pleasure  in  patting  his  pet

 Seadoo  wre  child,  the  Bharat  Sevak
 Samaj.  Our  hon.  Minister  of  Com-
 munity  Development  Blocks,  which
 are  now  the  cockpit  af  political  game
 at  least  in  our  State...

 An  Hon.  Member:  Question.

 Shri  Ghosal:  ....delivers  stories  of
 public  relations  of  the  gram  sevaks
 and  sevikas,

 I  feel  also  sorry  when  I  find’  the
 hon.  Ministers  or  leaders  praising  the
 Social  Welfare  Board  for  agricultural
 public  relations.  I  am  sorry  to  say
 that  the  top-notchers  of  this  organisa-
 tion  who  come  from  the  bule  blood  of
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 the  country,  cannot  really  serve  the
 purpose  of  public  relations,  There-
 fore,  my  submission  would  be  that
 Government  should  take  into  their
 confidence  those  youth  organisations
 in  the  country  which  really  represent
 the  cause  of  the  youth,  which  have
 got  the  capacity  to  represent  the
 youths’  problems  and  their  needs.

 My  next  submission  is  this.  There
 are  examples—this  ig  not  a  new  thing
 in  our  country—in  other  countries  of
 youth  participatiun  in  national  deve-
 lopment.  There  are  remarkable
 instances  of  their  magnificent  achieve-
 ments  not  only  in  the  socialist  coun-
 tries  from  East  Germany  to  Viet  Nam
 and  China  but  also  ‘n  the  capitalist
 countries  hke  England  and  America.
 Personally,  I  do  not  find  the  utility  of
 these  camps,  festivals  and  carnivals
 by  themselves  unless  the  youth  force
 is  connected  oor  diverted  to  the
 building  up  of  the  national  projects.
 I  would  request  the  non  Minister  that
 he  should  give  a  clarion  call  to  the
 youth  of  our  country.  The  time  has
 come  to  create  confidence  in  their
 minds  about  your.  integrity  and
 ability  to  kindle  zest  in  their  lives  so
 that  they  can  participate  dev2tor-
 mental  works,

 So  in  order  to  assess  the  needs  of
 the  hour  of  the  youth  and  also  devise
 means  how  they  can  be  employed,
 how  their  vitality  can  be  harnessed  in
 the  cause  of  the  nation,  I  think  the
 preliminary  steps  suggested  in  this
 Resolution  should  be  =  accepied.
 Though,  of  course,  I  am  personally  at
 the  fag  end  of  my  youthful  age,  I  fee!
 it  my  bounden  duty  make  this  request
 to  our  hon.  Minister  for  considering
 this  Resolution  for  adoption.  I  lend
 my  support  to  this  important  Resoh-
 tion  of  Shri  Panigrahi.

 st  अवारामश  वास  (दरभंगा)
 सभापत्ति  महोदय,  मानसीय  सदस्य  श्री  पाणिप्रही

 *Expunged  as  ordered  by  the  Chair.
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 ने  जो  संकस्प  भ्भी  इस  सदन  के  समक्ष
 जिचाराण  उपस्थित  किया  है  उसके  पीछे
 जो  भावना  है.

 शमी  माथ  पाई:  मानसीय  सदस्य  ने  क्या
 “सुंकट”  कहा  ?

 भी  श्रीनारायण  वास:  संकल्प  |

 सरदार  Wo  सि०  सहगल  (जंजीगीर)  :
 संकट  नहीं  उन्होंने  संकल्प  कहा  है  t  माननीय
 के  दिमाग  में  संकट  ही  पाता  है  ।

 श्भी  आओवारायरण  दास:  इस  मौक़े  से
 लाभ  उठा  कर  हमारे  कई  युवक  सदस्यों  ने
 बड़ी  उत्साहपूर्ण  भाषा  में  भ्रपनी  वक्‍तृता
 दाक्ति  का  परिचय  दिया  है  t

 यह  बात  सही  है  कि  हिन्दुस्तान  में  जो
 स्वतन्त्रता  का  दृश्य  देख  रहे  हैं  और  हिन्दुस्तान
 जो  स्वतन्त्र  हुआ  उसमें  देश  के  युवक,  युवतियों
 ने  बड़े  उत्साह,  लगन  और  परिश्रम  से  काम
 किया  जिसके  कि  फलस्थरूप  झाज  हम
 हिन्दुस्तान  को  आज़ाद  देखते  हे  nl  यह  उन्हीं
 के  त्याग  भौर  तपस्या  का  फल  है  कि  आज

 हिन्दुस्तान  स्वतन्त्र  राष्ट्रों  की  श्रेणी  में  एक
 ऊंचें  स्थान  पर  पहुंच  गया  है  यह  बात
 भी  सही  है  कि  हिन्दुस्तान  के  युवकों  को
 अवसर  मिलना  चाहिये  ताकि  उनके  व्यक्तित्व
 का  पूरा  विकास  हो  झौर  उनकी  शक्ति  का
 उपयोग  राष्ट्र  के  कल्याण  के  लिये  और
 समाज  की  उन्नति  के  लये  हो  ।  यह  बात  भी

 सही  है  कि  भाज  देश  में  जो  युवकों  की  शक्ति

 है  यह  भ्रपरिमित  है,  बहुत  बड़ी  तादाद  में

 बहुत  बड़े  पैमाने  पर  उनकी  शक्ति  है  जिसका
 कि  उपयोग  राष्ट्र  के  फायदे  के  लिये  नहीं
 हो  रहा  है।  जरूरत  इस  बात  की  है  कि  हम,
 हमारा  समाज  या  हमारी  सरकार  इस  बात
 का  प्रयत्न  करे  कि  उन  सारी  हाक्तियों  का
 उपयोग  राष्ट्र  के  फ़ायदे  के  लिये  हो  ।

 मेरा  जहाँ  तक  खयाल  है  जब  से  हिन्दु-
 स्तान  भाजाद  हुमा  हमारे  बहुत  से  भाइयों
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 ने  कहा  कि  उन्हें  उस  जमाने  का  दृश्य  याद
 आता  है  जब  इस  देश  के  युवक  युवती  राष्ट्रीय
 आन्दोलन  में  भाग  लेते  ये  अौर  हमारे  देदा  के

 राष्ट्रीय  नेता  पकड़  पकड़  कर  उनका  सहयोग
 लेने  को  तैयार  होते  थे  लेकिन  आज  का  नज्जारा
 बड़ा  दुःखद  मालूम  होता  है  |  ऐसा  प्रतीत

 होता  है  कि  वे  निरादा  के  गहरे  गत॑  में  पड़े

 हुये  हे  ।  जिस  क्षेत्र  में  भी  जाइये  वही  दु:खद
 नज्जारा  आपको  देखने  को  मिलेगा  t  यह
 बात  सही  है  कि  श्राज  देश  के  युवकों  में  कुछ
 खाभियां  है  शौर  कुछ  कमियां  हैं  7  ब  मह
 तो  हर  एक  श्रेणी  में  और  वर्ग  में  खामियां
 होती  है  लेकिन  श्ाज  भी  देश  में  जो  युवक
 काम  कर  रहे  है  और  उपयोगी  काम  कर  रहे
 हूँ  उनको  हम  दरगृज़र  नहीं  कर  सकते  t
 श्राप  गांवों  में  जाइये  ।  शहरों  को  ही  लेलीजिये  |

 बहुत  से  ऐसे  काम  हे  जिनमें  सरकार  हाथ  नहीं
 बंटाती  है  लेकिन  हमारे  गांव  के  युवक,
 युवतियां  देश  के  उत्थान  के  लिये  हर  तरीके
 के  काम  करने  लगे  हे  ।  हमारे  यहां  कोई
 परिषद्‌  बने  या  न  बने,  इसका  विज्ञार  नहीं
 है  ।  हिन्दुस्तान  के  ६  लाख  गांवों  में  आप

 घूम  आइये  ।  यह  बात  सही  है  कि  हमारे  गांव
 जितने  उन्नत  होने  चाहियें  उतने  उन्नत

 नहीं  हे  क्योंकि  वे  अभाव  की  श्वस्था  में  हें
 झौर  उनको  सरकार  की  पूरी  सहायता  नहीं
 मिलती  है  लेकिन  फिर  भी  देग  के  युवक,
 यवतियां  शिक्षा  के  क्षेत्र  में  हो  चाहे  पुस्तकालय
 आन्दोलन  को  चलाने  की  बात  हो  अथवा

 यह  सड़क  योजना  जो  चलती  है,  जितने  भी
 काम  हो  रहे  है,  में  समझता  हुं  कि  उनका
 झधिकाश  श्रेय  देश  के  इन  युवक  युवतियों  को

 है  ।  हमें  अज  भले  ही  स्कूल  और  कालिजों
 में  उनमें  कुछ  प्रनुशासनहीनता  देखने  में
 ग्राती  हो  और  उसके  लिये  हम  भले  ही  उनकी
 निन्‍दा  करें  लेकिन  में  समझता  हूं  कि  आज  जिस
 प्रकार  उनकी  निन्‍दा  की  जाती  है  उस  निन्दा
 के  वे  पात्र  नहीं  हे  ।  यह  तो  हो  नकता  है  कि
 उनमें  काम  करने  के  लिये  उत्साह  हो  और
 जोश  हो  लेकिन  उनको  काम  करने  का  मौका
 न  हो  शौर  उनकी  दाक्ति  का  पूरा  पूरा  उपयोग
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 ॥...  श्रीनारायण  दास]

 न  हो  पाता  हो  शौर  कुछ  राजनेतिक  चार्थियं
 में  किसी  एक  खास  पार्टी  की  बात  नहीं  कहता,
 लेकिन  कुछ  राजनैतिक  लोग  हैं  जो  कि  झपने
 स्वाय  साघन  के  लिये  या  अपनी  पार्टी  के

 चहेश्य  को  बागे  बढ़ाने  के  लिये  इस  युवक
 युवतियों  को  बहकाने  भौर  गूमराह  करने  की
 कोछशिदा  करते  हें  भौर  इसलिये  उनमें  कुछ
 अनुशासनहीनता  शा  जाती  &  लेकिन  फिर
 भी  आप  सस्‍्कलों  में  जाइये  ।  काएिजों  में
 जाहये  बौर  युनिवरसिटियों  में  जाइये,  बहुत
 थोड़ी  तादाद  में  प्रापको  ऐसे  युवक  मिलेंगे
 जिनमें  कि  भ्रनुशासनहीनता  है  लेकिन  प्रधि-
 कांश  लोग,  जैसी  ग्राथिक  कठिनाइयों
 उनको  है  और  हर  तरीके  की  सामाजिक
 श्र  झाथिक  प्रसुविधायें  हें,  उनमें  जिस
 तरीके  से  वे  बरते  रहे  है  बें  उसके  लिये  प्रशंसा
 के  पात्र  हे  -  मेरा  तो  अपना  विचार  है  कि
 घारों  तरफ़  प्रनुक्ासनहीनता  है  ऐसा  कह  कर

 हम  झनुधशासनहीनता  को  समाथ्त  नहीं  करते

 है  कम  नहीं  करते  है.  बल्कि  उसको  झौर
 बढ़ाते  हैं  |  मेरी  तो  सभी  लोगों
 से  यह  प्रार्थना  है  ब्ौर  देश  के  भ्रन्दर
 जितनी  भी  राजनंतिक  पार्टियां  हूँ  उन  से
 अपील  है  कि  1 उ  देश  के  नवयुवकों  जिन  के
 कि  दिमाग  अभी  परिपक्व  नहीं  हुए  हूँ  औौर
 जिन  में  उत्साह  है,  जोश  है  शौर  काम  करने
 की  दाक्ति  है,  उन  की  शक्ति  का  उपयोग
 रचनात्मक  कार्यों  के  लिये  करें  और  पार्टी
 विशेष  के  उद्देश्य  को  आग  बढ़ाने  के  लिये
 न  करें

 इन  बातों  को  रखते  हुए  में  यह  कहना
 जाहता  हूं  कि  इस  प्रस्ताव  के  तीन  भंग  हूँ  ।
 सब  से  पहले  तो  यह  है  कि  पालियामेंट  के
 मेम्बरों  की  एक  समिति  बनाई  जाय  ।  दूसरा
 यह  है  कि  समिति  का  उद्देष्य  क्या  होगा  ?
 समिति  का  उद्देश्य  होगा  देश  के  अन्दर  जितनी
 भी  युवको  की  संस्थायें  हूं,  उन  के  प्रतिनिधियों
 से  मिलना  ।  तीसरे  उन  संस्थाझों  से  सुझाव
 मांगता  कि  युवक  युवतियों  का  कल्याण  कैसे
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 हो  सकता  है,  कैसे  उन  की  उन्नति  हो  सकती

 है  आर  88  उन  को  अपने  'व्यक्तित्य  के
 विकास  के  लिये  भच्छे  से  भ्च्छा  मौका  मिल
 सकता  है  |  फिर  एक  सम्मेलन  बुलाया  जाय
 जिस  में  जितने  भी  यूथ्स  के  संगठन  हैं,  उन
 के  प्रतिनिधि  हों  भौर  उस  सम्मेलन  के  बाद
 एक  राष्ट्रीय  युवक  परिषद्‌  की  स्थापता  हो
 और  फ़िर  एक  बोजें  बने  जो  युवकों  के  कल्याण
 के  लिये  काम  करे  ।  में  यह  बात  मानता  हूं
 कि  युवकों  के  संगठन  की  जरूरत  है  और
 इस  बात  की  भी  झावष्यकता  है  कि  उन्हें
 हम  को  ऐसे  मोक़े  देने  चाहियें  जिस  से  युवकों
 के  व्यक्तित्व  का  विकास  हो  भौर  उन  की
 शक्ति  का  उपयोग  हो  ।  यह  बात  भी  में
 मानता  हूं  कि  हिन्दुस्तान  में  जितने  भी

 नवयुवक  भौर  नवयूवतियां  है'  उन  का  शक्ति
 का  पूरा  पूरा  उपयोग  नहीं  हो  रहा  है  |  हमारे
 मित्र  श्री  पाणिग्रही  ने  जो  झ्पना  प्रस्ताव  रखा

 है  उस  में  हमारी  योजना  के  विकास  में  जो

 कार्य  क्रम  हें  उन  को  पूरा  करने  के  लिये  उन
 का  सहयोग  मिले,  उन्हीं  सब  कामों  को  पूरा
 करने  के  लिये  यह  परिषद्‌  की  स्थापना  का
 प्रस्ताव  किया  गया  है  |  उस  प्रस्ताव  को
 रखने  में  हमारे  भित्र  का  उद्देष्य  बहुत  झच्छा
 है,  भावना  बहुत  भच्छी  है  लेकिन  दरप्रसल
 में  केवल  इस  परिषद्‌  की  स्थापना  से  या  जैसे
 कि  भ्रभी  बच्चों  के  कल्याणाथ  एक  कौसिल
 बनी  हुई  है,  उसी  तरीक़े  से  युवकों  की  एक

 परिषद्‌  बता  देने  से  कोई  समस्या  का  समा-
 धान  हो  जाने  वाला  हो,  ऐसा  में  नहीं  मानता  |
 मेरा  ख्याल  है  कि  इस  प्रस्ताव  के  ज़रिय  से
 जो  नया  संगठन  क्रायम  होगा  उस  से  कोई
 ज्यादा  काम  होने  की  झाधा  करना  बेकार  है,
 कोई  ज्यादा  काम  उस  से  चलने  थाला  नहीं
 है  ।  यह  तो  एक  ऐसा  काम  है  जिस  को  कि

 हमें  गैर-सरकारी  तौर  पर  करने  की  कोणिएा
 करनी  चाहिये  |  सरकार  का  कजा  है  कि  एसे
 हर  झान्दोलन  में  जिस  से  कि  युवकों  की  शझुक्ति
 बढ़ें  भौर  उन  का  व्यक्तित्व  बढ़े,  सहायता  दे  ॥



 डा  Resolution  re:

 हर  काम  सरकार  के  जिम्मे  कर  देन  भौर
 उस  के  हाथ  में  दे  देने  स ेसमस्या  का  समाधान
 होने  काला  नहीं  है।  जाहिर  है  कि जब  सरकार
 के  हाथ  में  वह  काम  होगा  श्रौर  सरकार  के
 हारा  यह  काम  होगा  तब  तरह  तरह  «  की
 शिकायतें  हुआ  करेंगी  कि  सरकार  इस  काम
 को  भपने  हाथ  में  से  कर  झपने  विचार  युवकों
 पर  लादना  चाहती  है  n  सरकार  ही  एक
 बोर्ड  बनायेगी  ौर  सरकार  ही  एक  परिषद्‌
 की  स्थापना  करेगी  और  सरकार  ही  सब
 खर्च  करेगी  झौर  ऐसा  होते  से  जो  गर-सरकारी
 तौर  पर  काम  करने  का  मौक़ा  है  वह  नहीं
 रह  जायेगा  ।  में  इन  सब  भावनाओं  की  जो
 इस  प्रस्ताव  के  पीछे  हैँ  उन  का  समर्थन  करता

 हूं  लेकिन  में  इस  बात  का  विरोध  करता  हूं
 कि  स्कूल,  कालिजों  और  युनिवरसिटियों  के
 तमाम  नवयू  वकों  का  संगठन  सरकार  एक
 विशेष  संस्था  के  जरिये  कराये  t  म॑  इस  को
 उचित  नहीं  समझता  ।  आज  यूनिवरसिटी
 में  जाइये  अथवा  कालिज  में  जाइये,  हर  जगह
 युवकों  के  व्यक्तित्व  के  विकास  की  सुविधा
 है  ऐसे  भी  करोड़ों  हमारे  नवयुवक  हे  जिन
 को  कि  स्कूल,  कालिजों  में  जाने  का  मौका

 नहीं  मिलता  है  लेकिन  में  समझता  हूं  कि
 उन  को  ग्रर-सरकारी  तौर  पर  जो  हमारे
 गांवों  के  श्न्दर  पंचायतें  हे,  गांवों  के  अन्दर
 जो  हमारी  सामुदायिक  विकास  योजना  की
 समितियां  बनने  वाली  हे  भौर  भी  तरह  २  के
 काम  गैर-सरकारी  तौर  पर  होते  हे  या सरकार
 जो  काम  चलाती  है  उन  में  अपना  योगदान
 देन  का  उन्हें  पूरा  मौका  मिलता  है  ।  इस  बात
 को  में  समझ  नहीं  पा  रहा  हुं  कि  केन्द्र  में
 दिल्ली  में  एक  परिषद्‌  की  स्थापना  हो  जाय
 और  फिर  तमाम  यू  थ्स  की  जितनी  भी  समस्‍यायें

 हैं,  उन  का  समाघान  हो  जायेगा,  यह  बात
 केसे  होने  वाली  है।  देएणा  में  बड़े  बड़े  विध्य-
 विद्यालय  क्रायम  है  जहां  कि  देश  के  नव-

 यूवकों  को  हर  तरीक़  से  सुविधा  देने  का
 प्रबन्ध  किया  जाता  है  शभ्रौर  यह  होने  पर  भी
 जब  इन  समस्याओं  का  समाधान  नहीं  होता
 सती  फिर  दिल्‍ली  में  एक  परिथद्‌  कायम  कर  के
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 we  एक  कल्याण  बोर्ड  क्वायम  कर  के  युवकों
 की  जो  महान  समस्‍या  है  भौर  जिन  को  कि
 ठीक  रास्ते  पर  ला  कर  उन  की  शक्ति  का
 समन्वय  कर  के  राष्ट्रीय  योजना  के  कामों  में
 लगाना  है,  केन्द्र  में  ऐसी  संस्था  क्रायम  कर  के
 इस  समस्या  का  समाधान  केसे  होगा,  यह  बात
 मेरी  समझ  में  तो  नहीं  झाती  है  |  इसलिये  में
 इस  प्रस्ताव  का  समर्थन  नहीं  कर  रहा  हूं  ।
 अलबत्ता  इस  के  पीछे  जो  भावना  है  उसे  में
 भ्रवश्य  चाहता  हूं  भौर  में  खाहता  हूं  कि  इस
 संसद्‌  के  अन्दर  जो  बहुत  से  युवक  माननीय
 सदस्य  हे  और  उत्साह  रखने  वाले  लोग  हें
 उन  सब  का  काम  है  कि  गरर-सरकारी  तौर
 पर  इस  को  करें  ।  सरकार  का  भी  फ़र्ज  है  कि
 बिना  राष्ट्र  पर  भार  डाले  हुए  और  बिना
 अपने  विचार  को  लोगों  पर  लादे  हुए  इस  काम
 को  करे  ।  सरकार  की  जो  नीति  और  पालिसी
 हो  बह  किसी  व्यक्ति  विद्यष  या  पार्टी  विशेष
 के  लिये  नही  होनी  चाहिये  ।  फिर  भी  सरकार
 एक  पार्टी  विशेष  की  ही  होती  है  और  अगर
 इस  तरीक़  की  युवकों  की  एक  संस्था  हो  जिस
 पर  सरकार  का  नियंत्रण  हो  और  सरकार  के
 द्वारा  उस  के  सब  कामों  का  संचालन  हो  तो
 में  समझता  हूं  कि  समस्‍या  का  समाधान  नहीं
 हो  सकेगा  ।  इसलिये  में  चाहता  हूं  कि  इस
 तरीक़े  का  काम  गर-सरकारी  संस्थाओं  के
 द्वारा  होना  चाहिये  ।  ग्रैर-सरकारी  संस्था
 बने  |  उस  में  सभी  पार्टियों  क ेलोग  सम्मिलित

 हों  ।  ऐसा  होने  से  में  समझता  हूं  कि  यह
 काम  ज्यादा  आसानी  से  हो  सकेगा  लेकिन  झगर

 एक  इस  तरीक  की  संस्था  की  स्थापना  हो  जाय
 जिस  पर  कि  सरकार  का  नियंत्रण  हो  तो

 लोग  यह  शिकायत  करेंगे  कि  सरकार  उन  के
 कामों  में  हस्तक्षेप  करती  है  भौर  सरकार

 इस  के  ज़रिये  भ्रपने  विचार  दूसरों  पर  लादना

 चाहती  है  ।  इस  तरह  के  शाक्षप  1:11  चल

 कर  सुनने  को  मिलेंगे  ।  यह  शिकायत  की

 जा  सकती  है  कि  सरकार  युवकों  को  पार्टी

 विशेष  के  कार्यक्रम  की  तरफ़  लगाता  चाहती

 है  ।  इसलिये  उचित  यह  होगा  कि  सरकार

 की  तरफ  से  किसी  परिषद्‌  या  किसी  बोर्ड
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 {a  औनारायण  दास]
 की  स्थापना  न  कर  के  गैर-सरकारी  तौर  पर

 युवकों  की  शक्ति  का  समन्वय  करने  क
 लिये  भौर  युवकों  के  व्यक्तित्व  के  विकास
 श्रौर  उन  के  कल्पाणार्थ  जो  भी  कुछ  काम
 किये  जाये  वे  गर-सरकारी  संस्थाशो  द्वारा
 किये  जायें।  भौर  सरकार  का  यह  फर्ज  होगा
 कि  गर-सरफारी  संस्थाभों  के  काम  को  बढाने
 के  लिये  जितनी  भी  सहायता  कर  सकती  है
 करे  इन्ही  दाब्दों  के साथ  में  समझता  हूं
 कि  इस  प्रस्ताव  को  पास  करने  से  कोई  खास
 फायदा  होने  वाला  नहीं  है  t  यह  सही  है
 कि  युवकों  की  समस्या  बहुत  महान  है  ।
 युवकों  को  उन्नति  करने  का  मौका  मिले,
 न्तरककी  करने  का  मौका  मिले  इस  के  लिये
 जितना  भी  गर-परकारी  तौर  पर  हो  सकता
 है  किया  जाना  चाहिये  और  सरकार  का
 कतंव्य  है  कि  वह  जितनी  मदद  दे  सकती  है
 मदद  दे  ।

 शमों  नाथ  पाई  इस  को  सुधारने  क॑
 लिये  झाप  कोई  प्रस्ताव  क्‍यों  नही  लाये  ?

 Mr,  Chairman:  The  hon  Munster.

 Shri  Halder  (Diamond  Harbour—
 Reserved—Sch.  Castes):  Sir,  I  have
 given  notice  of  an  amendment

 Mr.  Chairman:  Two  hours  have
 been  allotted  for  this  The  hon  Miris-
 ter  must  reply  and  then  the  hon
 Mover  has  also  4  right  to  reply  We
 commenced  at  3-l]  and  we  can  go  t:!]
 §°22,

 An  Hon.  Member:  Let  us  sit  five
 minutes  more,

 Shri  द  P  Nayar:  Anyway,  we  do
 not  have  a  quorum

 Shri  Halder:  Our  country  is  very
 ‘backward  economically  though  we
 have  vast  natural  resources  and
 manpower.  Why  is  it  sc  after  eleven
 years  of  Independence?  Government
 has  totally  failed  to  utilise  the  vast

 30  AUGUST  २958  Formation  of  a  National  3824
 Council  of  Indian  Youth

 resources  of  manpower  and  several
 lakhs  of  people  are  unemployed.  Sume
 have  registered  their  names  but  there
 are  a  very  large  number  who,  have  not
 registered  their  names  How  their
 services  be  utilised?  That  is  the  ques-
 tion,  Before  Independence  thagsands
 of  youths  of  our  country  participated
 in  the  national  movement

 they sacrificed  their  life.  Why  is
 happening  after  Independence?
 are  people  not  coming  fansv:  fr

 the development  of  country?  It
 the  leaders  always  ask  the  peoplet
 sacrifice  but  they  do  not

 the  reaayn set  an  example  This  is  the
 why  people  of  our  country  are  riot
 inspired.  The  Congress  Presideny,
 Mr,  Dhebar,  has  said  a  few  days  ago
 that  they  have  reached  a  stage  where
 they  could  exactly  describe  the  Con-
 gressmen  as  job  hunters.

 It  38  true.  But  I  cannot  blariel@ll
 Congressmen  because  there  are  508९
 common  Congressmen  who  hate
 nothing  to  do  and  who  are  unen'pfoy-
 ed  What  can  they  do  if  they  renmain
 unemployed  for  years  together?  They
 have  no  hope,  nothing  to  do  befgre
 them  Our  Government  spends  lafths
 of  money  for  Vana  Mahotsav  onl
 a  show  to  our  people  When  the  Sgr
 to  do  some  work,  they  take  photo-
 graphers  with  them  so  that  they  may
 publish  it  in  the  newspapers.  Will  this
 help  our  people  to  enthuse?  Not  at
 all  Even  those  who  come  forward  to
 participate  in  public  work  uu  the
 development  of  cur  country  are  not
 given  their  chance  because  of  pchtical
 discriminations  That  is  the  reason
 why  I  have  tabled  this  amendment.
 Government  has  failed  to  solve  rany
 acute  problems  of  our  country,  When
 they  are  faced  by  the  opponente,  they
 say  that  they  nave  a  majority

 g
 nd

 people  have  given  them  power  tg  do
 what  they  like.  Will  the  big

 ey

 ty
 solve  the  problem  in  our  co  ?
 With  so  big  a  majority  in  the  jia-
 ment  and  Assemblies,  cagfnot
 solve  any  problem  in  our

 ene
 try,  I

 therefore  request  this  Gov  t  to
 consider  all  these  things  ana’  learn
 things  from  other  countries,,  ‘We  see
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 in  China  that  for  harnessing  the
 resources  of  a  river.  the  leaders  of
 that  country  gave  a  call  for  co-opera-
 tion.  Thousands  of  people  came
 forward  and  within  a  few  days  the
 scheme  wag  fulfilled  But  in  our
 couatry  what  do  we  see  in  Bihar?  For
 the  same  purpose,  the  Government

 Ministers  came  forward  to  set  an
 example  and  they  worked  for  an  hour
 or  80.  This  did  not  inspire  the

 ople  to  work  anj  that  is  the  reason

 fe
 its  failure.  Therefore,  my  auvice

 this.  While  you  a:k  other  people  to
 "co-operate  and  sacrifice,  do  not  say  to
 them:  “do  as  I  say  but  do  not  do  as  I
 do”,  That  will  not  serve  any  purpose
 So,  I  accept  this  Resolution  with  my
 amendment.

 Dr.  Melkote  (Raichur):  Sir,  I  rise
 to  support  the  resolution.  It  is  a  great
 day  when  we  have.  taken  up  this
 question  for  discussicn  bere  in  this
 House  but  may  I  say  that  I  have  been
 sorely  disappoinied  by  the  poor  atten-
 dance  in  this  House  when  we  are
 debating  a  big  question  lke  this.
 Members  on  this  side  as  well  as  Mem-
 bers  of  the  Opposition  aie  wanting  in
 mumbers.  Every  on?  of  us  in  this
 House,  day  in  and  day  out,  speaks
 that  the  future  lies  in  the  hands  of
 the  youth  of  the  country;  and  a
 question  of  this  type  which  needs  to
 be  debated  for  days  and  days
 together,  is  being  discussed  only  for  a
 couple  of  hours  and  that  when  so
 few  members  are  present.

 Shri  द  P.  Nayar:  There  is  hardly
 any  quorum  in  the  House.

 Dr.  Melkote:  That  is  the  pity  of
 the  whole  question.  Though  this
 problem  is  being  debated  by  &  very
 few  Members,  it  has  still  its  own
 importance  and  my  only  competence
 in  rising  on  this  occasion  to  say  a  few
 words  lies  in  the  fact  that  I  have  been
 associated  throughout,  and  I  am  being
 associated  even  today,  with  the  Seva
 Dal,  Bharat  Sevak  Samaj  movement
 and  other  movements  whcre  students
 of  more  than  five  colleges  and  two
 high  schools  with  which  I  am  associat-

 449  L.S.D.—8.
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 ed  to  take  part  and  also  with  one
 khadi  and  village  industries  organisa-
 tion  through  which  I  come  in  contact
 with  the  youth  both  in  the  towns  and
 the  villages.  What  ig  their  reaction  to
 the  whole  question?  Such  of  those
 that  have  had  a  food  luck  to  have
 opportunities  of  employment,  of
 higher  education  or  service,  feel  one
 way  and  the  other,  those,  who  have
 not  had  the  good  luck  to  be  educated
 and  left  behind  in  the  village  sector,
 finding  it  difficult  even  to  make  a
 living,  have  different  reactions
 altogether  to  give.  And  again  those
 who  have  been  educated  but  whe
 have  not  been  employed  nave  some:
 thing  to  say  and  the  youth  who  havs
 been  educated  and  employed  have
 something  else  to  say,  both  reactions
 being  contrary  to  each  other.  Then
 the  vouth  in  the  village  sector  come
 up  and  they  have  their  own  sayin
 the  whole  matter  the  reaction  being
 different  from  the  other,

 May  1  say  that  today  we  should
 look  at  this  question  not  from
 emotion,  but  from  facts  as  they.
 emerge,  from  various  factors  that  are
 prevailing  in  the  country  tceday?  What
 is  it  that  the  country  is  after?  Is  not
 what  we  are  doing  today  in  this
 Hou-e  for  the  benefit  of  the  youth  as
 a  whole  to  a  large  extent  whether  it
 is  the  educational  Plan,  whether  it  is
 the  Plan  for  having  more  industries
 for  more  employment,  whether  it  be
 the  question  of  social  ufiift,  or
 whether  it  be  the  construction  of  mure
 hospitals  for  the  health  cf  tne  coun-
 try.  Even  though  it  is  for  the  whole
 country,  that  we  do  all  these  I  should
 say  it  is  essentially  meant  for  that
 section  of  the  population  that  can
 utilise  it  to  the  maximum  —  extent.
 Children  cannot  use  them  very  much,
 they  have  to  be  educated,  they  have
 to  be  brought  up.  Old  mei  have  one
 foot  in  thH®  grave,  and  so  whatever  Is
 being  done  in  the  country  today  is
 meant  for  the  youth  of  the  country,
 and  that  population  being  the  largest,
 the  way  we  are  tackling  the  problems
 and  the  effort  that  is  being  made  to
 tackle  them  are  not  adequate.  That
 is  why  a_  kind  of  frustration  is
 growing  in  the  minds  of  the  youth.
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 Fortunately  the  problem  is  being
 tackled  by  the  Education  Ministry
 Though  it  is  a  problem  that  confronts
 the  whole  Ministry,  it  is  the  Education
 Ministry  that  has  gol  to  reply.  The
 Education  Ministry  has  made  avail-
 able  to  the  country  a  certain  quantum
 of  money.  Swimming  pools  are  being
 constructed,  auditoriums  are  being
 constructed,  Bharat  Sevak  Samaj
 work  is  being  done,  but  what  is  the
 result?

 There  ig  a  section  of  the  youth  that
 gets  enthused  with  all  this,  They  come
 forward  and  parcicipate,  but  may  I
 say  that  in  spite  of  all  the  talk  that
 we  are  doing,  the  number  of  people
 that  come  forward  to  take  advantage
 of  these  things,  whether  it  is  the
 educated  youth  or  the  other  section,  is
 not  such  as  to  be  able  to  completely
 utilise  all  the  funds  that  are  placed
 before  them  by  this  House  year  after
 year?  What  is  the  reason?

 The  reason  seerns  to  be  more  politi-
 cal  than  otherwise.  Countries  have
 been  quoted  here  where  the  youth
 are  going  forwaid  on  account  of  the
 leadership  there.  Unfortnately,  due  to
 the  political  background  that  we  have
 had,  and  today  on  account  of  certain
 conditions  that  are  prevailing  in  the
 country,  the  political  parties  are  50
 far  apart  even  today  that  even  in  a
 national  effort  of  this  type,  people  do
 not  come  forward  to  combine  together
 in  order  to  enthuse  the  youth  on  a
 common  purpose.  That  is  the  main
 hurdle  in  our  not  being  able  to
 enthuse  the  youth

 Youth  got  enthused  by  ull  sections
 of  the  population  before  independence, Whether  it  was  the  Conzress  or  other
 parties,  whoever  appeared  on  the
 platform  got  a  hearing,  and  the  youth
 followed  them  meticulously,  But
 today  whoever  may  talk,  it  falis  flat
 on  the  youth,  because  the  leaders  do
 not  combine  together  in  inculcating
 discipline  in  the  minds  of  the  youth.
 After  all  is  said  and  done,  discipline
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 means  discipline  of  a  particular  type
 which  every  une  of  us  would  accept.
 Work  means  work  of  a  particular  type
 which  combines  a  certain  type  of
 efficiency  and  standard  which  every
 one  would  accept.

 We  say  these  things,  but  actually
 when  we  go  to  the  youth  we  try  =  to
 dissuade  them  from  participating  in
 such  work.  We  say:  “After  all,  this
 is  Bharat  Sevak  Samay,  after  ail  it  is
 the  Seva  Dal,  after  all  this  is  being
 run  by  the  Communists,  this  is  being
 run  by  the  PSP  etc.”  Different  stan-
 dards  are  set  up  or  different  ap-
 proaches  are  made  in  order  to  catch
 the  youth  by  the  political  parties  and
 not  for  a  national  effort.  That  is  where
 we  have  been  lacking  in  our  efforts  to
 enthuse  the  youths.  If  today  the
 Education  Ministry  of  the  Govern-
 ment  of  India  is  doing  anything,  it  is
 for  the  nation  as  a  whole,  not  for  the
 political  parties  as  such,  and  unleas
 and  until  all  sections  of  the  popula-
 tion,  men  and  women,  cume  together
 and  decide  that  in  such  national
 efforts  we  should  combine  together  so
 that  our  youth  may  be  given  a  proper
 direction,  subsequent  to  which  they
 may  go  in  any  manner  they  like,  it
 would  be  very  difficult  to  enthuse  the
 youth,  This  is  one  of  the  things  that
 the  youths  themselves  have  told  me.

 Not  merely  that.  There  is  another
 aspect  of  the  yuestion.  May  I  ask
 this  House  as  to  how  many  of  us  who
 have  been  speaking  in  about  al]  this
 have  been  participating  in  these
 efforts  and  not  putting  hurdles  on
 such  movements?  People  may  talk
 quite  a  lot,  but  once  we  go  out,  just
 because  it  is  not  ‘'n  my  interest,  I  put
 a  hurdle,  and  say:  “Why  do  you  go
 and  associate  with  such  work?”  That
 is  only  a  part  of  the  game.

 It  is  not  merely  that.  There  are
 here  today,  both  in  this  House  and
 outside,  those  who  have  had  _  the
 benefit  of  education,  and  who  have
 had  the  benefit  of  employment,  but
 how  many  of  these  people  are
 responding  to  the  cause  of  the  youth
 movement?
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 Mr.  Chairman:  The  hon.  Member
 should  conclude  now

 Dr,  Melkote:  I  am  sorry  unless  a
 little  more  time  23  given  to  me,  it  will
 be  very  difficult.  While  I  support  the
 spirit  of  the  resolution,  I]  have  some-
 thing  to  say.  I  end  my  speech  unless
 more  time  is  given  to  me,

 Mr.  Chairman:  I  think  the  hon.
 fember  has  finished.

 Dr.  Melkote:  Not  yet.

 Mr.  Chairman:  But  the  time  allot-
 ted  is  only  two  hours
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 Seri  V.  P.  Nayar:  The  Minister  has
 not  yet  replied.

 Mr.  Chairman:  Let  us  adjourn
 today.  The  hon.  Minister  says  he
 cannot  do  within  ३5  minutes.  Let  us
 adjourn  to  the  next  day.  The  hon.
 Member  has  finished  his  speech,

 Dr.  Melkote:  I  have  not  ended  my
 speech.  I  should  be  allowed  to
 resume  when  the  House  discusses  this
 problem  again.
 37.07  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Monday,  the
 lst  September,  1068.
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 ORAL  ANSWERS  TO
 QUESTI

 SP.

 695

 Subject

 Government  of  India
 Scholarships  to  Sche-
 duled  Tribe  Students

 Aggiogirural
 Courses  in

 Schools.

 Snmuggled
 Goods  Seized

 697

 698

 70X  Scientists’  Delegation  to
 U.S.S

 ly  of  C
 urkela  Stoel

 703  Prohibition
 704  Census  of  Dowry  Gifts
 705  Publication  of  Report  of

 Official  Language  Com-
 mussion

 Incoms-Tax  Appellate
 Tribunal.

 _

 708  Robbing  by  Taxi  Drivers
 FI0  Steel  Supply  to  Calcutta
 TL  Chamba)  Project
 712  Teachers
 73  Port  and  Dock  Workers

 Strike
 ३74  Consolidation  of  Loans

 to  States
 7I6

 Suppression
 of  Immoral

 Coal  to
 Piant

 7०3  Sy

 706

 प्र7  Debte  Due  to  Foreign
 Countries

 738  Technicel  Education
 23  Army  Trucks

 WRITTEN  ANSWERS  TO
 QUESTIONS.

 S.Q.
 No.

 696  Central  Zonal  Council
 and  Dacoit  Menace

 Committee  on  Amal;
 mation  of  Small  Col-
 lieries

 Jantar-Mantar,  New  Delhi
 Parachutes.

 7०
 operate  Prades

 MS  U.  K.  Bank  Rate

 Capital
 Investments  in

 360I-28

 Corumns

 360I—-05

 3605—09

 3609—11

 3677

 36II-2
 36I2—4

 3614-15

 3636

 3636—8
 3638—20
 3620—24
 3624—-27

 3628-29

 3629-30

 3630—32

 3632-34

 3634-36
 3636-37
 3637-  38

 3638—96

 3638-39

 3639
 3640

 3640-41

 3641
 3641

 3641-42

 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 S.Q.  Sudject

 720  Reservation  of  Seats
 cational  Institu-

 tions
 7ar  Dravida  Kazhagam  Orga

 nisation
 722  Steel  Supply  to  Bombay
 744  Teachers  in  Basic  Schools

 of  D
 725  Crude  Oil
 726  Bhowanipur  —  Constitu-

 ency,  West  Bengal
 927  Welfare  of  Scheduled

 Castes  and  Scheduled
 Tribes

 728  Import  of  Steel
 729  Girls’  Education  in  Rural

 Areas
 730  Oil  Survey  of  Cauvery

 Basin
 ‘731  Air  Wing  of  Indian  Navy
 732  Elementary  Education
 733  Coal  Price  Revision

 Committee
 734  Cantonments  Act,  7924
 735  High  Altitude  Research

 sation
 736  Toll  Tax  in  Delhi
 737  Loans  from  U.S.A.
 738  Suppression  of  Immoral

 traffic  Act
 739  Industrial  Finance  Cor-

 poration
 740  «Territorial  Army
 जबा.  Juvenile  Delinquency
 742  Brass  Two  Anna  Coins
 743  Reform  of  the  Judicial

 Administration
 744  Singareni  Collierics
 745  Balance  of  Payments

 Position  with  U.S.A
 746  Oil  Refinery  at  Bhavnagar
 ‘7a7  Water  Si

 upply
 to  Rourkela

 Stee
 748  Pseudo  Universities

 U.S.Q.
 No.
 325  Training  of  Personnel
 326

 Eniployess
 in  Himachal

 1127  Children  of  Scheduled
 Castes  and  Scheduled
 Tribes.

 COLUMNS

 3642

 3642-43
 3643

 3643-44
 3644 .

 3645

 3645-46
 3646

 3647

 3647
 3648
 3648

 3649
 3649

 3650
 3650-51
 365-52

 3652

 3653
 3653-54

 3654
 3654-55

 3655-56
 3656

 3656-57
 3657

 3657-58
 3658

 3659

 3659-60

 3660
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 WRITTEN  ANSWERS  TO
 QUESTIONS—conid.

 u  5५  Subject No.
 Welfare  Extension  Pro-

 jects,  Bombay
 Reservation  for  Scheduled

 Castes  and  Scheduled
 Tribes  in  Tripura

 Property  Accrued  to  Go-
 vernm

 Central  Social  Welfare
 Board’s  Grants  to
 Mysore

 Central  Social  Welfare
 Board’s  Grants  to
 Rajasthan

 Vigyan  Mandirs  in  Rajas-

 Welfare  of  Scheduled
 Castes,  Scheduled
 Tribes  and  other  Back-
 ward  Classes  in  Andhra

 M/s.  Hochtief  Gammon,
 Bombay.

 Welfare  of  Scheduled
 Castes  and  Scheduled Tribes  in  Rajasthan

 Aid  to  Rajasthan  for
 Various  Projects

 Training  Expenditure
 University  Teachers
 Engineering  Colleges

 Oil  Survey  in  Dasuya
 Employees  in  Bhilai  and

 Durgapur  Steel  Plants
 Development  of  Educa-

 tional  Institutions
 Prohibition
 Student  Homes
 Education  of  the  Children

 of  Defence  Personnel
 National  Provident  Fund

 Trus
 Carrying  of  Night  Soil
 Institute  for  Training  of

 Librarians
 Villages  on  Jamuna  Banks
 New  Ordnance  Factory
 LE.S.  and  C.S.S.
 Science  and  Industry

 Museum,  Calcutta
 Forged  Currency  Notes
 Arms  Act.
 Remission  of  Taccavi

 Loans  in  Delhi
 Purchase  of  Land
 Welfare  of  Tribals  in

 Madhya  Pradesh
 i

 ee
 to  Adivasis 39

 Studies
 x60  Constitution  of  India.
 349  L.S.D.—9,

 {Dany  Drassr}

 CoLumMns

 3660

 35657

 ३3८67

 366r

 3662

 3662

 3662-63

 3663

 3663

 3664
 3664
 3664
 3665
 3665

 3666

 3666-67
 3667

 3667-68

 3668

 3669
 3669

 3669
 3670
 3670
 (3671

 ३3577
 3677-72

 3672

 3672273
 3673-74

 3674

 3674-75
 3675

 WRITTEN  ANSWERS  TO
 QUESTIONS—conid.

 U.SQ.  Subject No,
 ‘T16r  Tenders  for  Machinery
 ‘1162  Iron  ore  in  Rajasthan

 Zoological  Survey]  of
 Lahau

 7763
 M.E.S.  Review  Committee
 Yen  Credit
 Bhatinda  Fort
 Foreign  Exchange  Earned

 by  Indian  Shipping
 7768  N.C.C.in  Punjab
 ti69  Appointment  of  High Court  Judges.

 Bharat  Electronics  (Pri-
 vate)

 Mineral  Advisory  Board
 Income  Tax  Arrears
 World  Bank  and  I.  M.  E.

 nference
 Hindi  Shiksha  Samiti.
 Admission  into  Delhi

 Colleges
 Arrest  of  Smugglers
 Political  Sufferers
 Tripura  Teachers  Asso-

 7764
 7365
 7766
 I67

 1170

 171
 1172
 ‘1173,

 ‘1174
 II75

 I76
 lI77
 1178

 ciation
 Rent  Control  in  Manipur
 Employees  of  Delhi  Ad-

 ministration
 Land  Records  Depart- ment  Tripura
 Ex-Servicemen
 Compensatory  Allowance

 in  Himacha!  Pradesh
 Ex-I.N.A.  Personnel.
 Office  of  the  Iron  and

 Steel  Controller
 U.P.S.C.  Income
 Tribal  Areas  of  Manipur
 Exemptions  of  Firms  from

 Income-T:
 Allotment  of  Iron  and

 Steel  to  Punjab
 Expenditure  Tax  on  Ex-

 Rulers
 Central  Social  Welfare

 Bosrd’s  Grants  to
 Punjab.

 I393  Conservation  and  De-
 velopment  Rules

 7795
 Compulassy.

 Insurance  of
 exnment  Employees

 ir96  Adult  Education  .
 II97  ters  at  Rourkela

 Carper  Plant
 २2798  Rentfor  Machineries  .

 7779
 7780

 १  ६.2

 Ti82
 T83

 rr84
 ‘1185

 7786
 I87
 i88

 739०0

 IIgt

 rr92

 3834

 Coruame

 3675-76
 3676-77

 3677
 3677-78

 3678
 3678

 3678-79
 3679

 3679-80

 (3680-81
 368i
 368r

 3682
 36F2

 3683
 3683

 3683-84

 3684
 3684

 3684-85

 3685
 3685

 3686
 3686

 3687
 3687-88

 3688

 3688

 3688-89

 3689-90

 3690

 3690

 3697
 ३697

 3697-99
 3693
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 WRITTEN  ANSWERS  TO
 QUESTIONS-—conid.

 Subject
 U.S  Q

 No.
 7799  Income-Tax  from  Punjab
 r200  Income-Tax  Cases  in

 Punjab  High  Court
 ‘1201  Techmical  Education  in

 Himachal  Pradesh
 4202  Government  Aided  Pn-

 vate  Schools  in  Hima-
 chal  Pradesh

 ३203  Physical  Training  in
 Himachal  Pradesh

 3204  Hind:  Classes
 ३205  Smuggled  Gold  seized  at

 Rewari  Ratlway  Station
 ३206  Floods  in  Delhi

 {Damy  Dicxsr]

 CoLuMNS

 3692

 3692-93

 3693

 3693

 3693
 3693

 3694795
 3695-96

 PAPERS  LAID  ON  THE  TABLE  :  3696-97
 The  following  papers  were  laid

 on  the  Table  :---
 @  A  copy  of  the  Report  of  the

 Advisory  Committee  on
 Slum  Clearance

 (2)  A  copy  each  of  the  follow-
 ing  Noufications  under
 sub-section  (2)  of  Section
 3  of  the  All  India  Services
 Act,  I95I  es

 @  G.S.R,  No.  708  dated  the
 23rd  August,  3958  mak-
 ing  certain  amendment
 to  the  Indian  Admunis-
 trative  Service  (Regula-
 tion  of  Senionty)  Rules,
 2954

 (ii)  G.S.R.  No.  709  dated  the
 23rd  August,  3  958  mak-
 ing  certain  amendments
 to  the  Indian  Police
 Service  (Regulation  ot
 Seniority)  Rules,  3954

 (3)  A  copy  of  each  of  the  fol-
 lowing  Not:fications  under
 sub-section  (4)  of  Section
 79  of  the  Medicinal
 and  Tonlet  Preparations
 (Excise  Duties)  Act,
 I955,  Making  certain
 further  amendments  to  the
 Medicinal  and  Tovlet
 Preparations  (Excise
 Duties)  Rules,  2956.

 (0)  G.S.R.  No.  677  dated  the
 oth

 July
 +  7958

 Gi)  G.S.R.  No.  678  dated  the
 gth  August,r958

 STATEMENT  BY  MINISTER:  3698-99
 The  Deputy  Muster  of  De-

 fence  (Sardar  Mayithia)
 made  a  statement  rding
 the  clash  on  the  28th  fa january
 I958  between  troops  of  the
 Mahar  Regiment  and  stu-
 dents at  Sagar

 ELECTION  TO  ८2
 MITTEES  3

 OM

 The  Manister  of  Scientific  Re-
 search  and  Cultural  Affairs
 {Shin  Humayun  Kabir) moved  for  the  election  of Members  of  Lok  Sabha  to be  che  members  of  the  follow-
 ing  .—~
 a)  The  Central  Advisory Board  of  Biology  (One

 Member)
 (2)  The  Council  of  Indian

 Institute  of  Sciences,
 Bangalore  (Two  Mem-
 bers)

 RLPORT  OF  BUSINESS
 ADVISORY  COMMITTEE

 ADOPTED  :
 Twenty-eighth  Report  was

 adopted
 BILL  UNDER  CONSI-
 DERATION
 Further  discussion  on  the  mo-

 uon  to  consider  the  Estate
 Duty  (Amendment)  Bill,  as
 reportcd  by  the  Jomt  Com-
 milftec  continued.  Clause-by- Clause  Consideration  was  not
 concluded

 REPORT  OF
 ON  —PRIVATI.

 ADOPTFD
 Twenty  -fifth  Report  was  ad~

 opted

 PRIVAT!  M!  MBLR’S  RESO-
 LU  ITION—NELGATIVED:
 Further  discussion  on  Resolu-

 uon  re  i  working  of  mono-
 polisuc  concerns  concluded
 and  the  Resoluuon  was  nega~ tved

 PRIVAT]
 LU  PrlON  UNDER  DISCUS-
 SION
 Shn  Panigrahi  moved  the

 Resoluuone  :  formation  ofa
 National  Counce:  of  Indian
 Youth.  The  discussion  was
 not  concluded.

 AGENDA  FOR  MONDAY,
 IST  SLPPEMBER,  958—
 Further  clause-by-clause  con-

 sideratuuon  and  passing  of  the
 kstate  Duty  (Amendment)
 Bill,  as  reported  by  Select
 Committee,  also  considera
 tion  and

 nai  passing  of  the
 Banaras  Hindu

 id
 niversity

 (Amendment)  Bill,

 MEMBLR’S  RESO-

 9836

 Convaans

 3699-3700

 ३7००-०4

 (3704-61

 COMMITTEE
 MI-MBERS’

 BILLS  AND  RLSOLUTIONS
 370

 ‘3761-80

 3३780«3880
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